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LOK SABHA DEBATES 2

LOK SABHA

Monday, August 9, 1971 Sravana 18,
1893 (Saka)

The Lok Sabha met at Eleven of the Clock

[MR. SPEAKER in the ChairT
OBITUARY REFERENCE

MR. SPEAKER: Hon. Members, I
have to inform the House of the sad
demise of Pandit Vinodanand Jha who
passed away at Kotakal, Kerala, last night
at the age of 71.

Pandit Vinodanand Jha was a sitting
Member of this House representing
Darbhanga constituency of Bihar. He was
a Member of the Constituent Assembly dur-
ing 1949-50. He served the State of Bihar in
many capacities. He was elected to the
Bihar Legislative Assembly in 1936 and
was Parliamentary Secretary, Bihar, from
1936-38. Later in 1946, he became a Minis-
ter in the Bihar Cabinet. Thereafter he
rose to be the Chief Minister of Bihar and
held that office till 1963. He was a scholar
of repute and always championed the
cause of aboriginals and backward classes.
He was a stalwart freedom-fighter, tall
amongst his contemporaries—a  great
Indian who loved his people and country
above everything else. He had not been
keeping good health for quite some time,
but despite that he had been attending the
House till a few days back. By his passing
away the country has lost one of the most
respected clder statesimen.

We decply mourn the loss of this distin-
guished colleague and 1 am sure the House
will join me in conveying our condolences
to the bereaved family.

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF

HOME AFFAIRS AND MINISTER OF
INFORMATION & BROADCASTING
(SHRIMATI INDIRA GANDHI) : Sir, I
rise with deep sorrow and a sense of shock.
Death has snatched away from us a great
patriot and scholar, a veteran colleague,
whom we held in high respect for his in-
tegrity and dedication.

Shri Binodanand Jha was a father
figure in Bihar. His record of service to
that State as legislator and Chief Minister
and to the entire country as a statesman of
vision is well known. In spite of continu-
ing ill-health, which you have mentioned,
and even when physical movement was not
easy for him, he remained mentally very
active and kept up his many interests. He
continued to work as a sincere political
and social worker. Wisdom and steadfast
loyalty to high principles guided his own
life and action and he left a deep impre-
ssion on all those who worked with him.
His loss will be greatly felt by our party
not only in Bihar but all over the country.

He was here amongst us only a few days
ago. Last evening I heard that he was
taken ill, but we felt that we could bring
him here and that further treatment would
have helped him to recover. So, it was a
shock when later the news came of his
passing away.

We join you, Sir, in offering our deep-
est sympathy and condolences to the
bereaved family.

SHRI SAMAR MUKHERIJEE
(Howrah) : On behalf of my party, I share
the sentiments of sorrow expressed here
in this House, and express our sense of
bercavement to the family. We know he
was a public figure with his record of
public service. So his decath is loss to the
country, and we express our heartfelt
sorrow for this.



Obituary

st TwrEATT st (9@)
neqer Aaigd, do fadiEiasg W &l
g@s qey & avara § {5 WA w1
qarT HAT AT A gL qIEAT
saga fdar & & I waAml F @i
7l qrEf F1 W @vEg F@TE |
qfeq oY % arg 7 eafaana graqg W@
aga fedl & =@ &) WA F ARl
& gag, o F FrErar ar g Iq
F Qg JAT § 3T FT AT faer ar
T &7 3% TAse 0 wEw Rar fF
3q fzA1 fFg qOF @ wadAqr A
§ FTH FTH AT HIAFAN F1 T ITAT-
faq FT@ T AR ITFT AW AgGE FT
Fifa fFar #@ 91 wagemar wife
F arg 3 gAY g9 a3 & ayaw aar
W®, ga #A W FE A6l aF @ AR
39 9T 9T W@ET IgI4 BT HI @Y
AT |/ gUIT A F AT EIN A7 Fiforw
1 | z8F wfafaa gark ¥ @rEr-
SAATT A Iafqamarr ¥ fgars o
gieiaq fagg oA & qvag @7
IHAT § I T Fifaw F N1 7 gAn
agl @ga fadi ax =weaer g 9% # AR
gR Mt IqF A0 F wY H IA% A9
A FW F1 AT A 2 87 quaz
ar fF F3 Arwr WA I A
Az & Are3raa) 7 fgear a3 §1 2oy
F AT TG A% AW GENT 2T G
FAFATT F1 Trearfgg w7 A F0fa
#Y | zafag 7& JAA A zE Ay
gAY 3W & fw aga 7@ & ard 2 41,
g AT & gAY qF F fAu aga
Fy aaff 2 fadmsv sq W& av g
AT gAIFY a7 7 wfaa , Afza &
T A 97 IA%T gAY A Iafeaq

g, fagrs A waar F N9 afcaq
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QAT Ara5as 91 Afwq @ 71 93
guy fags nw | I qEW JIAT W
@y gu & g HAAY qrED F A &
% afq wadt srgiafa afeq $@r g
T muF I IAF  qfzar F A
F qrg gaIar w9+ & fag faasa
FIAT g |

= e fagrdt arwdan (sarfaag) -
Teae, Y g9 uF gl WiE AT A
AT CEH gu § 1 fadigr arg Atd
BT A9 § 9T AU F g% 94 gL
&F qTH gW S faUSTHIT @r £ A |
5T 97 QAL T BIFATC FT 6T 97
waear qafeq g 3 A4 alEa e
AT F WY IAAN FAG ARHT AT H
gfean @y aF, 70T & wfiaw Fav qF
e JY A3t #H gufag wAr =gy o
o5 9 #ed & fza w7 gw #Ffea 1
QI §AT I &, w@aear e &
TF AT FT AT 9 HIT 9 qTAT §
gL HIA WS H Heg  FT AT KT
aft @ET & fau uw H@3w T@ar §
¥ |rgy a1 argefas faq & fqaara &
aHA A, J AZT a1 AT FY GrAT HY
a%q T AfFA ITET AT AaT FAG
saq a1 | T ag wian e A wqad
FTA FT ATAT FIA QLA AT H &
3z w7 1 faTiar g #1 #7 93F w9 §
Z@AT, 9% TAAT 9T T@T | IAFT TG
femy suagry, wAFT Aygw aafiaa,
gt &1 QI AFL IAX  FT 9719, A2f
437 ¥, UF FrAEAr F OATAT 7IA
F1I7 FT 2T | yFAIfas 7awg
zu ot @ afager 7 swifgFar a9z
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g d@3g A feaT | F FEIH
T 9=di a Al fFar | gar aE-
afq® ofraq U@ aufwedl & wmna &
gfea giar 9T Wr 21 gw 9a% wfa
==t srgiwfe ofag F@ & A asa
srgtafa at gy & @y & fF wra
gAE Y ofta & wifad eqw @ I
FY I F FAT WA FT aT T |

§ oot ;T A, 79T g7 Y w7 A
% afq faver srgrae swez w2ar 1
fagre & fome 7 < @t ey g1
AT §93AT 37% afiam qar 9%
et aF agar ¥ = g@ F gy
¥ e A ¥ famiar arg ¥ fag
qIU W MF Fawq | g gAR AT
q At § wac gArd enfa & s H
widg gafard WY

SHRI SEZHIYAN (Kumbakonar) :
Sir, on behalf of my party, I associate
myself with the sentiments expressed by the
leader of the House, by yourself and other
members at the sad demise of Shri Vinoda-
nand Jha. We have lost a valiant freedom
fighter and a seasoned parliamentarian. 1
request you to kindly convey our deep
condolences to the bereaved family.

| wmwARa faw (ITERm) ¢
TEq AT, WA S fagIT T T@A
faafa & gt w@gr & &) frearig faae
F oF Mgeq v fadar arg & fua
q IAHY [ G460 ST | HITHT A1
g0, HeTer AR, 9 g fage e
oy 93w FA & fag wiw y A
uF FrEfors 3@ agi gafeqs g
TAT AT | EATELT ITHT Q1T A& 3 @I
a1 wfFT 39T avg fodl ¥ ota gw 9+
F g@XFAF I3 @A A @ AT
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grar ar fF fasaft v @8 ITH fH
7T W@ & AR I@ A S W AT IR
FgATR ¥ 37 F FIT W GEFM A
AT ATEY AT T AV |

AT S gq gl wifea feaw AamT &
fag a3-98 SMASA FT @ § 99 AT
faarer @ig &1 fagw gt fag oF
qra 1 9T giETfas S @7 e AT
AT & | 98 WA o TNFE TA1E &
sy sgmifaal § 4 AR fage d .
gWIR a3 Adr w0 *NFsy fag 7T 3o
gqug Aaw fag ¥ 99 & 9o
gadsl AT arfedt & & 31 faget
a9 A FT AFHFAY AR 3T 9T
gt a7 ag fagk & gew WA ¥ AR
39 gua Iegia fog g oF Jqar ar
AET g fage A qar FT A 4 9
F qO aqw@ qagf sgw Ag  fear
ST FAT | 9ga w9 AW F1 TG
qgm & & I & wEEw  w@e©r
fafag ar #itx ag wagd & o aga
AT § FIH FW T | A1 WG
SAATYT #1 gfaaw & Iad ST G
SHIT FT AWEA @7 497 AWRH
qET FHE A FHIE AQT G L QA
J— NG Heget I & 12 1 48 TGA
A ¥ AT gg I dgdl B
wrgw Ag! 5 fagdr wiwefs ag 7§
N & 957 ¥ @y ¥ F9 viwefa "wra-
F9 & graafds Fami ¥ TG fx@rg
qedr ag as dgfaa faweF 9. iy
St & @rew ¥ ogwd fagi
FYFIAT & AN Hgd & fF 39 ¥ 1A
ag 3 ¥ Iaar fage i @ & F18
qgY AT | g9 @9 IAH! ATATNT ¥ JF
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wiifaa @ T M ST A IAF
aifFer ¥ S0 41 SAR ATHEW §
g% I9F AG #AT FHAT AT | g7 Tf
3% af @ & iy AE GO § T«
fora fem #7199 dwrg ? ogw @at H
q7 aIF AT JGE@ E | F ;yAAY I
o g FY WY AF Aqeq afw@
& afq g3z gFe F3A1 § AT TN
¥ grdr Fear g R IaE wRwr
fav @f s&rT F30

SHRI P. K. DEO (Kalahandi) : Sir,
I had the privilege to know Shri Vinoda-
nand Jha since 1937. When I was &
student at Patna he was one of those few
stalwarts of freedom fighters from Bihar.
It is a great loss to this country. The
country is poorer by losing an elder
statesman, whose presence would have been
very necessary at this time to guide the
destiny of this country. On behalf of the
Swatantra Party. 1 fully associate myself
with the sentiments of sorrow expressed
by yourself and other hon. members, and
I offer my condolences to the bereaved
family.

SHRI TRIDIB CHAUDHURI
(Berhampore) : Sir, while associating my-
self with the sentiments and the sense of
sorrow and grief expressed over the sad
demise of Shri Vinodanand Jha, I have to
make a reference to one fact, which is not
known to many people. From the days of
the first world war, Shri Vinodanand Jha
was also a very active member of the
underground ievolutionary movement in
this country. That aspect of his life and
career is not known to many people. Sub-
sequently, when Mahatma Gandhi gave
the call, he joined the Congress and as
Mr. Mishra just now stated, he became one
of the most intimate followers and associ
ates of Dr. Rajendra Prasad. I also can-
not but feel extremely sorry because as a
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Bengali, I do remember that he was one
of our senior Bihari friends, who always
worked for Bengali-Bihari friendship and
he was one of those Bihari leaders who
could speak the chastest and most elegant
Bengali, far better than many Bengalis
themselves. About his sweet behaviour to
friends and political opponents, everybody
has made mention. I again associate my-.
self with the sentiments expressed by you,
by the Prime Minister and by our other
colleagues.

DR. MELKOTE (Hyderabad) : Sir, on
behalf of the T. P. S., I would like to say
that T had known Shri Vinodanand Jha for
a long number of years. He was a stalwart
in the political field, a leader of Bihari and
a man of learning and stature. 1 associate
myself entirely with the sentiments express-
ed by the Leader of the House, by you and’
by other members and I would request you
to convey our condolences to the bereaved
family.

DR. KARNI SINGH (Bikaner) : Sir,
on  behalf of the United Independents
Parliamentary Group, we wish to associate
ourselves in expressing our sensc of grief
over the passing away of a very
senior member of this House. Shri Binoda-
nand Jba. He was a very great par-
liamentarian and a very simple and kiad-
hearted person. We request you 1o convey
our most heart-fclt condolences to the
bereaved family.

SHRI M. MUHAMMED ISMAIL
(Manjeri) : Sir, on behalf of my party,
the Muslim leaguc, and my own behalf I
associate myself with the tributes paid and
the condolences expressed in the House
on the sad demise of the worthy gentle-
man, Shri Jha. He was a leading member
of the Constituent Assembly and his valu-
ed cxperience would have been of scrvice
to the country, particularly at this moment
of our history. I, therefore, request that
our condolences may be included when
they are being conveyed to the members of
the bereaved family.
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MR. SPEAKER : The House may
stand in silence for a short while to
express its sorrow.

The Members then stood in silence for a
short while.

ORAL ANSWERS TO QUESTIONS
fadai & wiealin wiegias v

“1621. it iy mmtw fag 3T
f@a @l 7z qarw A war w30 O

\F) 9T AT ¥ ATH FIT § A&
W& gegpfas wez carfaq fFy
g; o

(@) Fat 397 F9 FT g wluwrfar
& fag wieda gesfa &1 fa3g amF
qrEagas g ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) :
(a) and (b). No Indian Cultural Centres
have so far been estaplished abroad under
Governinent auspices. Most of our miss-
ions abroad, however, maintain libraries
and reading-rooms and arrange film shows
and our Public Relation Officers and
Information Officers pay particular atten-
tion to cultural affairs, for which they arc
reasonably well equipped.

ot siwy Taww fag : § SrAar
Frgar g (5 &t @ AR fFaT @
AW § 9 IT FAX FeAd@ WA §
HT F4T ITHT WIS gifger  wix
Wy e F1 9qfcq a = g ?
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s gFx wiw fdg : a9 gl F Arw
&Y AT atg ad) § afeT weaw wdd
aga & sEl a¢ g veEa §
dgA A g, wem ¥ wgard A §
arfiiwred & § 1 e 3 aga & 97g )
Star #7 gard & sara § war § gu
faaa s\t s agt F9 F W §
3@ fawm & F F9 gE Feaw
HHAS, & A H J1AT & WX ITHT
IMFTATT M & | I gy 7=yl &9
FIWEI

st wiwT qarw fag : fgedr & 9ga
g qAFIT AT a@d 1 afsagea
QuAT"  gregraw @1 fawAm &
qrqres g I w94 fagy qF & H
faar 2 5 o7 ag @@ & =g W
gatars # AQ 1 I afvay @ w9
¥ Far gy ¢ Here is the writer of the
famous Kamasutra. gq@ gg qar d«ar
2 5 fa3al & a7 gk garaE § AR
S FHATN Y FT F FIG & HIT AT
I59 921 9T § a1 G q3) 9T § IJAHT
wivdva gesfa 1 qaf am g 2
# SraAr =Jigar g & qar 9z aa ad
2 fr faRart ¥ v avw € 7w &y
AT &, S wiRdw gEsfy w@i%
arfges & IaFT 91 J19 A @A
AT AT 3G @A W & ITR angR
ST FT YA AT § H F@ FoAqAr
[E AUFY & 7 Tq AT Y S a6y
gy WAT F  qgT  AIFIT IAF!
"gegfa® s gy afcaa 4@y § ar ag
g’

st geex ave fag o o, W gar
FAAIL AT HAFAAMT § 9§ F1H FT
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@ & fag 9o+ agr defa & a1
¥, FeaT ¥ a A, fgedy & qiX H 99
&9 IqEAT F0QT § | IFAr § fF @«
% g9 ¥ TF 41 {9 7 g1, armar oq
€ &0 g F1E sA0ar g | wifew g
Fr Sy & fF Y o agr guy fagw
qT 39 FH AT FL y @9 3@ H@ A
AT g

N gzw  fagd Wy o g
‘' &7 TIST I AGE AT § | TG 3F
2 fF woaxe Ge g A =9 W) £
FfF ga} U g@ratEl § FeEd
R awag g & | weEAW
gy 9z ¥ fag Sym &1 Ima FQ@
gy ®1E qQAT T oF@ H W A
Frdr g fo ot foederd 99 9T |
ST @Y &, 39 faraardy 1 fagan
# o #T fAatg #7 avy & a1 "
FLIFI & ? W1 Feax A fafqarg-
AT § BF AG HLAFT § WX I
FEIIA WA FAT FT ST FATTT Y

fa3ai § gardy gesfqa #77 Far am
QT W ?

wt gl o=t feg : H gg wigw
A & wiilmw s W g fF wfax
g3 & faqmr #§ ag 4@ F¥ Ws
fF g ey agt ana A €
it a@ 1 Jrd & S A Frg
T8 & & agt FL IAH g0 -
fraa &), wrg@ra &, agi W wexfa
T IAHT qafed A7 g1 1 FHEY &1 17
HFT AT AQAT AT JT STFT 1
W fear o1 @war g W @ a @
F ardfr 2 5 A=y ¥ A=y M gug
Rl WH AT T@ FH FT FE ¥
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fAar M s sy ssgr s @ § )
2 G5ar & fw ArS sy g1 AR A
F7 75y g | afeT a8 FgAr fF @l
IR §, TNd g

SHRI HARI KISHORE SINGH : Sir,
in view of the poor performances in re-
gard to cultural affairs of our country
abroad, does the Government think of
establishing branches of the Indian
Council of Cultural Relations in other
Countries, especially in South-East Asian
countries and in all other countries with
which we have cultural affinity.

SHRI SURENDRA PAL SINGH : In
addition to the work which is being carried
on by our Information Officers and Cultur-
al Attaches, it is also a fact that the
Indian Council of Cultural Relations ig
also doing similar work and they have a
number of schemes in hand. For instance,
they have got centres of Indian studies
and they have also got Chairs of Indian
Culture in foreign universities. They have
proposed a scheme for opening two new

cultural centres at Sua in Fiji and George
Town in Guiana.

st TR Gg@ QiR g gegfa
qte @ifqa sl & Afeq & 1 & st
argar § B g@rast & @iy @ F@
I AT FeALA WA g, ST FHIR 2T
FY degfa 1 agr searfaa w@
IAFY qIFGT AR AT FT AGES 97
@I ATET g 7 I qqET F FT AT
oG IAR! a7 WIS §?

=t g aw= fag : o foyas
w1 NS FIA FT SATIT AT FH q1E
@A A F@TE AR wEA F AR
S gaviae § a8 TgReH fafreed &
g\ 9T AT ¥ FAW A ¥
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ggaa  zv. for, sgfafaas, siEs
FAPT AT E AT AEIT F 5§ AQ
F v agh WA § AT AT FW Fa@ar
war § mE A N AT AT TR
fafred & grer | 9% wear g7 F9
gNA wrEdrg Y &Iy 1 owaw §
Wi WX e ggdae (Al
FATA § AT AT groaAnLIT gAY
T gar § ) ugdwa fafed ¥ amg
AN & 72 w7 w0 w5
a%g ¥ &1 7g Fifer A S § oA

Q

AT WA ¥ OFTH weyr wwr w@T 2
W AT 93¢ % qrg F1g  Har
A5 #0 Tag ww <er § a1
TATE, IqF Wegr 3T A7 AT AT
ST |

SHRI H. N. MUKERJEE : Sir, may
I know if the Minister is aware of a general
impression among the people who go
abroad or who stay abroad for a certain
amount of time that these officers usually
arc functioning as information officers
who distribute documents like spceches of
the Prime Minister and do not function as
cultural officers either for liaison with
cultural representatives in the countries of
their accredition or as spokesmen  of
Indian culture organising things which will
project the idea of Indian culture abroad?

SHRI SURENDRA PAL SINGH
This is the viewpoint of the hon’blc
Member with which I am not prepared to

agree.

DR. MELKOTE : Isit a fact that a
number of people from India go outside-
most of them students-- and the foreigners
would like to understand from them the
cultural aspect of India? Often times, they
may be Hindus, they may be Christians,
they may be Muslims and thesc people are
asked to speak about Indian culture and
they give & mutilated picture of Indian

SRAVANA 18, 1893 (SAKA)
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culture. May I know what is being done by
the Cultural Branch to rectify these
things?

SHRISURENDRA PAL SINGH : This
is & very important point which the hon.
Member has raised. It is a fact that a large
number of students go abroad to various
countries and it is also important that they
should go from here with a proper oricn-
tation and proper knowledge of our culture
so that they can project a better image of
India. For this purpose, the Indian
Council of Cultural Relations has proposed
a new scheme which they have called the
orientation of Indian scholars. Under
this scheme it is proposed that before a
student goes abroad he will be put through
an orientation coursc and he will be told
everything about Indian culture; so that
he has a proper background of our culture,
so that when he goes abroad he will be
able to project a better image of our
country.

SHRI SHYAMNANDAN MISHRA :
When selections are made for the Indian
Foreign Service, are there any criteria
laid down for selection, particularly to the
posts of cultural attaches, as there must be
for the posts of commercial attaches?

SHRI SURENDRA PAL SINGH :
Cultural attaches are officers of the Mini-
stry of Education. The selection is done
by the Ministry of Education and then
they are attached to our missions abroad.
They carry on this work on behalf of
the Ministry of Education but they are
under our administrative control so long
as they arc a part of our Missions.

SHR1 SHYAMNANDAN MISHRA :
A very anomalous situation,
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Cases of Blindness

*1623. SHRI DINEN BHATTACHAR-
YYA : Will the Minister of HEALTH
AND FAMILY PLANNING be pleased
to state :

(a) whether Government have made
an assessment in regard to the rate and
the causes of blindness in the country as
compared to other Asian countries;

(b) if so, the main features thereof;
and

(c) the steps taken by Government dur-
ing the last three years to control the per-
centage of blindness and
achieved thereon ?

the results

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI D. P, CHATTO-
PADHYAYA): (a) and (b) : No. assess-
ment has been made specifically of the
rates and causes of Blindness in the coun-
try as compared to other Asian countries.
The Indian Council of Medical Research
have undertaken a ‘Coordinated Study on
the Prevalence and Incidence of Blindness
in the country.” This is in progress.

(c) The major causes of blindness in
India are Trachoma, Smallpox, Nutritional
deficiencies, Cataract, injuries ctc. A
national Trachoma Control Programime
has been launched. There is also a pro-
gramme of eradicating Small-pox. A
scheme on Prophylaxis against blindness
among children due to deficiency in Vita-

min ‘A’ has been taken up in the current
Plan.

SHRI DINEN BHATTACHARYYA :
May I know whether it is a fact that be-
cause of malnutrition cases of blindness
among children are found in large num-
bers ? What has been the programme of
the Government so far to eradicate blind-
ness among children ?
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SHRI D. P. CHATTOPADHYAYA :
As I have alredy said in the body of my
answer to the origioul question, some cases
of blindness are due to malnutrition. In
the Fourth Plan about 120 lakh children
in the age group 1-5 years are to get Vita-
min A in oil by mouth, out of which 48
lakh children will be covered by the end
of 1971-72. Some other subsidiary . food
programmes have been undertaken .to in-
crease the Vitamin contents of the food of
children in that age group.

SHRI DINEN BHATTACHARYYA :
In western countries Governments are
taking to the procedure of cornea grafting.
May Iknow whether the Government of
India has any such scheme in India ?

SHRI D. P. CHATTOPADHYAYA :
Yes, Sir.

SHRI H. N. MUKERIJEE : In view
of the fact that particularly in north-east-
ern India large numbers of children go
blind on account of malnutrition, 'as the
Minister himself recognises, may I know
if this is a recent discovery by Govern-
ment or is it that for so long we have been
ignoring this aspect of public health in so
far as the children of our country are con-
cerned and we have only woken up in the

present Plan period to do something about
it ?

SHRI D. P. CHATTOPADHYAYA :
Government has been seized of the prob-
lem for quite a long time, With the pass-
ing of years Government has bcen increas-
ing the Plan and financial atlocations to
combat the problem. I say again that
Government is alrcady aware of the prob-
lem and the increased fund allocations
show the increased awareness of Govern-
ment regarding the problem.

SHRIMATI SHEILA KAUL : What
are thc agencies through which this pro-
gramme is being carried out ?



17 Oral Answers

SHRI D. P. CHATTOPADHYAYA :
There are several programmes. Schoolboys
are being fed through some lunch packets.
There are balwari programmes and the
supplementary feeding programmes. There
are four or five programumes.

SHRIMATI SHEILA KAUL : I want-
ed to know about the agencies.

MR. SPEAKER : One question is
enough.

=t grAETE FYATT : AV TR JA @
gy farerr 37 &Y gwR AWM H ww gar
FAR IAF Tgw wTM REL @
FT 7T S Farad fF Fhr awwre
EIXT ST IT THAT FY qgrgar & S
? ag qate &, 9% feat S omar & 7
FT el & AT oy § 5 @graar
# o ofes agrT 917 ? v oam
TN TR N qar A &
M agsy efATAT T I¥ag &
@ w0 fear st |\ F AT Sy ¥R
T FsEl AR T GER R ARy

2?

MR. SPEAKER : This is about the
number of blind people, not about the
training of these people.

SHRI TRIDIB CHAUDHURI : May
T know whether in connection with investi-
gations on the incidence of blindness, the
effects of the recent epidemic of Conjunc-
tivities have been studied ? This epidemic
has now spread all over India ? From
Bombay, it came to Calcutta and from Cal-
cutta, it came to Delhi and now it has
taken a virulent form. Has that aspect
been studied ? T would like to know whe-
ther this epidemic is likelv to increase the
incidence of blindness.
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SHRI D. P. CHATTOPADHYAYA :
This question has been answered on seve-
ral occasions on the floor of the House.
In this connection, it may be indicated
that the effect of conjunctivities on blind-
ness is negligible. The problem is being
studied.

SHRI DINESH CHANDRA GOSWA-
MI: One of the reasons for increased
blindness in the north eastern.region is
absence of milk and milk products, In
view of this, will the hon. Minister be
pleased to state whether there is any
scheme to increase the availability of milk
and milk products in the north-eastern
region ?

SHRI D. P. CHATTOPADHYAYA :
There is a programme of feeding the stu-
dents and the milk contents are being put
into that sort of food. As regards the
scheme particularly for north eastern
region referred to by the hon. Member,
there is no such scheme at present.

SHRI S. M. BANERIJEE : Dalda is
one of the causes of blindness.

DR. MELKOTE : Considerable sums
of money are being spent to prevent as well
as curc a number of disease like Small Pox,
T. B. etc. Is it a fact that, as compared to
this, the children’s needs for preventing
blindness are not sufficiently appreciated
and talked and considerablc sums are not
being spent on that ?

SHRI D. P. CHATTOPADHYAYA : 1
may submit that the scriousness of the
problem has been appreciated -and the
Government is seized of the problem.

SHRI N, K. P. SALVE : May I know
whether the hon. Minister is aware that
Diabetes Mecllitus adversely affect the
region of the pupil, particularly in Asian
countries and, if so, what steps are being
taken to undertake research in this direc-

tion ?
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SHRI D. P. CHATTOPADHYAYA :
I have not with me any particular rec.ord
of relationship betwcen diabetes and blind-
ness. I will look into it.

Armymen In West Bongal

1624. SHRI PRIYA RANJAN DAS
MUNSI : Will the Minister of DEFEN-
CE be pleased to state :

(a) whether the Armymen posted at .se-
veral Districts of West Bengal are getting
co-operation from Police in tackling the
situation of law and order; and

(b) the number of army personnel injur-
ed or killed in such action so far ?

THE MINISTER OF STATE (DEFE-
NCE PRODUCTION) IN THE MINISTRY
OF DEFENCE (SHRI VIDYA CHARAN
SHUKLA) : () The Army has been
functioning only in aid of civilhpower
and has been giving such assnstan(.:e
as is needed by the civil authorities 1n
charge of law and order.

(b) During the course of these operations
and upto 31.7.1971, 6 army personnel lost
their lives and 19 suffered injuries.

SHRI PRIYA RANJAN DAS MUNSI:
My question was very specific as to whether
the Army is getting cooperation from the
Police in tackling the law and order situa-
tion. But the answer is not at all satisfac-
tory. In view of this, 1 would like to
know from the hon. Minister whether the
Defence Ministry is aware that the Army
posted in Birbhum and Burdwan districts
specifically has been asked to tackle the
law and order situation because the Police
has failed and whether the Defence Mini-
stry is aware that the C.P.M. and other
extremists have infiltrated into the Police
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force, making it increasingly difficult fos
the army men to get the co-operation of
the Police..

SHRI N.K.P. SALVE : This question
should have been posted to the Home Mini-
ster actually.

SHRI VIDYA CHARAN SHUKLA:
As I mentioned earlier, the police and the
military are functioning under the same civil
authority. They are being controlled by the
same civil authority in places where they
are functioning. So, there is not any lack
of co-operation but the difficulty which the
hon. Member has pointed out regarding
the civil police In the certain places, that
difficulty has been felt and, thercfore,
it became necessary to use armed forces
in certain places and the very fact that
armed forces have been deployed indicates
this difficulty that we are facing there.

SHRI PRIYA RANJAN DAS MUNSI :
I am very happy he has stated that. In Cal-
cutta, in the Beliaghata police station juris-
diction, when the army was called in to in-
vestigate the bombs and other explosive
materials,the Police gave instructions to the
army to investigate a ' particular place
where bombs are not there at all and where
the bombs are kept, the army was not ins-
tructed to go there and investigatc. In
this connection, the army protested against
the Police attitude. In view of this fact,
I want to know the rcaction of the
Government.

SHRI VIDYA CHARAN SHUKLA: It is
the civil authorities of West Bengal who co-
ordinate and direct all the activities. There
may be one or two instances where such
things might have happened. But, by and
large, both the forces are working with
effective co-ordination.

SHRI S.M. BANERJEE : While every
one of us wants the law and order situation
in West Bengal to improve, 1 would like to
know from the hon. Minister whether he
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is aware that encouraged by the presenc':e
of the Army in West Bengal, especially in
the cities, the CRP has taken completely
law and order in their hands and they are
shooting down students indiscriminat.ely.
I would like to know whether instructions
have been given to the Army not to fall a
prey into the hands of the CRP.

SHRI VIDYA CHARAN SHUKLA: Tl:le
insinuation made by the hon. Member is
not correct. The CRP is functioning under
very difficult circumstances in West Bengal
and they are called upon to do duties
which are far from pleasant. They have
been working with a great deal of restraint
under great provocation and very difficult
circumstances. Therefore, I don’t think
the question arises at all of giving them
any kind of instructions or anything like

that.

SHRI B.N. REDDY: May I know from
the hon. Minister the number of people
injured, the number of people killed and
the number of people arrested in this

context.

MR. SPEAKER : This is a question
about the army men getting co-operation
from the Police.

SHRI B.N. REDDY : I want to know
that the number of the people killed, the
number of people arrested and the number

of people injured.

SHRI VIDYA CHARAN SHUKILA :
This question does not arise out of this
question.

MR. SPEAKER : Part (b) of the ques-
tion is: the number of army personncl
injured or killed. He has asked about the
army personnel.

1

SHRI VIDYA CHARAN SHUKLA :
That I have replied.
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SHRI DINEN BHATTACHARYYA :
The question relates to the army men killed
and injured. He has put a question as to
how many people were killed by the Army
and how many.people were injured by the
Army men.

MR. SPEAKER : The question in
very specific. 1 think you should ask a
separate question.

SHRIS. M. BANERJEE: 1 think
when he has got statistics about the number
of Army men killed and injured, he should
also have statistics about the number of
people killed by the army men.

MR. SPEAKER : If heis in a position
to reply, I have no objection. The ques-
tion was very specific. You should have
asked the other side also.

SHRI VIDYA CHARAN SHUKLA :
If the hon. Member tables a separate ques-
tion, I shall be very happy to reply.

SHRI P. VENKATASUBBAIAH :
May T know from the hon. Minister whe-

- ther he has received reports that there has

been an acute connivance from the Police-
men who actually infiltrated at the time
of the CPM regime in West Bengal.

In some cases there has been non-coope-
ration with the army who arc doing their
duty under very provocative circumstances.

MR. SPEAKER : You are asking some-
thing different. Your question in about
some other issue.

SHRI P. VENKATASUBBAIAH :
I am only asking whether such reports
have been received that because of the
connivance of some of the elements in the
Police with the extremist elements, the
Army is not able to maintain law and
order with thcresult that the extremists
are baving an upper hand, causing
great misery.
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MR. SPEAKER : This is a simple

you are introducing

many new things in your question.

SHR1 PILOO MODY ; He is still think-

ing of the last Lok Sabha.

raw

MR. SPEAKER : Next question.

faselt § ywiit-wiafeat ¥ @@
arelt & fag frag & wdr wfn

1625. »it sHIT ATH AT ¢
Fa7 famtoy =T A @t ag aqE
f& Far 4 fF :

(%) FpA-wiaSy g2 A qrSAr
& geaiig faeet ¥ gEi-wiafeal ®
@A al & fau fear ufa fraa Y
™ g, AR

(@) <+ fwaa qar feg Q7w
& e safed £33 &1 fqare g aan
IFT WTEEA K1 a4 AT g 7

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI I.K. GUJRAL) : (a) Upto
1970-71 a sum of Rs. 9.68 crores had been
spent on the Scheme as shown below :-

Upto March—1967 Rs. 7.06 crores

1967-68 Rs. 0.32 crores
1968-69 Rs. 0.60 crores
1969-70 Rs. 0.90 crores
1970-71 Rs. 0.80 crorves

Total : Rs. 9.68 crores

A sum of Re. 80 lakhs has been  provi-
ded in the Budget tor 1971-72.
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(b) According to the current policy
whenever the arcas squatted upon are
taken up for clearance, all the squatters
are allotted alternative plots of about 25
square yards on rental basis.

Y TR ST ATAT : HeSAT AAIT
T gax fear § 9E¥ gar w«@ar
g % o=g ol F 7 9.68 FAS
ar @d far 1 Houe waglaw ¥
qeAT =1gar g & g6 faeet & oz
g-Rigd Y wRer agg fed g,
FT 33N F1E g9 fwar g fr fean
el IAH @y & FAits gaF 90
gfas@ F FTAT Azges FEEH F AN

w g

st ;wrdo &o AT : AY FF
2% o fFar § f form aaq foeelt ®
ag W AR A T A IF aq 7 A
feoelt # qFdad 50 gare gwi-wia-
feat qwdy It o | 3AF g ¥ gw
ofl q%F fasT graqw w3 9 § ag
aFqaT 60 AR F & | AT Y 1w
wi g o & o g gy FwAr g 9w
FY qTaTE UF ATF T FqT |

= SHTT A ATET . ge oA qZ)-
g A A Farar fw 30 gsrre vl
FTEA FTAAH FT g § | faesht F
I 8 Arg wafgar §

OF ARG qIeq ¢ 9 AT |

A SiwIT AT ATAT: 9 ATF gt
aFAT g N & I vET g I@¥ ag
TF 1@ sareT & & | v agiew A
30 gL & FAT T E 1 H 7R wghaw
¥ 9FN dRAT g v ag w7 a% 9w
AT w1 AR gHy 7
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ot wrfo & gAT : & nwiwy I
FAF fau s Frg fasm aw
aFdlaq uF @ gEi-wateat €, 9
AE Agl | I FT AGAT g9 FT &
FIAT T | AF giewa a8 =1 W& g F
soi-3aY @ waer §1 g frar Sar &,
TZ QIR JIET qEdr Frdy § 1 SrAr
# ¥ oot fopar g% § ag qrarg 50 A1
sz wrdt oY | 7w qF g 60 I
FT AGAT 3T FT IF &, WX 3@ AA
3T FT ATIE UF 1@ & FATS | 79
& fa¥ § sgar & a7 Agar @ wFAl
¥ arg 3T AT & AR AFAT &7
qAAT g7 T & 39 faw ag Faar

za gfewa § fw Oraar aza @i

Sft qETTE qrEws o F-Ei-
feat & wax F garar guw @a § &
AT 60-70 Faf § AU F AFAT A
FFAT AT ghral A a@ § wH I
A W@EL A IT F fag N
grstar aarg g § arfs 37 F@1 faRd
FAFAIH A @ATAT ? I7 A AT
far strd arfs ITFT qAAT WY T 3V

qeTRr AGIA : AT HTEF FT
gartd qY agq AT §, AwA T &
Areeg® E-wiafeat & a5 &

Wt qQFTATH ATEYIA 3T HT
ZIAT A-WTS qA F A Ama
a

*ft Ao dYo WYF : HIAAI &Y
uft FE1 & fF FR-AR @RI -
WAt araY #Y ggd wag a9y § AEQ
2 W g, d9-4% y-wafest FY
AraIg Agay ATWET &1 FAT AT I §
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fF srgr gil-wiafedY ¥ aga @1 0@
FIXW 78 § fr afqge wege | &
G FY TG AT @ &, 987 9 FTUF
FRW 7g W & fF vt wglaw -
WAy aret F1 7Y Iwfoud wwrg AW §,
IZIT FEM FWF T T AS
T ar 3w ¥ I gt § W gE
Fzad g A &7 5@ F faw T3
a1 Oy §, = fArd swang #1 S
FT arfew wr oA g afzer, av @
a+f ngleg W SqaEqT F GUTA &
fag ag sifag +W® fF Ei-wast
At F) dFfeqw g IT F HT FE
& T F FOEIF & Ay 7

SHRI I. KSGUJRAL : It is a part of
the problem. The problem has many
dimensions. One of the problems is to
find land where people can be scttled, and
we are trying to have a second look at the
problem to provide accommodation to
those people in nearby places. But then
ih a fast urbanising town and in a fast
expanding town, itis not very easy to do
so also.

SHRI PILOO MODY : If only he had
attended the seminar that was held a
couple of days back, he would have learnt
something.

&t TrATAAT ArEAY . gg A
argar g fF w7 aF faeelt & fad gt
Wit qiet #1 @@ § I3r F g
STg d@rar AT § Wi 41 IT A A}
g ¥ I FT gAY SqAG IEEA F
grgeT ¥ g g AR fgeet &
qAGY guraT #r Afqat § @AvAar @
a1 1% ®F &; FAT NS FF B, AT A
a7 g7
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SHRI T1.K.GUJRAL : The jhuggi-
jhompri settlement problem is being
dealt with by the DDA. The DDA has
been created to solve some of these pro-
blems. There is no question of a political
approach to this problem. The question
is to settle them, and 1 do not think that
there is any difficulty in evolving a policy.
The issue is one of finding funds for doing
so.

ot g T wEATA AT AT

gt & 5 fedt & spi-wed
quEar FT  |ATETA gAfeg ARy

A qogr 3 OfF g owER ER
A Fge 7 W F oo WoAw
F17 & ? #ar gg o @ § fF s A
T cqe-wiafeui W @y §, SAH ¥
FE AT g FAATY &, fegia
YA ATH 9T 7 <@ y-wiafeat
FT geg A & fEd a7 Tt gg §
R} o7 IT E-wiafeat Y gemn
F@r g, A A osafew I A & qwar
¥ WA &, A FFE Tq1F AG
famar &; afz gf, @t #n a@w EF o
vy FYE Ay E fEaa g -
wiaf¥qt #1 gErar @, QO ITH @A
aryr sufgat &y e afz far <1rg,
Iy FrA arframia wa & ?

st mro &o qwrA : N, 2 1 FA
MIAT § |

SHRI N.K.P. SALVE The hon.
Minister's answers are lacking in his usual
conviction. Of the various factors which
arc involved in this problem and which are
inhibiting him f{rom taking up a massive
building programme to house these poor
people, may | know from him whether one
of the inhibiting factors is his faith in the

dictum that fools build houses and the
wise live in them ?
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SHRI I.K. GUJRAL : I count Shri
Salve as a fool, not as a wise man.

st gAo Qo QiR IR AT
¥ gamarg f5 1960 F g gore Fw-
wiafear oY, @TFR A B AT F
grasra &< faar &, afsq o Y oF
ArE AT § | 4T gl wgIET B TE
e A o1 @ & o feoet # o
h-wiafeat & s F Al wwd
wregw &, arfr 9@ F wgare A &Y
JaTy a1 Fxfeqs T A AV qGLIT
& Ty ?

SHRI 1. K. GUJRAL : Sir, asT said
earlier, in the dcbate, also, the plan basi-
cally has to be house-building oriented,
and unless they are able to resort to some
massive house-building programmes, the
problem cannot be solved. Also, interlin-
ked with this is the vast problem of mass
urbanisation. It is not very easy for me
to give detailed reply at this stage.

Future structure of Foreign Oil Companies
in India

*1626. SHRI C.K. CHANDRAPPAN :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether the Planning Commission
has submitted a note to Government regar-
ding the future structure of foreign oil
companies in India:

(b) whether the Commission has favou-
red majority participation by Government
as against outright nationalisation of the
three foreign oil companies; and

(¢) if so. Government's reaction there-
to?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH)

(a) No, Sir.

(b) and (¢). Do not arise.
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SHRI C. K. CHANDRAPPAN : In the
very same House, on this proposal, there
was a discussion and the then Minister of
Petrolenum and Chemicals, Dr. Triguna
Sen, had admitted that such a proposal
was under consideration. That is a diffe-
rent matter. 1 would like to know from
the Minister whether that proposal is be-
fore the Government and what is the reac-
tion of the Government thereto ?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI P. C. SETHI):
The answer to the question whether there
is a note from the Planning Commission
to this effect, is ““No.”” But as far as the
proposal itself is concerned, it is before
the Government,

SHRI C.K . CHANDRAPPAN |
could not hear.

MR. SPEAKER : He said that your
question was about the Planning Commi-
ssion and he had given information on that
basis.

SHRI C. K. CHANDRAPPAN : So, if
the Government agrees that the proposal
was with the Government, then today,
what is the reaction to the proposal even if
it is vot from the Planning Commission ?

SHRI P. C. SETHI : 1 have said that
there is no notc fiom the Planning Commi-
ssion as such. But the proposal is before
the Government, and I have said a num-
ber of times that the whole matter is under
consideration.

Demonstration by the Residents of
Trans-Yamuna Patparganj Road
Colonies

*1629. SHRI VIJAY PAL SINGH :
SHRI ARJUN SETHI :
SHRI RAMAVATAR SHAS-
TRI:

Will the Minister of WORKS AND
HOUSING be pleased to state :
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(a) whether about 10,000 residents of
the Patparganj Road-colonies across the

 Yamuna recently demonstrated outside the

Prime Minister’s residence protesting again-
st Government's policies regarding un-
approved colonies;

(b) whether the demonstrators later
submitted a memorandum to the Prime
Minister;

(c) if so, the main demands made by
the demonstrators in the memorandum;
and

(d) the action taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI 1. K. GUJRAL) : (a) Some persons
from the area demonstrated outside the
Prime Minister’s residence.

(b) Yes, Sir.

(¢) Their demands are as under :—

(i) All the unauthorised constructions
which have been raised on acquired;
notified land up-to-date in the reve-
nue estates of Villages Shakarpur
Khas and Khureji Khas be regularis-
ed and approved irrespectvie of the
land-use prescribed in the Master
Plan.

(ii) Free-hold rights should be given to
all the unauthorised plot-holders.

(iii) On regularisation the rate of deve-
lopment charges should be Rs. 15/-
per square vard instead of Rs, 20 -.

(iv) The police posted in the area for
preventing encroachment on Govern-
ment land should be withdrawn.

(d) Government's views on these dema-
nds are given below seriatim :- -
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(i) It would hardly be reasonable to
expect Government to accept a de-
mand of this nature.

(ii) Ownership of land which has been
acquired in the public interest should
continue to vest in the Government.
Allotment of plots-if any can, there-
fore, be made on lease-hold basis
only. It is Government's policy to
give land only on lease-hold basis
and not free hold.

(iii) This will depend upon the actual
cost incurred on development.

(iv) In order to prevent further encro-
achment on acjuired/notified lands,
the withdrawal of the Police is not
possible.

st TWIAFTT e ;- weger w -
¥, |rag a9 g % w19 AW
I F JF 9T AT T FF A FEd
R a@h WA 9 Wi qAHT & JqT
TC F BT IT NN X wrearaT faar
at i s A F7 agi ¥ T gz
SO W FAT ag AT A9 2 R =9
TATH § SR FIHQ gAY
=Y & faam fawrad 3 fag 3@
gaadz garfedy g @

st e fagrl awdd ;- sAAY
¥ AT F&T 0 ¥ Fav OFar a7 3947 93
AR agi T S0 7

oY TR et o arsd s
3T T 7Y wo g ?

N waw fagd awRd) o gw R
AT wHY § FEIT 9@dy Qv

ot TwTEAAT ;e | A1 qr 39
AN A swrras fxar gt ot wearEE
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frat ar & fee g gfaw e F3F
IT F FIT GHT F¥  Frgargr A1 F
T g AT | AG FY @I go FA(
| S F qg a7 T ?

SHRI I. K. GUJRAL : Only one assu-
rance was given and I repeat that assu-
rance, that the buildings of those who are
now building and have built in the recent
past will not be regularised and those peo-
ple will be removed, but those who were
living there previously will be given alter-
native accomodation.

st fawm are Yag : ® ag siAAT
qrzar g fF /a3 A & s ma,
3 w1 WAL a9 w101 | A 7 9
fafesd =gt Y, ¥ aFa@ & F|T
FT 7@ oft, wafF wra a7 fafeeml =
fagaT =TEaY &1

SHRI 1. K. GUIJRAL : Sir, when
the plots by and large were bought
they were bought with the full know-
ledge that they were in the notification.
That is why, if my hon. friend will
sce the rcgistration and other things,
it has been clearly indicated by the un-
scruplous colonisers that they are selling a
right which they possess, and they did not
posscss those rights which are now being
exercised by the buyers.

WRITTEN ANSWERS Td QUESTIONS

Implementation of Award of National
Industrial Tribunal for Cantonment Boards.

*1622. SHRT A.N. VIDYALANKAR :
Will the Minister of DEFENCE be pleased
to refer to the reply given (o Unstarred
Question No. 2657 on the 2lst June, 1971
regarding implementation of National
Industrial Tribunal for Cantonment Boards
and state:
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(a) whether the administration has recei-
ved repeated complaints that certain impor-
tant items of the Award of the National
Industrial Tribunal for the Cantonment
Boards dated the 3rd March, 1960 have
not been implemented up till now ;

(b) if so, what is the latest position with
regard to each of those items mentioned
in the unimplemented lists ; and

(c) by what time the items will be imp-
lemented in full ?

THE MINISTER OF DEFENCE (SHRI
JAGIJIVAN RAM): (a) and (b). The All
India Cantonment Board Employees
Federation have written from time to time
to Government bringing to its notice cases
arising out of the implementation of the
National Industrial Tribunal Award. Most
of these cases relate to interpretation of
award in individual cases. These have with
the exception of one, been finally decided:
The remaining case is under consideration.

+  The only general issue pending for
finalisation relates to the framing of rules
regarding recruitment, promotion, transfer
and medical attendance etc. The proposed
amendments to the Cantonment fFund
Servants Rules, 1937 regarding recruitment,
promotion and transfer were published for
the second time in the Gazette of India
in 1969. The Federation has suggested
enlargement of the scope of transfer of
employees from one cantonment to another
within a Command. This is under con-
sideration.

(c) These items are under consideration
by Government and will be finalised as
soon as feasible.

Stream lining the Procedure for sending
Rent Demand Statements

* 1627. SHRI N. S. BISHT : Will the
Minister of WORKS AND HOUSING be
pleascd to state :

(a) whether the Directorate of Estates
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sends Rent Demand Statement after lapse
of several years even in thos ecases, where
recoveries had already been effected from
the pay bills of the employees;

(b) if so, whelher the employees con-
cerned are asked to produce certificates of
such recoveries from the disbursing officers
though such information should be
obtained by the Directorate itself ;

\
(c) if the answers to part (a) and (b)
above are in affirmative, the reasons there-
for ; and

(d) the steps taken or proposed to be
taken to streamline the procedure ?

THE MINISTER OF WORKS AND
HOUSING, AND HEALTH & FAMILY
PLANNING (SHRI UMA SHANKAR
DIKSHIT) : (a) It is not correct to say
that the Directorate of Estates sends as a
general procedure rent demand statements
after a lapse of many years. The main-
tenance of rent accounts was re-organi-
sed in 1966 and a general review of
accounts prior to 1966 taken up thereafter.
Despite persistent efforts, a large 'number
of recoveries remained unaccounted for
by December, 1970. It was considered
desirable that the allottees against whom
recoveries appeared to be outstanding may
be informed so that they could assist us in
obtaining certificates of recovery from the
concerned authorities. Such a procedure
has been adopted as a special measure to
ensure completion of accounts, which had
remained unreconciled.

(b) Only in old cases pertaining prior
to April, 1966 letters were written to the
employees. We had simultaneously written
to the offices of such allottces to send
certificates in respect of wanting recoveries.

The gazetted officers, who are their own
drawing officers, were requested to send
intimation of dotails of wanting recoveries.
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(c) and (d). The letters were the result
of a special  drive undertaken by the
Directorate of Estates to complete old
accounts as early as possible. Besides,
parties are deputed to various officers to
obtain details of wanting recoveries. Before
1966, the rental accounts used to be main-
tained building wise but from Ist April,
1966, the procedure was changed to Depart-
ment-wise accounts, resulting in improved
systematisation. The rent recovery schedules
are now collected direct also from the
various Paying/Treasury offices.

Nirodh Campaign

* 1628. SHRI DASARATHA DEB :

Will the Minister of HEALIH AND
FAMILY PLANNING be pleased to
state :

(a) whether the attention of Govern-
ment has been drawn to the article ‘The
Nirodh Campaign’ appeared in ‘Times
Weekly," New Delhi the 12th July, 1971 ;

(b) if so, the reaction of Government
on the remarks made in the article ;

(c) the number of closed small scale

factories and the reasons for their closure ;
and

(d) whether Nirodh supplied to clinics
for being distributed free of cost among
all rural and urhan eligible couples have
been turned into an escape route for easy
disposal of commercial packs

through
multiple channels ?

THE MINISTER OF WORKS AND
HOUSING AND HEALTH & FAMILY

PLANNING (SHRI UMA SHANKAR
DIKSHIT) : (a) Yes, Sir.

(b) A statement is laid on the Table of
the Sabha.
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(c) The small scale sector factories
manufacturing condoms were unable to
offer condoms as per specifications laid
down under the Drugs and Cosmetics Act.
There were four Units in the small scale
sector for the production of condoms.

This Ministry is not aware how many of
these have closed down.

(d) Nir odh packed for the Commercial
Scheme was occasionally diverted to free

distribution to meet temporary shortage of
free distribution packs.

Statement

Apart from broad generalisations which
are unfounded three main points have been
made in this article :

(i) That the life expiry of Nirodh pieces
which was formerly two years was
extended by one year so as to help
the use of existing stocks :

Comment—T he time expiry of Nirodh
or condoms in general is regulated
under the Drugs and Cosmetics Act.
On the advice of the Drugs Tech-
nical Advisory Board, the Drugs
Controller (India) revised the safe
life of Nirodh to three years.

(ii) That there is a low offtake of
Nirodh in villages :

Comment—The author obviously refers
to the sale of commercial Nirodh
which is mainly in urban areas.
He does not take into account the
free distribution of  Nirodh
through Family Planning Centres
and Sub-Centres particularly in
rural arcas. At present the monthly
sale of commercial Nirodh is about
5.5 million pieces and the monthly
free distribution is over 10.00
million pieces.
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(iii) That condom manufacturing units
have not been able to work upto
full capacity production for want
of demand :

Comment—This might have been
true in the past but now there are
sufficient orders on both the
Hindustan Latex Limited and
London Rubber Company. The
current production capacity of
Hindustan Latex Limited is about
120 million pieces per annum and
that of London Rubber Company
75 million pieces. The total de-
mand placed by this Department on
Directorate General of Supplies and
- Disposalsamounts to 155 million
pieces out of which Directorate
General of Supplies and Disposals
has.already placed orders for 60
million pieces. The demand for
Nirodh is steadily going up and
there will be more orders in future,
In the past Government had stocks
of imported Nirodh received as
frec gift which helped meet demand,
but the imported stocks are
expected to be exhausted towards
th.c end of this year.

Blue Print for the Construction of a
Memorial for the Gadar Party Heroes

*1630. SHRI C. JANARDHANAN :
Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether a blue print for the cons-
truction of a Memorial in America for the
Gadar party heroes was proposed some
years back at the instance of the then
Indian Ambassador in Washington, Shri
M. C. Chagla :

(b) the total expenditure incurred by
the Memorial Committee to prepare this
blue print ;
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(¢) whether this blue print is to be used
for the construction of the proposed
Memorial ; and ’

(d) if so, when the construction is
expected to begin ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) to(d). Inthe past, some proposals
have been considered for a suitable
Memorial in honour of the Gadar Party
in San Francisco. It has been decided
to construct two residential apartments,
with commemorative plaques, in
honour of the Gadar Party
martyrs, the rent proceeds of which
would be utilised for financing two Gadar
Party Memorial scholarships. Discussions
with the University of California in this
respect are now in an advanced stage and
selection of the architect for detailed
planning of the apartments is expected to
be made shortly. It is hoped that the con-
struction of the apartments would be
started soon.

Dental College in the Capital

*1631. SHRI RAMACHANDRAN

KADANNAPPALLI : Will the Minister
of HEALTH AND FAMILY PLANNING

ha pleased to state :

(a) whether Government have con-
sidered to have a Dental College in the

Capital ; and

‘b) if so, the decision thercon ?

THE MINISTER OF WORKS & HOU-
SING AND HEALTH AND FAMILY

PLANNING (SHRI UMA SHANKAR
DIKSHIT) : (a) No.

(b) Docs not  arise,
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Advertising Films on “Gold Spot”

*1632. SHRI K. LAKKAPPA : Will
the Minister of HEALTH AND FAMILY
PLANNING be pleased to state :

(a) whether the beverage “Gold Spot”
contains any fresh fruit juice : and

(b) if not, what action is proposed
against the manufacturers of the said pro-
duct for showing fresh oranges with the
product in their advertising films titled :
“GET A TASTE OF SOMETHING
FRESH” and “A TINGLING TASTE OF
FRESHNESS” currently being shown in the
cinema under Censor Certificate No. 62535
dated the 10th February, 1971 and No.
62644 dated 9th March, 1971, respectively?

THE MINISTER OF WORKS &

HOUSING AND HEALTH AND FAMILY

PLANNING (SHRI
DIKSHIT) : (a) No, Sir.

UMA SHANKAR

(b) The matter is being looked into.
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Abolition of post of Director-
General Ordnance Factories,
Calcutta

*1634. SHRI MADHURYYA HAL-

DAR : Will the Minister of DEFENCE
be pleased to state :

(a) whether the post of Director-General
Ordnance Factories at Calcutta will be
abolished ; and

(b) whether itis proposed to bifuriate
the office of D.G.O.F. and shift portions
thereof outside West Bengal ?
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THE MINISTER OF STATE (DEFE-
NCE PRODUCTION) IN THE MINI-
STRY OF DEFENCE (SHRI VIDYA
CHARAN SHUKLA): (a) and (b). Certain
proposals to improve the efficiency and
streamline the organisation of the Director
General of Ordnance Factories are under
consideration. There is, however, no
intention to  shift any portion of the
Director General of Ordnance Factories’
office outside West Bengal.

Advice of U. S. S. R. to India in
respect of Bangla Desh Issue

*1635. SHRI C. CHITTIBABU :
SHRI PILOO MODI :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether the Russian paper ‘Izvestia’
in a commentary advised India and Pakis-
tan in identical terms to make  efforts
to prevent further aggravation of the situa-
tion on the Indian sub-continent; and

(b) if so, Government’s  reaction

thereto ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH) :
(a) No, Sir. The newspaper in an
article in its issue of 9th July had condem-
ned “the use of force against the civilian
population in the eastern part of Pakistan.”’
The article had praised India’s efforts “‘to
ease their lot”” and stressed the need for a
political solution “taking into account
their legitimate rights and interests.””

(b) Does not arise.
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Dispute between Economic and Business
Development Foundation and
C.M.D.A. Calcutta

*1636. DR. RANEN SEN : Will the
Minister of WORKS AND HOUSING be

pleased to state :

(a) whether the Economic and Business
Development Foundation, a co-operative
firm of unemployed Engineers in Calcutta,
has decided to suspend all CMDA work
because of the refusal of CMDA to raise
the work rates for the contracts already
executed ;

(b) whether the foundation has comp-
lained that rates sanctioned at present
were so poor that an engineer working very
hard will not get more than Rs. 88 per

month ; and

(c) if so, the steps Government have
taken to settle the dispute between the
Foundation and the CMDA ?

THF MINISTER OF WORKS AND
HOUSING AND HEALTH & FAMILY
PLANNING - (SHRI UMA SHANKAR
DIKSHIT) : (a) to (c). the Foundation,
which is a Division of Development Consul-
tants Private Ltd., tendered for improve-
ment work in 7 clusters of Bustees in
Calcutta, at 40 per cent above the Presi-
dency Circle schedule rates 1970-71. Its
tender was accepted and work awarded to
the Foundation. Subsequently, the Founda-
tion demanded a preference of 15 per cent
above its tendered rates and suspended
work on this account.

2. A panel of State Chicf Engineers,
after examining the schedule rates of
1970-71 and the prevailing market prices
of materials, rccommended that 27% per
cent preference above the schedule was
workable and fair. In such circumstances,
the demand of the Foundation for a
further escalation of 15 per cent (above 40

per cent) is not reasonable. It may
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also be pointed out that when tenders were
invited by CM.D.A. for Bustee Improve-
ment work, many other contractors quoted
rates varying from at par to 22} above the
. schedule, and the work awarded to such

. contractors has been proceeding satisfac-
_torily.

3. A second lot of work order in respect
+ of 16 clusters was, however, offered to
‘the Foundation, after negotiation, at 37}
per cent above the schedule rates (with
provision for increase on account of
escalation of the prices of materials) in
view of its employment potential for
unemployed Engineers.

4. The terms and conditions on which
the Foundation have engaged Engineers
for this job, are not known to Government.

- Slow pace of construction of D.D.A.
’ Houses for Low Income and
Middle Income Groups

*1637. SHRI K. C. PANDEY : Will thc
Minister of WORKS AND HOUSING be
pleased to state :

(a) whether the pace of counstruction of
Delhi Development Authority house for the
Low-income and Middle-income groups
is slower than envisagod;

(b) when the applicants already registered

under these two groups are likely to be
provided accommodation;

(c) effort being made to spced up the
pace of construction; and

(d) when the new applicants are likely
to be registered?

THE MINISTER OF WORKS AND
HOUSING AND HEALTH & FAMILY

PLANNING (SHR! UMA SHA NKAR
DIKSHIT) : (a) No, Sir.
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(b) Persons registered in the Middle
Income Group and the Low Income
Group are expected to be allotted

flats by April, 1972 and June, 1972 respec-
tively.

(c) Steps have been taken to accelerate
the pace of construction. 9680 flats are
already under construction.

(d) The decision in this regard is likely
to be annourced by the Delhi Develop-
ment Authority soon.

Exorbitant Prices of Petroleum
products in India

*1638. SHRI ROBIN SEN: Will the

Minister of PETROLEUM AND CHEMI-
CALS be pleased to state :

(a) whether  the prices of petroleum
products likc gusoline and kerosene are
much higher in India as compared to other
countries like U.S.A., U.K., Japan,
Pakistan and Ceylon;

(b) if so, the comparative figures in this
regard;

(c) the main reasons for the higher cost
of production of these products in India;
and

(d) the steps proposed to be taken by

Government to cut the prices of petroleum
products?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRIP. C. SETHI) :
(ay and (b). Selling prices as on 1.1.1971
in Rs. per Kilolitre ;

Kerosene

Motor
Superior Gasoline
Pakistan 582.12 1212.75
Ceylon 231.00 987.80
U.K. 452.10

1287.00
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Japan 499.92 1103.99
U.S.A.(New
York, Not available 718.88
India
(Bombay)  470.20 1024.59

(c) and (d). In a refinery, it isnot
possible to calculate the cost of production
of each product as they are jointly produ-
ced in the refining operations and the rela-
tive yield of the products produced varies
from time to time and from refinery to
refinery depending upon several factors.
The selling prices of petroleum products
are fixed in India on the basis of the reco-
mmendations of the oil pricing committces
appointed from time to time. Currently,
these prices arc based on the recommenda-
tions of the Oil Prices Committee.

The reason for the higher sclling prices
of certain products in India is the higher
rate of excise duties lived in India as
compared to the countries concerned. In
vicw of the increase in the cost of imported
crude, there is no scope for reduction in
the prices of petroleum products.

Acute scarcity of drinking Water In
Calcutta and its Surrounding Arcas

*1639. SHRI GADADHAR SAHA:
Will the Minister of HEALTH AND FAMI-
1.Y PLANNING be pleased to state:

(a) whether there is an acute scarcity of
drinking water in Calcutta and surrounding
areas at present;

(b) whether the water supply system
is on the verge of breakdown; and

(¢) the steps taken by Governmcnt to
solve this problem ?

THE MINISTER OF WORKS &
HOUSING AND HEALTH AND FAMI-
LY PLANNING (SHRI SHANKAR
DIKSHIT) : (a) Yes, Sir.
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(b) Shortage of drinking water in Cal-
cutta Metropolitan District Area exists
but the system is not on the verge of break-
down.

(c) 19 schemes costing Rs. 44.27 crores
for the supply of water in Calcutta Metro-
politan District Area have been approved
and an outlay of Rs.28.81 crores for these
schemes has been provided during the
Fourth Plan period. Two of these. schemes
have been completed and the others are in
different stages of implementation. During
the current year, some additional schemes
are also under contemplation to provide
greater relief.

Incidence of Leprosy in West Bangal

*¥1640. DR. SARADISH ROY : Will
the Minister of HEALTH AND FAMILY

PLANNING be pleased to state:

(a) whether leprosy is sharply rising in
West Bengal mainly in the Districts like
Burdwan, Purulia, Birbhum and Bankura;

(b) i So, the number of leprosy patients
in West Bengal during the years 1969-70,
1971, district-wisc;

(c) whether there are adequate arrange-
ments for the treatment of thesc paticnts in
hospitals; and

(d) the steps taken by Government to
prevent the sprcading of leprosy in other
States ?

THE MINISTER OF WORKS &
HOUSING AND HEALTH AND
FAMILY PLANNING (SHRI UMA
SHANKAR DIKSHIT) : (a) No, Sir.
There is no evidence (0 show that there
isa rise in the prevalence of leprosy in
West  Bengal particularly in Burdwan,
Purulia, Birbhum and Bankura districts.
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(b) On the basis of the epidemiological
data there are 2.4 lakhs estimated cases of
leprosy in the State of West Bengal. The

district-wise information is not readily
available.

(c) Institutionalisation of leprosy patien-
ts is not encouraged now-a-days. Only
complicated” cases are being hospitalised.
There are 17 Leprosy Inpatient Institutions
with 2506 beds in the State of West Bengal.
Besides, 23 Leprosy Control Units are
functioning in the State under the Natio-
nal Leprosy Programme.

(d) With a view to control the spread
of leprosy in the country, the National
Leprosy Control Programme was launched
in the country in 1955 in collaboration with
the State/Union Territory Governments.
This programme has been made a Centrally
Sponsored programme since the beginning
of the Fourth Five Year Plan with 100%
Central assistance to the States. Under the
National Leprosy Control Programme,
208 Leprosy Control Units, 1298 Survey
Education and Treatment Centres have
been established, Besides, a number of
voluntary organisations working in the
field of eprosy are also getting grant-in-aid
from the Government of India.

Eﬂicaéy Of Urea as a Human
Contraceptive

*1641. SHRI B. V. NAIK: Will the
Minister of HEALTH AND FAMILY
PLANNING be pleased to state:

(a) whether the efficacy of Urea asa
human contraceptive has been proved; and

(b) if so, what would be the unit cost of
this contraceptive ?

THE MINISTER OF WORKS & HOU-
SING AND HEALTH AND FAMILY
PLANNING (SHRI UMA SHANKAR
DIKSHIT) : (a) The Central Drug Research
lanstitule, Lucknow, has developed a
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contraceptive device named as “Centsquare”
in which urea is the main effective ingre-
dient. The efficacy of this device is under
clinical trials at present. However, in labora-
tory experiments, urea has been found to
be an effective spermicidal agent.

(b) Centsquare is at present being pre-
pared in Central Drug Research Institute,
Lucknow, on a very small scale for clinical
trials. The present unit cost is stated to be
less than one paisa.

ECOSOC Meeting and Bangla
Desh Refugees

*1642. SHRI K. MALLANNA :
SHRI P. GANGADEB :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the 51st Session of the Eco-
nomic and Social Council at its meeting

held in Geneva had discussed the problem
of East Bengal refugees;

(b) if so, the outcome of the discussion;
and

(c) whether

any resolution has been
passed ?

THE MINISTER OF EXTERNAL

AFFAIRS (SHRI SWARAN SINGH) :
(@) Yes, Sir.

(b) and (c). No resolution was adopted,
but the discussion succeeded in :

(1) Focussing world attention on the
gravity and urgency of the problems
raised by the massive influx of
refugees into India and, in particu-
lar, emphasising the fact that the
matter has become a question of
international concern ;
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(2) Securing full recognition of the
magnitude and complexity of the
problems and, in this context, high-
lighting - the burden imposed on
India and the need for a much lar-
ger flow of international assistance
to India; and

Getting the international commu-
nity to acknowledge that the speedy
voluntary return of the refugees un-
der credible guarantees of safety is
imperative and that to secure this,
necessary conditions will have to be
created in East Bengal.

3)

Construction of Houses in Greater
Kailash Part-II, New Delhi.

*1643. SHRI N.K. SANGHI: Wil
the Minister of WORKS AND HOUSING
be pleased to state :

(a) whether because of unresolved diffe-
rences between Delhi Land and Finance
Company and Government for overa
number of years the plot holders of Greater
Kailash Part-II, New Delhi have been den-
ied the right of construction of houses in all
the blocks except in ‘E’ block;

(b) whether during the period of dispute
between the company and Government, the
cost of construction has gone up by nearly
70 per cent and any further delay is going
to affect the plot holders more adversely;
and

(c) if so, whether Government propose
to resolve all their differences within a
specified date and give permission to the
plot holders for starting the construction
of houses ?

THE MINISTER OF WORKS AND
HOUSING AND HEALTH & FAMILY
PLANNING (SHRI UMA SHANKAR
DIKSHIT) : (a) Building activity in blocks
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other than ‘E’ Block, has not been allowed
by the Municipal Corporation of Delhi as
the colonisers have not provided services
complete according to the approved ser-
vices plans.

(b) The cost of construction has been
going up but it is not possible to indicate
the exact extent of rise.

(®) Government have no differences
with the colonisers. The colonisers were
required to complete the laying of services
within a period of one year from tae date
of approval of the layout by the corpora-
tion. They have been allowed extension of
one year by the Corporation to provide the
services up to the required standard. The
extended period would expire in December,
1971 and it is expected that the colonisers
will provide the required services within
the extended period.

Abolition of Contract system in M.E.S.

*1644. SHRI KRISHNA HALDER
Will the Minister of DEFENCE be
pleased to state :

(a) whether Government have any
plan to abolish the contract system in
M.E.S. ; and

(b) if so, from when ?

MINISTER OF DEFENCE
JAGJIVAN RAM) : (a) No,

THE
(SHRI
Sir.

(b) Does not arise.

Provision for Ghadar Party

Memorial in U.S.A.

Budget

*1645. SHRI B.S. BHAURA : Will
the Minister of EXTERNAL AFFAIRS
be pleased (o state :



51 Written Answers

(a) whether a provision of $82,933 had
been made in the 1969-70 budget for
building 2 monument in San Francisco
dedicated to the memory of the Ghadar
Party and for establishing two. scholar-
Ships.

(b) whether the Ghadar Party handed
over to Government its property in
San Francisco consisting of a building
on a plot of land measuring 7,000 sq.
feet and some old furniture for esta-
blishing a memorial to those who sacri-
ficed their lives for the country's freedom;

(c) whether no steps have neen taken
so far to build the memorial ; and

(d) if so, the reasons thercfor and by
when the memorial is likely to be
built ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) :
(a) and (b). Yes, Sir.

(c) After detailed considerations it has
been decided to construct two residental
apartments, with commemorative plaques.
in honour of the Ghadar Party martyrs,
the rent proceeds of which would be
utilised for financing two Ghadar Party
memorial scholarships. Discussions with
the University of California in this res-
pect are now in an advanced stage and
selection of architect for detailed planning

of thec apartments is expected to be
made shortly.

(d) It is hoped that the construction

of the apartments would be starled
soon.

Pilferage of I. O. C. Products in the
Eastern Region

*1646. SHR1 INDRAIJIT GUPTA :

Will  the Minister of PETROLEUM
AND CHEMICALS be pleased to state :
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(a) whether any complaints have been
received regarding the large-scale pilferage
of Indian Oil Corporation products by
private tank truck contractors employed

for bulk oil transportation in the Eastern
region ;

(b) if so, the action taken thereon;

(c) whether the Indian Oil Employee’s
Union (Eastern Branch) has alleged that
about Rs. 20 crores worth of Indian
Oil Corporation products have been
pilfered by truck contractors in league
with corrupt officials; and

(d) whether any
held in

thereof ?

inquiry has been
the matter and the outcome

MINISTER OF PETROLEUM AND
CHEMICALS (SHRI P. C. SETHI):
(a) The Eastern Branch of Indian Oil
Corporation at Calcutta has received
only two complaints of pilferage of
products by private tank truck contractors
viz. (i) from its own Installation Manager
at Rajbundh in November 1970; and

(ii) from one of the customers in
February, 1971.

(b) In the first case, apart from the
recovery of full cost of the product, an
enquiry committee has been set up to
make further investigations. In the
second case, a Committce has already
made investigations, and its recommenda-
tions zre under examination. Pending
consideration, the full cost of the
product has been recovered.

(¢) and (d). A complaint dated 28th
May, 71 has been received to this
effecct and the Indian Oil Corporation
has been asked to investigate the same
with a view to ascertaining the correct
position and fixing responsibility in
cases where irregularities come to notice.
1.0.C.’s report is awaited.
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Offer by Mr. Tunku Abdul Rehman for
“ Mediation between India and Pakistan

*1647. SHRI P. K. DEO :

SHRI DEVINDER SINGH
GARCHA :
Will the Minister of EXTERNAL

AFFAIRS be pleased to state :

(a) Whether the former Prime Minister
oi Malaysia and now Secretary-General
of the Islamic Secretariat, Mr. Tunku
Abdul Rehman, has offered to mediate
between India and Pakistan the question
of Bangla Desh;

(b) if so, whether Government of India
have received any formal communication
from Mr. Rehman; and

(¢) if so, the details there of and reac-
tion of Government in this regard?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH) : (a)
Government have seen press  reports
that Tunku Abdul Rehman told press
reporters that he would be happy to
mediate between India and Pakistan.

(b) No, Sir.

(c) Government's stand is well known,

namely, that a settlement of the Bangla
Desh issue is to be arrived at between the
military rulers of Pakistan and the already
elected representatives of the people of
Bangla Desh. The Bangla Desh issue is
not an Indo-Pakistan aflair and therc can
be no question of any mediation between
India and Pakistan on this issue.

Chinese Admission in U.N.O.

*1648. SHRI M. SATYANARAYAN
RAO : Will the Minister of EXTERNAL

AFFAIRS be pleased to state :

(a) whether the question of China’s
admission into the United Nations is likely
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to be debated in the next U. N. General
Assembly Session; and

(b) if so, Government of India’s reaction
thereto ?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH) (a):
Yes, Sir.

(b) India has consistently supported
the right of the Government of the
People’s Republic of China to represent
China in the U. N.

Ceiling On Urban Property

*1649. SHRI P. M. MEHTA : Will
the Minister of WORKS AND HOUS-
ING be pleased to state :

(a) whether the U. P. Government has
recommended a Rs. 5 lakhs Ceiling on
Urban Property to the Central Govern-
ment; and

(b) the rcaction of the Central Govern-
ment thereto?

THE MINISTER OF WORKS AND
HOUSING AND HEALTH & FAMILY
PLANNING (SHRI UMA SHANKAR
DIKSHIT) : (a) Yes, Sir.

The U. P. Government have expressed
their agreement to the Centres’ sugges-
tion for a uniform Central legislation
imposing a ceiling on urban property.

They have stated further that the
basis for compensation in licu of urban pro-
perty taken over in excess of ceiling fixed,
may be uniform  throughoutthe country
and that even after the imposition of the
ceiling on urban property, the present
policy of leving heavy taxes in the form of



55 Written Answers

income tax, wealth tax etc. should also
continue, and the Central Government
should grant on appropriate portion of
such taxes to the State Government.

(b) We had ourselves asked the State
Governments to consider the merit of a uni-
form Central legislation on this subject. We
had also informed them that if consen-
sus emerges in favour of such a legisla-
tion, the State Governments would be re-
quested to arrange to have the necessary
resolutions passed in their legislatures
empowering the Parliament to legislate on
the subject. We are awaiting categorical
replies from many of the States.

Corruption in Hindustan Latex, Trivandrum

“1650. SHRI VAYALAR RAVI: Will
the Minister of HEALTH AND FAMILY
PLANNING be pleased to state :

(a) whether Government have received
complaints regarding corrupt practices of
the officials of the Hindustan Latex,
Trivandrum,;

(b) if so, the nature of complaints; and

(c) what action
matter?

is being taken in the

THE MINISTER OF WORKS
& HOUSING AND HFALTH AND

FAMILY PLANNING (SHRI UMA
SHANKAR DIKSHIT): (a) Yes, Sir.
(b) The complaints alleged irregular

appointments of staff in the Nirodh Facto-
ry, Trivandrum, and mis-use of official
position by the General Manager.

(c) After thorough examination allegati-
on about irregular appointments were found
to be unsubstantiated. The other complaints
arc under investigation.
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Removal of Dairies from Residential
Colonies of Delhi

7175. SHRI S. C. SAMANTA : Will

the Minister of HEALTH AND FAMILY
PLANNING be pteased to state :

(a) whether some ef the dairies are
occupying even the main roads of the
Safdarjang Enclave and creating un-
hygienic conditlon in the locality;

(b) whether many of the dairies in
Krishna Nagar are keeping bull-buffaloes

for breeding purposes on commercial
basis;

(c) whether people from outside also
bring  their buffaloes for
purposes;

breeding

(d) whether the dairiwallas of Krishna
Nagar use the public roads for breeding
purposes thereby obstructing the passers-by
and creating Public nuisance;

(¢) whether complaints from the
residents of locality to the Corporation

authorities have not produced any result;
and

(f) what steps do Government propose
to take for removing the dairies from
the residential colony where D.D.A. has
sold land on a very high price ?

THE MINISTER OF WORKS AND
HOUSING AND HEALTH AND
FAMILY PLANNING (SHRI UMA
SHANKAR DIKSHIT) : (a) to (f). The
exact position is being ascertained and the

required information will be laid on the
Table of the Sabha.

Stateless People after fulfilment of
Indo-Ceylon Treaty Obligations

7176. KUMARI KAMALA KUMARI :

Will  the Minister of EXTERNAL
AFFAIRS be pleased to state :
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(a) whether more than three lakh
people will be Stateless after India and
Ceylon have fulfilled their treaty obli-
gations; and

(b) if so, the reaction of Government
in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OE EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(@) No, Sir. The Indo-Ceylon Agree-
ment of 1964 provides for the conferment
of citizenship on 8,25,000 persons together
with their natural increase. The Agreement
further provides that the future of the
then estimated residue of 1,50,000 state-
less persons, together with their natural
increase, would be the subject matter
of separate discussions between the two
Governments.

(b) Does not arise.

Expenditure on Community Development
Schemes

7177. SHRI ROBIN KAKOTI : Will
the Minister of HEALTH AND

FAMILY PLANNING be pleased to
state :
(a) the names of towns in Assam

covered under the Urban Community

Development Schemes; and

(b) the amount so far spent under
this Scheme in various States during
the Third and Fourth Plan, State-wise
and year-wise ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K.
KISKU) (a) No town in Assam is
covered under the Urban Community
Development Scheme.

(b) Information being collected and
will be laid on the Table of the Sabha.
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Family Planning Centres

7178. SHRI ROBIN KAKOTI : Will
the Minister of HEALTH AND FAMILY
PLANNING be pleased to state :

(@) the number of Family Planning
Centres at present working in Assam,
Meghalaya, Nagaland, NEFA, Manipur
and Tripura;

(b) total amount spent in 1968-69,

1969-70 and 1970-71;

(c) whether leaders of some communi-
ties are opposing this Family Planning Pro-
grammes; and

(d) if so, action proposed to be taken
against such persons ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING ' (SHRI D.P.
CHATTOPADHYAYA) : (a) A statement-I
containing ‘the required information is
attached.

(b) A statement-II showing the expen-
diture is attached.

(c) and (d). Government have not come
across any organised opposition to family
planning on communal grounds, though
there may be expression of views against
family planning by community leaders in
some places. The Family Planning Pro-
gramme is a voluntary Programme which
relies upon education and motivation of the
people. No action is, thereforo, contemp-
lated against those persons who may
oppose family planning. Effort is, however,
made to remove misconceptions, if any,
about the programme in the mind of the
people, as part of the continuing education
and motivational drive.
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Statement—I

AUGUST 9, 1971

State/Union  Urban Rural Rural Sub-
Territories Centres Main  Centres
Centres
1. Assam 15 67 a8s
2. Meghalaya 7™ 2 16*
3. Nagaland Nil Nil Nil
4. Manipur 3 1 70
5. N.E.F.A. Nil Nil Nil
6. Tripura 1 23 48
*Under confirmation.
Statement— 11
States 1968-69 1969-70 1970-71
Rs. Rs. Rs.

Assam 22,40,000 33,50,000 33,25,000*

Meghalaya Nil Nil 4,00,000*

set up in

71-72

Nagaland Nil 26,243@ Nil

N.E.F.A. Nil Nil 3,604@

Manipur 2,48,000 1,56,000 5,01,000*

Tripura 3,92,000 3,88,000 5,37,819*

*Estima ted expenditure on the basis of
Provisional payment sanctioned: Details
of actual expenditure not available.

@Value of conventional contraceptives
supplicd in kind by M.S. Depots. Family
Planning was not taken up in Nagaland

and NEFA as an official programme till
1970-71.
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Manufacture of Paraffin Wax

7179. SHRI ROBIN KAKOTI : Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state ;

(a) the quantities (in tonne) of Paraffin
Wax manulactured in India in 1969, 1970
and 1971;

(b) the quantities (in tonne) of Paraffin
Wax exported during the above period;

(c) the procedure of allotting Paraffin
Wax to internal consumers/the Industrial
units;

(d) whether some private persons or
firms get, direct from Assam Oil Company,
a hure quantity of Paraffin Wax annually,
and if so, the name of the persons or the
firms and the quantities given to each of
them in 1969 and 1970; and

(c) whether Government have any
information that Paraffin Wax black-

market price is very high than the ex-
factory price ?

THE WMINISTER OF PETROLEUM
AND CHEMICALS (SHRI P.C. SETHI):
(a) The production of paraffin wax during
1969. 1970 and 1971 was as under : —

1969 — 39324 tonnes
1970 e 36670 tonnes
1971 -

17729 tonnes
(Jan.—June)

(b) During 1969, 1970 and 1971, the

following quantitics of paraffin wax were
exported ;—-

1969 —- 4533 tonnes
1970 -— 3330 tonnes
1971 —

1267 tonnes

(Jan.—Junc)
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(c) There is no formal control on the
distribution of paraffin wax in the country.
However, since 1967 it has been arranged
in consultation with the Assam Oil Company
and their distributors, that, the Directors
of Industries of State Governments meke
an assessment of the actual paraffin wax
requirements of consumers in their respec-
tive States and ensure that the local agents
of the distributing companies issue it to
the actual consumers as per the assessment.
This practice has been in vogue ever since.

(d) There are two companies namely,
M/s Aggrawal Wax Co., Tinsukhia and
M/s Assam Candle Manufacturing Co.,
Gauhati who were sold 2500 tonnes each
annually directly by the Assam Oil Comp-
any upto 1970 in terms of contracts entered
into by Assam Oil Company with them
some years ago when the wax situation was
easy. In 1971 the figure for M/s Assam
Candle Manufacturing Co., is 1000
tonnes.

(e) Government have received repre-

sentations to this effect.

Location of Petro-chemical Complex
in Assam

7180. SHRI ROBIN KAKOTI: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether any site has been selected
finally for petro-chemical complex in
Assam; and

(b) if so, the name of the place ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHR1 DALBIR SINGH) :
(a) and (b). On the basis of the report
of Site Sclection Committee, the project
authorities have recommended in the
Feasibility Report that this petro-chemical
complex should be located at Bongaigaon.
The Feasibility Report is under considera-
tion by the Government.
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Rehabilitation Centre in Safdarjang
Hospital, New Delhi

7181. SHRI VARKEY GEORGE:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state :

(a) whether the Rehabilitation Centre
at Safdarjang Hospital, New Delhi is a
plan project; and

(b) whether E. F. C. memo of this
plan has been approved by Government
and if not, the reasons for the delay ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI A. K. KISKU): (a)
Yes.

(b) The E. F. C. Memo is still under
examination. The preliminary estimates
for the construction of the buildings of the
Rehabilitation Centre were based on
Delhi Schedule of Rates, 1970 which were
earlier approved by the Technical Board.
This Schedule of Rates was subsequently
revised by the C. P. W. D. The estimates
are accordingly being prepared on the
basis of the revised Schedule of Rates.

C.G.H.S. for Police Department, Delhi

7182. SHRI AMBESH : Will the
Minister of HEALTH AND FAMILY
PLANNING be pleased to state :

(a) whether Delhi Administration has
cnforced Contributory Government Health
Scheme in the Police Department;

(b) whether Delhi Administration has
proposal to enforce tho above scheme in
the Education Department of Dolhi
Administration; and
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(¢) if so, the time by which the
above Scheme will be enforced in the
Education Department ?

THE MINISTER OF WORKS AND
HOUSING AND HEALTH AND
FAMILY PLANNING (SHRI UMA
SHANKAR DIKSHIT) : (a) The Central
Government Health Scheme has been
extended to cover the Delhi Police
personnel with effect from the Ist April,
1971.

(b) and (c). No proposal in this regard
has so far been received.

Allotment of Plots to Scheduled Castes
and Scheduled Tribes by D. D. A.

7183. SHRI AMBESH : Will the
Minister of WORKS AND HOUSING be
pleased to state :

(a) whether the Delhi Development
Authority has decided to allot 15 per cent
of their plots to the people belonging to

Scheduled Castes and Scheduled Tribes;
and ’ ’

(b) if so, the Income Groups to which
above plots would be allotted ?

THE MINISTER OF STATE IN THE
MINISTRY OF  WORKS AND
HOUSING (SHRI I. K. GUJRAL) : (a)
and (b). Yes, Sir. Persons belonging to
low income group (income limit upto
Rs. 7,200 per annum) will be eligible for
allotment of plots mecasuring upto 125
square yards and persons belonging to
middle income group (income from
Rs. 7,201 to Rs. 18,000 per annum) will
be cligible for allotment of plots measuring
from 126 to 200 square yards.
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Development of Unani Tibbi Medicine

7184. SHRI RAM

PASWAN:
SHRI BIBHUTI MISHRA :

BHAGAT

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state :

(a) the development of Unani Tibbi
Medicine to be undertaken by Government
on thelines of Indian Medicines Act
parallel to the Ayurvedic and other medi-
cines in India;

(b) whether Memorandum has been
sent to Government by the Office Secre-
tary of the All India Unani Tibbi
Conference, Delhi-6 on this subject; and

(c) if so, the reaction of Government
thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI1 D. P.
CHATTOPADHYAYA) : (a) The Indian
Medicinc Central Council Act, 1970,
which seeks to regulate standards of edu-
cation in and registration of practitioners
of the Ayurveda, Siddha and Unani sys-
tems of Indian medicine, provides for the
constitution of a Central
Indian Medicine with independent
Committees for Ayurveda, Siddha and
Unani, consisting of elected and nominated
members of the each system. Under
section 9 (3) of the Act, the Committee
for Unani will be competent to deal with
any matter relating to the Unani system
of medicine which is within the compe-
tency of the Central Council, subject to
such general or special directions, as the
latter may give. The Unani Committee

is thus independent and parallel to the
other Committees.

Council of
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(b) Yes; a memorandum dated 25th
July, 1970 was received from the General
Secretary, All India Unani Tibbi Con-
ference suggesting separate independent
Central Councils for Ayurveda, Siddha
and Unani systems of Indian Medicine.

(c) Parliament which considered the
Indian Medicine Central Council Bill,
1970, as reported by the Joint Committee
of both Houses, did not favour a separate
Central Council for each of these systems
of Indian medicine.

Setting up a Barium Chemical Plant
in Cuddapah District,
Andbra Pradesh

7185. SHRI ESWARA REDDY : Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether any application for a
licence to set up a Barium Chemical Plant
near Mangampet, Rajampet Taluk,
Cuddapah District, Andhra Pradesh has
been received; and

(b) if so, the action taken thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLENM AND
CHEMICALS (SHRI DALBIR SINGH) :

(a) No, Sir.

(b) Does not arise.

Unauthorised Construction in Markets
of Government Colonies of South Delhi

7186. SHRI G. S. MISHRA : Will the
Minister of WORKS AND HOUSING be
pleased to state :

(a) whether some unauthorised cons-
tructions have been made in the verandahs
of shops allotted (¢ shopkeepers of markets
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in some Government colonies in South
Delhi;

(b) if so, from which areas complaints
have been received about such encroach-
ments during the last one year; and

(c) the action taken by Government
against the persons who made such encro-
achments and the result thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOU-
SINGH (SHRI I. K. GUJRAL (a) Yes, Sir.

(b) During the last one year, reports
were received about the unauthorised con-
structions in the verandahs of shops in
the markets in Government colonies at
Nanakpur, Babu Market and R. K. Puram
(Sectors I, III & VI) in South Delhi.

(c) Show cause notices for such encro-
achments have been served on the shop-
keepers in the Babu Market. In respect of
shops in sectors I & III R. K. Puram, °
the Delhi Municipal Corporation has been
requested to take action under their bye-
laws. Action in the case of Nanakpur and
R. K. Puram (Sector VI) markets is in

hand.

Reservation of Posts for Scheduled
Castes/Scheduled Tribes in all India
Institute of Medical Sciences.

7187. SHRI AMBESH : Will the
Minister of HEALTH AND FAMILY
PLANNING be pleased to state :

(a) whether the All India Institute of
Medical Sciences has accepted the princi-
ples of reservations to be made for candi-
dates belonging to Scheduled Castes/Tribes
in services and posts under its control;

(b) whether on the 14th July, 1969,
interview for selection of Departmental
candidates having minimum $ years of
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experience as Operation Room Assistant
for promotion to the posts of Technical
Assistant reserved for candidates belonging

to Scheduled Caste, was held in the above
Institute ;

(¢) whether in spite of the availability
of suitable Scheduled Caste candidates
having the requisite experience, the reserved
post has been filled by the General candi-
dates; and

(d) if so, the reasons therefor ?

THE MINISTER OF WORKS AND
HOUSING AND HEALTH AND
FAMILY PLANNING ~ (SHRI UMA
SHANKAR DIKSHIT) : (a) Yes.

(b) The interview was held on the 14th
and 16th of May, 1969 and not on the 14th
of July, 1969, for recruitment 1o posts of
Technical Assistant for various areas of the
Hospital.  Applications were invited
from departmental  candidates who
had worked for 5 years or more in the
special  fields/disciplines of Operating
Theatres, Surgical Anaesthesia C.S.S.R.,
Blood Bank and Hospital Laboratory in
posts equivalent to Technicians. One post
cach for Scheduled Caste candidates and
Scheduled Tribes candidates was reserved,

(¢) No. The reserved post

was not
filled in.

(d) There was only one applicant
belonging to the Scheduled Castes category.
He was not found suitable for appoint-
ment as Technical Assistant.

Conference of Ministers of Rural
Housing at Jaipur

7188. SHRI ESWARA REDDY : Wwill

the Minister of WORKS AND HOUSING
be pleased (o siate :
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(a) the important recommendations
made in the meeting of State Ministers in-
charge of Rural Housing held in Jaipur in
July, 1970 to consider the problem of rural
housing;

(b) whether Government have received
any data from Andhra Pradesh Govern-
ment regarding the selection of Districts
for undertaking an intensive programme of

rural housing as per the recommendation;
and

(¢) if so, the particulars thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI I. K. GUJRAL) : (a) A summary of
the conclusions reached at the meeting is
given in the attached statement.

(b) Yes.

(c) The State Government had fur-
nished the following broad details :-

(i) Naiues of districts Srikakulam
selected. Ongole
Kurnool
Medak
Mahboob-
nagar (partial)

(1i) No. of landless
agricultural worker
house-holds in the
selected districts.

15,640

(iii) Amount required Rs 12.30 lakhs
for acquisition of land
for provision of free
house-sites  to the
landless households.

(iv) Funds required for
construction of
houses for the land-
less families.

Rs.187.70
lakhs
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(a) Rural housing programmes, spe-
cially the provision of house-sites
for the landless agricultural labour
and construction of houses for
them, should be taken up ona
priority basis. Where no Govern-
ment land is available, the required
land should be acquired by the
State Governments out of their
own resources for providing house-
sites, free of cost (or at nominal
cost), to landless agricultural
labour.

(b) In view of the paucity of resources
and the magnitude of the problem,
rural housing programmes may be
undertaken on the basis of a selec-
tive approach, instead of dispersing
the meagre resources all over the
State. Each State should select one
district for every one crore of
population, for undertaking an
intensive programme of rural hou-
sing. States, etc., having a popula-
tion of less than one crore may
select one district each under this

programme.

(c) 75 per cent of expenditure required
for the construction of houses
under the above-mentioned pro-
gramme should be provided by the
Central Government as a loan and
the remaining 25 per cent should
be borne by the Statc Government
themselves. The question of the
subsidy, if any, to be given for this
programme may be examined
later.

(d) By means of a rapid survey of the
selected districts, the State Govern-
ments should assess the availability
of Government and other land and
the number of house-sites  req-
uired, the number of houscs to be
constructed, and the funds required
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for the purpose. The specifications
to be adopted for the construction
of such houses should also be
determined.

(e) Details as-in (d) above should be
sent to the Union Department of
Works, Housing and Urban Deve-
lopment by September, 1970, so
that the matter can be further
examined and appropriate steps
taken urgently.

(fy It will be necessary to mobilise
additional institutional sources of
finance to meet the requirements
of the vast programme envisaged.
This will require further study.

Houses For Landless Agricultural Workers

7189. SHRI ESWARA REDDY : Wiil
the Minister of WORKS AND HOUSING
be pleased to state :

(@) whether an examination of the pro-
blem to work out a concrete programme
for providing houses to landless agricultu-
ral workers has been taken up on a priori-
ty basis;

(b) if so, the particulars thereof; and

(c) if not, by when it islikely to be
completed ?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRII. K. GUJRAL): (a) to (c). Tt
is proposed to formulate a scheme for
providing 100% Central assistance to the
State Governments etc. for provision of
free house-sites to landless workers in
rural arcas. The details of the Scheme are
being worked out.
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Housing Scheme For Handloom Weavers

7190. SHRI ESWARA REDDY : Will
the Minister of WORKS AND HOUSING
be pleased to state :

(a) whether the handloom weavers are
eligible for the benefits under the integra-
ted subsidised Housing Scheme for Indus-
trial Workers and Economically Weaker
sections of community;

(b) if so, the details of the Housing
Schemes taken up particularly for hand-

loom weavers since April, 1966, State-wise;
and

(¢) the main features of the proposals for

their Housing Schemes in 1971-72, State-
wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING SHRI ( I. K. GUJRAL): (a)to (c).
The Integrated Subsidised Housing Sche-
me is intended for providing residential
accommodation to the low-paid workers
covered by section 2(1) of the Factories
Act, 1948, and persons cmployed in mines
other than coal and mica mines, within
the meaning of section 2(h) of the Mines
Act, 1952, as well as to persons belonging
to the economically weaker sections of the
community, whose income does not exceed
Rs. 350/- per month. Such of the hand-
loom weavers as fall within the scope of
the Scheme are cligible for allotment of
houses built thereunder, along with other
cligible workers/persons. Under the Sche-
m.v, separate projects are not undertaken
for the construction of houses exclusively

for persons belonging to a particular pro-
fession or trade.

Allotment of Land to House Building
Cooperative Socicties at Rohtak Road,
Delhi

7191. SHRU A N. CHAWLA : Wwill

the Minister of WORKS AND HOUSING
be pleased o state
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(a) whether 14 House Building Cooper-
ative Societies have been allotted land at
Rohtak Road, Delhi;

(b) whether these cooperative societies
have already deposited a sum of Rs. 2

crores with Government towards the cost
of the land;

(c) if so, when the allotment of land was
made to them and when

the sum was
deposited by them;

(d) whether the posséssion of the land in
qucstion has been made to these cooperati-
ve societies; if so, when such possession
has keen made and if not, the reasons for
delay and when it is proposed to hand over
the possession of land to them; and

(e) whether the plans of these societies
has also not been approved so far and
when it is likely to be approved ?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND [HOUS-
ING SHRI ( I.K. GUJRAL): (a) 16 Coope-
rative House Building Societies have beea
allotted land at Rohtak Road.

(b) Yes, Sir.

(c) Allotments were made in April, 1968.
Most of the payments were received during
the period 1966 to 1968.

(d) 13 cooperative socicties were given
physical possession of land between April,
1969 and May, 1970. One Society did not
accept allotment of land in Rohtak Road
arca. The cases of the remaining two

societies are being processed by the Delhi
Administration.

(c) The D. D. A. received layvout plans
from 11 societies. layout plans of 9 of
these socictics arc likely to be approved
shortly. 'The vremaining two societies have
been asked by the Dethi Development
Authority to revise their layout plans.
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Transfer of land by occupants in the area
of Motia Khan under the Jurisdiction
of D. D. A.

7192. SHRI A. N. CHAWLA : Will
the Minister of WORKS AND HOUSING
be pleased to state :

(a) whether it is a fact that Molia
Khan, Delhi area comes under the jurisdic-

tion of the Delhi Development Authority;

(b) whether the original squatters have
changed hands scveral times;

(¢) how many times the uoccupants
have passcd on the possession of land
during the last ten years and dctails there-
of;
(d) whether all this transfer of land is
being done with the connivance of the
officials of Delhi Development Authotity;

(e) what is the pugree moncy prevalent
in Motia Khan for even a small plot of
100 sg. yards and whether some  daluls  ave
carning lakhs of rupces through thesc
illegal and un-authorised transfer; and

(f) the action Government proposc to
fake to check this illegal trade in land whe-
ther it is proposed to hold an cnquiry into
these transfers to fix responsibility and
take action against tie erring officials?

THE MINISTER OF STATE IN
THE MINISTRY OF WORKS AND

HOUSING (SHRI I. K. GUIJRAL):
(a) Yes, Sir.

(b) and (¢) . According to the records
of the Delhi Development  Authority, in
420 cases the sites changed hands once,
and in 24 cases twicc, during the last 10
years.

(d) No Sir.

(¢) Not in the knowledge of the Delht
Development Authority.
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(f) The unauthorised encroachers are
liable to eviction under the Public Premises
(eviction of unauthorised occupants) Act,
1958. The Act was declared wltra vires by
-the Delhi High Court, with the result that
further action had to be held up.

Raising of Ceiling for Grant of House
Building Loans

7193. SHRI K. LAKKAPPA : Will
the Minister of WORKS AND HOUSING

be pleased to state :

(a) whether the proposal for raising the
ceiling cost of houses/flats from 75 times
the monthly pay of a Government servant
for purpose of grant ol bouse building
loans to Government Employees has since
been considered: and

(b) if so, the decision taken in this

regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI I. K. GUJRAL): (a) and (b) .
The proposal is still under consideration.

Family Planning for Adivasis

7194. SHRI1 RANABAHADUR
SINGH : Will the Minister of HEALTH
AND FAMILY PLANNING bc pleased
to state :

(a) whether Government are awarce that
the Family Planning authorities of Sidhi
District have thtown the inviolability of
human person completely to the winds in
cases of simple Adivasis in order to achicve
the targets set up for them; and

(b) if the reply to part (a) be in  affir-
mative, the steps taken in this matter?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K.
KISKU): (a) and (b). The Family Plan-
ning Programme is of a voluntary nature
and it is implemented as such in the States.
The approach is educational and persua-
sive, and if any overzealous Family Plann-
ing Worker departs from it this is an indi-
vidual lapse. Such lapses are enquired
into and suitably dealt with whenever they
come to notice. It is understood from the
State authorities that they had some com-
plaints about the previous District Family
Planning Officer that he had sought
over persuade some people
Family Planning services.

to-
to accept
He was trans-
ferred and the matter is being look into by
the State authorities.

Dritish Ald for Bangla Desh Refugees

7195. SHRI S. M. BANERJEE : Will

the Minister of External Affairs be pleased
to state :

(a) whether the Group of Members of
Parliament from Great Britain have
suggested to their Government for further

aid for refugees from Bangla Desh ; and

(b) if so, the reaction of the Govern-
ment U. K. in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
During a debate in the House of commons
on the S5th August, 1971, one of the mem-
bers of British Parliamentary delegation,
Mr. Reginald printice, is reported to have
urged Britain and other countries to make
new pledges of aid to help India cope with

over  seven million refugees from East
Bengal.

(b) : To the best of our knowledge,
the British Government have not yct given
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any definite assurance for further aid for
refugees from Bangla Desh.

Srinagar-Ladakh Road

7196. SHRI R. P. YADAV : Will the

Minister of DEFENCE be pleased to
state :

(@) whether the road from Srinagar to
Ladakh via Sonmarg is in a bad condition:

(b) whether it has got any strategic
importance too, over and above its

importance from the tourists point of
view; and

(c) if so, the steps being taken to
improve its conditions ?

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM): The surface of the

road has worn out in some stretches due
to wear and tear.

(b) The road is of importance from
both strategic and development angles.

(¢) The repairs of the

worn out
portions are being undertaken.

Diplomatic Relations with [srael

7197. SHRI NIHAR LASHKAR: Will

the Ministor of EXTERNAL AFFAIRS
be plcased to state :

(a) whether Israel is the only country
in the world which has expressed apprecia-
tion of action and stand taken by the

Indian Government in regard to the Bangla
Desh movement : and
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(b) if so, whether they have desired
aad expressed that it is time India and
Isrcal establish diplomatic relations with
cach other ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a)
Isreal and- many other countries expressed
appreciation for the Government of India’s
efforts to alleviate the plight of the
refugees.

(b) The Government have seen press
reports about the statements of some
Israeli officials expressing a desire for the
establishment of diplomatic relations
between the two countries.
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Construction of Bridge over Dirak and
Tengapani

7199. SHRI C. C. GOHAIN : Will the
Minister of DEFENCE be pleased to
state :

(a8) whether construction of a bridge
over Dirak and Tengapani was given to
a contractor ;

(b) if so, when the contract was given
and the time when it is likely to be
completed ; and

(c) the reasons for the delay ?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) : (&) yes.

(b) and (c). The contract was awarded
on the 26th August 1967. The work was
scheduled to be completed on 6-12-1969.
The progress of the work was not satisfac-
tory and the Contractor {eventually aban-
doned the work in April, 1970. Fresh
tenders for the balance of works to be
undertaken at the risk and expense of the
previous contractor have been received and
are under scrutiny. According to these
tenders, the work is likcly to be completed
by the end of 1973.
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Financial Assistance given By India to

(d) the amount of loans and aid likely
Foreign Countries

to be given by India to foreign countries

during the years 1971 and 1972 ?
7200. SHRI K.LAKKAPPA : Will

the Minister of EXTERNAL AFFAIRS

THE DEPUTY MINISTER IN THE
be pleased to state : 3

MINISTRY OF EXTERNAL AFFAIRS
(2) the amount of economic aid given by (SHRI SURENDRA PAL SINGH) :

India to foreign countries during the years (a) The amount of economic aid given by
1969 and 1970, separately, India to foreign countries during financial
years 1969-70 and 1970-71 is Rs. 17.42 crores

(b) the amount of aid given to each coun- and Rs.14.49 crores respectively. The figures
try and the purposes for which the aid had are exclusive of the assistance which is
been given; given through multi-lateral agencies such as

the SCAAP,UNIDO etc.
(c) the amount of interest received during

these years; and (b) The answer is as follows :—

Name of the Amount of aid Purpose for which the aid has been given
country given
1 2 3
(i) 1969—70
Rs.
(1) Nepal 12,01,00,000

For Nepal's economic development.

(2) Bhutan 5,02,77,000 For development purposes.

(3) Afghanistan 21,00,000 Construction of 100. Bed Child:en’s

Hospital and Survey of Kandhar-Zahidan

Road
(4) Angola 4,000 Training of Angolan Nationals in India.
(5) Burma 87,000 Training of Burmese Nationals in India.
(6) Ceylon 27,000 Training of Ceylonese Nationals in India.
(7) Ethiopia 1,40,000 Deputation of doctors and teachers and
technical experts.
(8) Fiji 5.000 Dcputation of Survey Team and training
of Fiji' bationals in different fields.
(9) Gambia 1,000

Towards cost of supply of Paddy Thresher.

(10) Indonesia 1,000 Towards rail fare for teachers, candidates
.. for deputation.

——



81 Written Answers SRAVNA 18, 1893 (SAKA) Written Answers 82

1 - 2 3
Rs.

(11) Iraq 23,000 Training of Iraqi nationats in India.
(12) Kenya 34,000 Supply of equipment.
(13) I'.a'.os. ’ -10.000° Toward§ expenses on Indian deputationists. *
(14) Malaysia & 68,000 Balance payment for Pushpak Aircraft &

Singapore Gliders _etc. gifted to Malaysia and

’ " 'Singapore. ’

(15) Maladive 2,000 Towards expenses for selection of teachers

for deputation to Maladive.

(16) PDRY (Aden) 3,00.(')00':E'xpensés on Techno-Economic Survey in
: -.  PDRY & deputation of teachers and train-
ing of their nominees in India.

(17) Somalia 6.50,000 Deputation of doctors, tea-t:jlel:s, slez_)dgra—
phers etc.
(18) Syria 26,000 Training of Syrians.
(19) U.A.R. 1,70,000 Training in various fields in Central Train-
ing Institutes.
(20) Y. A. R. 4,000 Technical training etc.
(21) Zambia 60,000 Deputation of experts.
(22) Misc. " 1,28,000 Cost of passages in respect of V..P.'s
who “ visited India under the ITEC
Programme.
Total : 17,42,17,000
(ii) 1970—T71
(1) Nepal 9,02,16,000 For Nepal’s economic development.
(2) Bhutan 4,71,40,000 For developmental purposes.
(3) Afghanistan 55,80,000 Construction of  100-Bed Children’s
Hospital and Survey of Kandhar-Zahidan
Road.
(4) Ethiopia 1,83,000 Deputation of doclors and teachers and

technical experts,

(5) Fiji 29,000 Decputation of Survey Team and training
of Fiji nationals in difterent ficlds.
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1 2 3
Rs.
(6) Kenya 2,000 Technical assistance.
(7) Malaysia 82,000 Traintng of MARA nominees.
(8) Somali 6,96,000 Deputation of doctors, teachers, stenogra-
phers etc. '
(9) PDRY 3,38,000 For technical training etc.
(10) Nigeria 29,000 Deputation of technical training instruc-
tors.
(11) Mauritius 98,000 Supply of cquipment.
(12) Libya 7,000 Deputation of experts.
(13) U. A. R. 4,00,000 Training of UAR nationals.
(14) Expenditure on
VIP‘s who visited
India under the
ITEC programme 1.93,000
Total : 14,40,993,00
() No interest is levied on grants which economic development. In respect of loans
are given to these countries in a spirit of granted to them interest has been recover-
friendship and in pursuance of our policy ed as per details below :—
to our assist friendly countries in their
Country to which Interest received
loan granted 1969 1970
Rs. Rs.
(1) Nepal (Rs. 1 crore) 95,816 1,02,807
(2) Ceylon (Rs. 2 crore) 1,52,870 —
(3) Ceylon (Rs. 5 crore) 9,64,166 19,58,025
(4) Ceylon (Rs. 5 crore) — 5.61,420
s) I i .
(%) Indonesia (Rs. 10 crore) — 1,74.43,514

Rs. 12,12,852

2,00,65,766
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(d) (i) Grams

The estimated economic Aid likely to be given by India to foreign countries

during :—
1971-72 1972-73
(a) Nepal Rs. 11.08 crore
The estimates for 1972-73
(b) Bhutan Rs. 500 ,, have not yet been pre-
pared.
(¢) LT.E.C. Rs. 1.00 ,,
Programme. Rs. 17.08 ,,
(ii) Loans

It is estimated that financial loans worth Rs. 6.675 crores will be given by lndia te

foreign countries during 1971-72.

Engineers India Limited

7201. SHRI K. MALLANNA :
SHRI S. M. KRISHNA :

Will the Minister of PETROLEUM
AND CHEMICALS ©be pleased to
state :

(a) whether Engineers India Limited
propose to help Rs. 100 crores second
phase Raka Copper Plant ;

Engineers India
in a position to
projecis since its

(b) to what extent
Limited has been
assist the industrial
formation ;

(c) whether Engineers India Limited
offers a complete range of heat transfer
equipment; and

(d) if so, the main features thereof?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI P. C. SETHI) :
(a) Hindustan Copper Limited have
appointed Engineers India Limited as
Indian Design Engineering firm EIL
Raka Copper Project Phase for 1I
EIL is expected to furnish the necessary
design, engineering, procurement assist-
ance and  construction supervision
services.

(b) Since its incpection in 1965, Engi-
neers India Limited has rendered services
to major projects of the value of Rs.
63.89 crores. The total value of large
projects now being handled and which
are expected to be taken up by it in
the near future amounts to Rs. 221.79
crores, In the field of petroleum
refineries the company has considerably
narrowed the technological gap existed
between India and the more advanced
countries by performing refinery process
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design for many of the on-sites and
all of the off-sites. The company is
now well poised for rendering technical
services in respect of . the engineering
for offshore systems, plants in the non-
ferrous field and maintenance of opecrat-
ing plants particularly in respect of
corrosion problems:

(c) EIL offers design/equipment for
about 909 of all types of Heat
Exchangers -required  for  petroleum
refineries, and petrcchemical, fertilizer
and other chemical plants. Under an
agreement now being negotiated EIL will

be in a position to provide fired heaters
for the above industries.

(d) Based on know-how obtained
from Messrs. Lummus Company of U.S.A.
an internationally reputed firm having
expertise in the field of Heat Exchangers,
EIL is now fully competent to design to
international standards, various types of
Heat Exchangers sucb as Shell and Tube
type Heat Exchangers of Carbon, steel
and alloy construction (fixed tube sheet,
floating head and U-tubes etc.), extended
surface Hcat Exchangers, -air cooled
heat exchangers, feed water heaters,

surface condensers, waste heat boilers,
etc.
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Application of Orirsa Industrial Develop-
ment Corporation for Manufacture of
Nylon Textile Filament Yarn

7203. SHRI BOKSI NAYAK : WII
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether the Industrial Develop-
ment Corporation of Orissa have applied
to Government of India for an industrial

licence for the manufacturc of Nylon
Textile Filament Yarn;

(b) if so, when the application was
made;

(c) whether the request has bheen
processed and if so, reaction of Govern-
ment thereto; and

(d) whether licence for manufacture
of Nylon Textile Filament Yarn has

been given to any other State Govern-
ment ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH) :
(a) and (b) . Yes, Sir. An application
from the Orissa Industrial Development
Corporation, Bhubaneswar, was received
in August 1970 in response to the Press
Note issued by tho Government of India
on Sth July 1970.
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(c) and (d) . This application along
with  other applications received in
responsc  to the Press Note, is under
consideration of the Government.

Code of Conduct for Foreign Missions
to exhibit Films

7204. SHRI BRIJRAJ SINGH—
KOTAH : Wil the  Minister of
EXTERNAL AFFAIRS the pleased (o
state :

(a) whether forcign missions in India
have got freedum to show any film;

(b) if so, whether Government think
it proper ; and

(c) if not, whether Government
propose to prepare any code of conduct
fo: these missions at least in the capital
of India ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) :
(a) Yes, Sir, within their own premiscs
in accordance with the principles of
the Vienna Convention to which India
is a party. Films shown outside their
premises are governed by the normal
rules and regulations applicable to such
screening.

(b) and (¢). Do not arise.

Research at Murtsi Farm of the Ficld
Research Laboratory in Ladakh

7205. SHR1 DEVINDER  SINGH
GARCHA :
SHRI TRIDIB CHAUDHURI :

SHRI RAJDEO SINGH :

Will the Minister of DEFENCE be
pleased to state :

(a) whether the Murtsi farm of  the
Ficld Research Laboratory had conducted
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a Research in the high altitude
Districtss of Ladakh in Jammu and
Kashmir; and

(D) if so, its main achievemrents ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE PRODUC-
TION  (SHRI VIDYA CHARAN
SHUKLA): (a) Yes, Sir. Thc Murtsi
farm of the Field Rcsearch Laboratory
has been conducting rescarch in hight
altitude agriculture.

(b) The main achievements of the
Laboratory are as follows:

(1) Selection of vegetable sceds best
suited for cultivation at  high
altitudes. This has resulted in con-
siderable increasc of  vegetables
supplied to the Army through local
1esources.

(2) Selcction of varicties of wheat best
suitable for growth at hight alti-
tudes resulted in the cultivation of
wheat for the first time at an
altitude of 14000 feet.

(3) A simple method of raising ecarly
seedling in Trenches by using poly-
thene cover during extreme cold
weather was evolved, which enables
the raising of two crops instead ot
one in the same season. This has
been adopted widely by the local
farmers.

Improved varictics for potato
cultivation have been selceted,
and the best timo for sowing
determined.

4

potatoes has  been
Similarly, the best varicties of peas
for cultivation in Ladakh have
been sclected.

(5) Successful transplantation ol trun-
sips has been achieved.
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(6) Feasibility of irrigation by tube wells
in Leh has been established.

(7) Methods for successful poultry far-

ming under extreme cold weather
have been evolved.

(8) Upegrading of the local cattle by
cross breed with ¢Jersey” breeds
has been demonstrated.

Shortage of Cholera Vaccine
for Refugees

7206. SHR1 BISHWANATH JHUN-
JHUNWALA : Will the Minister of
HEALTH AND FAMILY PLANNING
be pleased to state :

(a) whether the availability of cholera
vaccine for the refugees is grossely inade-
quate and only one-third of the refugees
could be inoculated so far ; and

(b) if so, the steps Government have
taken for the procurement of more vaccine
and the progress made in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY

PLANNING (SHRI A. K. KISKU):
(a) No.

(b) The production of cholera vaccine
has been stepped up in the country. In
addition, supplies are also being received as

gift from W.H.O. and other International
sources.
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Construction of Married Accommodation
in Chandigarh

7211. SHRI A. N. VIDYALANKAR :
Will the Minister of DEFENCE be pleased
to state :

(a) whether his Ministry has laken a
decision to construct married accommaoda-
tion for the civil employees of the Defence
installations serving at Chandigarh;

(b) if so, how many employces will be
benefited and;

(o) if so, the names of the installations
a number of workers _who are entitled to
it ?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Yes, Sir.
Government have agreed to provide
married accommodation to civilians at the
scale of 15 to 25 of the authorised strength
of formations Headquarters and units
proposed to be located at and near
Chandigarh.

(b) Information is bcing collected; and
will be placed on the Table of the House.

(c) It will not be in public interest to
namc installations/units which are located
at or near Chandigarh.

Sterilisation by Untrained Medical
Officers

7212. SHRIN. E. HORO : Will the
Minister of HEALTH AND FAMILY
PLANNING be pleased to state :

(a) whether there is any proposal under
Government’s cosideration not to allow
any Mcdical Officer to perform sterilisation
opcrations until he is properly trained and
certified by competent authorities; and

(b) if so, the main features thercof ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI D.P. CHATTOPA-
DHYAYA : (a) and (b). Instructions were
issued to the State Governments by the
Central Government as far back as 1967
that Medical Officers in the Districts
should be trained in sterilisation opera-
tions. The responsibility for training the
doctors was cast on the Chief Medical
Officer/Civil Surgeon of the District.

Issue of Licences of Petcol Pumps to
Educated Unemployed in Madhabani
Darbhanga

7213. SHRI JAGANNATH MISHRA :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

[}

(a) whcether preference is given to edu-
cated unemployed of the locality with
regard to the issuing of licences for petrol
pumps;

(b) whether this principle has bcen
taken into consideration in issuing licence
in the Eastern Zone of Madhubani in the
District of Darbhanga in Bihar; and

(c) if not, the reasons therefor ?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI P. C. SETHI) :
(a) One of the eligibility conditions for
thc allotment of dealerships is that the
uncmployed graguates should belong to
the civil districts in which the dealership is
to be operated or to the civil districts
(withjn the same State) whose boundarics
arc adjucent to that of the aforesaid
district. The namec of the concerned
districts are mentioned in the notices for
dealerships published in the press. The
question of giving any preference on this
account amongst the eligible candidates
docs not arise,
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(b) 10C have not advertised for any
retail outlet dealership at Madhubani in
the Distt. of Darbhanga in Bihar.

(c) Does not arise.
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Interview of Bangla Desh Mission Officials
at Calcutta

7216. SHRI C. K. CHANDRAPPAN :
SHRI M. M. JOSEPH :
SHRI MALLIKARJUN :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(@) whether the Swiss Government
representatives have interviewed the Bangla
Desh Mission officials in Calcutta as
agreed between India and Pakistan;

(b) if so, what are the results of the
interview; and

(c) whether this would result in the
speedy repatriation of Indian and Pakistani
diplomats from Calcutta and Dacca respec-
tively ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) (a):
Yes, Sir.

(b) All those members of the former
Pakistan Deputy High Commission at
Calcutta, who had announced their all-
egiance to Bangla Desh, have declared
their desire not to be repatriated to
Pakistan.

(c) Following this every effort is being
made through the good offices of the Swiss
Government for the early repatriation of
the member of the Missions in Dacca and
in Calcutta, and Pakistan’s agreement to
the proposal made through the Swiss
Ambassador is awaited.

Interim Report of the Committee on
Working of Centrally Run Hospitals
in New Delhi

7217. SHRI C. K. CHANDRAPPAN :
SHRI DEVINDER SINGH
GARCHA :

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state :
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(a) whether the Committee set up by
Government to examine the Administra-
tion and Engineering Services in Safdar-
jung and Willingdon Hospitals, the All-
India Institute of Medical Sciences New
Delhi and Post-Graduate Institute of
Sciences at Chandigarh has submitted any
interim report;

(b) if so, the main findings and re-
commendations of the Committee; and

(c) the decisions taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI D.P. CHATTOPA-
DHYAYA) : (a) to (c). Government have
so far received a Draft of Part I of the
Report of the Working Group. The Draft
Report is being examined to see on which
points - advance action can be initiated
immediately.

wA{wT § gIa nea fafrean ¥ afe
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Pure Water Supply to the Citizens
of Delhi

7221, SHRI MUHAMMED SHERIFF:
Will the Minister of HEALTH AND

FAMILY PLANNING be pleased to
state :

(a) whether Government have chalked
out any plan to ensure pure water supply
to the citizens of Delhi; and

(b) if so, the main features thereof ?

THE MINISTER OF WORKS AND
HOUSING AND HEALTH AND
FAMILY PLANNING (SHRI UMA
SHANKAR DIKSHIT: (a) and (b). At pre-
sent treated water is being supplied in Delhi
at an estimated rate of 47 gallons per head
from the water treatment plants at Wazira-
bad, Chandrawal and Okhla, and tube-
wells and Ranney Wells. The total installed
capacity of these various sources is 186
million gallons per day out of which the
capacity being utilised is 173 million
gallons per day. The supply is proposed
to be augmented through
schemes during the
Plan.

the following
Fourth  Five-Year

(1) Ranney wells
(2) Ramganga Project

The scheme of additional Ranuey wells
is expected to provide additional 15 million
gallons of water per day. One weh has
already been completed and the work on
the remaining wells is likely to be comple-

ted by the end of the year 1972. Work
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on laying of rising mains under the Ram-
ganga Project has already been taken in
hand. It is also proposed to make use of the
unutilised capacity of the Second Wazira-
bad Plan and the intake from Okhla Plant
is proposed to be discontinued.

Death of an Employee of Sir Ganga
Ram Hospital, New Delhi

7222. SHRI PRAVINSINH SO-
LANKI : Will the Minister of HEALTH
AND FAMILY PLANNING be pleased to
state :

(a) whether one Employee of Sir
Ganga Ram Hospital, New Delhi died on
the 24th  January, 1971 in the said
Hospital ;

(b) whether Government have received
a complaint from the President of Sir
Ganga Ram Hospital Employees’ Union,
Delhi alleging that the death of the Em-
ployee occurred due to the victimisation
by the Management;

(¢) whether an enquiry has been de-
manded in this connection; and

(d) if so, the action taken by Govern-
ment in this matter ?

THE MINISTER OF WORKS AND
HOUSING AND HEALTH AND FAMI-
LY PLANNING (SHRI UMA SHANKAR

DIKSHIT): (a) Yes, Sir.

(b) and (c). The management of the
Sir Ganga Ram Hospital, New Delhi,
which is a non-Government institution,
have informed the Government that there
is no registered Unions of the employees
of the Hospital. They have also stated
that no complaint of any kind of victi-
misation was ever made by any hospital
employee, the deceased or his relatives, or
anyone else. They have however, intima-
ted that an enquiry has been made into
the matter by a new Delhi magistrate.
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(d) Information is being obtained
from the District Magistrate, Delhi and
will be laid on the Table of the House.

Demand of Indians in U.S.A. Re :
Memorial for Ghadar Party

SHRI C. JANARDHANAN :
SHRI ESWARA REDDY:

7223.

Will the Minister of EXTERNAL
AFFAIRS be plecased to state :

(a) Whether Government are aware of
the demand among Indians, especially
Punjabis in America, that either Govern-
ment should construct the Memorial for
Ghadar party heroes as promised or ret-
urn the property and funds donated for this
purpose; and

(b) if so, Government’s reaction in th:
matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) :
(a) No, Sir. The Government is not aware
of any demand for the return of the proe
perty. It is the wish of Indians in America
that the memorial should be put up as early
as possible. Government share this wish.

(b) Government have already agreed
to allocate a sum of Rs. 6,22,000/- for the
construction of a Memorial. It is proposed
to construct two residential apartments
in San Francisco which will have a suitable
commemorative  plaque, and their rent
proceceds would be used for two scholarships
in the memory of Ghadar Party martyrs.
It is hoped that this will be implement :d
in the near future. Our Consul General in
San Francisco has been directed to expeditc
this.
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Budget Provision of I. C. M. R.

7224, SHRI RAMACHANDRAN
KADANNAPPALLI :
SHRI R. BALAKRISHNA

PILLAI :

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state :

(a) whether the yearly budget provision
of the. ICMR is being financed by the
Government of India annually by way of
grants out of the Consolidated Fund of
India ;

(b) whether whatever foreign funds,
such as W. H. O. funds, P. L. 480 Funds
and Ford Foundation Fund for conduc-
ting medical researches In India are
received by the I. C. M. R. with the express

permission of the Government of India
and on behalf of the Government of
India ; and

(c) if so, the main features thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI D. P.
CHATTOPADHYAYA) (a) Yes.

(b) and (c¢). Funds are received by
the Council from W.H.O.,, P.L. 480
funds and other foreign agencies. The
Council seeks the prior approval of the
Government of India for approaching the
forcign agencics for financial assistance
for conducting medical research. There-
after, the funds are received dircct by
the Council and not on bechalf of the
Government of India.

Auditing of Accounts of I.C.M.R.

7225. SHRI RAMACHANDRAN
KADANNAPPALLI : Will the Minister
of HEALTH AND FAMILY PLANNING
be pleased to state:
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(a) whether the Minister Incharge of

"-his Mimistry is the President of the Govern-

ing Body and of the Executive Committee
of the . C. M.-R. and the Secretary,
Ministry of Health is the Vice-President

"and all the Members of the Executive

Committee are senior officers of the
Ministry of Health appointed by the Cen-
tral Government ;

(b) whether the Accounts of thel. C.
M. R. are audited every year by the Com-
ptroller and Auditor General of India,
like any other Government Departments;
and

(c) if so, the main features thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY PIANNING (SHRI D. P.
CHATTOPADHYAYA) : (a) In accor-
dance with the Rules and Regulations of
the I. C. M. R., which is a Registered,
Body, the Minister for Health & Family
Planning shall be the President and the
Secretary, Ministry of Health and Family
Planning shall be the Vi:e-President of the
Governing Body and the
Committee of the Council.

Executive

The Governing Body of the Council
consists of official as well as non-official
members while the Exccutive Committee
consists of only official members.

s

(b) and (c). Indian Council of Medical
Research is a grant-in-aid body mainly
financed by the Government of India.
Under the Byc-Laws of the Council the
functions of the Auditor of the Council
will be ¢xerciscd by the Comptroller and
Auditor General of India or any person
appointed by him in this behalf. The Com-
ptroller and Auditor General of India and
any person appointed by him in connec-
tion with the audit of the accounts of the
Council shall have the same rights, privi-
lcges and authority in connection with
such audit as the Comptroller and Auditor
General of India has in conncction with
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the audit of Government accounts and, in
particular, shall have the right to demand
the production of books, accounts, connec-
ted Vouchers and other documents and
papers and to inspect any of the offices of
the Council.
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Setting up of Glaucoma Clinic at
Madurai Medical College

7227.SHRI S.A. MURUGANANTHAM:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to state:

(a) whether thereis a proposal to set
up Glaucoma clinic at Madurai Medical
College in collaboration with U. S. Public
Health Services; and

(b) if so, the main features thereof ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI D. P.
CHATTOPADHYAYA) : (a) and (b).
The requisite information is being
collected and will be laid on the Table
of the Sabha.

Financial Assistance For Medical Post-
Graduate Course in Orissa

7228. SHRI S. S. MOHAPATRA : Will
the Minister of HEALTH AND FAMILY
PLANNING be pleased to state :

(a) whether Central Government have
paid its dues in full to Government of
Orissa for development of Medical Post-
Graduate Course;

(b) if not, the dues still outstanding; and

(c) when these are to be paid?

THE MINISTER OF WORKS AND
HOUSING AND HEALTH AND
FAMILY PLANNING (SHRI UMA
SHANKAR DIKSHIT): (a) to (c). Dur-
ing the years 1966-67 and 1967-68,
upgradation of the following departments of
Medical Colleges in Orissa was sanctioned
by the Central Government :

(i) 1966-67 : Department of Paedia-
trics and Department of
Surgery in the S. C. B.
Medical College,
Cuttack.

(i) 1967-68 : Department of Physio-
logy in V. S. S. Medical

College, Burla.

For the above dcpartments, during the
years 1967-68 and 1968-69 Central assis-
tance amounting to Rs. 5.00 lakhs and Rs.
4.50 lakhs respectively was released to the
State Government on the basis of actual
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expenditure reflected in the annual financial
statement sent by the State Government
to the Central Government.

During the years 1969-70 and 1970-71,
the following departments of Medical
Colleges in Orissa were approved for
upgradation :

(i) 1969-70 : Department of Obstet-
rics and Gynaecology
at the S. C. B. Medical
College, Cuttack.

(ii) 1970-71 : Department of Obstet-

rics and Gynaecology

in V. S. S. Medical
College, Burla.
During the years 1969-70 and 1970-71

Central assistance amounting to Rs. 1.95
lakhs and Rs. 2.66 lakhs respectively was
released to the State Government for the
upgradation of these departments, on the
basis of actual expenditure reflected in the
annual financial statement send by the State
Government to the Central Government.

A tentative allocation of Central assis-
tance of Rs. 4 lakhs has been madc to the

State  Government during th: year
1971-72,
Certain  information regarding the

expenditure incurred on the upgradation of
Departments has been called for from the
State Government and the question of pay-
ment of arrears, if any, due to them will be
considered on receipt of this information.

Teaching of Family Planning in Secondary
Schools

7229. SHRI S. S. MOHAPATRA : Will
the Minister of HEALTH AND FAMILY
PLANNING be pleased to state whether
there is any scheme to teach family plann-
ing at Secondry School stage?
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI D. P.
CHATTOPADHYAYA) There is no
scheme to teach family planning in
schools. However, steps are being
taken to introduce education in population
dynamics into the school system.

Foreign Assistance to Organizations For
Propagation of Family Planning

7230. SHRI S. S. MOHAPATRA : Will
the Minister of HEALTH AND FAMILY
PLANNING be pleased to state whether

there are any organisations in India getting

foreign money for propagating the family
planning?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI D. P.
CHATTOPADHYAYA) : The Govern-
ment of India has given its approval
to the following voluntary orgnisations
for receiving grants given by USAID out

of PL-480 funds :(—
(i) The Pathfinder Fund 7.50 lakhs

(ii) Federation of Indian
Chambers of Commerce

and Industries 5.00 lakhs
(iii)  United Planters’

Association of South

India 1.84 lakhs
(iv)  Christian Medical

Association of India 10.00 lakhs

2. Government have also approved receipt
of grants of § 67,000 and $ 1,00,000 from
Ford Foundation by the Population
Council of India and the Family P.anning
Foundation of India.

3. The International Planned Parenthood
Federation, London, has been giving assis-
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tance to the Family Planning Association
of India, Bombay.

Posting of A Civilian Welfare Officer at
Balasore Proof and Experiment Centre

7231. SHRIS. S. MOHAPATRA: Will
the Minister of DEFENCE be pleased to
state whether posting of a Civilian Welfare
Officer at Balasore Proof and Experiment
Centre, as per negotiation with the emplo-
yees, has been decided? \

THE MINISTER OF STATE
(DEFENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI

VIDYA CHARAN SHUKLA) : Proposal
for sanctioning a post of Clvilian
Labour Officer for the Proof and Experi-
mental Establishment, Balasore is under the
consideratlon of Government.

Committed by
Sunabeda

Suicide Apprentices in

7232. SHRI S. S. MOHAPATRA : Will
the Minister of DEFENCE be pleased to
state :

(a) whether two apprentice students
committed suicide in Sunabeda last month
after they were subjected to various mental
torture by the M. I. G. Authorities;

(b) if so, the Government report thereon;

‘(c) whether these two students had failed
in thg examination and whether they did
very well in previous examination; and

(d) whether the M. I. G. Authorities have
been branded as working with regionalism
ageinst the interest of Orissa?

THE MINISTER OF STATE
(DEFENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI

VIDYA CHARAN SHUKLA) : (ay
and (b). Two  cx-apprentice trainees of
Koraput Division are reported to have
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committed suicide at]Nowrangpur about 50
miles from Sunabeda in May, 1971. These
trainees were not with HAL after March,
1971. It is reported that they were in private
employment at the time of death. They
were not subjected to any mental torture
by HAL authorities.

It is understood that the State Govern-
ment has ordered an enquiry into the circum-
stances leading to the death of these two
trainees. H.A.L. ‘has not received any
report from the State Government.

(c) The performance of one of the trainees
in periodical tests was below average to
average while the other completely failed
in the tests.

(d) No, Sir. Due to special efforts made
by HAL the intake of local candidatcs has
gone up from 38% in October, 1969 to
55% as on date.

Setting up of Fertilizers, Lubricating Oil,
Soda Ash, Methanol and Naptha
Cracker Plants at Haldia.

7233. SHRI TRIDIB CHAUDHURI:
SHRI SAMAR GUHA :
SHRI MANORANJAN HAZRA:

Will the .!inister of PETROLEUM
AND CHEMICALS be pleased to state :

(a) whether there are any proposals
before Government to start different units
of Petro-Chemical industries like fertilizers,
lubricating oil plants, soda ash, methanol
and naptha cracker plants for dcveloping
a petro-chemical complex based on the oil
refinery which is coming up at Haldia;

(b) whether Government have received
any proposals either from the West Bengal
Government or from private parties to
start such industrics at Haldia and whether
Central Government itself are sponsoring
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some of them to be run in the public
sector; and

(c) the time required for considering
such proposals and for giving the green
signal for starting these industries at
Haldia?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHR1 P, C. SETHI) :
(a) and (b). There is a proposal to set
up a fertilizer factory along with soda ash
and methanol units in the public sector at
Haldia. A private party has also applied for
setting up a methanol unit and another for

setting up a naptha cracker with integrated
down stream units.

(c) The proposals are under consider-
ation of Government and a decision is
expected to be taken shortly.

Admission to M. B. B. S. Students in
Medical College of Delhi

7234. SHRI K. MALLANNA :

SHRI PRABHUDAS PATEL :

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to state:

(a) whether in the Medical Colleges of
Delhi, a good number of students were not
given admission to the M.B.B.S. this
year;

(b) if so, whether the parents of the

students have given any memorandum to
the Minister; and

(¢) if so, what are the contents of the
Memorandum?
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI D. P.
CHATTOPADHYAYA) @) Yes. It
has however been decided to start a
new Medical College with 100
seats under the Delhi University from 1971.
In addition 50 seats in Meerut Medical

College will also be utilised for
Delhi students.

(b) and (c). A memorandum from the
President, Pre-medical students’ Parents
Association, Delhi, addressed to the Prime
Minister, has been received wherein it has
been stated that Pre-medical students of
Delhi domicile securing 65% marks in
aggregate and even distinction holders have
been denied admission to the Maulana
Azad Medical College, New Delhi, due to
insufficient seats this year and that doors
of Medical Colleges in all other States are
closed due to domicile restriction for Delhi
Prc-Medical students for M. B. B. S.
course. Government have been requested to
intervene, and provide admission to the
M. B. B. S. to all the Pre-medical students
of Delhi domicile securing 65% marks in

aggregate as well as distinction holders
first division students.

Directives given by Naga Rebel Leader
for Intensification of Movement against
Indian Security Force

7235. SHR1 K. MALLANNA:
SHRI NIHAR LASKAR :

Will the Minister of DEFENCE be
pleased to state :

(a) whether the Naga Rebel leader, now
in self-exile in London, has given any direc-
tives for intensifying their movement vis-a-
vis Indian Sccurity Forces in the area in-
habited by the Nagas;
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(b) whether our Border Security forces
have to face many Casualties from
them; and

(c) if so, the action which Government
proposed to take ?

TEE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) : (a) to (o).
Government are aware that Phizo has been
advising the underground Nagas to intensi-
fy their unlawful activities. Security Forces
have suffered a few casualties during the
course of operations against the hostile
Nagas. They are however maintaining
constant vigilance.

Claiming of damages by the American Firm
of Consultant due to Delay in commi-

ssioning of the Fertiliser Complex at
Manali

7236. SHRI C. CHITTIBABU : Will
the Minister of PETROLEUM AND CHE-
MICALS be pleased to state :

(a) whether the American firm of con-
sultants for the Madras Fertiliser Limited
for the Fertiliser Complex at Manali have
threatened legal action for claiming dama-
ges due to delay in commissioning the
complex; and

(b) if so, the action Government pro-
pose to take against those responsible for
delay leading to the legal action by the
Consultants. ?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI P.C. SETHI) :
(a) No, Sir.

(b) Does not arisc
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Restriction-on supply of Political Litera-
ture to Defence Employees

7237. SHRI R. P. DAS : Will the
Minister of DEFENCE be pleased to state:

(a) whether the defence forces are not
allowed to have Jiterature which is consi-
dered to be political by Government for
their private study;

(b) if so, the reasons therefor;

(c) whether Government have imposed
any restriction on the supply of certain
newspapers, weeklies and periodicals; and

(d) if so, the "list of such papers along
with the reasons thereof ?

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM): (a) Government
have not issuec any instructions to debar
the personnel of the Armed Forces from
purchasing any literature for their private
study.

(b). Does not arise.
(¢) No, Sir. Newspapers and periodicals
are purchased by the units concerned

according to their requirements.

(d) Does not arise.
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C. G. H. S. Dispensaries

7240. SHRI R.P. YADAV : Will the
Minister of HEALTH AND FAMILY
PLANNING be;pleased to state :

(a) whether Government are aware
that the services in C. G. H. S. Dispensa-
ries, New Delhi are poor and medicines
supplied are of sub-standard quality;

(b) whether the service in North Ave-
nue Dispensary is far from satisfactory
and the behaviour of the staff is very rude;
and

(c) if so, what steps are being taken
to tone up the administration of C.G.H.S.?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI D.P. CHATTO-
PADHYAYA) : (a) to (c). The total num-
ber of complaints received from the bene-
ficiaries against the C.G.H.S. dispensaries
located in Delhi/ New Delhi during 1970
was only 2.17 per lakh attendance.

At present 429 items of drugs/medici-
nes included in the C.G.H.S. Formulary
are purchased, stocked and supplied under
the C.G.H.S. The medicines purchased
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are subjected to analytical tests. In case
of detection of any medicine being of sub-
standard quality, the matter is reported
to the Drugs Controller, India for investi-
gation and the medicines are returned to
the manufacturers for replacement. During
1970 only 10 out of 429 items of medicines/
drugs were found to be of sub-standard
quality.

No complaint against the rude behavi-
our of any member of staff working in
C.G.H.S. dispensary North Avenue has
been received in the recent past.

General instructions advising the staff
working in C.G.H.S. dispensaries to behave
properly with the beneficiaries and
Dot to waste their time, are issued by the
Dte. General of Health Services from time
to time for the smooth functioning of
these dispensaries. Efforts are constantly
being made to remove genuine grievances
of the beneficiaries that are reported to
the concerned authorities.

Progress of Project For Improvement
of Calcutta City

7241. SHRI DINESH JOARDER :
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to state:

(a) whether any progress has bsen
made so far in the projects for improve-
ment of Calcutta city;

(b) if so, the particulars, project-wise;
and

(c) the steps taken by Government to
further intonsify the progress ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A.K.KISKU):
(a) and (b). The required information is
given in the statement laid on the Table of
the House. [Placed in Library, See No.
L.T-831/71]
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(c)' The Government of India is keep-
ing a close watch on the progress of vari-
ous projects in Calcutta. Progress of vari-
ous works is being reviewed regularly by
the senior officers of the Government of
India. The Calcutta Metropolitan Deve-
lopment Authority have taken the neces-
sary steps such as placement of funds,
procurement of materials, technical exami-
nation at all levels to intensify the
progress.

Spreading of Tuberculosis Amongst
Tribals of West Bengal

7242. SHRI DINESH JOARDER :
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to state:

(a) whether the Central Government
is aware that the tribal people of the
“Barind”’ area in the District of Malda in
West Bengal are dispeising at large by
leaving their homes due to widespread of
Tuberculosis amongst them;

(b) whether there is no scope whatso-
ever for their treatment; and

(c) if so, action Government are con-
templating to take in this matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY PLANNING (SHRI A. K. KISKU):
(a) to (c). The information is being collec-

ted and will be laid on the Table of the
Sabha.

Amount Spent by O.N.G.C. on Litigation
in Fighting Cases Against its Employees

7243. DR. RANEN SEN:

SHR1 BHOLA MANJHI :
SHRY N.S. BISHT:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state
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the exact amount so far spent by the Oil
and Natural Gas Commission on litigation
in fighting court cases against its employ-
ees after September, 1968 strike ?

’

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI P. C. SETHI):
A sum of Rs. 159,153.62 P, has been spent
by the Oil and Natural Gas Commission
on litigation in Court cases involving its
employees, after September 1967 strike

till date. (There was no strike in O.N.G.C
in September 1968).

Financial Assistance to Kerala for

constructing H for Scheduled

Castes and Scheduled Tribes

7244. SHRI M.K. KRISHNAN : Will

the Minister of WORKS AND HOUSING
be pleased to state :

(a) the total amount of financial assis-
tance given to Kerala State for constructing
houses for Scheduled Castes and Scheduled
Tribes during the year 1969-70 and 1970-71;

>

(b) whether Government have a plan
to increase the quantum of financial assis-
tance to Kerala for that purpose; and

(c) if so, the extent thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI LK. GUJRAL) . (a) to (c).
Under the Centrally sponsored program-
me there is a composite scheme for the
improvement of working and living condi-

tions of persons engaged in uaclean  occu
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pations only i.e. sweepers, scavengers,
tanners, flayers etc. and not for all the
Scheduled Castes/Tribes in general. The
provision under the composite scheme is
intended for the two continuing schemes,
viz. (i) grant-in-aid to municipalities/
local bodies for the purchase of handcarts,
wheel barrows, scrapers, etc. and (ii) sub-
sidy for the construction of houses for
Sweepers, scavengers, tanners and flayers
and provision of house-sites to the mem-
bers of Scheduled Castes who are (a)
engaged in unclean occupations or (b) are
landless labourers. The financial assistance
given to the Government of Kerala for
this composite scheme during 1969-70 and
1970-71 is Rs. 2.00 lakhs and Rs. 3.5 lakhs
respectively. Fourth Plan allocation for
this scheme has already been fixed and
communicated to the State Governments.
The question of increasing the quantum
thereof does not arise.

2. From the beginning of the Fourth
Five Year Plan, (1969-70), Central assis-
tance for all the State sector scheme taken
together, including housing schemes for
the welfare of Scheduled Castes and Sche-
duled Tribes, is being given to the State
Governments in the shape of ‘block loans’
and ‘block grants’, without being tied, to
any specific scheme or head of develop-
ment. The State Governments accordfngly
have complete freedom to Central assis-
tance on various schemes according to
their own requirements and priorities. The
quesfion of Government of India increas-
ing the quantum thereof, for construction
of houses for Scheduled Castes/Tribes,
therefore, does not arise.

Tho expenditure incurred by the Go-
vernment of Kerala in this regard during
1969-70 and 1970-71 is given below :
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Expenditure
During the Years

1969-70 1970-71

Actual Anticipated

(Rs. in lakhs)

Scheduled Castes 3.25 1.00 for const-

ruction of
houses.

0.74 0.50 for provi-
ding house-
sites.

0.73 0.30 for giving
interest-free
loans for
the const-
ruction of

houses.

Scheduled Tribes 1.58 1.50 for const-
ruction of

houses.

Effect of Aerated Water on Human Health

7245. SHRI NIHAR LASKAR : Will
the Minister of (IEALTH AND FAMILY
PLANNING be pleased to refer to the
reply given to Unstarred Question No.
3884 regarding effect of Coca Cola on the
5th July, 1971 and state :

(a) whether natural beverages such as
fresh orange and other fruit juices and
fresh lemon squashes being acidic in
nature may prove injurious to persons
suffering from peptic ulcers and gastro-
enteritis;

(b) whether fruit flavoured aerated
waters, such as Gold Spot, Limca etc.
also being acidic in nature may prove
injurious to persons suffering from peptic
ulcers and gastro-enteritis;

(c) whether spicy beverages like zera-
pani, Rim Zim etc. may prove injurious
to persons suffering from peptic ulcers and
gastro-enteritis; and

(d) whether hot beverages like cofice
and tea may prove injurious to persons
suffering from peptic ulcers and gastro-
enteritis ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI A.K. KISKU). (a) to
(d) . The information is being collected
and will be laid op the Table of the
Sabha.

Construction of Fertilizer Factory in Gujarat
by M/s. Tata Chemicals Ltd.

7246. SHRI JADEJA : Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state :

(a) whether Tata Chemicals Limited
have started construction of their fertilizer
factory in Gujarat;

(b) if so, the expected date of its com-
pletion; and

(c) the installed capacity of its produc-
tion ?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRT P.C. SETHI):
(a) No, Sir.

(b) Does not arise.

(©) In the letter of intent issued to M/s

Tata Chemicals the following capacities
were indicated :

(i) Product pattern

(tonnes|annum)
(a) Triple superphos- 300,000
phate/diammonium
phosphate
(b) Ammonia 210,000
(c) Urea 200,000

(d) Ammonium Chloride 180,000

(ii) The company has a plan to manu-
facture 850,000/900,000 tonnes per year of
high analysis fertilizer making use of the
above fertilizers and importing potash, viz.,
1o the tune of 100,000 tonnes of K2O.
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Firms engaged in manufacturing of
Synthetic Detergents

7247. SHRI JADEJA : Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state:

(a) the names of the manufacturing
firms which are using synthetic detergents
in the manufacturing of soap; and

(b) the names of firms producing deter-
gents and their installed capacity ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH):
(a) Government are not aware if any
of the soap manufacturers is using synthetic
detergents in the manufacture of soap.
However, two manufacturers are producing
synthetic detergents in laundry cakes.

(b) Name of the Synthe-

Installed
tic detergent manu- capacity
Jacturers (M. T|
annum)
1. (2) Hindustan Lever 10,000
Ltd., Bombay Unit.
(b) Hindustan Lever 13,000
Ltd., Calcutta Unit.
2. Swastik Oil Mills 11,880
Bombay.
3. Tata Oil Mills Co. Ltd., 10,000
Bombay.
4, Kusum Products Ltd., 2,700
Calcutta.
47,580
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Number of Officers holding Recognised
Degree in Engineering in Indian Drugs and
Pharmaceuticals Limited

7248. SHRI K. C. PANDEY : Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state:

(2) the number of officers drawing
salary of 500/- P- m. and above in Indian
Drugs and Pharmaceuticals Limited and
out of which number of officers holding
recognised Degree in Engineering; and

(b) whether  services of confirmed
Engineers can be terminated without assign-
Ing reasons in Government Undertakings ?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI P. C. SETHI :

(a) 335. Of these 119 hold degrees in
engineering,

(b) The services of confirmed officers
can be terminated only in accordance with
the terms and conditions of their appoint-
ments and the service conditions of the
Tespective undertakigs.

Discussion on Harmful Effects of D.D.T.

7249. SHRI K.C. PANDEY : Wili the
Minister of HEALTH AND FAMILY
PLANNING be pleased to state :

(a) whether as a result of extensive
research in several foreign countries, the
use of DDT and other insecticides is for-
bidden being harmful;

(b) whether a discussion among experts
was held in Delhi in this connection; and

(c) the views of the experts and
Government’s reaction thereto ?

THE MINISTER OF WORKS AND
HOUSING AND HEALTH  AND
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FAMILY PLANNING (SHRI UMA
SHANKAR DIKSHIT): (a) Yes. As a
result of extensive research on DDT, some
foreign countries including U.S.A., Sweden,
Norway and U.K. have recently restricted
the use of DDT.

(b) A meeting of experts was held in
Delhi on the 4th November, 1970.

(c) The concensus of opinion among
the experts was that in developing coun-
tries such as India with some important
insect-borne diseases still prevalent, such
as malaria, DDT should continue to be
used, as it was the most effective, least
expensive and relativeiy safe insecticide
available.

Development of Synthetic Fibre and
Synthetic Rubber Industry

7250. SHRI K.C. PANDEY : Will the

" Minister of PETROLEUM AND CHEMI-

CALS be pleased to state :

(a) whether lack of indigenous availa-
bilities of raw material for synthetic fibres
and synthetic rubber, the development in
the concerned fields impedes, resulting in
large quantity of import;

(b) whether though proper emphasis
has been laid down in the Third and
Fourth Five Year Plans for boosting the
devclopment of this industry, no appreci-
able progress has yet been made; and

(c) the efferts proposed to be taken in
this regard.

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH) :
(a) to (¢).  Production has risen from ap-
proximately 10,000 tonnes of non-cellulosic
Synthetic Fibres and 25000 tonnes of
Synthetic Rubber in 1968 to 16,000 tonnes
of non-cellulosic  Synthetic  Fibres and
30,000 tonnes of Synthetic Rubber in 1970.
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This shows there has been considerable
development in Synthetic Fibre and Rubber
industries in the recent past. Further, in
order to provide for the 1973-74 estimated
demand, additional capacity of approxi-
mately 57000 tonnes for non-cellulosic
Synthetic Fibres and 20,000 tonnes of
Synthetic Rubber has been approved and
is under implementation. Some further
capacity is also likely to be approved
shortly. Capacities for certain raw mate-
rials have already been established and for
others are under erection.

Financial Crisis in the Homoeopathic
Medical College, Bombay

7251. SHRI K.C. PANDEY : Wiil
the Minister of HEALTH AND FAMILY
PLANNING be pleased to state :

(a) whether the Homocopathic
Medical College in Bombay is facing serious
financial crisis and

is on the verge of
closing down;

(b) whether several appeals and repre-
sentations have been sent to Government
enumerating

the discontentment of the
citizens; and

(c) the steps being taken by the
Central Government to help the college ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K.
KISKU): (a) Government have received
communications to this effect from the
Office bearers of the Homoeopathic Edu-
cation Society, Bombay which runs the
Homoeopathic Medical College there.

() No.

(¢) As under-graduate medical edu-
cation is the responsibility of the State
Governments, it is for the Government of
Maharashtra to help the Institution to
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meet its day-to-day expenditure. Insofar
as the Central Government is concerned
a grant of Rs. 1,00,000/ has already been
santcioncd on an ad-hoc basis to the
Homoeopathic Education Society, Bombay
for development over and above the exist-
ing facilities, in respect of accommoda-
tion, equipment and staff of the College.

Cases of Malaria in West Bengal
and Bihar

7252 . SHR1 MOHAMMAD ISMAIL:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to state:

(a) the number of cases of Malaria
which broke out in West Bengal and Bihar
States during 1969-70 ard 1970-71;

(b) whether there has been an increase
in the incident of Malaria throughout the
country and particularly in West Bengal
and Bihar during the last three years; and

(¢) if so, the additional measures
adopted by Government to check them ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI A K.KISKU) : (a) to
(c). The information is being collected and
will be laid on the Table of the Sabha.

Import of Raw Material by Indian
Drugs and Pharmaceuticals Ltd.

7253. SHRI ROBIN SEN : Will the.
Minister of PETROLEUM AND CHEMI
CALS be pleased to state :

(a) whether the Indian Drugs and
Pharmaceuticals Limited is importing raw
materials for its use; and

(b) if so, the total gnantity imported
snnually during 1969-70 and 1970 71 ?
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THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI P, C. SETHI) :
(@) Yes, Sir.

(b) 1969-70 2,090.3 tonnes

1970-71 1,410.9 tonnes.

Acute Scarcity of Drinking Water in
Asansol Coalfield Area

7254. SHRI ROBIN SEN: Will the
Minister of HEALTH AND FAMILY
PLANNING be pleased to state :

(a) whether there is an acute scarcity
of drinking water in Asansol Coalfield
area;

(b) if so, the particulars thereof;

(c) whether the water supply system
is on the verge of breakdown; and

(d) the steps taken by Government to
solve this problem ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K.
KISKU): (a) to (d). Information is being
collected and will be laid on the Table of
the Sabha.

Sinking of Drinking Water Tubewells
in Asansol-Ranigunj Area

7255. SHRI ROBIN SEN : Will
the Minister of HEALTH AND FAMILY
PLANNING be pleased to state :

(a) the number of drinking water
tubewells sunk by Government and other
bodies in Asansol-Ranigunj area of West
Bengal,
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(b) how many are not functioning;
and

(c) the steps Government propose to
take in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI A. K.
KISKU): (a) to (c). Information is being
collected and will be laid on the Table of
the Sabha.

Promotion of Welfare Services
to Children

7256. SHRI N. K. SINHA : Will the
Minister of HEALTH AND FAMILY
PLANNING be pleased to state :

(a) whether Government propose to
give priority to the promotion of welfare
services to children ;

(b) whether they have formulated any
plan for that purpose; and

(c) if so, the main features thereof ? °

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI D. P. CHATTOPA-
DHYAYA): (a) Welfare services for child-
ren have been given high priority among
social welfare schemes.

(b) Various schemes of Welfare sere
vices for children have aircady been incor-
porated in the Fourth Plan.

(c) The schemes include the follow-
ing :

i) Family and Child Welfare Project
for rural areas.

ii) Pre-vocational Training Programme
for children who drop out after
primary education.
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iii) Nutrition Programme for children
aged 3-5 years through Balwadis.

iv) Education and welfare of physi-
cally handicapped children.

v) Welfare of destitute children.

vi). Assistance to .voluntary organisa-
tions. for various welfare services
for children.

Plan for Research for Checking
of Cancer

7257. SHRI GADADHAR SAHA :
SHRI DHARMARAO AFZAL-
PURKAR :
SHRI
HAZRA :

MANORANJAN

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to state :

(a) whether Government have any
plan for specific research for checking of
Cancer at initial stage;

(b) if so, the particulars thereof; and

() the names of institutions and
organisations which are  conducting
research into the etiology and treatment
of Cancer?

THE MINISTER OF WORKS AND
HOUSING AND HEALTH AND FAMI-
LY PLANNING (SHR1 UMA SHANKAR
DIKSHIT) : () and (b) . Checking of
cancer at its initial stage involves a two
pronged study: viz :

(1) Study of the environmental factors
playing a role in the causation of
the tumour; and

(ii) early detection of cancer.
Information from the State Govern-
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ments and Cancer institutions has been
called and will be laid on the Table of the
Sabha.

So far as the Indian Council of
Medical Research is concerned, it has
initiated studies on some of the important
cancers prevalent in the country, like
Oral Cancer, Cervical Cancer and the Can-
cer of the Breast. The recognised method
for early detection of some of the cancers
is the study of the exfoliative cells
e.g. of oral smears for oral cancer,
Cervical smears for Cervical Cancer and
breast aspiration smear for breast cancer.
These methods are being used for early
diagnosis in  the studies
above.

mentioned

(c) While some aspects of Cancer
Research and Treatment are being taken
care of by the Departments of Pathology
and Clinical Medicine of various medical
colleges, the institutions devoted exclusive-
ly to Cancer Research are as follows :

i) Indian Cancer

Research Centre,
Bombay.

" ii) Cancer Institute, Madras.

iii) Chittaranjan National Cancer Re-
searh Centre, Calcutta.

iv) Cancer Research Unit, Department

of Pathology, S.N. Medical College,
Agra,

v) J. K. Institute of Cancer Research,
Kanpur.

vi) International Cancer Centre,
Neyyoor, Kanya Kumari District,
Tamil Nadu.

vii) Cancer Hnenital Ahmadahaot
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Rural Health Centres without
Doctors

7258. SHRI GADADHAR SAHA :
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to state
whether there are rural health centres
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without Doctors and if so, the number of
such Health Centres in India, State-wise ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI A. K. KISKU) : Yes.
A statement showing the State-wise number
of Primary Health Centres without doctors
is attached.

STATEMENT
-

No. of Primary

SI. Name of State/Union No. of Primary
No. Territories Health Centres Health Centres
without Doctors functioning
(¢))] (¢3) ) @
1. Andhra Pradesh 12 416
2. Assam 1 104
3. Meghalaya —_ 9
4. Bihar 52 587
S. Gujarat 11 251
6. Haryana — 89
7. Himachal Pradesh 22 73
8. Jammu & Kashmir — 69
9. Kerala — 162
10. Madhya Pradesh 12 446
11. Mabharashtra —_ 385
12. Mysore 1 265
13. Nagaland —_ 9
14, Orissa 14 312
15. Punjab 2 127
16. Rajasthan 3 232
17. Tamil Nadu — 375
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18.  Uttar Pradesh 71* 807
19. West Bengal — 238
UNION TERRITORIES
20.  Delhi — 5 \
21, Manipur —_ 15
22. Tripura — 23
23. N.E.F.A. — 77
24. Pondicherry — 11
25, A. & N. Islands — 1
26. L. M. A. Islands 2 7
27. Goa, Daman & Diu — 15
28. Dadra & Nagar Haveli — 2
29. Chandigarh — —
TOTAL : 203 5112

*Orders for posting 17 doctors have been issued.

Suggestion of Canadian Parliamentary
Delegation for Raising Bangla Desh
Issue in Commonwealth

7259. SHRI P. K. DEO :
SHRI R. R. SINGH DEO :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether the Canadian Parliamentary
Declegation, which recently visited India,
.suggested that the Commonwealth might
take the initiative in solving the Bangla
Desh issuc ; and

_(b) if so, the reaction of Government
of India in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL  SINGH):
(a) No, Sir.

(b) Does not arise.

Closure of Hanuman Hospital and Mar-
wari Relief Society

7260. DR. SARADISH ROY :
SHRI MANORANJAN HAZRA :

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state :
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(a) whether Government are aware of
the difficulties and miseries faced by the
people of Calcutta due to the closure of

Hanuman Hospital and Marwari Relief
Society ;

(b) if so, the details thereof ;

(c) whether any steps have been taken
by Government to reopen these closed
hospitals ; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI D. P. CHATTOPA-
DHYAYA): (a) to (d) . The Henuman
Hospital, North Howrah, and Marwari
Relief Society, Calcutta, are non-Govern-
ment institutions. '

They are not functioning for some time
due to disputes between the Management
and the Employees Association, chiefly,
over the demands for substantial increase
in emolument and improvements in service
conditions. The Health Department of
the Government of West Bengal is using
its good offices for arriving at an accept-
able settlement.

Purchase of Obsolete War-Equipment by
India from U. S. A.

7261. DR. SARADISH ROY : Will the
Minister of DEFENCE be pleased to
state :

(a) whether the Indian Government
have purchased from U.S. A. obsolete
war-equipment ; and

(b) if so, how much Government have
paid to the U. S. in last three years for
those obsolete equipment ?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) No, Sir.
In fact, no purchases of lethal equipment
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have at all been made from this source in
recent years.

(b) Does not arise.

Promotions of L.D.Cs. Working in
the Army

7262. DR. SARADISH ROY : Will the
Minister of DEFENCE be pleased to
state .

(a) the total number of Lower Division
Clerks serving in the Army who have not
yet been promoted as Upper Division
Clerk even after the cempletion of more

, than 20 years service; and

(b) whether Government have under
consideration a proposal to promote the
Lower Division Clerks as Upper Division
Clerks after the completion of 10 years
service ?

THE MINISTER OF DEFENCE
(@) The
requisite information is being collected
and will be laid on the Table of the House.

(b) No, Sir.

Peace in Vietnam

7263. DR. SARADISH ROY: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether any further steps have been
negotiated by the Government of India for
securing peace in Vietniam; and

(b) if so, the main features thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(@) and (b). The Government of India
continue to maintain a dialogue with all
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the parties concerned in Indo-China with
aview to assistingin the restoration of
peace in that region. Government is of the
view that latest seven-point peace propos-
als of the P.R.G. of South Vietnam repre-
sent a cosiderable advance on the previous
proposals and provide a basis for a peaceful
negotiated settlement of the problem. They
have explained this to all the parties
concerned.

Indian Visitors to North/South Korea

7264. SHRI BIRENDER SINGH RAO:
SHRI MUKHTIAR SINGH
MALIK :

Will the Minister of EXTERNAL AFF-
AIRS be pleased to refer to the reply given
to Unstarred Question No. 6613 on the 2nd
August, 1971, regarding Indians who visi-
ted North/South Korea and state:

(a) the total foreign exchange granted
by Government to each visitor; and

(b) the reasons of visit in each case?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) The information is being collected
and will be laid on the Table of the House
shortly.

(b) The reasons for the visit are placed
on the Table of the House. [Placed in
Library. See No.LT-832/71)]

New Medical Colleges In 1971-72

7265. SHRI R. BALAKRISHNA PIL-
LAIL : Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to state:

(a) whether Government have consi-
dered setting up some new Medical Colleges
in 1971-72 in the States; and
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(b) if so, their number and places where
these will be set up ?

THE MINISTER OF WORKS AND
HOUSING AND HEALTH AND
FAMILY PLANNING (SHRI UMA
SHANKAR DIKSHIT) : (a) and (b). Dur-
ing 1971-72, it has been decided to open
one Medical College in Delhi.

In Uttar Pradesh one Medical College
at Jhansi, work on which was “ started a
couple of years back will now admit stu-
dents for the 1971 academic session.

Manufacture of Missile by Bharat
Dynamics Ltd. Hyderabad

7266. SHRI V. N. P. SINGH: Will the
Minister ef DEFENCE be pleased to state:

(a) the progress made by Bharat Dyna-
mics Limited, Hyderabad in the manufact-
ure of missiles; and

(b) whether Government intends to deve-
lop and design these missiles with the help

of indigenous experience or foreign colla-
boration ?

THE MINISTER OF STATE (DEFE-
NCE PRODUCTION) IN THE
MINISTRY OF DEFENCE
(SHRI VIDYA CHARAN SHUKLA) :
(a) and (b) . The production "of missiles
at Bharat Dynamics Limited has commen-
ced in July 1971. The missilcs are under pro-
duction with technical collaboration of a
forcign firm. Research and Development
efforts are also being continued with a view
to taking up the maaufacture of missiles
with indigenous knowhow in future.
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Loss to Madras Refinery due to Export
of Naphtha to Japan

7267. SHRI RAJDEO SINGH : Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether due to two years’ delay in
commissioning of the Manali Fertilizer
Plant, the Madras Refinery has lost about
Rs. 50 lakhs, as the Plant was planned to
come up with the refinery to utilise the
naphtha output;

(b) if so, whether the refinery had to
€xpert its naphtha at a cut price to Japan
resulting in the loss; and

(¢) if so, whether it was not advisable
to stock the naphtha for two more years
Instead of exporting it cheaper ?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI P. C. SETHI) :
(@) to (c). The information in this regard
is being obtained and will be placed
shortly on the Table of the House.

Supply of Planes by U.S.A. to Pakistan
International Airlines

7268. SHRI RAJDEO SINGH : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether some American planes
were loaned to Pakistan International Air-
lines sometimes back, when India ban-
ned Pak planes for overflying its territory;

(b) if so, whether planes have been
carrying loads of sophisticated armaments
on Shuttle flights from Bangkok to Dacca;
and

(c) whether any intimation of this was
received from our Embassy in that country
(Thailand) ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
The US State Department have informed
our Embassy that licences for leasing two
planes for use of International Commercial
Services of PIA were issued by the US
Commerce Department on June, 16.

(b) Government have no information
about this.

(¢) No. Sir.

Agencies engaged in Oil Exploration

7269. SHRI RAJDEO SINGH : Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether Oil and Natural Gas
Commission had made no significant oil
exploration during the last three years:

(b) whether there are other agencies
engaged in the exploration of oil in the
country; and

(c) if so, their performance during the
period ?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI P. C. SETHI) :
(a) Oil and Natural Gas Commission did
conduct oil exploration on a significant
scale during this period. However, it'is
true that no significant oil find was made
during the last 3 years.

(b) Oil India Ltd.

(c} During the three-year period (1968-
70), Oil India Ltd, drilled two exploratory
wells in Ningru area which proved to be
dry and 4 such wells in Dum Duma area,
of which one was an oil producer and
another gas producer.
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Low Rate of Wages for Labour in
Manipur

- 7270. SHRI N. TOMBI SINGH: Will
the Minister of WORKS AND HOUS-
ING be pleased to state :

(a) whether the contractors working
under the Manipur P.W.D. are finding it
hard to get labour adequately owing to low
rate of wages and specially due to the big
difference between the rates prevaillng in
the Loktak Project and the Manipur
P.W.D. for the same type of work;

(b) if so, whether Government are
taking steps to remove this difference;
and

(c) if not, the existing rates for Loktak
Project and the Manipur P.W.D. especially
for earth Work ?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-

ING (SHRI I. K. GUJRAL): (a) No,
Sir.

(b) Does not arise.

(c) According to the current Manipur
P.W.D. schedule of rates, the rate for
earth work varies from Rs. 1.20 to Rs. 840
per cubic metre according to the nature
of the soil. The contractors engaged by
the Manipur P.W.D. are quoting rates
generally within these schedule of rates.
The rates for various works in the Loktak
Project are also based on the current
Manipur P.W.D. schedule of rates and
there is no difference in the rates for
similar types of work between the Loktak
Project and the Manipur P.W.D.

Transfer of Doctors from Manipur

7271. SHRI N. TOMBI SINGH : Will
the Minister of HEALTH AND FAMILY
PLANNING be pleased to state :
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() the number of Doctors transferred
from Manipur during the last three months
and whether they. have been replaced by
their counterparts;

(b) whether some outpost dispensaries
and primary health centres in Manipur are
suffering from want of Doctors; and

(c) whether there is shortage of Doctors
at present in Manipur ?

THE MINISTER OF WORKS AND
HOUSING AND HEALTH AND
FAMILY PLANNING (SHRI UMA
SHANKAR DIKSHIT): (a) Four Officers
of the Central Health Service working
under the Government of Manipur have,
on appointment to the General Duty
Officers. Grade I, been posted out of that
territory. They have, however. not yet
joined thcir new places of posting. As
soon as they move., G.D.O. II Officers
would be posted to fill in these posts.

(b) and (¢). As on the Ist April, 1971,
out of 94 sanctioned posts in General
Duty Officers Grade II, a large majority
of which is in the outpost dispensaries and
Primary Health Centres in Manipur, only
8 posts are vacant. Efforts are being

made to fill this small number of vacancies
also.

Operation Theatres in the General
Hospital, Manipur

7272. SHRI N. TOMBI SINGH : Will
the Minister of HEALTH AND FAMILY
PLANNING be pleased to state :

(@) whether the major Operation
Theatres in the General Hospital, Manipur
are not provided with emergency lighting
and as a result, great inconvenience is
caused to surgeons and patients very often
during serious major operations when the
general system of power supply fails; and
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(b) if so, when the same will be pro-
vided and the difficulties on account of

which the same was not provided already ?

THE MINISTER OF WORKSAND

HOUSING AND HEALTH AND
FAMILY PLANNING (SHRI UMA
SHANKAR DIKSHIT) (a)
and (b). At present the General
Hospital, Manipur, does not  have

any arrangement for power supply from
an emergency diesel set in the event of
mains failurc. However, a dicsel set of
fifty Kilowatt capacity has been installed
in the vicinilty of the Hospital. The work
for the change-over of the supply of the
Hospital from the mains to this generator
is in progress.

Blood Donations in the Country

7273. SHRI M. M. JOSEPH : Wil
the Minister of HEALTH AND FAMILY
PLANNING be pleased to state :

(a) whether Government have laun-
ched an all-out drive for blood donations
from the public in the country; and

(b) if so, the main features thereof and
the progress achieved in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI D. P. CHATTO-
PADHYAYA): (a) and (b). The required
information is being collected from the
State Governments and will be laid on
the Table of the Sabha.

Research for Cure of Leukaemia

7274. SHRI M.M. JOSEPH :
SHRI SUBODH HANSDA :
SHRI M. KATHAMUTHU :

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state :
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(a) whether any research was conduc-
ted in Madras for the Leukaemia cure
recently; and

(b) ifso, the particulars thereof and
the results achieved ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI -D.P. CHATTO-
PADHYAYA) : (a) and (b). Information
is being collected from the Government of
Tamil Nadu and will be laid on the Table
of the House.

Special Scheme for opening of
Pacdiatric Hospitals in the
Country

7275. SHRI DHARMARAO AFZAL-
PURKAR : Will the Minister of HEALTH
AND FAMILY PLANNING be pleased
to state :

(a) whether Government have planned
a special Scheme for opening Paediatric
Hospitals in the country; and

(b) if so, the particulars thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEATH AND FAMILY
PLANNING (SHRI D.P. CHATTO-
PADHYAYA): (a) No.

(b) Does not arise.

Incentive for Cooperative Societies
Formed by Unemployed Engincers
for producing Prefabricated
houses

7276. SHRI DHARMARAO AFZAL-
PURKAR: Will the Minister of WORKS
AND HOUSING be pleased to state:
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(a) Whether there is any plan under
Government’s consideration to encourage
Co-operative _Societies formed by unemp-
loyed Engineers to produce pre-fabricated
houses; and

(b) if so, the incentive Government
have offered to such societies in thic regard?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUSING
(SHRI 1. K. GUJRAL): (a) No such propo-
osal is under consideration in this Mini-
stry.

(b) Does not arise.

Replacement of Obsolete Planes
of Air Force

7277. SHRI BHOLA MANIJHI: Will
the Minister of DEFENCE be pleased to
state:

(a) whether the Indian Air Force still
has some aircrafts which have outlived
their utility and have become obsolete;

(b) whether there is any plan to replace
them with more modern and effective air-
craft; and

(c) if so, the broad features thercof?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) : (a) to
(¢). No aircraft which have outlived
their utility and have become obsolete
huve been retained in service. Obsolescent
aircraft having limited operational utility
are planned to be phased out and replaced
by more modern and cffective aircraft. This
is a continuing process.
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Termination of Services of Workmen
in Oil And Natural Gas Commission

7278. SHRI SARJOO PANDEY:
SHRI N. S. BISHT:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state :

(a) the number of workmen terminated
from service in the establishment of Oil
and Natural Gas Commission after Septem-
ber 1968 strike and after the signing of the

wage revision agreement between the work-
men and the Commission;

(b) if so, the reasons therefor;

(c) whether any of them was connected
with the Trade Union activities/September,
1968 strike; and

(d) whether any of them have been rein-
stated in service subsequently and if not,
the reasons therefor ?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI P. C. SETHI):
As per information received from
ONGC, orders of ‘“‘termination” of service
were passed in the case of 8 of its emplo-
yees, in the period following September,
1967 Strike (there was no Strike in Sept.
1968) and after signing of the Wage Revis-
ion Agreement between the representatives
of Workmen and the Commission on 20th
January 1968. This number does not inc-
lude those employees who were “‘dismissed’’
or “removed’ from service asa result of
departmental proceedings.

(b) The services of these 8 employees
were ‘‘terminated” for reasons connected
with their work and conduct.

(¢) Yes. However, the termination of
their service was not on account of their

Trade Union activities or participation in
the Strika
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(d) Four of the eight employees whose
services were terminated have been reins-
tated in service subsequently.

Supporting the Pakistani Argument by

Prince Saddruddin in U. N. Economic and

Social Council Re: Discussion on Bangla
Desh Refugees

7279. SHRI R.R. SINGH DEO: Will
the Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether attention of Government of
India has becen invited to a report in the
Indian Express of the 8th July, 1971 stating
that Prince Saddruddin, UN High Commi-
ssioner for Refugees, has supported the
Pakistani argument in the UN Economic
and Social Council that it cannot discuss
the question of refugees from Bangla Desh;
and

(b) if so, the reaction of Governmeat of
India in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) Yes, Sir.

(b) It would be inaccurate to say that
the UN High Commissioner for Refugees
supported the Pakistani contention that
ECOSOC could not discuss the refugee inf
lux into India from East Bengal. What he
said was that his involvemznt in this ques-
tion was not as the High Commissioner for
Refugees, but as the designated <focal
point’’ on behalf of the UN system asa
whole. Since the item on the agenda of
ECOSOC was a report on his activities as
the High Commissioner for the period 1970-
71, he felt that he would require a specific
authorisation by ECOSOC if he were to
make a report on the refugee problem.
This was given and he submitted the report
to ECOSOC on the 16th July, 1971.
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Working of the Gujarat State Ferti-
lizer Corporation

7284. SHRI SUBODH HANSDA :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether Government have noticed
the demand of many shareholders of Guja-
rat State Fertilizer Corporation to increase
the share of Government in the Company
from 49 per cent to 51 per cent;

(b) whether the present Board of Direc-
tors have opposed this demand;

(c) whether it is proposed to bring this
Company from tke so-called joint sector
with private sector domination to real pub-
lic sector; and

(d) whether Government propose to

institute an enquiry into the affairs of this
Company ?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI P. C. SETHI) :
(a) There have been some representations
that the share-holding of the Government
of Gujarat in the Gujarat State Fertilizer

Company Ltd. should be increased from
49%, to 51%,.

(b) Government of India has no infor-
mation.

(c) and (d) . These are matters for the
consideration of the Statc Government.

Action to be taken in respect of
Bangla Desh

7285. SHRI SUBODH HANSDA :
SHRI B. K. DASCHOWDHU-
RY :

Will the Minister of EXTERNAL
AFFAIRS be pleased to refer to the state-
ment made to the effect that if the Govern-
ments of important countrics do not take
any effective steps to solve the problem of
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Bangle Desh refugees, India will have to
take some steps in this conncction, and if

so, the steps proposed to be taken and
when ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
Hon’ble  Mcmbers arc  presumably
referring to Prinie Minister’s  statement
in  Parliament on 24th May. Govern-
ment still hope that the international
community would influenee Pakistan’s
military rulers to create conditions through
a political settlement with the already elec-
ted representatives of the people in Bangla
Desh, toenable refugees in Tudia to go
back to their homes in safety and honour.
Decision about the steps to be taken, if
this expectation docs not come about, is at
this stage a hypothetical question.

Casualty Beds in Government Hospitals
in Delhi

7286. SHRI N. K. SANGHI: Wil
the Minister of HEALTH AND FAMILY
PILLANNING bc plcascd to state :

(a) whether  the number of casualty
beds in Government Hospitals is not even
onc-seventh of the total requirement work-
ed out on the basis of the population that
these Hospitals have to serve; and

(b) whether the  working  rules for
attending on these patients by Doctors and
specialists are not uniform in these Hospi-
tals and if so, what steps Government have
taken to augment the number of such beds
in Government Hospitals and introduce
uniform working rules for Doctors for
attending on the patients ?

THE MINISTER OF WORKS AND
HOUSING AND HEALTH AND FAMI-
LY PLANNING (SH!'1T UMA SHAN-
KAR DIKSHIT): (a) and (b). Infornia-
tion is being collected and will be laid on
the Table of the Lok Sabha.
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Upgrading the Post of Teacher working
in  Government Ordnance Factory
Inter College, Kanpur.

7287. SHRI S. M. BANERJEE : Will
the Minister of DEFENCE be pleased to
state :

(a) whether teachers teaching Interme-
diate classes for about eight to ten years in
Government  Ordnance Factory Inter
College, Armapur, Kanpur, have not been
upgraded in the lecturer’s grade;

(b) if so, the reasons for this abnormal
delay; and

.

(c) the steps taken by Government to
undo this injustice ?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUKLA) : (a)
(o (c). There is no post designated aS
that of a Lecturer in tho College. Teachers
arc in two grades 1/z. Rs. 250-470 (for tca-
chers taking Intermediate classes) and Rs.
170---380 (for others). In the Inter College
of Ordnance Factory, Kanpur, therc are
8 posts at present in the grade of Rs. 250—
470. A review committee recommended,
in Junc, 1969, the upgradation of 4 posts
to the scale of Rs. 250-470. The State Edu-
cation authorities confirmed the requiremen t
in Junc 1970. The question of upgradation
of these 4 posts is under consideration .

Implementation of Recommendations
of Kothari Commission

7288. SHRI S. M. BANERJEE : Will
the Minister of DEFENCE be plcased to
state :

(a) whether the recommendations of the
Kothari Commission have not been imple-
mented in case of Teachers werking in the
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Ordnance Factory Schools under Director
General of Ordnance Factories;

(b) if so, the reasons for abnormal
dclay;

(c) the steps taken to get these imple-
mented; and

(d) whether other Ministries like rail-
ways have implemented it ?

THE MINISTER OF DEFENCE
(SHRI1 JAGIJIVAN RAM) : (a) to (d).
The recommendations of the Kothari
Commission in this regard have been look-
ed into and other Ministriecs who have
similar Schools under them have besn con-
sulted. Some of these Schools have slight-
ly lower scales of pay than those prescrib-
ed by the railways who alone have accept -
ed the Kothari Commission scales among
the Ministries. This matter came up for
discussion at the meetings of the Depart-
nmiental Council of this Ministry, under the
JCM Scheme and having regard to all thesc
points the staff-side were advised to raisc
this matter in the National Council, under
the JCM as it affected Teachers under seve-
ral employing Ministries.

Delcgation sent  abroad

7289. SHRT KRISHNA HALDER :
DR. KARNI SINGH :

SHRI VAYALAR RAVI :

Will  the Minister of EXTERNAL
AFFAIRS be plcased to state :

(a) the specific missions for which

various Delegations of Government offi-

cials were sent abroad during ths v ar
1969-70, 1970-71 ;

(1) the achievements of the various
. delegations ;
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(c) the names of officers and the names
of countries visited by them ; and

(d) the expenditure involyed in the
shape of foreign exchange ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR1 SURENDRA PAL SINGH):
(a) to (d). The information is being collect-

ed and will be laid on the Table of the
House.

Foreign Delegation Visiting India

7290. SHRI KRISHNA HALDER : Will
the Minister of EXTERNAL AFFAIRS
be pleased to state the number of foreign
officials/non-official dignitaries, dclegations
and good-will missions that visited India

on Government’s invitation during 1969-70
and 1970-71 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFF AIRS
(SHR1 SURENDRA PAL SINGH): No

record is maintained in respect of the visit
to India of foreign Unofficial dignitaries.

A total of 450 foreign official dignitaries ,
delegations and good-will missions visited
India during 1969-70.

For the year 1970-71, the number of
foreign official dignitaries, delegations and
good-will missions that visited India is
being collected and will be placed on the
Table of the House.

Trachoma Disease among Rural
population of Punjab

7291. SHRI B.S. BHAURA : Will the

Minister of HEALTH AND FAMILY
PI ANNING be pleased to state :

(a) whether 79.1 per cent of Rural Popu-
lation in  Punjab  was

suffering from
Trachoma : and
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(b) if so, steps taken to fight this diseasc?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI A.K. KISKU)
(@) A survey conducted by the
Indian Council of Medical Rescarch
during  1960-62 in 17 districts of
ersiwhile  Punjab indicated an average
incidence of Trachoma as 79.1%. The
Pres ent position however is not known as
no recent survey was done.

(b) The following steps are being taken:

(1) The State of Punjab has becen
brought under National Trachoma
Control Programme.

(ii) The State Govt. has been asked to
implement the programme vigoro=
usly and to achieve the fixed tar-
gets, 100% Central assistance is
being released for the implemen-
tation of programme.

(1) Anti-biotic ointment tubes are also
supplied free 1o the States.

Succession to Ghadar Party Property
in US.A.

7292. SHR] B. S. BHAURA : Wi!l the
Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether 1he property belonging to
Ghadar Party in America was transferred
to the Goverrment of India in 1948 through
the City Court of San Francisco; and

(b) if so, the terms of the transfer ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR1 SURFNDRA PAL SINGH) :
(@) and (b). The property located at 5.
Wood Street in San Francisco USA was
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de facto transferred in 1949 and Govern-
ment of India has paid taxes to the local
authorities for this property ever since.
De jure 1transfer (that is recognition by a
decree of Court of Government of India’s
title to the property without any encumb-
rances) took place on 26.6.1952. Transfer
on the property was unconditional.

Correspondence Relating to Construc-
tion of Memorial for Ghadar
Party Heroes

7293. SHRI B. S. BHAURA : Will the
Minister of EXTERNAL AFFAIRS be
pleased to state the details of the corres-
pondence passed between Sardar Hukam
Singh, former Speaker, Lok Sabha and the
late Prime Minister, Lal Bahadur Shastri in
February and March, 1964 regarding the
construction of a Memorial for Ghadar
Party Heroes’?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): Sardar
Hukam Singh, the then Speaker of the Lok
Sabha, wrote a personal letter to the late
Shri Lal Bahadur Shastri on February 18,
1964, to say that the Indian community in
San Francisco had impressed upon him
the need to construct a memorial in
honour of the Ghadar Party martyrs. Shri
1 al Bahadur Shastrti replied on March 12,
1964, that the President of the Hindustan
Ghadar Party Memorial Committee had
been informed that because of the difficult
foreign exchange position. thc Government
of India found it diffcult to construct the
memorial and that the matter was boing
re-exa mined.

Allotment of Government Accommodation
to Officers Owning Houses

7294. SHRIS.C. SAMANTA : Will
the Ministcr of WORKS AND HOUSING
be pleased to state :
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(a) what is the Government stand in
connection with permitting the officers and
the employecs of Government to enjoy
facilities of allotment of =~ Government
accommodation, who own house or houses
in New Delhi or in the vicinity of Delhi
and New Delhi either In their own names

or in the names of their near and dears ;
and

(b) the numbaers of  officers and
employces who are known to possess
accommodation of above description?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI I. K. GUJRAL). (a): Since
Ist May, 1966 thc Government employces
owning houses at the station of their post-
ing have been declared at par with those
who do not own houses for purpose of
allotment of general pool accommodation.
The Government reviewed the policy
regarding allotment of general pool acco-
mmodation to the Government employces
owning houses at the station of their post-
ing in 1968 and in 1970 and it was decided
that no discrimination between officers
owning houscs and those who do not
own houses should be made in so far as the
allotment of general pool is concerned.

(b) According to some statistical data
collected by the Directorate of Estate, about
a year back 2,938 Government employees
own houses. Qut of these 539 are such
Government  employeces as were in
occupation of general poal accomnoydainn
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Reappraisal of the Situation of Bangla
Desh in view of U.S.A. Policy

7297. SHRI B.K. DASCHOWDHURY :
Will  the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) in view of reported move by the
U. S. A. to maintain status quo in the
affairs of Bangla Desh, whether Govern-
ment are reappraising the situation of
Bangla Desh ; and

(b) if so, the reaction of the Govern-
ment thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) :
(a) and (b). India’s Policy of Bangla Desh
is determined by considerations of her
own national interests and those of the
people of Bangla Desh. While the moves
of other countries are naturally con-
sidered they do not finally determine our

policy.

Re-Drafting of U.N. Charter

7298. SHRI B, K. DASCHOWDHURY:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether Government have any plan
o suggest to the United Nations for re-
drafting the U. N. Charter in the light of
new developments ;
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(b) if so, the main features which
Government want to move

(c) whether Government are consider-
ing the situation that may crop up when
China is admitted into the United
Nations ; and

(d) the
thereio ?

reaction of Government

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) :
(a) No, Sir.

(b) Does noi arise.

() and (d). The Government of India
believe that without the rightful participa-
tion of the Pcople’s Republic of China,
the United Nations will continue to face
difficultics in solving several problems

ard not have the universality that it
should have.

Installation of Nectaji Statue in front
of Red Fort, Delhi

7299. SHRI B. K. DASCHOWDHURY
Will 1he Minister of WORKS AND
HOUSING be pleased to stalc:

(a) whether his Mini.iiy has finally
sclected the location for Nciaji's statue
in front of the Red Fort, D¢ : and

(b) if so, how soon the same will be
installed ?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI 1. K. GUJRAL) :

(a) No,
Sir,

(b) Does not arise.
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Manufacture of S. A. 315 Helicopters

7301. SHRI S. RADHAKRISHNAN :
Will the Minister of DEFENCE be pleased
to state :

(a) whether necessary action has been
taken by the H. A. L., Bangalore, on the
lines of agreement with the French con-
cern for the manufacture of S. A. 315
helicopters ;

(b) il so, the progress made so far in
this regard ; and

(c) the conditions of agreement with
the French concern ?

THE MINISTER OF STATE
(DEFENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI VIDYA
CHARAN  SHUKLA) : (a) and (b).
Necessary steps for undertaking the manu-
facturc of SA-315 Helicopters under
licence with SNIAS of France are being
taken by HAL  (Bangalorc Division).
Ordcring of Plant and Machinery and
matcerials is in progress.

(¢) In accordance with the normal
commcrcial practice, it is not possible to
disclose the conditions of the agreement.

Ercction Work of Madras Fertilizer Com-
Plex entrusted to a Foreign Concern

7302. SHRI S. RADHAKRISHNAN :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(@)  whether  erection work of the
Madras Fertilisers 1.td. has been centrusted
1o a foreign concern :

(b) the terms end conditions agreed o
bY the concern in this regard ;

\ (©) the estimated cost of the project
Y .
cfore commencement of this project ; and
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(d) the cost of expenditurc so fat
incurrod and the amount still required for
the completion of this project ?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI P. C. SETHI)
(a) and (b). Yes, Sir. M/s. Chemical Con-
struction Corporation of U. S. A. have
been awarded the prime contract on a
turn-key basis, on the following terms :

(i) They will be paid a lump-sum amount
of § 22,715, 500 and Rs. 185,889,
500 ;

(ii) The amount payablc is subject to
adjustments on account of escala-
tions in cost of materials and
labour as  well as additions and
alterations. The amount payable is
also exclusive of duties payable to
the'Indian Government.

(c) Rs. 48 crores.

(d) Rs. 50. 9 crores upto Junc 30, 1971,
The amount still required for completion
of the project is estimated at Rs. 13.75
crores.

Alternative Plot for Handicrafts Emporium
of Kerala located in New Delhi

7303, SHRIMATI BHARGAVI THAN-
KAPPAN : Will the Minister of WORKS
AND HOUSING be p'eased to state :

(a) whether the Government of Kerala
have requested to  Central  Government
for the allotment of some alternative plot
for Handicrafts Emporium located in New
Delhi; and

(b) if so. the action taken thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI I. K. GUJIRAL) : (a) Yes, Sir.

(b) As no other plot is available, the
allotment already made will stand.
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Death of Prem Kumari in Willingdon
Hospital, New Delhi

7304. SHRI MADHURYYA HAL-
DAR : Will the Minister of HEALTH
AND FAMILY PLANNING bec pleased
to refer to the reply given to Unstarred
Question No. 871 on the 16th November,
1970, regarding death of Miss Prcm
Kumari in Willingdon Hospitel and
state ¢

(a) whether a Departmental enquiry
has since been held and if not, what is
holding up the enquiry; and

(b) whether Health Ministry propose
this cnquiry to be cntrusted to Central
Bureau of Investigation; and

(c¢) if so, when ?

THE MINISTER OF WORKS AND
HOUSING AND HEALTH AND
FAMILY PLANNING (SHRI UMA
SHANKAR DIKSHIT) (a) Another
technical enquiry has been conducted by a
senior officer of the Directorate General
of Health Services. Charge-sheets for
holding the regular Departmental enquiry
are being drafted.

(b) and (c). In view of (a) above, the
question of entrusting this enquiry to the
Central Bureau of Investigation is not
being considered at present.

Open Tender Basis Government Cycle
Contractors Association

7305. SHRI MADHARYYA HALDAR :

Will the Ministerof WORKS AND
HOUSING be pleased (o stalc :

(a) the date since when the Open
Tender Basis Government Cycle Contrac-
tors Association

has been representing
their casc;

(b) what were their demands and how
many of these have been fulfilled ;
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(c) whether Secretary of the Association
met the Minister and if so, the decisions
arrived in that meeting; and

(d) when was a final decision taken
and intimated to them ?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRII. K. GUJRAL): (a) A letter
dated 25th July, 1969 was reccived from
the Refugee’Government Cycle-Stands
Contractors (Open Tender), the word
‘Refugees’ was subscquently dropped.

(b) The demands of the Association
were as follows :—

(i) Government Cycle-Stand Contrac-
tors on open tender basis
should be treated at par with
refugee contractors;

(ii) The contract should be awarded
on permancnt basis;

(iii) Cycle-stand should be allotted
on the ‘draw of lots’ basis;

(iv) If a Cycle-stand cannot be allot-
ted on permanent basis, it should
be at least allotted for a period
of 10/15 ycars;

(v) They may bec allowed to charge
more from the owners of the
Cycles, Motor-cycles and Scoot-
ers, etc,, because they pay more
rent to the Government than
what is paid by a refugee contrac-
tor; and

(vi) Invitation of tenders should be
restricted to the Association of
Cycle-stand Contractors only.

(c) The Sccretary of the Association
had met the then Minister on the 3lst of
October, 1969 and no decision was taken
in that meeting. The Rcepresentatives of
the Association were informed that their
request at item Nos. (i), (ii). (iii) and (vi)
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referred to in (b) above, were not accep-
table, and that the requests at item Nos.
(iv) and (v) thereof could bec looked into.
Subsequently, thesc were also not
accepted.

(d) The final decision was intimated to
the Association on 29th January 1970. The
Representatives of the Association again
mct the Minister on 11th Fcbruary, 1971
and on reconsideration, Government agre-
ed to fix thec minimum period of contract
for three years instead of onc year, and
orders were issued accordingly on 22nd
June, 1971.

Cycle Stands in Delhi under the Control
of Ministry of Works and Housing

7306. SHRI MADHURYYA HAL-
DAR : Will the Minister of WORKS
AND HOUSING be pleased to state the
number of Cycle Stands under the Control
of his Ministry in Delhi and New Declhi ?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS.. AND HOUS-
ING (SHRI 1. K. GUJRAL) : The number
of cycle-stands under the control of the
Ministry of Works and Housing in Dclhi
and New Delhi is ten.

Plight of the Villagers of Munirka,
New Delhi

7307. SHRT MUKHTIAR SINGH
MALIK : Will the Minister of HEALTH
AND FAMILY PLANNING be pleased
to state :

(a) whether Government’s attention
has been drawn to the plight of the villag-
ers of Munirka, New Delhi, as they
are living In most unhygienic environment;
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(b) whether Government propose to
provide all civic amenitics like drinking
water and public latrines; and

(c) if not, the reasons thercof and the
timc by which all these facilitics will be
provided to these villagers ?

THE MINISTER OF WORKS AND
HOUSING _AND HEALTH AND
FAMILY PLANNING (SHRI UMA
SHANKAR DIKSHIT): (a) to (¢c). The
exact position is being ascertained and the
requircd inlformation will be laid on the
Table of the Sabha.
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C.G.H.S. Homoeopathic Dispensaries
in Delhi

7310. SHRI R.S. PANDEY : Will the
Minister of HEALTH AND FAMILY
PLANNING be plcased to state :

(a) whether the facilitics ut C.G,H.S.
Homoeopathic dispensaries in Delhi are
inadequute to meet the reguirements of
patients secking this type of treatment |

(b) if so, the number of such dispen-
saries functioning at present:

(c) whether it is proposed to open
more dispeosaries to give Homoeopathic
treatment to  the bencficinrics under the
G.H. S,; and
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(d) "main features of the proposals in
this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRIA. K. KISKU : (a)
and (b). At present two Homoeopathic
dispensaries are functioning
C.G.H.S.. one at Gole. Market and
the other at Ramakrishnapuram. The
work load on Homoeopathic Physicians is
somewhat heavy though adequate facilities
are available to acute cases of emergent
nature.

under the

() aund (d). It is proposed to open
one more dispensary during 1971-72. The
Jocation is yet to be decided.

Russian scientists engaged for cxploration
work in Oil and Natural Gas Commission

7311. SHRI R.S.PANDEY. Will the
Minister of PETROLEUM AND CHEMI-
CALS be »leased to state :

(a) whether most of the Russian
scientists engaged in the Oil and Natural
Gas Commission for exploration work
have since becn replaced by Indian
experts;

(b) if so, the number of Russian ex-
perts still there;

(c) whether Indian Scientists have
been deputed by Government for training
in Russia and in other countrics to take
over the work from the foreign expertise;
and

(d) if so, the particulars thereof ?
THE MINISTER OF PETROLEUM

AND CHEMICALS (SHRI P. C. SETHI):
(a) Yes, Sir.

(b) Fiflteca.
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{c) and (d). Yes. Oil and Natural Gas
Commission have been sending their offi-
cers, for this purpose, for training abroad,
from time to time. A total of 439 officers
have been trained abroad so far in various
countries including USSR. Four officers
are presently undergoing training abroad.
Two of them are in Canada, one in Iran,
and one in Netherlands. The fields of
their  specialisation concern Geology,
Geophysics.and Off-shore drilling.

’

Discentinuance of use of U.S. Transport
Planes for transporting of Bangla
Desh Reufgeces

- 7312, SHRI C.K. CHANDRAPPAN:
Will the Minister of EXTERNAL AFF-
AIRS be pleased to state : '

v

(a) whether Government have decided
not to continue the use of U. S. Transport
Dlanes for the transportation of evacuees
from Bangla Desh ;

(b)

if so, the reasons therefor; and

(c) the alternate arrangements made
for the quick transportation of the
refugees ?

THE DEPUTY MINISTER
IN THE MINISTRY OF EXTER-
NAL AFFAIRS (SHRI1 SUREN-
DRA PAL SINGH) (a) and (b) . The U.S.
Airlift Mission ended its work on schedule
on July 17, 1971,

(¢) Indian Air Ferce planes, rail and
read transport are also being used at pre-
.Sent for the transporlation of the refugees
'n the area where the U.S. planes were
being used .
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Production and Consumption of Menthol

7313. SHRI ANAND SINGH : Will
thc Minister of PETROLEUM AND
CHEMICALS be pleased to state :

the amount of total consumption
.year in

(@)
of Menthol in the country per
the form of crystals or oil; and

!

(b) the total yearly production in the

country ?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH) :
(a) and (b). Menthol is generally used in
pharmaceutical preparations, cosmetics,
cigarettes etc. Iis consumption has not
been assessed. However, the production
of menthol in the country during the last
three years was as under :

1968 56 tonnes
1969 65 tonnes
1970 80 tonnes

According to the current import policy,
i.e. April 1971 to March 1972 menthol is
banned for imports. Production in 1970
can, however, be taken as indicative of
the extent of consumption of menthol in
the country. '

Representation regarding mal-practies
and mis-managemcnt of M/s. Smith
Stanistreet Company, Calcutta

7314, SHRI SAROJ MUKHERJEE:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state :

(a) whether Government have recei-
ved any representations regarding mal-
mis-management of M]s.
Smith Stanistreet & Company, Calcutta;
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(b) if so, whether Government have
made any enquiry about these mal-prac-
tices and mis-management; and

(©

if so, the result of the enquiry ?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI P. C. SETHI) :
(@) Yes, Sir.

(b) and (c). The representation is under
consideration’ "in consultation with the
Government of West Bengal.

Grant to the K.G. Medical College,
Lucknow for Advanced Studies and
Research

7315. SHRI B. R. SHUKLA: Will the
Minister of HEALTH AND FAMILY
PLANNING be pleased to state :

(a) whether Central Government
have sanctioned any grants-in-aid to the
K.G. Medical College, Lucknow for adva-

nced studies; and

(b) whether Government propose to
take over K.G. Medical.College, Lucknow
as a Central Institute for advanced stu-
dies and research purposes ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI A. K. KISKU) : (a)
The Government of India have approved
the upgrading of the Departments of Plas-
tic Surgery and General Surgery at the
K. G. Medical College, Lucknow under
the Centrally sponsored scheme of Deve-
lopment of Post-graduate Medical/Dental
Education in the country. The Indian
Council of Medical Research is also finan-
cing 25 research schemes in various sub-
jects at the Medical College, Lucknow at
a total cost of Rs. 3,73,150.

(b) No.
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Grants to J.K. Institute of Cancer,
Kanpur
9316. SHRI B.R. SHUKLA : Will

the Minister of HEALTH AND FAMILY
PLANNING be pleased to state :

(a) whether any grant has been made
by the Central Government during the
last two years to the J. K. Institute of
Cancer at Kanpur;

(b) if so, the particulars thereof; and

(c) whether Government are sanction-
ing any grants to the said Institute during
this financial year ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRID. P. CHATTOPA-
DHYAYA) : (a) No.

(b) Does not arise.

“(c) No request for grant has been
received during the current financial year
from the Institute.

Harassment to Indians in U.K.

7317. SHRI R. R. SINGH DEO :
SHRI VAYALAYV RAVI :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether several Indians are facing
harassment in various parts of England:

(b) whether Indian High Commission
has protested to the British Foreign Office

and the Home Ministry in this regard;
and
(¢) if so, the results thereof ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHR1 SURENDRA PAL SINGH) :
(a) Instances of harassment encoun-
tered by Indian Nationals in the U.K.
have come to the notice of our High Com-
mission in London from time to time.

(b) and (c). Such cases were promptly
brought to the notice of the British autho-
rities in both the Home and the Foreign
Offices, who made necessary enquiries and
furnished their version of the cases. When-
ever necessary protests is were lodged. We
bave been assured that sustained cflorts are
being made in the U.K. to avoid recurren-
ce of such incidents.

Ayurvedic and Homoeopathic Dootors in
C.G.H.S. Scheme in Delhi/New_Delhi

7318. DR. MELKOTE : Will the
Minister of HEALTH 'AND FAMILY
PLANNING be pleased to state :

(a) the total number of Ayurvedic and
Homocopathic Doctors working in the
Central Government Health Service Sche-
me in Delhi and New Delhi;

(b) whether there is categorisation of
pay scales of Graduates and post-Gradua-
tes Degree/Diploma holders in Ayuryedic
and Homoeopathic Doctors working at
present in Central Government Health
Service Scheme; and

(c) whether Government are consi-
dering any proposal to make a list of spe-
cialised Doctors in both these systems of
medicine as is the case in allopathic sys-

tem for giving expert advice to patients ?

THE MINISTER OF WORKS AND
HOUSING AND HEALTH AND FAMI-
LY PLANNING (SHRI UMA SHAN-
KAR DIKSHIT : (a) The total number
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of Ayurvedic Physicians and Homoeo-
pathic Physicians working under the
C.G.H.S. Scheme is as under:

Ayurvedic Physicians 13
Homoeopathic Physicians 5
(b) No, Sir.

() Thereis no such proposal under
consideration at present. On the _'A'i'ur-
vedic side of C.G.H.S., specialist consul-
tation is provided through a Consultant
in Ayurveda and the Adviser in Indigen-
ous Systems of Medicine.

Benefit of Ad Hoc Increase in
Pension te Re-employed Army Men

7319- DR. MELKOTE: Will the Mini-
ster of DEFENCE be pleased to state : *

(a) whether Defence personnel who
are getting a pension of less than Rs. 50
per month, when re-employed, are not giv-
en the benefit of ad hoc increase In their
pension;

(b) whether for such category of emp-
loyees, the amount of their pension is not
taken into consideration while fixing their
pay when they are re-employed; and

(c) in view of their pension not be-
ing counted toward fixation of pay, the
reasons for deducting House Rent from
their total salary which includes their pen-
sion?

THE MINISTER OF DEFENCE
(SHR1 JAGJIVAN RAM) : (a) Yes Sir ;
the Defence personnel when re-employed
in civil Posts are not given ad hoc
increase in pension.
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(b) Yes Sir; the amount of pension upto
Rs.50 p. m. is ignored in fixing the pay of
pensioners re-erployed in civil posts pro-
vided they retire from service before atta-
ining the age of 55 years. Such pensioner
draw pay in addition to pension, inclus-
ive of pension which is ignored in fixing
their pay.

/7

Ignoring of pension for purpose of fixation
of pay on re-employment upto Rs.50 p.m.s
is a’ concesswn whlch has been gn'/en
for that purpose only, to thcse retired Def-
ence personnel. The rules for recovery of
rens for Goveriment accommodation pro-
vide for deduction on that account based
on the total salary and the concession given
for fixation of pay on re-employment
does not carry with it a similar conces-
sion for corresponding concession in re-
covery qf,,“r'e'nt.

Standardized Specification of Ayur-
vedic Medical Preparations

7320. SHRY JADEJA : Will the Minis-
ter of HEALTH AND FAMILY PLAN-
NING be pleased to state :

(a) whether Ayurvedic Medicinal pre-
parations would be marketed under stan-
dardized specification:

(b) whether Jamnagar Ayurvedic Uni-
versity will be one of the testing labora-
tories; and

(c) the names of the other laboratories
which will be entrusted with the work ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI D. P.
CHATTOPADHYAYA) : (a) The Centray
Council for Research in Indian Medi-
cine and Homoeo pathy has
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undertaken . standardization of the
most popular  and commoanly * used
Ayurvedic medicinal preparations. When
standards have been evolved, these medi-
cinal preparations would b¢ marketed
under the specified standards. :

() and (c). The inclusion of Jam-
nagar Ayurvedic University and other in-
stitutions as testing laboratories will be
considered at the appropriate time after
the standards have been published.
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Complaint regarding alleged Corrupt
Practices adopted by Senior Army
Officers at Chakrata

7322. SHRI PARIPOORNANAND
PAINULI: Will the Minister of DEFENCE
be pleased to state :
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(a) whether any complainjs of corrupt
practices by senior Army' Officers of
Chakrata have come’ to the notice of
Government; ’

(b) if so, ranks 'hél'd by these Officers;

(c) whether one of the Officers concern-
ed, who happens to be the Secretary General
of a bogus religious Institution, Jaiguru
Sampradaya, illegally occupied the proper-
ty of a private citizen in Munikireti; and

(d) if so, the steps proposed to be taken )

in the matter ?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) : (a) to (d).
Information is being ascertained and will be
laid on the Table of the House.

Personnel ‘of Central Rescrve Police
killed by Nagas

7323. SHRI NIHAR LASKAR :

SHRI K. MALLANNA :

Will the Minister of DEFENCE be
pleased to state :

(a) whether two personnel of the
Central Reserve Police were killed and
many otlers injuréd in an ambush by the
under Nagas ncar Hemingkul in Kohima
on the 17th July, 1971;

(b) if 50, the details of the incident: and

(¢) whether Nagas have been increasing
their activitics in this area ?

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM) : (a) and (b). On 14th
July 1971, aconvey of (wo Vebicles
b°|0n{1ins! t¢ the Central Reserve Police
Force, while proceeding from Pedi to
HENINKUNGLA, was ambushcd by a
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party of- Naga hestiles. One Head cons-
table.and a Constable Driver were killed
in the incident. '

(c) No, Sir. There is no appreciable
increase in the activities of the . under-
gro\und Nagas in this area.
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Posting of Doctors of Central Health
Service to Remote Areas

7325. SHRI P. GANGADEB: Will the
Minister of HEALTH AND FAMILY
PLANNING be pleased to state:

(a) whether Medical Officers of the Cen-
tral Health Service have been posted to
remote areas under the Indo—Tibetan Bor-
der Police and Border Sccurity Force irres-
pective of the fact that their spouses, who
are also Medical Officers, are working in
Delhi;

(b) whether requests of such Doctors
for change of posting to Delhi on the above
ground have been turned down; and

(c) if so, the number of such cases and
reasons for rejecting their requests ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHR1 A. K. KISKU):
(a8) The following Officers of the General
Duty officer Grade Il of the Central Health
Service working in Dclhi have been promo-
ted to General .Duty Officer Grade [ and
posted under the [ndo-Tibetan Border
Police :—-

1. Dr. Baidya Nath Saha

2. Dr. Prein Prakash dupla

1. Dr. Dev Rattan Mullick

4 . Dr. Balbir Singh Khera
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5. Dr. Bani Kumar Ghosh
6. Dr. Sidheswari Dayal

7. Dr.  Anand Prakash Mathur and
8. Dr. Vishwa Mitter Bagley.

Besides, Dr. Raja Singh Sethi, an office ¢
of the General Duty Officer Grade II has
been transferred from Delhi to Indo-Tibe-
tan Border Police.

(b) and (c), None of the doctors ment-
ioned at 1 to & above have so far represen-
ted for change of posting to Delhi on the
ground that their spouses are working as
Medical Officers in Delhi. Dr. Sethi, conse-
quent on the recommendation of the Union
Public Service Commission in 1967, was
initially posted in the Indo-Tibetan Bordec
Police. He, at that time, sought change of
posting from Indo-Tibetan Border Police
to Delhi on the ground that he was pursu-
ing post-graduate studies. He did not then
seek change of posting on the ground that
his wife was employed in Decthi. His req-
uest was acceded to by the Government
and, on the completion of his studies, he
was directed on 7th October, 1969 to join
the Indo-Tibetan Border Police. Long
after thc issue of the orders, he informed
the Government, in May-June 1971, that
his wifc was employed as a Medical Gradu-
ate in the Delhi Municipal Corporation,
The dctailed particulars of his wife and the
exact capacity in which she is working have
however, not been intimated. As the pur-
posc for which Dr. Sethi sought change of
posting intitially has been accomplished,
he has been dirccted to join his original
place of posting.

Demotion of Medical Superintendents
of Central Hospitals in Delhi

7326. SHR1 P. GANGADEB : Will the
Minister of HEALTH AND FAMILY
PLANNING be pleased 10 state

(a) whether the Medical Superintendent s
of the twe Central Government Hospitals
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in Delhi have been demoted from their
posts and are now working under the offici-
als junior to them;

(b) if so, the reasons thereof; and

(c) the special qualifications of the
present incumbents of these posts and whe-
ther they are allowed to do their clinical

work in addition to Hospital Administra-
tion ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI A.K. KISKU):
(a) and (b). The posts of Medical Super-
intendent & Consultant in Surgery and
Director, Central Institute of Orthopaedics
in the Safdarjang Hospital, New Delhi,
have been redesignated as below:—

Original designation

1. Medical Superintendent
and Consultant in °
Surgery.

2. Director, Central
Institute of Ortho-
paedics.

Revised designation

Consultant in
Surgery.

Director, Central
Institute of
Orthopaedics and
Medical Superintendent.

The earlier incumbent of the post of
Medical Superintendent and Consultant in
Surgery; Safdarjang Hospital, has now been
appointed to the redesignated post of
Consultant in Surgery, and the earlier
incumbent of the post of Director.
Central Institute of Orthopaedics, has
been appointed to the redesignated post of
Director, Central Institute of Orthopaedics
and Medical Superintendent, Safdarjang

Hospital, New Delhi. As both the posts are
in Supertime Gradel of the C.H.S. no
demotion is involved on the appointment of
the earlier Medical Superintendent and
Consultant in Surgery to the redesignated
post of Consultant in Surgery.

The posts of Consultant in Surgery and
Medical Superintendent, and Consultant in
Medicine (CGHS) in the Willingdon Hos-
pital, have been redesignated as below:—

Original designation

1. Consultant in Surgery
and Mecdical Superintendent.

2. Consultant in
Medicine (CGHS).

Revised designation

Consultant in
Surgery.

Consultant in
Medicine (CGHS) and
Medical Superin-
tendent.
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The post of Consultantin Medicine
(CGHS) and Medical Superintendent, Will-
ingdon Hospital, is now held by a newly-
promoted Supertime Grade I Officer. The
redesignated post of Consultant in Surgery
is at the moment lying vacant. The carlier
incumbent of the post of Consultant in
Surgery and Medical Superintendent, Will-
ingdon Hospital, has now been appointed to
a newly-created post of O.S.D. (Surgical) in
the Directorate General of Health Services.

(c) The present incumbent of the post
of Director, Central Institute of Orthopaed-
ics and Medical Superintendent, Safdarjang
Hospital, has got specialised knowledge of
Orthopaedics and the incumbent of the post
of Consultant in Medicine (CGHS) and
Medical Superintendent, Willingdon Hos-
pital, has specialised knowledge of Medi-
cine and they also do their clinical work in
addition to Hospital Administration.

Issue of Raw Material to the Barrel
Fabricators.

7327. SHRI S.P. VERMA : Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to refer to the reply given
to Starred Question No. 1063 on the 12th
July, 1971 and state :

(a) whether the condition laid down by
by the Ministry of Industrial Development
for issue of raw material, indigenous or
imported to the barrel fabricators is obliga-
tory on his Ministry for enforcement ; and

(b) if so, whether the Ministry have
enforced all conditions laid down by the

Ministry of Industrial Development in
such matters ?

THE MINISTER OF PETROLEUM

AND CHEMICALS (SHR1 P. C. SETHI) :

(a) and (b). The Estimates Committec
(Fourth Lok Sabha) dealt with the subject
of the allocation of raw material to the
Barrel Industry in Paragraphs 2. 119, 2,120
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and 2. 122 of their 85th Report. Extracts
of these three Paragraphs - are laid on the
Table of the House. [Place in Library,
See No. LT- 833/71]

The operative part of the Estimates
Committee’s recommendation is the last
sentence of paragraph 2.120, which reads
as follows :

“Thus whatever arrangement is
inally decided upon by the Govern-
ment in this regard, should be such
as would ensure that the barrels
are supplied by the fabricators to
the oil companies on reasonable
rates, is required quantities and in
time so as to ensure uninterrupted

supplies to the ultimate users of
lube o0il”

In compliance with the above recom-
mendations an interministerial meeting
was organised by the Ministry of 1ndus-
trial Development on 18.12.69 wherein
represcntatives of the Department of
petroleum and Deptt. of Economic Affairs
were also present. As a result of the
decisions taken in that meeting, a con-
dition was imposcd on the barrel fabrica-
tors that 75% of allocations to be made
by D. G. T. D. should be reserved by the
barrel fabricators for fabrication and
supply of barrels to oil companies.

A system of psroduction returns, had
also been evolved under which barrel
fabricators are required to submit to the
D. G. T. D. quarterly returns of the
utilisation of raw materials thus secured by
them. These returns are further scrutinised
in accordance with the recommendations
made by the Estimates Committee in para
2.122 of their 85th Report. This system is
ncw working.
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Barrel Deal by Indian Oil Corporation

7328. SHRI S. P. VERMA : Will the
Minister of PETROLEAM AND
CHEMICALS be pleased to refer to the
reply given to Starred Question No. 1063
on the 12th July, 1971 and state :

(a) whether the 1ndian Oil Corporation
has made a gain of Rs. 58.36 lakhs in the
barrel deal, as claimed by him ; and '

(b) if so, the basis on which the figure
of gain has been worked out ?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI P. C, SETHI) :
(a) and (b). Indian Oil Corporation
invited sealed Pulicc Tenders in January
1971 for the supply of nine lakh barrels
to meet their anticipated requirements at
Bombay. :

On the basis of the rates quoted in these
sealed tenders, which were opened in the
Dbresence of the tenderers on 25th January,
1971, the Corporation stood to gain about
Rs. 58.36 lakhs by accepting the lowest
rates quoted by Messrs Steel Containers,
vis-a- vis the sealed tendcred quotations of
Bharat Barrels. Orders were placed on
Steel Containers. The resultant financial
tenefits to the 10C are given below:

(i) Rs. 10.80 lakhs in the cost of fabrica=
tion of 6 lakh barrels from impor-
ted steel. (The difference in the
tendered rates of Bharat Barrels and
Steel Containers was Rs. 1.80 per
barrel).

(ii) Rs. 39.06 lakhs in the total cost
of 3 lakh barrels from indigenous
stecl. (Bharat Barrels quoted
Rs. 6796 per barrel against
Rs. 54.94 of stcel Containcers).

(iii) Rs. 8.50 lakhs due to the saving in
the utilisation of IOC’s imported
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steel for fabricating 6 lakh barrels.
(Bharat Barrels offered to fabricate
38 barrels per tonne whereas only
Steel Containers offered 39 barrels
per tonne from the IOC’s imported
steel). This saving is foreign
exchange.

Allotment of Barrels Manufactured by
.the Fabricators out of the Steel Sheets
allotted to them.

7329. SHRI S. P. VERMA : Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to refer to the reply
given to Starred Question No. 1063 on the
12th July, 1971 and state :

(a) the steps taken to implement the
condition imposed by the Ministry of
Industrial Development that 75 per cent
of the barrels manufactured by the fabrica-
tors out of the steel sheets allotted to them
must be supplied to Oil Companies ;

(b) if no steps have been taken, the
reasons for the same, specially when the
Estimates Committee have recommended
in this regard in their Report; and

(c) whether with the policy adopted,
certain favoured units wonld be working
more than one shift while the others would
be compelled to keep their capacity almost
idle ?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI P. C. SETHI) :
(a)and (b). The Estimates Committce
(Fourth Lok Sabha) dealt with the subject
of the allocation of raw matcrial to the
Barrel Industry in Paragraphs 2.119, 2.120
and 2.122. of their 85th Report. Extracts
of these threo paragraphs are laid on the
Table of the House. [Placed in Library.
See No. LT 834 |/711] The operative part
of the Estimates Committee's recommenda-
tion is the last sentence of paragraph
2.120 which rcads as follows :
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“Thus whatever arrangement is
finally decided upon by the Govern-
ment in this regard, should be such
as would ensure that the barrels
are supplied by the fabricators to
the oil companies on reasonable
rates, in required quantities and
in time so as to ensure uninter-
rupted supplies to the ultimate
users of lube oil.”

In compliance with the above recom-
mendations an interministerial meeting
was organised by the Ministry of Indus-
trial Development on 18, 12. 69 wherzin
representatives of the Department of
Petroleum and Deptt. of Economic Affairs
were also present. As a result of the decis-
ions taken in that meeting, a condition
was imposed on the barrel fabricators that
75% of allocations to be made by
D.C.T.D. should be reserved by the
barrel fabricators for fabrication and
supply of barrels to oil companies.

A system of production returns had
also been evolved under which barrel
fabricators are required to submit to the
D. G. T. D. quarterly returns of the
utilisation of raw materials thus secured
by them. These returns are further
scrutinised in accordance with the recom-
mendations made by the Estimates
Committee in Para 2.122 of their 85th
Report. This system is now working.

(c) There is no such thing as a ““favou-
red unit.” The 10C normally places its
orders for barrels on the basis of com-
petitive scaled tenders opened in the
presence of t enderers. The foreign oil com-
panics likewise place their orders on
commercial considerations. As long as
there is free competition, the units which
are unable to compete will have relatively
lesscr business.
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British Passport Holders among Bangla
Desh Refugees

7330. SHRI C. CHITTIBABU : Wwill
the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) the number of refugees from Bangla
Desh who are holders of Britlsh passports;

(b) whether Britain has agreed to take
these refugees ; and

(c) if sv, the details of the scheme for
their repatriations to Britain ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(@) to (c). The information is being
collected and will be laid on the Table of
the House.

Working Hours of Naval Civilian Employ-

ees of Bombay

7331. SHRI RAJA KULKARNI : Will
the Minister of DEFENCE be pleased to
state :

(a) whether he is aware of the strong
opposition of the Naval Civilian Employ-
ees of Bombay to the proposal of the
Admiral Superintendent for changing the
existing working time from 0930 to 1700
hours to 0700 to 1600 hours; and

(b) if so, the action which Government
propose to take in the matter?

THE MINISTER OF DEFENCE
(SHR1 JAGJIVAN RAM): (a)and (b).
No, Sir. However, a proposal is under
consideration to change the timings of the
two shifts in Naval Dockyard and its
establishments as indicated below :
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Present timings

Proposed timings

First Shift

Monday to Friday 0830 to 1315 All days 0730 to 1200
1315 to 1400 (Break) 1200 to 1230 (Break)
1400 to 1715 1230 to 1530
Saturday 0830 to 1330
Second Shift
i 2130 to 0130 All days 1515 to 1945
Monday to Friday 0130 to 0200 (Break, 1945 to 2015 (Break)
0200 to 0450 2015 to 2315
Saturday 1800 to 2240
feeeht feag Tmae awtfy T mfaaA fmitor ok omEw dam §
A fafa fasil 1 garg ok T HAt (st wATgo Ho ywww) ¢

w wt w1 Ao

7332. st gAAT IO FAT
frmtar it wrame @ 24 w3, 1971
¥ maiifea v @edr 17 & IO &
graeg § qg A F1 O FE 6

(%) wsare & fafa foi &7
gxE 19 aar W  qiew A
grafraa . areTag T ST &9 IS
qu g s

(@) mifr a7 & afarar qff g
FT IAT FW & F17 A 99 a5 fwael
wifs gf & ;

() 7av 53 qav 64 wT FT FA
IRy &Y T g ; AR

(w) afz g, Y s a¥ A o= aw
Frareft syrfer g€ & 7

() fafq fax @3 ¥ s @
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g

() fr, &t
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Non-payment of Overtime Allowance to
Naval Crew of Dhruvak and Chilka

7333. SHRI RAJA KULKARNI :
Will the Minister of DEFENCE be pleased
to state the reasons for non-payment of
overtime allowance to the Naval Crew
of  Dhruvak & Chilka  for  duty
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carried out by them at Porbunder in
September 1970 relating to the work of
salvaging the Furnace Oil from S. S.

Ampuria in the face of heavy risks and
hazards ?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): The payment
of overtime allowance to the personnel
concerned was not covered by the general
rules. Special Government sanction for

the payment was, therefore, necessary
and has since been issued.
Alleged Misappropriation of Funds of

Dockyard Cooperative Bank in Bombay

7334. SHRI RAJA KULKARNI
Will the Minister of DEFENCE be
pleased to state :

(a) whether there has been a misappro-
priation of funds of the Dockyard Coope-
rative Bank in Bombay to the tune of

Rupees one lakh and thirty thousands;
and

(b) the action taken or proposed to be
taken in the matter ?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) : (a) and (b).
The information is being collected and
will be laid on the Table of the House.

Preparation of Audited Statement of
Accounts of Naval Dockyard Indus-
trial Canteen, Bombay

7335. SHRI RAJA KULKARNI : Will
the Minister of DEFENCE be pleased to
state :

(a) whether the authorities failed to
prepare the audited Statement of Accounts
of the Naval Dockvard Industrial Canteen
at Bombay for the year 1970.71 in the face
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of deteriorating financial conditions of the
said canteen; and

(b) if so; reasons therefor and action
taken in the matter ?

THE MINISTER OF DEFENCE (SHRI
JAGJIVAN RAM): (a) No, Sir. The
accounts of Naval Dockyard Industrial
Canteen, Bombay for the year 1970-71

are being audited by Chartered Accoun-
tants.

(b) Does not arise.

Delhi  School Teachers Cooperative
House Building Society, Delhi

7336. SHRI N. S. BISHT :
DR. KARNI SINGH :

Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) the names and addresses of the auth-
orised office-bearers and ordinary Members
of the Delhi School Teachers Co-operative
House-Building Society, Delhi;

(b) the amount collected by the Society
from each member and the total amount
paid by it to the Government, and the total

price of the land allotted to the Society;
and

(c) the names of the members who are
yetto be issued share certificates, pass
books etc. and the reasons for not issuing

the same so far and the time by which it
would be done ?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI I, K. GUIJRAL) : (a)
to (c). Information is being collec-

ted and will be laid on the Table of the
Sabha.
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Allotment of Plots to the Members by the
Delhi School Teachers Cooperative House
Building Society

7337. SHRI N. S. BISHT :
DR. KARNT SINGH :

Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) the names of the members with their
addresses who have been allotted plots of
land by the Delhi School Teachers Cooper-
ative House Building Society, and whether
the allotment of plots has been completed
by the Society, if not, the time by which
it is likely to be completed by them;

(b) the terms and conditions on which
land was allotted to the Society and the
time by which the Society is tound to dev-
elop the land and allot it to the Members;

(c) whether the lay-out plan of the
colony, which the Society propose to build,
has been approved by D.D.A. ; and

(d) whether the Society has made full
payment of the land and if not, the balance
due on them and the time by which they
are required to make full payment ?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI I. K. GUJRAL): (a) Accor-
ding to the Delhi Administration, no
allotment of plots has been made by
following the prescribed procedure to
the members of the Delhi School Teachers
Cooperative House Building Society. The
allotment is likely to be made shortly.

(b) The Society is expected to complete
the development of land by the end of 1973.
The question of allotment of plots to the
members will arise only after the develop-
ment is completed and the Society executes
perpetual lease in respect of residential
Plots in the name of the Society.

SRAVANA 18, 1893 (SAKA)

Written Answers 206

A statement giving the terms and condi-
tions on which the land was allotted to the
Society is laid on the Table of the House.
[ Placed in Library. See No. LT-835/71]

(¢) No, Sir.

(d) Society has paid Rs. 12, 39, 815. 00
on account basis subject to adjustment on
completion of development of colony, but
before execution of perpetual lease.

Alleged Irregularities in Delhi School
Teachers Cooperative House Building
Society, Delhi

7338. SHRI N. S. BISHT :
DR. KARNI SINGH :

Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) the year upto which the accounts of
the Delhi School Teachers Cooperative
House-Building Society, Delhi have been
audited;

(b) the irregularities noted during the
course of audit;

(c) action taken against the Offiee-bea-
rers of the Society for these irregularities;
and

(d) the names of the auditors of the
sociely and the details of income and expen-
diture for the latest year as also for years
thereafter upto 1970-71?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRIL K. GUJRAL) : (a) to (d)
Information is being collected and will be
laid on the Table of Sabha,
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Dispute Between the Members and the
Management of Delhi School Tea-
chers Co-operative House Buil-
ding Society

7339. SHRI N. S. BISHT :
DR. KARNI SINGH :

Will the Minister of WORKS AND
HOUSING be pleased to state :

(a) whether there was any dispute bet-
ween two parties who declared themselves
to be the authorised officc bearers of the
Delhi School Teachers Co-operative House
Building Society, Delhi and a case was
filed in the Court also in this regard;

(b) if so, the judgment given by the
Court and the party fully authorised to
deal with the affairs of the Society;

(c) in case the matter is still sub judice,
whether the Court has issued any instruc-
tions to both the parties not to collect any
amounts from Members and withdraw any
amounts from the Society’s Account, if so,
the details thereof; and

(d) whether any other cases against the
Society of its office-bearers are also pending

in the Court etc. and if so, the details
thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI I. K. GUJRAL) : (a)to
(d) . Information is being collected

and will be laid on the Table of the
Sabha.

Method of Recruitment in the Army
through Recruitment Offices

7340. SHRIR. P. YADAV : Will the

Minister of DEFENCE be pleased to
state :
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(a) the mode of recruitment to the
Army through Recruitment Offices situated
in a particular area;

(b) whether no recruiting party has
visited Saharsa District for the last two
years for recruitment in view of the grow-
ing unemployment there; and

(¢) if so, the reasons thereof ?

THE MINISTER OF DEFENCE
(SHRI JAGIJIVAN RAM) : (a) Candi-
dates report to the Recruiting Offices
for enrolment. In addition to this, rec-
ruitment is also done by fthe recruiting
parties who have instructions to tour in
the interior.

(b) It is true that no recruiting party
has visited Saharsa District during the
last two years.

(c) The reasons are being ascertained
and would be laid on the Table of the
House.

Pay Scale of Reserve Officers of Army

7341. SHRI R. P. YADAV : Will the
Minister of DEFENCE be pleased to state :

(a) the pay scale of Reserve Officers
in Army; and

(b) thesteps which are being taken by
Government to give more incentive to the
Officers on Reserve ?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Regular

Reserve Officers  (general service) receive
retaining fee as under :

Class ‘A’ Rs. 400/- per annum

Class ‘B’
} Rs. 200/- per annum
Class ‘S’

Clasg ‘X’ Nil
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When called up for service, Reserve
Officers generally receive pay and allowan-
ces of the rank, as admissible to regular
Officers of the Army. Central and State
civil Government servants belonging to
classes ‘A’, ‘B’ and ‘S’ are given protection
of their civil pay and allowances in case
these are more favourable than their Army
pay and allowances. Class ‘X’ Officers who
are in receipt of pension cease to draw
such pension during recalled service.

(b) The rate of retaining fee for officers
belonging to Class A’ Reserve was enhan-
ced from Rs. 300/- per annum, to Rs. 400/-
per annum with effect from Ist March
1968. At present, no proposal for further
enhancement of the rates of retaining fees
is under consideration of Government.

Recruitment of Adivasis and Santhals
in Bihar Regiment.

7342. SHRI R.P. YADAV : Will the
Minister of DEFENCE be pleased to state:

(a) whether only Adivasis and Santhals
are recruited as sepoys in Bihar Regimer’
and

(d) if so, the reasons therefor ?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) : (a) No, Sir.
All Biharis and Oriyas, including
Santhals and other Adivasis, are eligible
for recruitment in the Bihar Regiment.

(b) Does not arise.

Alleged Seizure of Tripura Government
Press Materials by Tripura Police

7343, SHRI BIREN DUTTA : Will
the Minister of WORKS AND HOUSING
be pleased to state :

T'(a) whether  a truck  load of the
. Ipura Government Press materials was
Seized by the Tripura police recently ;
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(b) whether without any authority the
Superintendent of the Press was delivering
these materials to a Calcutta firm ; and

(c) if so, what action has been taken
against the Superintendent of the Press ?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI I K. GUJRAL): (a) and (b).
Some Press materials were weighed by the
Anticorruption Branch on 19th July, 1971
and kept in the custody of the Deputy
Superintendent of Police for investigation
about the alleged unauthorised sale of the
materials by the Press Superintendent.

(c) The matter is under investigation.

Expansion of G. B. Hospital Agartala,

7344, SHRI BIREN DUTTA : Will
the Minister of HEALTH AND FAMILY
PLANNING be pleased to state :

&) whether Tripura Government has
demanded for immediate expansion of the
G. B. Hospital Agartala ;

(b) whether any temporary tent accom-
modations for emergency situation has
been demanded ; and

(c) if so, the reaction of Government
thereon ?

THE MINISTER OF WORKS AND
HOUSING AND HEALTH AND
FAMILY PLANNING (SHRI UMA
SHANKAR DIKSHIT) : (a) to (¢).
Yes, Sir. Additional accommodation
for beds has been nccessitated because
of the influx of cvacuees from Bangla Desh.
To meect this immediate requirement,
tents have been put up.
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Taking over of Simla Medical College

7347. SHRI M. M. HASHIM : Will
the Minister of HEALTH AND FAMILY
PLANNING be pleased to state :

(a) whether deernme nt propose to
take over Simla Medical College from the
Himachal Pradesh Government ;

(b) if so, the reasons therefor ; and

(c) the total number of Professors and

students in the Medical College at

present ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAM-
ILY PLANNING (SHRI D. P.
CHATTOPADHYAYA): (a) No.

(b) Does not arise.

(c) At present there are 8 Professors
and 261 students in the Medical College.

Decline in the Profits of Oil and
Natural Gas Commission

7348. SHRI M. M. HASHIM : Will
tho Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether the profits of the Oil and
Natural Gas Commission for 1969-70 have
gone down ;
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(b) if so, the extent of loss of

profit ; and
(c) the reasons therefor ?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI P. C. SETHI):
(a) to (c). The profits of ONGC declined
from Rs. 1293.14 lakhs in the years
1988-69 to Rs. 1070.37 lakhs in 1969-70.
The decrease was of the order of Rs. 222.77
lakhs. This decrease in profits is due to
firstly, the new fields where commercial
production started during the year did not
bring in commensurate financial returns to
absorb the increase in the exploratory/
development expenditure written off during
the year, and secondly due to an increase
in the amount of bonus/ex-gratia
payment.

Beggars suffering from Leprosy in Celhi

7349. SHRI M. M. HASHIM : Will
the Minister of HEALTH AND FAMILY
PLANNING be pleased to state :

(a) whether the beggars suffering from
leprosy have shown rapid increase in
Delhi ; and

(b) if so, the steps Government propose
to take to check these and arrange for their
treatment ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAM-
ILY PLANNING (SHRI A. K. KISKU):
(a) and (b). The rcquisite information is
being collected and will be laid on the
Table of the Sabha.

Statement issued by the U.S. Embassy

7350. SHRI C. K. CHANDRAPPAN :
Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether the attention of Govern-
nmient has been drawn to the reports which
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appeared in ‘Patriot’ of the 22nd July,
1971, under the caption ‘India just fussing’;
and

(b) if so, the steps which Government
have taken to stop the US Embassy in
India from issuing such statements ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(a) Yes, Sir.

(b) No such formal statement on the
lines of the Press report by the US Embassy
has come to Government’s notice.

Payment of Tax to Panchayat by Mig
Factory at Ozur in Nasik

7351. SHRI JAGANNATH RAO JOSHI:
Will the Minister of DEFENCE be pleased
to state :

(a) whether the MIG factory at Ozur
in Nasik District has not paid the Tax to
Panchayat;

(b) if so, the total amount to be paid,

(c) the reasons for not payment the
same so far; and

(d) the steps taken to pay the amount ?

THE MINISTER OF STATE (DEF-
ENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUKLA): () to
(d). A representation was made to the
Maharashtra Government on the heavy
tax levied by the Village Panchayat without
commensuarate Services. Maharashtre Gov-
ernment have decided recently that a lump
sum payment of Rs. 6 lakhs has to be made
by HAL for the last four years 1968-6Y to
1971-72 before the 30th September, 1971,
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Payment of Rs. 1 lakhs has already been
made to the Village Panchayat. The balauce
of Rs. 5 lakhs will be paid by HAL before
the 30th September, 1971.

Bill Re. Ceiling on Urban Property

7352. SHRI K. MALLANNA: Will the
Minister of WORKS AND HOUSING be
pleased to state the progress made for bring-
ing up a Bill to fix a ceiling on urban
property to counter the growing imbalance
in urban areas ?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-

ING (SHRI I. K. GUJRAL) : The

State Governments  of Himachal

Pradesh, Rajasthan, Uttar Pradesh and the
Union Territory of Goa, Daman and Diu

have expressed their agreement to the Cen-

tre’s suggestion for a uniform Central

legislation imposing a ceiling on urban’
property. The Maharashtra Government

have intimated that they are also in favour

of enacting a legislation as soon as possible

in the matter. They have, however, pointed

out certain practical difficulties to be exa-

mined quickly so that the legislation could

be introduced. Final replies from the rem-

aining State Governments are awaited.

They have been reminded.

Repatriation of Profits by Philips Com-
pany since the commissioning of
Cochin Refinery.

7353. SHRI VAYALAR RAVI: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) the total amount of the share of
profit repatriated to the United States by
the Philips Company since the commission-
ing of Cochin Refincry; and

(b) if so, the reasons thercof ?
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THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI P. C. SETHI) :
(a) The following dividends (Gross dividends
declared less Income-tax deducted) have been
paid to Phillips Petroleum Company during
the last three years and the . Company has
repatriated the net amount :

NET AMOUNT
REMITTED Rs.

FINANCIAL YEAR

*1967-68 29, 33, 270.00
1968-69 29, 33, 270.00
1969-70 29, 15, 287.00

(b) The amount has been repatriated in
accordance with the Agreement between
Government and Phillips Petroleum Com-

pany.

Foreigners in Cochin Refinery

7354. SHRI VAYALAR RAVI: Will
the Minister of PETROLEUM AND CHE-
MICALS be pleased to state the total num-
ber of foreigners working in the Cochin
Refinery ?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI P.C. SETHI) :
Four only.
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Staff in Indian High Commissions Abroad

7355. SHRI VAYALAR RAVI: Will
the Minister of EXTERNAL AFFAIRS be
pleased to refer to the reply given to Uns-
tarred Question No. 3285 on the 28th June
1971 regarding officers and Staff in Indian
High Commission in London and state;

(a) the total number of Staff working
in the Offices of the other Indian High Com-
missions abroad and the number country
wise; and

(b) whether there is any proposal to
reduce the number of officials ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH)) :
(a) A statement regarding the staff in
London was laid on the Table of the House
on 28 June 1971. A statement is placed on
the Table of the House regarding the other
High Commissions.

(b) There is no proposal for a general
reduction of staff in the Indian High Com-
missions mentioned above. Their staff req-
uirements at various levels are kept under
constant review by the Ministry of External
Affairs and adjustments are made with due
regard to efficiency and economy.

Statement
S. No. Name of Country India-based Local Total
Gazetted Non-
Gazetted
1 2 3 4 5 6
1. Australia (Canberra) 6 8 11 25
2. Austraha (Sydncy) 2 4 4 10
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1 2 3 "4 5 6
3. Canada (Ottawa) 8 11 17 36
4. Ceylon (Colombo) 17 22 75 114
5. Ceylon (Kandy) (a) 3 8 31 42
6. Fiji (Suva) 2 3 7 12
7. Ghana (Accra) 6 9 23 38
8. Guyana (Georgetown) 3 1 6 10
9. Kenya (Nairobi) 9 13 32 54

10. Malayasia (Kuala Lumpur) 9 11 48 68
11. Malawi (Blantyre) 3 2 4 9
12. Mauritius (Port Louis) 5 6 16 27
13 New Zealand (Wellington) 3 2 2 7
14. Nigeria (Lagos) 5 10 19 34
15. Pakistan (Karachi) (a) 10 96 20 126
16. Pakistan (Islamatad) 14 80 17 111
17. Pakistan (Dacca) (b) 16 84 26 126
18. Singapore 7 11 29 47
19. Tanzania (Dar-es-Salam) 9 8 13 30
20. Trinidad (Port of Spain) 4 6 12 2
21. Uganda (Kampala) 4 4 9 17
22. Zambia (Lusaka) 7 6 5 18

152 405 426 983

(a) Assistant High Commission. (b) Deputy High Commission.

Theft of Batteries of Mig Aircraft From

(a) whether 14 batteries of MIG aircraft
Chakari Airport

have been stolen from the Chakari Airport
in July ;
7356. SHR1 VAYALAR RAVI : Will

the Minister of DEFFNCE be pleased to (b) if so, how many officials of Air
slate : For e are involved in the theft ; and
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(c) the steps taken to prevent thefts in
the Air Force stores ?

THE MINISTER OF DEFENCE
(SHRI JAGIJIVAN RAM): (a) 14 MIG
batteries were stolen from the Battery
Charging Room of Air Force Station,
Chekari on the night of 18/19 July 1971.
Those batteries have since been recovered.
Out of the 14 batteries, 4 were recovered
intact, but the silver plates had been taken
out from the remaining 10. The silver
plates have also been recovered.

(b) One Air Force Corporal is involved
in the theft. He has been arrested along-
with the two other civilians (non-Air Force
employees).

(c) Court of inquiry has been ordered
togo into the security aspect and their
recommendations are awaited. Necessary
action will be taken on the recommenda-
tions on receipt. In the meanwhile, the
overall security has been tightened by
introducing intensive patrolling by police.
A new Civil Police Post has also been
opened adjacent to the fencing.

Officers of Public Undertakings Accom-
modated in Privat Buildings in Delhi

7357. SHRI P. ANTONY REDDY :
Will the Minister of WORKS AND HOUS-
ING be pleased to state :

(a) the number of public undertakings
which have accommodated their officers
in private buildings in Delhi ;

(b) the total amount paid on this
account per month ; and

(c) the total amount paid to the owners
of the building till the 3Ist March, 19717

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI I. K. GUIRAL): (a)to (¢).
The information is being collected and will
be laid on the Table of the House.
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Quarters in Occupation of Retired

Government Employees

7358. SHRI P. ANTONY REDDY :
Will the Minister of WORKS AND HOU-
SING be pleased to state :

(a) the.number of Government quarters

occupied by retired Government Emplo-
yees ; and

(b) the number of Government quarters
in which sub-tenants of the allottees have

been allowed to stay after the death of the
allottees ? ’

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOU-
SING (SHRI1 I. K. GUJRAL) :(a) 232
residential units in the general pool in
Delhi/New Delhi are in occupation of
retired Government cmployees.

(b) No accommodation in the general
pool at Delhi/New Delhi has been allowed

to be retained by the sharer on the death
of the allottec.

Indian Diplomatic Representatives in
Foreign Countries

7359. SHRI P. ANTONY REDDY:
Will the M nister of EXTERNAL
AFFAIRS be pleased to state the number
of Indian High Commissioners and Ambas-
sadors who are retired Government ser-
vants ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH)
Three, Sir.

Journals and Periodicals Published by
Foreign Mission in India

7360. SHRIP. ANTONY REDDY:
Will the Minister of EXTERNAL AFF-
AIRS be pleased to state ©
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(a) the number of journals and perio-

dicals published by each foreign mission
in India ; and

(b) the languages in which these are
published ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH):
(@) and (b). A statement showing the
number ef journals and periodicals printed
and published by various foreign missions
in India, and the languages in which these
are published, is placed on the Table of
the House. [Placed in Library. See No. LT-
836/71] '

From two of these missions the required
information is not available at the present
moinent.

Journals and Periodicals Published by
Indian Missions Abroad

7361. SHRI P. ANTONY REDDY :
Will the Minister of EXTERNAL AFF-
AIRS be pleased to state :

(a) the number of Journals and perio-
dicals published by each Indian mission
abroad ; and

(b) the languages in which
published ?

these are

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(S8HRI SURENDRA PAL SINGH):

(a) and (b). A statement is placed on the
Table of the House.

[Placed in Library. See No. LT-837/71]

Extension of time Limit for Applying for
Indian Citizenship

7362. SHRI R. V. SWAMINATHAN :
Will the Minister of EXTERNAL AFF-
AIRS be pleased to state :

(a) whether the people of Indian origin
in Ceylon who originally applied fto:
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Ceylonese citizenship have now approached
the Indian High Commissioner there to seek
clarification to the fact that whether they
could apply for Indian citizenship now in
view of the fact that the time-limit for
doing so has now expired ;

(b) if so, whether Government propose
to extend the time-limit ; and

(c) if the answer to part (b) above be in
affirmative, by what time ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) :
(a) A few cases of this nature have been
brought to the attention of Government,

(b) and (c). Government is of the view
that priority should be given to scrutiny of
applications already received so that
implementation of the 1964 Agreement
proceeds unhindered. The agreement has
several yeers to run and this matter will
receive attention in due course.

Posting of U. N. Observers in Refugee
Camps of Bangla Desh

7365. SHRI JADEJA : Will the

Minister of EXTERNAL AFFAIRS be
pleased to statc :

(a) whether U. N. has proposed the
posting of its Observers in the camps for
refugees from bangla Desh; and

(b) if so, the reaction of Government
of India thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAIL AFFAIRS
(SHR1 SURENDRA PAL SINGH): (a)
Secretury-General of the United Nations
suggested in an aide memoire dated the
19th July, 1971 addressed to the Govern-
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ments of India and Pakistan that they
agree to the cstablishment of a limiled re-
presentat.on of observers from the office of
the United Nations High Commissioner for
Refugees on both sides of the (Indo-East
Bengal) border 1o facilitate the voluntary
repatriation of refugees back to East Bengal
in a sccure and orderly manner.

(b) The Government of India replied

to the Sceretary-Gencral's  proposals on the
2nd August 1971, in which it conveyed that
Ullc mere establishment of such representation
would not create the necessary confidence
for the refugees to return to their homes
and Jands in East Bengal. The only way to
Create such confidence would be for the
Miliary zuthoritics of West Pakistan to
bring about a political solution to the situ-
ation in Fast Bengal according to the
Wishes of the people of East
and thejr already clected leaders. It was
Pointed out that if there was any nced for
the presence of UN personncl it was in the
interior of East Bengal to cnsure that the
West Pakistan authorities make genuine
cforts (o restore political normaley in that
area and to enable the refugees to return
Under credible guarantees of safety. The
Sccrclary-Gcncral's attention was drawn to
the fact that India had in any casc allow-
¢d tangible and cficctive UN presence on
Indian territory. There arc several senior
flicers of the effice of the UNHCR located
in New Delhi who have free access to these
Tefugee camps. Apart them over
1,C00 forcign observers from all walks of
life have visited the refugee camps and
!‘llbl.‘cly stated that India is not prevent-
g any refugees from going back. They
have praised the manner in which Covern-
ment of India is running these camps. It
Was felt in this context that no  uscful
Purpose would be served by the posting of
observers on the Indian side. In flact.
?“"h a UN presence in India would result
‘:n'lhc situation in East Bengal being mis-
‘“Vt:lui(llg a\ an Indo-Pakistan dispute, and
P!'Oblc;“ ention .ﬁom 'lhc root cause of the
Which is  the

from

repressive
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policies of the military authorities
of Pakistan in Fast Bengal, and
the denial of the verdict of .the people and
their fundamental and human rights. The
Government of India, therefore, have indi-
cated that they would resent any ins‘nua-
tion that they are preventing the refugees
from returning to East Bengal and stated
that they find the proposal totally
unacceptable.

Expert Commitlec on Housing and
Slum in Delhi

7366. SHRI JADEJA Will the
Minister of WORKS AND HOUSING be
plcased to state:

(a) whether a study was conducted by a
team of experts about Housing and Slum in
Dclhi;

(b) if s0, the main points of the study;
and

(c) the rcaction of  Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRIL K. GUJRAL) : (a) Govern-
ment has not arranged any cxpert Study
on Housing and  Slums in  Declhi

recently.

(b) and (¢). Do not arisc.

Shortage of Medicines in Delhi Hospitals

7367. SHRI A. N. CHAWLA : Will
the Minister of HEALTH AND FAMILY
PLANNING be pleased to state :

(@) whether the attention ol Qovern-
ment has been invited (0 the Press news
appearing almost daily in  the local news-
papers of Delhi to the effect that the Delhi
hospitals are facing medicine shortage:
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(b) whether the Delhi hospitals have
already utilised most of the grants earmark -
ed for them and there rema‘ns a very little
sum for the remaining period for them to
purchase medicines and other implements;
and

(c) the reaction of Government thereto
and whether it is proposed to grant more
funds for the hospitals in Delhi ?

THE MINISTER OF WORKS AND
HOUSING AND HEALTH AND
FAMILY PLANNING (SHRI UMA
SHANKAR DIKSHIT) : (a) to (¢). Govern-
ment has seen the Press Reports.

There is no shortage of medicines in
‘Govcmment hospitals in Delhi. However
there is some shortage of medicines in hos-
pitals of the Municipal Corporation of
Delhi.

The Municipal Corporation, Delhi have
stated that additional funds where required

will be provided in the revised budget for
1971-72.

Acute Shortage of Rabies Vaccine

7368. SHRI M. KATHAMUTHU

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to state :

(a) whether there is acute shortage of
anti-rabies vaccine in Delhi hospitals;

(b) if so, the reasons for the shortage;
and

(c) the
shortage ?

steps  taken to mect the

THE MINISTER OF WORKS AND
HOUSING AND HEALTH AND
FAMILY PLANNING (SHRT  UMA
SHANKAR! DIKSHIT) : (a) At present,
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there is no shortage of anti-rabies vaccine
in Government hospitals in Delhi.

(b) and (¢). Do not-arise.

Setting up Long Range Chinese Guns
in Chumbi Valley

7369. SHRI P. M. MEHTA : Will the
Min‘ster of DEFENCE be pleased to state :

(a) whether long-range Chinese guns
have been set up inthe Chumbi Valley
bordering Sikkim;

(b) if so, whether these guns arein a
position to shell the Indian border Dis-
trict of Darjeeling; and

(c) if so, the steps Government propose
to take in this regard ?

THE MINISTER OF DEFENCE (SHR1
JAGIIVAN RAM) : (a) Government have
no such information.

(B) and (c). Do not arise.

Shooting by Police at Cossipur G.S. Factory

7370. SHRI JYOTIRMOY BOSU :
Will the Minister of DEFENCE be pleased
to state :

(a) whether two cmployees of Cossi-
pur Gun Shell Factory died of police shouot-
ing recently; and

(b) if so, the facts thercof ?

THE MINISTER OF STATE
(DEFENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI VIDYA
CHARAN SUKLA) (a) One cmployee
of Gun and Shell Factory was shot by a
Policeman in the night of 18th July 197t
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and died in the early hours of 19th July.
Another employee of Inspectorate of Arma-
ments was found stabbed to death by an
unknown person(s), near his house on the
night of 20. 7. 1971.

(b) The facts regarding the death of
the employec of the Gun and Shell Facto-
1y, Cossipore are that he alongwith an-
other friend of his entered a restaurant
flear Bibi Bazar at 11.00 p. m. Two other
Individuals were present, who were plain
clothes Policemen. An argument ensued,
while all of them were taking drinks and
were intoxicated, which resulted in a
Quarrel breaking out between them during
Which one of the plain-clothes Policeman
‘shot the G & SF cmployec who was later
Iemoved to the hospital where he died the
next morning, i.c. 19th July. The other
bPerson who was not a Factory employee
and who also had been shot, died on the
Spot. A case has been registered against
the Policeman bcaring Cossipore PS Case
No. 228 dated 19- 7- 1971 under Section
302/207/34 IPC.

Surplus Army Vehicle Released to
Societies/Colleges/Schools in U. P.

7371. SHRIJITENRA PRASAD : Will
the Minister of DEFENCE be pleased to
§la(c the number of Vehicles rcleased dur-
Ing the past therc years from the surplus
army vchicle quota to Kakori Shaheed

Education Socicty, Shahjahanpur, Uttar
Pl'fldcsh; Kakori Shaheed High School,
Miranpur Katra, Shahajhanpur, Uttar

Pradesh; Kakori Shaheed High School,
Khutar, Shahjanpur, Uttar Pradesh; Kakori
'Shahced Inter-College, Jalalabad, Shah-
Jahanpur, Uttar Pradesh ?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) : Two jeeps and
one truck werc released to the Kakori
Shaheed Education Society, Shahjahanpur
:;‘ver the past threc years, to meet the requi-
b'ments of the education institutions run

Y the Socicty.
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Mangalore Fertilizer Plant

7372. SHRI P. R. SHENOY : Will the
Minister of PETROLEM AND CHEMI-
CALS be pleased to state :

(a) whether there is a proposal to set
up a fertilizer factory near the Mangalore
Harbour Project area and for this pupose
vast land has been acquired;

(b) the reasons for the factory not
coming up so far;

(c) the capacity of factory with regard
to employment of human labour; and

(d) the amount so far spent for this
factory, item-wise ?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI P. C. SETHI) :
(a) Yes, Sir. About 315 acres are stated to
have been acquired for the project.

(b) The main reason for the delay was
that M/s Malabar Chemicals & Fertilizers
Limited who are to implement this project
could not make satisfactory financing and
forcign collaboration arrangemcnts. They
have, however, recently concluded agree-
ments with foreign parties for design,
cngincering seevices, supply of equipment,
etc. far implementing the project. This is
under consideration of Government.

(c) About 700 persons are expected to
be cmployed when the factory goes into
production.

(d) About 65 lakhs, as indicated below
are reported to have been spent :

(Rs. lakhs)

Promotional cost 7.50

Engineering fecs 24.75
Recurring expenses up

to July, 1971. 26.60

Other expenses 6.15

Total : 765.00

230
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Representation from FEdward
Keventer, Delhi

7374. SHR1 ARJUN SETHI : Will the
Minister of WORKS AND HOUSING be
pleased to state :

(a) whether Edward Keventer, Delbi

have sent any representation on the 25th
March, 19 71: and

(b} if 50, the main features of the repre-
sentation and action token in the matter 9
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President of Pakistan to
cexecute Sheikh Mujibur
Rahman (CA)

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI I. K. GUJRAL): (a) Yes,
Sir.

(b) They want to construct residential
flats for sale on part of the land allotted to
them for running a dairy. No decision has
yet been taken on the request.

CORRECTION OF ANSWER TO USQ

No. 4511 DATED 12-7- 1971 RE. PRO-
DUCTION AND DISTRIBUTION OF
‘NIRODH.’

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI D. P. CHATTO-
PADHYAYA) : In answer to parts (a)
and (b) of Lok Sabha Unstarred Question
No. 4511 answered on the 12th July, 1971,
it was stated that the total number of
“Nirodh” produced during 1969-70 was
62.75 million pieces. This was a typogra-
phical error. The actual number of
pieces was 52.75 million and not 6275
million.

12.00 brs.

CALLING ATTENTION TO MATTER OF
URGENT PUBLIC IMPORTANCE

REPORTED SIATEMENT BY PRESIDENT YAHYA
KHAN OF PAKISTAN TO EXECUITE SHEIKH
MUJIBUR RAHMAN

SHRI SAMAR GUHA (Contai) : I call
the attention of the Minister of External
Affairs t.. the following matter of urgent
public importance and I request that he
may make a statement thereon :

“The reported statement by President
Yahya Kban of Pakistan that Sheikh
Mujibur Rahman may be executed.”



233 Reported Statement by SRAVANA 18, 1893 (SAKA)

THE MINISTER OF EXTERNAL AFF-
AIRS (SHRI SWARAN SINGH) : Gover-
nment view with grave concern press reports
of President Yahya Khan’s statement that
Sheikh Mujibur Rahman would be *‘court
martialled”” and that he could not say
whether or not the Sheikh would be alive
when the so-called Pakistan National
Assembly meets. President Yahya Khan
himself had, in one of his earlier statcments
referred to Sheikh Mujibur Rahman as
*““the future Prime Minister of Pakistan” .
As the leader of thc Awami Leaguc Party
which won 167 of the 169 seats {o the
National Assembly from Bangla Desh and
thus had a clear majority of votes in the
National Assembly of Pakistan, Sheikh
Mujibur Rahman held a unique position as
the acknowledged leader not only of East
Pakistan, but of the whole of Pakistan.
What happened after the 25th of March
this year is known to the whole world. The '
denial of the verdict of the people and
letting loose of military oppression and
trampling on the fundamental human rights
of the people of Bangla Desh stand sclf-
condemned. Instead of respecting the
verdict of the people and acknowledging
Sheikh Mujibur Rahman as the elected
and undisputed leader of Bangla Desh,
the Pakistan Government has launched a
reign of terror and carried out a calculated
Plan of genocide, the like of which has not
bfben scen in recent times. To stagea far-
cical trial against Sheikh Mujibur R.."'man
is a gross violation of human rights and
deserves to be condemned by the whole
world.

We have repeatedly expressed our
concern for the safety and welfare of Sheikh
Mujibur Rahman and his family who also
are under house arrest or in prison, We
have conveyed our  concern 10 foreign
8overnments and asked them to exercise
their influence on the  Government of
Pakistan in this regard. Should any harm
be caused o the person of Sheikh Mujibur
Rahman or his family and collcagues, the
Present situation in Bangla Desh will be

President of Pakistan 234
to execute Sheikh Mujibur
Rahman (CA)

immeasurably aggravated and the present
Pakistani rulers will be solely responsible
for the consequences. We share.the concern
expressed by about 500 Members of Parlia-
ment in this regard. We appeal to the cons-
cience of humanity to raise their voice
against the action that the President of
Pakistan proposes to take. We express our
condemnation of the proposed action and
warn the Government of Pakistan of its
serious consequences.

SHRI SAMAR GUHA : The Members
of the Lok Sabha and the Rajya Sabha
have in their deepest anxiety sent a memo-
randum to U. Thant for rousing the world
conscience and alsu to take immediate
steps for stopping the trial against Sheikh
Mujibur Rehman and also for his uncon-
ditional and immediate rclease. Now it is
the turn of the Government. What effective
measures have they taken for carly release
of Sheikh Mujibur Rehman and also for
cnsuring his personal safety and security. It
is not a mere question of just appealing to
international community to rouse world
conscience; that alonc cannot save the life
of Bangla Bandhu. To me the most effec-
tive measure is to recognise Sheikh
Mujibur Rehman as the President of the
People’s Republic of Bangla Desh by
giving immediate recognition to Bangla
Desh. This diplomatic role has a meaning
which even the bedlamite chieftain of Pindi
junta—maybe he represents the mad house
of the political lunatics of Pindi — should
realise; even the bedlamite chieftain of Pindi
will realise the international implication and
also the legal implications of making an
attempt to try in a military court the Presi-
dent of an independent sovereign State, If
there is any question for ensuring the secu-
rity of the life of Sheikh Mujibur Rahman
and for cffecting his immediate  velease,
recognition is the first and foremost issue
that our Government should decide and
decide immediately.

Banga Bandhu Sheikh Mujibur Rahman
is not merely the leader of 75 million people
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of Bangla Desh ; he is not ohly the Presi-
dent of the People’s Republic of Bangla
Desh ; he is much more than that . Heis
the emblem of the highest value of demo-
cracy in the world today. I again use the
word Banga Bandhu; he is really the Bandhu
of values—praja tantrtc ideal. I want to
remind the House thvat nowhere and at no
time in the annals of the world history no
leader commanded the total loyalty of the
total population of a country as Sheikh
Mujibur Rehman does today. In no demo-
cratic multi-party system of elections ever
held in any part of the world has emerged
a leader like him who could securec with
his party 98.9 per cent of
the representation the people. No military,

fascist or any (ypc of totalitarain regime

has ever succeeded in resurrecting the sove-
reign will of the people, lost in the abyss
of ruthless totalitarian authority as he has
done. And it must be remembered that the
elections were held under the military
regime of Pakistan. In those conditions, he
made a tremendous success in resurrecting
the sovereign will of the people. It is to be
rccordgd in the august House of the biggest
democracy in the world that no democratic
leader of any country in the world had ever
succeeded in rajsing the banner of demo-
cracy to the highest summit as has been
done by Sheikh Mujibur Rehman.

We are proud of our Gandhian legacy.
Mahatma Gandhi is the father of the tech-
nique of  non-violent non-cooperation
movement. § should humbly say that Sheikh
Mujibur Rehman excelled in applying the
technique of national liberation much more
than Gandhiji himself. The total people
of Bangla Desh had ¢ omplete faith in him
and before the 25th of March no writ of
Yahya Khan had any sway either in the
public life or in public administration. It
is on record that it had never happened in
any part of the world that the Chief Justice
of the High Court refused to administer the
oath of office to the Goversor-designate
Mr. Tikka Kban,
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Mr. Yahya Khan has claimed that he
isa descendent of Nadir Shah. He has
made that claim. In the right style of Na-
dir Shah, L.e has taken the decision to try
Sheikh Mujibur Rehman--who, as I said, is
the greatest emblem of democracy today—in
camera. He has also threatened in advance
to prejudice the proceedings of the court
by saying that he might be executed before
the sitting of the so-called, fake National
Assembly of Pakistan in com‘ng Octcber.

I want to warn Pakistan that if they try
... (Interruptions) This is a warning—there
will be unpreccdented repercussions, terrible
repercussions in Bangla Desh. Mr. Yahya
Khan should know that the lives of forty
lakhs of West Pakistan people who are
living in Bangla Desh and the 51/2 divi-
sions of the Pakistan army will be endan-
gered, if he dare touch Banga Bandhu
Sheikh  Mujibur Rehman. If Banga
Bandhu Sheikh Mujibur Rehman is execut-
ed not a single soldier of the Pakistan
Army nor any other eclements of West
Pakistan will have the chance of crossing
the shores of the Bay of Bengal. So, cven
for the security and safety of the life of his
own people, who are more or less poten-
tial hostages in the hands of the people of
Bangla Desh, Yahya Khan should not do
this. That spirit should not be there, but
1 am telling the terrible truth. If they darc
touch Sheikh Mujibur Rehman an unpre-
cedented thing will happen. Terrible reac-
tion will sweep the whole of Bangla Desh
and thosc helpless and in some way inno-
cent people of West Pakistan who arc now
in Bangla Desh will have to suffer for it.
Yahya Khan should also have to bear that
in mind.

The Prime Minister is not here. I would
have reminded her of the role played by
the late Pandit Jawaharlal Nchru, his fran-
tic efforts to save the life of the Congo
Jeader Lumumba. 1 appcal to the Prime
Minister, the daughter of Pandit Nehru,
that she should not leave any stone unturn-
c¢d for ensuring the personal safety and
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security of Sheikh Mujibur Rehman and
to cflect his carly release.

.

['want to know from the Government
whether the Government of India is going
to recognise Sheikh Mujibur Rehman as_the
President of the Pcople’s 'Republic of
Bangia Desh by giving immediate recogni-
t.on to Bangla Desh. In my opinion, I
have already said 1that it is the best step,
best measure for ensuring the sccurity of
the lif¢ of Rehman and also for cffecting
the releasc of Sheikh Mujibur Rchman.

Sccondly, T want to know whether this
Parl*ament, the biggest bastion of demo-
Cracy will pass a unanimous resolution
demanding the safety and sccurity of the

Jife of Skeikh Mujibur Reliman and also his

carly rclcasc and making an appeal to the
Conscience of the world community to exer-
cise all their influence and pressure on the
Government of Pakistan so that they darc
not touch Sheikh Mujibur Rehman.

Thirdly, I would make an appeal to
the Speaker who is the Chairman of the
Indian Parliamentary Union, to send dcle-
gation of Mcmbers of Parliament—I do not
Want a dclegation from the government—
to the different countrics of the world so
as to takc up the cause of Mujibur Rch-
man and arousc world conscience. Fourth-
1y, the government is going to make an
announccment in this Housc of having
their defence alliance with Russia. I want
“0 know from the government whether our
lriend, Mr. Gromyko...(Interruptio ns) Ycs,
Lcall him a friend. becausc a triend in
Reed is friend indeed. 1 want to know frem
the government whether they have taken
Ub the cause of the personal safety and
Seeurity of Sheikh Mujibur Rehman and his
Carly relcase with Mr. Gromyko. Lastly,

want to know from the Government
Whether (hey are going to take up the
E:'i:cr, if necessary, in the forum of the

€d Nayions,
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SHRI SWARAN SINGH : Sir, I am
in agrcement when he pays high tribute to
the outstanding democratic leader, Sheikh
Mujibur Rehman who won not only such
outstanding victory in the elections but
who now commands total respect from the
pcople of Bangla Desh and, if I may add,
of all freedom-loving pcople the world over.
It is for this reason that we expressed our
anguish at this report and we have con-
demnced in no uncertain terms the attitude
that President Yahya Khan is adopting in
the matter of the farce of a trial which
may lcad to very disquicting results. But
some of the remedies that the hon. Mem-
ber has suggested are not related to this
question. For example, he has referred to
the question of recognition.

SHRI SAMAR GUHA : Then we can
establish diplomatic relations and he will’
be the President of a sovereign indepen-
dent republic. That will give him the grea-
test legal sccurity.

SHRI SWARAN SINGH : That it is
a separate issuc.  Let us not, by this atti-
tude, give the impression of softening of
our attitude to this immediate question of
the relcase of She'kh Mujibur  Rehman.
Whatever may be the circumstanoces, the
entire community should
concentrate on sccuring his rclease and
saving him from the farcical wrial, the in-
tention of starting which has been indica-
ted by President Yahya Khan.

international

Then he referred to the question of a
resolution by this august Housc. Well [
would welcome it if there is any such reso-
Jution. T would be in favour of that. In
fact, I think the way this entirc House is
responding (o this suggestion is the clear-
est form of our expression of sympathy for
Sheikh Mujibur Rehman in this situation,
and all of us are united in suggesting that
the military rulers, in their own interest,
will be doing a good turn if they were (o
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release him and start talks with him for
finding out whatever may be the solution
to this problem.

About the appeal to the Speaker, the
hon. Speaker is the best person to decide
it.

MR. SPEAKER : What do you advise
me ? What should 1do?

SHRI SWARAN SINGH : About the
other question, I would like to say that
the Government of India has already taken
it up with all friendly countries, including
the USSR Government, that they should
exercise their influence with the military
rulers ¢f Pakistan to bring about a situ-
ation where these military atrocities stop
there and the military rulers start nego-
tiation with the elected representatives for
finding a satisfactory solution.

SHRI ATAL BIHARI VAJPAYEE
(Gwalior) : What is their reaction ?

SHRI SWARAN SINGH : Most of
the governments have promised that they
will take this matter up with President
Yahya Khan.

Then, Sir, about the last question the
hon. Member has already said that they
have sent a memorandum to the Secretary
General and I am sure that this will have
cffect not only in the United Nations
circles but also in other countrics of the
world. As to whether it can be taken in
any formal from at the U. N, is a matter
which requires carcful consideration. I
agrec with the hon. Member but as to
whether it can be taken up as an item is

a matter which requires carcful considera-
tion.

MR. SPEAKER : This is first time that
a Calling attention question is also addre-
ssed to the Speaker. I have taken a due
note of it. Tf Dr Karan singh is prepared
to lend me (wo Jumbo Jets the whole
Parliament will be sent abroad.
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THE MINISTER OF TOURISM AND
CIVIL AVIATION (DR. KARAN SINGH)
I am entircly in your hands.

MR. SPEAKER : All right. He is
entirely in my hands. So, I will try if you
can have some excursions but also do some-~
thing there and not confine yourself to one
thing. For your information our Parlia-
menta:y Group has alrecady sent a very well
drafted resolution agreed to by all the
Groups in the Executive Commiittec to the
next Conference of Inter-Parliamentary
Unit to be held at Paris.

SHRI P. VENKATASUBBAIAH (Nand-
yal) : Mr. Speaker, Sir,1 want to make a
submission in this regard. This was not an
occasion when light-hearted remarks should
have been made.

MR. SPEAKER : We have scnt a very
well drafted resolution to the [PU. I think
in future no Question should be addressed
to the Spcaker.

SHR1 S.M. BANERIJEE (Kanpur) : Sir,
I am somcwhat encouraged to read the last
sentence of  the statement that the hon.
Minister of External Affairs has said :

“We  express our condemnation
of the proposed action and warn the
Government of  Pakistan of  its
scrious consequences.’’

This is the first time that we have not
only expressecd our surprise and regrct or
condemned this particular action of Yahya
Khan but also warned them of the serious
consequences. We know the characier of
this military dictator and their master, the
United States Imperialist  and  we know
that Yabya Khan today is a great puppet
in the hands of U. S. Imperialist. So, the
question is when we appealed to the consci-
ence of other nations we should have the
sad experience of the past. Some of the
organisations of the entirc world demanded
execution of Rosenberg should be stopp-
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ed. But what happened ? They were execu-
ted. 1<know what happened to Patrice
Lumumba. How he was murdered. We are
also aware as to what happencd to Martin
Luther King when he was murdered. I am
not surprised when thc people fight against
the military tyranny sometimes they are
Murdered, sometimes they are butchered
and that is why we say paths of glory Icad
to thc grave. But my only anxicty is
that it is not only a question of cxecution
of Mujibur Rehman by the military court
after the farcical trial but this will be the
crucifixion of humanity, parliamentary
democracy and, last but not the least,
Secularism in Bangla Desh.

I know, as long as even a child is alive
in Bangla Desh Mujibur Rahman cannot
be executed by this military power. 1
Stll have faith in the people who have
fought.  Six lakhs of them became victims
of military bullets. They are still fighting.
The Mukti Fouj is gaining ground and they
are growing stronger.

What I expect from my own Government
is that, apart from condemning it and
appealing to the conscience of the cntire
world, apart from warning the Pakistan
Government of scrious conscquences, the
Question of recogni(ion. should also be
Scttled.

How arc the people of India reacting (o
this 2 Yesierday it was really a lesson to
Me when | was attending a particular
fUnction and the famous exponent of
Tagore music, M. N. Kumar Mukherjce,

Was singing the national anthem of Bangla
DeSh H

AT AR JTAT Q&

AT Frre WIET ardy
.t“""'.\'(‘nc knows, including the Cabinet
histers; we know in our heart of hearts

thay R, . N )
“““ Bungla Desh is a settled fact. So, |
Culg Tccuest  the  hon. Minister to
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consider today on this “historic day ot 9th
August, when the people of this country
fought against the British imperialists—
that was the greatest battle of the national
liberation movement—whether a time has

‘come now when to save life of Mujibur

Rahman, to save democracy and secularism
in Bangla Desh, that Government should
be recognised.

The hon. Minister will immediately say
that this is not connected with this question |
But how can you possibly save by mercly
appealing ? The American imperialists will
never allow anything to be done. Yahya
Khan, that mini-dictator of Pakistan
is under their hecl. 1 am sure, by any
means they will try to liquidate Mujibur
Rahman bcecause that is what dictators
always feel that by liquidating a particular
person, they will be able to liquidate a
particular principle or ideology. 1 know
that hce will never succeed but still he will
try to do it.

So, my question to the hon. Minister
is whether, in view of the present situation
in Bangla Desh, Government would recon-
sider or mako up its mind finally and
flrmly  about the recognition of Bangla
Desh.

I am so happy, 1 am encouraged, to
know---1 am yet to know the full facts
aboult it--that there is an agreement reached
vesterday and today between the Foreign
Minister of USSR, Mr. Gromyvko, and
our Government on India’s defence against
the grand alliance between the USA, Pak-
istan und China. T hail it and T want to
give a standing ovation to this historic day.
But T would like to know whether after
this agrecment,  after these assurances
India will get courage and conviction to
recognisc Bangla Desh  without fearing
attacks Pakistan or from
China. T am sure. no attack will come.
Once it is recognised, we can save the
life of Mujibur Rahman and save demo-
cracy and secularism in Bangla Desh.

cither  from
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With these words, I appeal to you, and
through you, to the hon. Minister to throw
some more light than he has done in the
statement. Iam happy that they have
warned Pakistan of serious consequences.
But what can be the consequences ? They
have to be spelt out. It should not be left
in the handsof Pakistan and world
opinion. We have got friends. A socialist
power, the USSR, is with us. It has been
proved that our friends in the imperialist
countries supply arms to Pakistan and
wheat 1o us but our real friendship lies in
USSR. And that has been strengthened.
They should have courage and conviction
1o recognise Bangla Desh. [ appeal to the
Government and the world at large to see
Sheikh Mujibur Rahman is released soon.

SHRT SWARAN SINGH : On the ques-
tion of recognition, the Government's
stand has been explained from time to
time and this is not the occasion to reijterate
that. So, I do not want to make any
elaborate statement on the question of
recognition. ‘On the second question, that
the consequences should be spelt out, [
think, wisdom requires that we should not
spell out consequences.

SHRIS. M. BANERJEE: My ques-
tion has not beecn replied to fully. What
about the agreement ? (Interruptions) They
have come to an agreement...(Interruptions)

SHRI ATAL BIHARI VAJPAYEE : We
know nothing about the agreement.

SHRI S. M. BANERJEE : I want to
know whether there is an Agreement and
if s0, what is the Agreement.

MR. SPEAKER : The Minister is yet
to make a statement on this Agreement.

SHRI ATAL BIHARI VAJPAYEE : W¢
do not know anything about it.

MR. SPEAKER : He will make a state-
ment later on. (Int erruptions)
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SHRI S.M. BANERIJEE : There is-so
much demonstration outside abot{t Bangla
Desh. He cannot answer about recogni-
tion of Bangla Desh. This is something sur-
prising. (Interruptions)

MR. SPEAKER :
H.M. Patel.

Order, order. Shri

SHRI H. M. PATEL (Dhandhuka):
After the hon. Minister’s statement and
the subsequent clarification which he gave
in reply to Mr. Samar Guha’s speech, I do
not see much need for further clarification.
It is clear that the Government is not at
this stage prepared to make any statement
about recognition which many of us feel
should be done. But I would like to ask
him whether he cannot move a formal
Resolution expressing the unanimously
view of this House that it is deeply concer-
ned about it. It seems to me that if such a
Resolution is passed, it would have some
weight. What worth it will have is doubtful
because it is quite evident that Pakistan
and President Yahya Khan are almost
insulated against any reasonable sugges-
tion. Nevertheless, perhaps a formal
Resolution adopted in this House may
have some effect.

SHRI SWARAN SINGH : I presume
from the way the various parties represen-
ted in this honourable House are reacting
to the statement that I have made, that
therc is general support for the attitude
we have adopted. There appears to be
unanimous support for this. As I have
already said, I would welcome it if the
House adopted a Resolution supporting
the stand.

SHRI S. M. BANERJEE : Do it. You
can move a Resolution ? (lwerruptions)

SHRI ATAL BIHARI VAJPAYEE: We
have already passed a unanimous Resolu-
tion. What has the Government done
about it so far? What is the idea in pas-
sing snofler  Rosolution 7 (/werruptions)
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MR. SPEAKER : Mr. Bancrjee, don’t
gct up every time. This is very bad. Shri
P. R. Das Munsi.

SHRI PRIYA RANJAN DAS MUNSI
(Calcutta South): So far as the statement
of the hon. Minister is concerned, I am
really happy that the Government have at
the right time conveyed their concern to
foreign Governments.

In this context, 1 remember the past
glorions history of our country, when, in
1924, a great lcader, Netaji Subhash
Chandra Bose who was in the Calcutta
Corporation then, was arrested, at that
time, Shri C. R. Das, another great Icader,
Quoted very beautiful words that, if the
law of frecdom for the country was a
crime, then he was a criminal.

This is absolutely the right time for the
People of India and also
People outside who belicve ‘n democracy
and frcedom to feel about it and, in the
Context of Sheikh Mujibur Rahman, utter
the same tunc and spirit like that of Shri
C. R. Das. There is no doubt that we arc
acting according 1o facts and feclings.

millions of

In view of the fact in the statcment
‘flal we have conveyed our concern to for-
¢ign Goveenments and asked them to exer-
Cise their influcnce on the Government of
l:'E\kislan in this regard, I would like to
ask unc¢ question from the hon. Minister.

We have scen that two political con-
SPiracies, the drama of Political conspiracy
has been staged, onc in Peking by Kissin-
8 and Chou En Lai and another by
Yahya Khan who is Kissinger in Islama-
bad. 1n
ovey,

that aspect after the drama was
Is the Government aware of this fact
;"“"" the conspiracy has the significance of
e:l-’i?";\ml(han’s thrcalh to execute Sheikh
I Rehman  immediately  after
S“::‘;:tlcrj(‘lmu m(fcting and l!lc ominous
of the Nixon administration on
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this extremely grave issue. I do not under-
stand. What Yahya Khan is speaking is
absolutely on the strength of the pcople of
West Pakistan but Yahya Khan absolutely
has been the adopted son of Nixon. As
Yahya advises, Nixon acts, 1 believe that.

. I would like to have an answer, not a

circuitous answer, from thc Minister in
charge of External Affairs as to what the
reaction of the Government of India is in
regard to the ominous silence of the Nixon
administration.

Next, I would like to submit my point
which is very specific. We have alrcady
said and we place our condecmnation and
probably warned the Government of
Pakistan of the serious consequence,. I
belicve that the act, particularly, the state-
ment of Yahya Khan to execute Mujibur
Rchman is an of belligcrency against
Bangla Desh and | believe it will be an  act
of belligerency not only against the people
of Bangla Dcsh but also it will be an act
of belligerency against the people of India
as we share our sentiments with the people
of Bangla Dcsh. Whether the Foreign
Minister is awarc that if Yahya Khan
trics to hit Mujibur Rehman in any case,
will the Government call the people of
India, particularly, the yvoung people to
immediately join the Liberation Move-
ment and the Mukti Fauj to stand up to
Yahya Khan's naked oppression against
the people of Bangla Desh.

These two  categorical answers T want
to know from the Minister of External
AfTairs.

SHR1 SWARAN SINGH : About the
attitude of the United States Government
in the matter of continued supply of arms
to Pakistan and theic general support to
the Pakistani posture in the context of
the refugees and UN  circles, we have
expressed our total opposition to the stand
taken by the United States Government.
This T have stated also on the floor of the
House on earlier occasions.
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About the second question, that he had
asked, that is a suggestion calling upon
the people of India to join the Mukti
Fauj, thatis the operative part of his
suggestion. This is more for a political
rather than governmental action.

SHRI P. VENKATASUBBAIAH : The
memorandum submitted by the Members
of Parliament is the symbol of the nation’s
anguish and concern at the manner in
which Yahya Khan, the modern Nadir
Shah, is behaving and his hand is dripped
with the blood of innocent people of
the Bangla Desh. May I know from the
hon. Foreign Ministe~ that he has in his
statement stated that he has sounded many
foreign countries to help in bringing pres-
sure on Yahya Khan not to resort to inhu-
man acts. Whether the hon. Foreign
Minister is aware that the Prime Minister
of UK has said that he will not interfere
in the internal affairs in intervening with
the regard to barbarity that is goingto be
perpetrated by Yahya Khan. Quite recen-
tly Tunku Abdur Rehman who was our
guest made a statement in Kuala Lumpur
as if he was averse in bringing pressure
on Yahya Khan and he is in a way con-
niving at the act of Yahya Khan in his
genocide and carnage. Whether the For-
eign Minister is aware that Yahya Khan
at this juncture when he has acted as a
broker between Peking and USA s
demanding his first instalment of the
brokerage and he has been emboldened to
come out with th's statement and a
country like the USA which proclaims and
boasts itself of equality and fraternity has
been an active accomplice in this heinous
crime by not stopping aid to Pakistan in
spite of the resistance made in the House
of Representatives by an eminent Senator
like Edward Kennedy. In this regard 1
want to know whether the Foreign
Minister is still sure that he will be able
to bring round the super-powers that they
will be able to bring pressure. The facts
have amply proved that these super-powers
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are acting only in their own enlightened
self-interest oblivious of the fact that there
is human carnage going on in this part of
the world. In that case, T want to know
whether the Foreign Minister, having
friendly countries like USSR who stood
by us in all critical junctures of our rela-
tion with other countries, will be able to
bring this matter before the United
Nations and before the Human Rights
Commission, to see that Yahya Khan is
prevented from committing this barbarous
act.

SHRI SWARAN SINGH: The hon.
Member has rightly ment‘oned the attitude
that has been adopted by the Govern-
mental representatives of several countries.
T would be quite frank in saying that even
those countries whose Governmental
representatives say that they would try to
use their good offices in persuading the
military rulers not to go ahead with their
atrocities, are reluctant to say so openly,
except in the case of the USSR President,
Mr. Podgorney, and some others honour-
able exceptions.

SHRI ATAL BIHARI VAJPAYEE:
What are the other exceptions ?

SHRI PLIOO MODY (Godhra): And
how honourable are they ?

SHRI SWARAN SINGH : There are
other socialist countries also. But, we have
to continue our efforts to persuade these
countries to use whatever influence they
may have with President Yahya Khan not to
go ahead with this mad policy upon which
he has already embarked.

In the operative part of the quesiton,
the hon. Member asked as to whether this
question will be raised in the Human Rights
Commision and the United Nations. Sure-
ly, it can be raised and it is our intention
to raise it in some appropriate form in the
UN or in the Human Rights Commission.
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12.42 s,

-PAPERS LAID ON THE TABLE

PREVENTION oF FooD ADULTERATION
(2ND AMDT). RULES & MYSORE MUNICIPA-
LITIES (RECRUITMENT OF OFFICERS
AND SERVANTS) RULES

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING (SHRI D. P. CHATTOPA-
DHYAYA) : Ibeg to lay on the Table—

(1) A copy of the Prevention of Food
Adulteration (Second Amendment)
Rules, 1971 (Hindi and English
Versions) published in Notifica-
tion No. G. S. R. 992 in Gazetie of
India dated the 3rd July 1971 under
sub-section (2) of section 23 of the
Prevention of Foad Adulteration
Act, 1954. ([Placed in Library. See
No. LT-824/71]

(2) A copy of the Mysore Municipali-
ties (Recruitment of Officers and
Servents) Rules, 1971, published
in Notification No. G. S. R. 102 in
Mysore Gazette dated the 15th Ap-
ril, 1971, under sub-section (6) of
section 323 of the Mysore Munici-
palities Act, 1964 read with clause
(¢) (iv) of the Proclamation dated
the 27th March, 1971, issued by the
President in relation to the State of
Mysore. [Placed in Library. See
No. L1-825/71)

R=PORT OF THE COMPTROLLER AND
AUDITOR GENERAL OF INDIA

THE MINISTTR OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : 1 beg to lay on the
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Table a copy of the Report of
the Comptroller and Auditor General of
India for the year 1969-70 Central Govern-
ment (Commercial), under article 151 (1) of
the Constilution—

Part I. Introduction.

Part II. Appraisal of the working of the
Mogul Line Limited.

Part III. Appraisal of the working of the
National Projects Construction
Corporation Limited.

Part IV. Appraisal of the working of the
National Newsprint and Paper Mill
Limited. [Placed in Library. See
No. LT-827/71]

STATEMEMT RE. IMPORT OF PIPES FROM
CZECHOSLOVAKIA

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI P.C. SETHI) :
Ibeg to lay on the Table a Statement
correcting certain information regarding
import of Pipes from Czechoslovakia
given to the House on the 17th
June, 1971 while answering questions on
Calling Attention matter. [Placed in
Library. See No, LT-826/71]

CoFFEE BOARD SERVANTS (CONDUCT)
AMDT. RULES AND CARDAMOM
BOARD SERVICE RULES

THE DEPUTY MINISTER IN THE
MINISTRY OF FOREIGN TRADE
(SHR1 A. C. GEORGE) : 1beg tolayon
the Table :-

(1) A copy of the Coffee Board Serva-
nts (Conduct) Amendment Rules,
1971 (Hindi and English Versions)
published in Notification No. G. S.
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R. 1054 in Gazette of ‘India dated
the 24th July, 1971, under sub-sec-
tion (3) of section 48 of:the Coffee
Act, 1942. [Placed in Library. See
No. LT-828/71]

.(2) A copy of the Cardamom Board
Service (Classification, Control-and
Appeal) Rules, 1971 (Hindi and
English Versions) published in No-
tification No. G. S. R. 1055 in Gaz-
ette of India dated the 24th July
1971 under sub-section (3) of section
33 of the Cardamom Act, 1965.

[Placed in Library. See No. LT-
829/71]

12.43 hrs.

MESSAGES FROM RAJYA SABHA

SECRETARY: Sir, I have to report the
following messages received from the Secre-
tary of Rajya Sabha :-

(i) ““In accordance with the provisions
of sub-rule (6) .of rule 186 of
the Rules of Procedure and
Conduct  of Business in the
Rajya Sabha, I am directed to retu-
rn herewith the Finance (No. 2)
Bill, 1971 which was passed by the
Lok Sabha at its sitting held on the
31st July, 1971, and transmitted to
the Rajya Sabha for its recommen-
dations and to state that this House
has no recommendations to make
to the Lok Sabha in regard to the
said Bill.”

(ii) ““In accordance with the provisions
of rule 127 of the Rules of Proced-
urc and Conduct of Business in
the Rajya Sabha, 1 am directed to
inform the Lok Sabha that the Raj-
ya Sabha, at its sitting held on the
Sth August, 1971, agreed without
any amendment to the Agriculturel
Refinace Corporation (Amendment)
Bill, 1971, which was passed by the
Lok Sabha at ‘ts sitting held ¢n the
3lst July, 1971
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PUBLIC ACCOUNTS COMMITTEE
ELEVENTH REPORT

SHRI SEZHIYAN (Kumbakonam):

Sir, I beg to present the Eleventh Report

of the Public Accounts Committee regarding

Audit Report (Railways), 1970 and Appro-
priation Accounts (Railways), 1968-69.

12.44 hrs.

STATEMENT RE. TREATY OF PEACE,
FRIENDSHIP AND COOPERATION
BETWEEN INDIA AND USSR

MR. SPEAKER : Shri Swaran Singh to
make a Statement.

SHRI PILOO MODY (Godhra): May
1 make a submission, Mr. Speaker ? May
1 be permitted to ask Comrade Swaran
Singh a few questions after he has finished?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI SWARAN SINGH) :
I am glad he calls me a comrade.

I have the honour to lay on the Table
of the House a copy of the Treaty of
Peace, Friendship and Co-operation,
signed to-day by me on behalf of the
Government of India with Mr. A. A.
Gromyko, Foreign Minister of the USSR
Government, who has signod it on behalf
of the Union of Soviet Socialist Republics.

Government welcome this Treaty as a
further step towards streagthening friend-
ship and co-operation between India and
the Soviet Union. The Treaty will. we
are convinced, provide a stabilising factor
in favour of peace. security and develop-
ment not only of our two countries, bul
the region as a whole. [t isnot aimed
against any third country. In fact, we
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hope that this Treaty will provide a
pattern for similar treaties between India
and other countries in this region.. Such
treaties between countries. of this region
would stabilise peace and strengthen their
independence and sovereignty.

I should like to emphasise in particular
that this Treaty is, in its true: sense; a
Treaty of peace. Tt strengthens our policy
of Non-alignment, respect for which is
e"‘Dl'es)ly mentioned in the Treaty. We
Sincerely hope that the policy of non-align-
Plent will be further strengthened'and will

€Come an effective instrumcut for the

safeguarding of our national interests and’

Wwill be an important factor in the main-
'f"aﬂce of universal peace and interna-
tional security and in the lessening of
tensions in the world.

It is a Treaty of peace, friendship and
Co-operation. It is alsoa Treaty of non-
aggression. It further provides a credible
assurance that in the event of an attack or
2 threat thercof, the High Contracting
Parties shall immediately enter into mutual
Consuliations in order to remove such a
threat and to take appropriate effective
Mmeasures to ensure peacc and the security
of their countries. This should act as a
deterrent to any powers that may have
aggressive designs on our territorial integ-
Tily and sovereignty. 1t is, therefore, in
essence, a Treaty of Peace against War.

Sir, the world is presenting a rapidly
Changing and dynamic picture. There is
4 change in the configuration of various
.WOrld forces. Our policy of non-alignment
1S a dynamic policy which can be adapted
tf’ these changing situations. 1 should
like 10 assure Hon’ble Members that our
Policy of peace stands firm as ever. We
have no designs on the territory of other
touniries. As the same time, we shall not
tolerate aggression or threat of aggression
from any country. We do not want to
Drovoke war with any country. We shall
do cverything in our power to defend
beace and prevent war.
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Treaty of Peace, Friendship and Co-
operation between the Republic of
India and the Union- of Soviet
Socialist: Republics

DESIROUS of expending and consolf-
dating the existing relations of sincere
friendship between them,

BELIEVING that the further develop-
ment of friendship and cooperation meets
the basic national’ interests of both the
States as well as the interests of lasting-
peace in Asia and the world,

DETERMINED to promote the conso-
lidation of universal peace and security
and to make steadfast efforts for the re-
laxation of international tensions and the
final elimination of the remnants of
colonialisms,

UPHOLDING their firm faith in the
principles of peaceful coexistence and
cooperation between States with different
political and social systems,

CONVINCED that in the world today
international problems can only be solved
by cooperation and not by conflict,

REAFFIRMING their determination
to abide by the purposes and principles of
the United Nations Charter,

The Republic of India on the one side,
and the Union of Soviet Socialist Republics
on the other side,

HAVE decided to conclude the present
Treaty, for which purpose the following -
Plenipotentiaries have been appointed :

On behalf of the Republic of India

Sardar Swaran Singh,
Minister of Bxternal Affairs,
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On behalf of The Union of Soviet
Socialist Republics :

Mr. A.A. Gromyko,
Minister of Foreign Affairs

who, having each presented their
Credentials, which are found to be in pro-
per form and due order,

HAVE AGREED as follows :

Article I

The High Contracting Parties solemnly
declare that enduring peace and friendship
shall prevail between the two countries and
their peoples. Each Party shall respect
the independence, sovereignty and territo-
rial integrity of the other Party and refrain
from interfering in the other’s internal
affairs. The High Contracting Parties
shall continue to develop and conslidate
the relations of sincere friendship, good
neighbourliness and comprehensive co-
operation existing between them on the
basis of the aforesaid principles as well as
those of equality and mutual benefit.

Article 11

Guided by the desire to contribute in
every possible way to ensure enduring
peace and security of their people, the
High Contracting Parties declare their
determination to continue their efforts to
preserve and (o strengthen peace in Asia
and throughout the would, to halt the
arms racc and ¢ achicve general and
complele  disurmament, including  both
nuclear and conventional, under effective
international control.

AUGUST 9, 1971

India & USSR (Statt.) 256

Article 111

Guided by their loyalty to the lofty ideal
of equality of all peoples and Nations,
irrespective of race or creed, the High
Contracting Parties condemn colonialism
and racialism in all forms and manifesta-
tions, and reaffirm their determination to
strive for their final and complete elimi-
pation.

The High Contracting Parties shall
cooperate with other States to achieve
these aims and to support the just aspira-
tions of the peoples in their struggle
against colonialism and racial domination.

Article IV

The Republic of India respects the
peace loving poliay of the Union of Soviet
Socialist Republics aimed at strengthening
friendship and co-operation with alt
nations.

The Union of Soviet Socialist Republics
respects India’s policy of non-alignment
and reaffirms that this policy constitutes
an important factor in the maintenance of
universal peace and international security
and in the lessening of tensions in the
world.

Article V

Deeply interested in ensuring un iversal
pcace and security, attaching great impor-
tance to their mutual co-operation in the
international field for achieving these
aims, the High Contracting Parties will
maintain regular contacts with each other
on major international problems affecting
the interests of both the States by m eans
of meetings and exchanges of vicws bet-
ween their leading  statesmen, visits by
official delegations and special envoys of
the two Governments, and through diplo-
matic channels.
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Article VI

Attaching great importance to econo-
mic, scientific and technological co-opera-
tion between them, the High Contracting
Parties will continue to consolidate and

expand mutually advantageous and com-

prehensive co-operation in these fields as
well as expand trade, transport and com-
munications between them on the basis of
the principles of equality, mutual benefit
and most-favoured-nation treatment, sub-
ject to the existing Agreements and the
special arrangements with contiguous coun-
tries as specified in the Indo-Soviet Trade

Agreement of December 26, 1970.

Article VII

The High Contracting Parties shall
promote further development of ties and
contacts between them in the fields of
science, art, literature, education, public
health, Press, radio, television, cinema,
tourism and sports.

Article VIIT

In accordance with the traditional frie-
ndship established betwecen the two coun-
tries, each of the High Contracting Parties
solemnly declares that it shall not enter
into or participate in any military alliance
directed against the other Party.

Each High Contracting Party under-
takes to abstain from any aggression
agaist the other Party and to prevent the
use of its territory for the commission of
any act which might inflict military
damage on the other High Contracting
Party.

Article 1X

Each High Contracting Party under-
takes to abstain from providing any assis-
tance to any third party that engages in
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armed conflict with the other Party. In
the event of either Party being subjected
to an attack or a threat thereof, the High
Contracting Parties shall immediately
enter into mutual consultations in order
to remove such threat and to take appro-
priate effective measures to ensure peace
and the the security of their countrie:.

Article X

Each High Contracting Party solemnly
declares that it shall not enter into any
obligation, secret or public, with one or
more States, which is incompatible with
this Treaty. Each High Contracting Party
further declares that no obligation exists,
nor shall any obligation be entered into,
between itself and any other State or
States, which might cause military damage
to the other Party.

Article XTI

This Treaty is concluded for the dura-
tion of twenty years and will be automa-
tically extended for each successive period
of five years unless either High Contrac-
ting Party declares its desire to terminate
it by giving notice to the other High Con-
tracting Party twelve months prior to the
expiration of the Treaty. The Treaty will
be subject to ratification and will come
into force on the date of the exchange of
Instruments of Ratification which will take
place in Moscow within one month of the
signing of this Treaty.

Article XII

Any difference of interpretation of any
Article or Articles of this Treaty which
may arise between the High Contracting
Parties will be scttled bilaterally by peace-
ful means in a spirit of mutual respect and
understanding.
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[Shri Swaran Singh]

The said Plenipotentiaries have signed
the present Treaty in Hindi, Russian and
English, all texts being equally authentic
and have affixed thereto their seals,

Done in New Delhi on the ninth day
of August in the year one thousand nine
hundered and seventy one.

On behalf of the On behalf of the

Republic of India Union of Soviet Socia-
list Republics.

(Sd.) Swaran Singh (Sd.) A. A. Gromyko
Minister of External  Minister of Foreign
Affairs Affairs

st gzt fagrdt avsd (vafaaz):
wreqey HEET, 8 FAT a1q g {6 AR
g% g & WY gH T ¥ AT FH
A ? gg A qoqE H A F | AT
T@ gaT ¥ WEAA & qT9 I/ qALEG FT
sqagre fear smr ? g aww g
o 7 /Y o foar & & ovoHgy
a.‘. -(ET .é..-o‘-.

MR. SPEAKER : HIET, AL,

No questions can be asked now.

st wew fagd AR o wqeae
ngRg, ag & swar § & g@w @ww
ot A8 @@ G =ifgd s &
@ gug § "ad g & fag @sv
AT g &nr A S A grael
AATA T@T ST T & JEHT 9FAT AR
g ) A gW g I®T A & 5 o
T8 9T agg & &1 wyEr faay
I |
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SHRI SAMAR GUHA (Contai): It
is exactly what I also wanted to submit.
This is one of the greatest things of impor-
tance since our Independence. We have
never entered into such a treaty.
(Interruption)

MR. SPEAKER : I am not going to
allow this. Order, please.

SHRI SAMAR GUHA : My sub-
mission is this. This subject should be
taken into consideration by the House.
Thatis all I want to submit. This is of
the highest importance. That is my
submission ?

MR. SPEAKER : Will you please sit
down ?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR) :
Sir, May | say that we are agreeable to a
discussion on this treaty tomorrow.

wexsy WEAT . FrSAr Y, wq
T AW FAT LY A E ?

ot e fagidt ata@a) @ meger
wgiEm, g @ 9T wafa ) o
% wFd § fF e d @er dar g
ar ®E AgFr ard FgA d fad g
ggr gar g1 afsw famr ¥q aa
A gU, I FT WU HI& WAL ATY
Tk FoTAT AR, A Ag IAFT AF AEY
2 | FTIFT Ig TFAT TGFAT FNIT |

[eqw WA : TIT AT AT Figy
f& FIGHY QAT TIAAT NN | G TF
gr3q ¥ ATST A ¥ qT IF { AIAH)
#3 g7 awar g ?
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Y gz fag awday ¢ oweae
wgea, #w gy v sadr gy
FT WY 97 agf g ?

REqR WEIT : HT AW 935 AT,
afer § ooy Fg o€ o9 FEA
& Sy ara wifa ¥ & awdy &

st wew fagrdt  amwdd @ w9
Ny Ag W A wifs ¥ FF QA
gHAT § ?

MR, SPEAKER : I very much resent
this.

OIS T AT WG M9 q A
TH g

=Y wew fagrdt avedd ;o ag S
AN  SEFY wA JFAA F1 I & A
forast steaY ag faer aadY g | wea
wEEd, AT Ay qEd ¥ w48 @ anq
FE & ST AGH! AT AN G, @A
TG /IR ATAT  A1AT §, AU @3
A F aE AU RY HWAT T
faar f& & warer qgam =rgar g ?

WAy WA : X UF § T«
g gwdt & ) g% ¥ WY &) awdr & AR
T & A &) gEr )

ft wzw fagrd awwAEt ;- R
1€ aFqsq ggi fear st &Y w4T 99
9T AT KV JiT gH AS) FT GFQ 7

Heger WHPIT : { FAAT  qAFAY
AAAT F 1 "R AT AEl sTEr
|rgar g1
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=t wewr fagdt ateRdt @ W
oY 39 A § AIRX 4G Fgar
qrfad |

qeqey wg‘ta'a g ar mTar g
f& & 7ar FE AT

1251 hrs.

CONSTITUTION (TWENTY-SIXTH
AMENDMENT) BILL*

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
HOME AFFAIRS AND MINISTER OF
INFORMATION AND BROADCAST-
ING (SHRIMATI INDIRA GANDHI) :
Sir, 1 beg to move for leave to introduce a
Bill further to amend the Constitution of
India.

MR. SPEAKER : The question is :

“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India.”

The motion was adopted.

SHRIMATI INDIRA GANDHI : I
introduce the Constitution (Twenty-Sixt
Amendment) Bill.

SHR1 PILOO MODY (Godhra) : The
Bill is not introduced.

MR. SPEAKER : The Bill is introduc-
ed. The Prime Minister has already
introduced the Bill. Be sure about it, Mr.
Mody.

SHRI PILOO MODY : This is the first
time that a Bill must have been introduced
in the House.

SHRIMATI INDIRA GANDHI : 1t is
the first time that this Bill has been
introduced.

*Published in Gazette of India Extraor—t-l-in»c.u;;-b;a;t‘—i_l:_ Secuon— i. dnled 9-8-.;7“1' .—'—
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12.53 hrs.

INDIAN TELEGRAPH (AMENDMENT)
BILL

THE MINISTER OF COMMUNI-
CATIONS (SHRI H.N.BAHUGUNA):
Sir, I beg to move ;

“That the Bill further to amend the
Indian Telegraph Act, 1885, as passed
by Rajya Sabha, be taken into con-
sideration.”

This is a simple Bill in which it is pro-
posted that section 29 of the Act be deleted
and on the other hand, the requirement of
placing the change in rates and other in-
formation about the foreign mail may be
dispensed with; that it need not be laid on
the Table of the House.

The Bill has already been passed by
Rajya Sabha. It relates to a very impor-
tant measure, namely, deletion of section
29 whieh lays down that a telegram may be
stopped by the post office if in their
opinion it is likely to contain information
which is inciting or otherwise not condue
cive to general good.

The other amendment is about foreign
posts. Under the existing rules we are
required to lay on the Table of the House
all the changes that are made in relation
to foreign post, change of rates, change of
post offices in other countries, closing or
opening of new offices in other countries,
etc. which in the opinion of the Govern-
ment is not at all purposeful in so far as
it relates to the placing of these things on
the Table of ihis House.

1 have therefore only to say that this
is @ very innocuous measure but a measure
for which there was a great public demand -
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namely, deletion of section 29. The Press
Council demanded that that section should
be deleted, because in 1969 a journalist in
Jamshedpur was arrested on the ground
that he was sending a wire which contained
some wrong or false information. The
Government of Bihar and the Government

of India intervened and the journalist was
released and the case was withdrawn.

Subsequently Mr. A. D. Mani, a

member of the upper House broght forward
a private Member’s Bill and the Govern-
ment gave an assurance that they would
look into the matter and consider the desir-
ability thereof and give the matter their
best consideration.

At a number of meetings of the All
India  Journalists Federation similar
demands were repeatedly made—for dele-
tion of this particular section, because in
the opinion of
tantamount to

the journalists it was

providing an
apparatus in the hands of the telegraph
department to harass the journalists.
(Interruption) 1 was saying that voices
were raised at the forum of the All India

Press Federation; voices were also raised
at the Press Council.

SHRI SHIVA CHANDIKA (Banka) :
In Jamshedpur the principal of the

workers’ teaching institution is being haras-
sed under this section.

SHRI H.N. BAHUGUNA : 1t is
additional information for which I am
grateful to my friend. All that 1 say is
that this clause was liable to be misused
because the telegraphist is not a person
with either legal or judicial knowledge to
determine the quality or nature of the
information, whereas under section 153 IPC
and some other sections we have all the
powers to see that any information likely
to incite communal tension  cte., is
punished and can be taken cognizance of.
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It was, therefore, decided that this parti-
cular section, which was likely to be
misused, might be deleted.

13.00 hrs.

So far as rates and other information
about foreign mail are concerned, the
requirement of placing them on the Table
of the House is being deleted because
experience indicates that there are ten or
twelve changes every month, and some of
the changes are beyond the control of this
House. We cannot determine and decide
where a particular post office should be
Icated in Canada, America, Congo or
Brazil. We cannot determine and decide
whether they should devalue or re-value

their currency. All these factors go to

bring about changes in the rates of our
foreign mail.

1t is, therefore, requested that through
this measure the House permit us to avoid
the necessity of placing the foreign mail
rates on the Table of the House. But they
will certainly be notified in the Postal
Guide, Volume No. II, and continue to be
sent to the Library of the House for the
information of the Members.

May I submit, therefore, that the House
may Kindly accept this innocuous measure
which on the one hand meets the require-
ments and demands of the people, and on
the other hand, omits some unnecessary
work ? T move.

MR. SPEAKER : Motion moved :

“That the Bill further to amend
the Indian Telegraph Act, 1885, as
passed by Rajva Sabha, be taken
into considorat‘on.”

SHRID. K. PANDA (Bhanjanagar) :
lbcg to move :
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‘“Ihat the Bifl further to amend
the Indian Telegraph Act, 1885, be
referred to a Select Committee

consisting of 8 members, namely :

—

(1) Shri H. N. Bahuguna

(2) ShriS. M. Banerjee

(3) Shri Jyotirmoy Bosu
(4) Shri Indrajit Gupta

(5) Shri M. Kalyanasundaram
(6) Shri Shyam Sunder Mohapatra
(7) Shri Arjun Sethi; and

(8) Shri D.K. Panda

with instructions to report by the
last day of the first week of the
next session.” (2)

The reasons for moving this motion
is two fold.  Firstly, with regard to the
rates of telegrams fixed by the Govern-
ment, I have to say that both telegrams
which are sent as telegrams and telegrams
sent by post as express letters are being
charged the same. To consider whether
that is justified, it is necessary to send
the Bill to the Select Committee. Accor-
ding to my information, 30 per cent of the
telegrams are sent by post. If it is not
sent as a telegram, the same charge should
not be levied.

With regard to the penal provision
which is going to be deleted by this amend-
ment, I submit that there must be some
provision to detect the real culprits who
send false news. In the name of one jour-
nalist, another man who is opposed to that
man can send some news and see that the
innocent person is punished. Thercfore,
some device has to be there to indentify the
real culprit and punish him.
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[Shri D. K. Panda]

From these two points of view, I feel
that the Bill should be sent to a Select
Committee.

SHRI H. N. BAHUGUNA : Sir, I
very much welcome the concern of the hon.
member about the basis on which we fix
our rates with reference to internal mail.
We also appreciate his view that the real
culprit should always be apprehended, who
sends false news in somebody else’s name.
This is exactly the reason why we are dele-
ting section 29, because under the IPC,
there is ample authority for necessary
police enquiry to fix the responsibility and
apprehend the real culprit. That facility
being available, it is no use having section
29. Therefore, the hon. member need have
no apprehension on these points.

So far as' the rates are concerned, the
amendment now being sought to be made
is completely different and has no relation
to what the hon. member has in his mind,
because foreign rates are determined in a
particular manner not because we can in
this House order that these shall be the
rates for such and such country. There
certain international commitments which
we have to honnur. It varies due to the
devaluation or revaluation of certain
currencies. We cannot say that the dollar
shall not be devalued or the Mark shall
not be floated. Therefore, the change in
rates is governed by factors beyond our
control. Each time the rates are changed,
cven if the paper is the laid on the Table
of the House, and even if it is discussed by
the House, the House cannot change or
unmake it. Similarly if a new telex faci-
lity is opecned, each time if I have to lay
a paper on the table of the House, the
House can harldy applaud or condemn the
closing or opening of a telex service in
relation to some other country. {f the hon.
member has some basic changes in his
mind with reference to the Act ns a whole,

that is another matter. For the present,

these two innocuous things may be per-
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mitted to go. So faras the other things
ara concerned, they are matters for detail-
ed consideration, if at all we need any
other change in the Act itself, because, so
far as the international rates are concern-
ed, under the law I am required to place
them on the Table of the House, and any-
thing that is placed on the Table of the
House can be the subject matter of scrutiny
of the House. So, the House can discuss
it. Therefore, that is already provided

under the existing law and I am not dis-

turbing that particular thing. So, I would
request Shri Panda to withdraw his sugges-

tion. for circulation of this innocuous Bill,

which is already overdue. The demand

for this particular Bill, with special refe-
rence to section 29, had been made since
1960 and it is only now that we are able
to make it. I hope he will help us to pass
it. With these words, I would appeal to
him to withdraw his motion for reference
of the Bill to a Select Committce.

SHRI D. K. PANDA : I {ully appre-
ciate the stand he has taken and the point
which he has already made. But the words
are ‘‘the rate for the time being in force
for transmission of messages within India”.
That specific point raised by me has not
been answered by the Minister. To that
effect distinction and differences are there.
Suppose a person gives a telegram and it
is not sent as a telcgram. Still, heis
charged for it, even though it is sent only
as an cxpress letter for which the charge is
20 paise. Since such type of telegrams cons-
titute 30 per cent of the total number of
telegrams, why should they not be charged
only the: charge for an express letter ? That
point has not been answered.
wers that satisfactorily, I will
my motion.

If he ans-
withdraw

SHRT M. N. BAHUGUNA : Under
the existing arrangement and our rules it
is incumbent on the post office to send a
telegram as a telegram.  But suppose the
lines are out of order, or some mechanical

defect appears—there are some such occa-
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sions though I do not agree that the per-
centage is 30 per cent—

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : It is more.

SHRI H. N. BAHUGUNA : If Shri
Jyotirmoy Bosu helps me in Calcutta the
occasions would be very few and far bet-
ween. I would certainly call on him and
scek his assistance in setting things right
at that end.

So far as telegrams sent by post are con-
cerned, a person who has despatched that
telegram is entitled to complete return of
his moner minus the postage charges. That
provision already exists. Unfortunately,
it was not being followed. But I must
tell you that I have given strict instruc-
tions that even without a demnand from him
we should try to follow that rule and
wherever we have not been able to send a
telegram as a telegram a rcbate should be
made available to the person concerned in
the shape of postage tickets or something
of that typc. That provision is already
there.

SOME HON. MEMBERS rose—

MR. SPEAKER : If anybody wanted
to speak, he should have spokeq before the
Minister got up to answer.

SHRI JYOTIRMOY BOSU : I have
to speak on behalf of my party. He was
speaking on the amendment.

MR. SPEAKELCR : We have followed
a procedure, which was wrong. Actually,
the Minister should have got up to reply
at the end of the general discussion.

SHRI H. N. BAHUGUNA : I thought
nobody was intcrested in speaking.

MR. SPEAKER : Shri Bosu can speak
on the clauses.

SHRI JYOTIRMOY BOSU : I will
Spcak cither on genoral discussion or on
third reading, not on clauses.
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MR. SPEAKER : I am sorry, some de-
parture from the procedure was made.
Now, after the Minister’s speech there can-
not be any speech. Then I was looking
for somebody to get up. Nobody got up and
the Minister started replying. Now, what
about the amendment moved by Shri
Panda ?

SHRI D. K. PANDA : Sir, I want
to withdraw my amendment.

MR. SPEAKER : Has the hon. Mem-
ber the leave of the House to withdraw his
amendment ?

SOME HON. MEMBERS : Yes.

The amendment was, by leave, withdrawn.

MR. SPEAKER : The question is :

““That the Bill further to amend the
Indian Telegraph Act, 1885, as passed
by Rajya Sabha, be taken into consi-
deration.”

The motion was adopted.

St gFR W wEE@ (RAT) ¢
weTeT HENR, AT SqATEIT FT e § |
g3 ¥ F1IA A&

weger AT Wq S § fw
mghaAT A IF ] F 1 ¥ 2 a7 &
AT ¥ FIW & qIA AqAG IS0AT
FATAT |

st gFR AT WA : g HaAT
oF WA & fag g ar) AfFT s
HEAT HT @ g T 2| ¥ %
gea ¥ fad 34 gzm g A
FXH KUY T AT s ¥ gmvas
FT
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N TR wE (TEAr)
HeaT wEEd, 3@ Ak & haar fafara
EEEd wa ¥ g @, faed
marg aeer w1 arel § wfafafa of
F1q@ F Arage WA §RA A7
qATH IST W & |

MR. SPEAKER : This was agreed upon
in the Business Advisory Committee that
no quorum question will be raised during
lunch hour. I very much regret that any
quorum question should have been raised.

The question is :

«That Clauses 2 to 4 stand part of the
Bill.”

The motion was adopted.
Clauses 2 to 4 were added to the Bill.
Clause 1, the Enacting Formula and the

Title were added to the Bill.

SHRI H. N. BAHUGUNA : I move :
““That the Bill be passed.”
MR. SPEAKER : Motion moved :

“That the Bill be passed.”

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : Sir, we have heard the hon.
Minister with rapt attention and have
cooperated with him as best as we could
but from the performance of the Tele-
phones Deptt. in regard to safcguarding the
interests of its clients we have known at
our own cost that our telephones have
been frequently tapped. Thc Minister has
surrondered the Telephone Deptt. into the
hands of the policomen. When we were in
power in West Bengal, Mr. Jyoti Besu,
the Deputy Chief Minister's telephone us-
ed to be tapped by the policemen with the
help of the Telephone Deptt.
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MR. SPEAKER : Mr. Jyotirmoy Bosu
please confine yourself to the Bill. When
somebody will see the proceedings tomo-
rrow perhaps he may excuse Mr. Jyotirmoy
Bosu saving that he used to speak like
that but what will he think about the
Speaker. So, please be relevant.

SHRI JYOTIRMOY BOSU : We have

come to this Parliament for exposing the
Government.

MR. SPEAKER : You do it within the
scope of this Bill as much as you like.

SHRI JYOTIRMOY BOSU : The scope
is very big.

Coming back to censoring of letters, we
have had enough confirming evidence in

hand that some chosen letters are censored
or destroyed in transit.

SHRI S. R. DAMANI (Sholapur): In
every country censorship is being done.

SHRI JYOTIRMOY BOSU : Mails are
allowed to be censored by the police with-
out the knowledge of the customer. The
hon. Minister can deny it if he likes but
we have enough evidence about it.

Coming back to service to the people,
there is a severe deterioration in every
sphere of postal service. As has been right-
ly pointed out, telegrams are often delivered
as surface mail. Itisa matter of regret
that taking advantage of your position as
a monopoly concern in that way, you are
fleecing the customers. You are charging
him for a telegram and are delivering the
telegram as surface mail.

Then, look at the condition of the extra-
departmental postmasters. They run in
thousands in numbers in various villages
on a salary which you cannot ecver ment-
ion in the civilised world. When you go
to the international conferences and  if
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somebody asks you, ‘“How much do you
pay to your village postmaster 2. if you tell
him actually what you pay, 1 will tell you
that will take a very dim view of you and
your department.

About the satellite communication
system we accuse Shri Bahuguna of negle-
cting Calcutta in this regard although the
expert opinion was in favour of having
this centre in Calcutta.

Then, what are you doing about the
backbone of the Postal Department, the
delivery peons ? They are terribly over-
worked. And what have you done about
catering to the needs of the skyscrapers in
the big cities ?

You have visited the Gole Post Office.

But did you compare the workload with -~

what it was ten years ago ? You have not.

What are you anxious to do ? You are
anxious to subsidise the telex to monopoly
press. They do not pay what it actually
costs There is an awful lot of arrears, I am
told.

I would like you to think of producing
telex machines in regional languages. The
advantages gained out of that will be that
at midnight when a Creed comes to the
press agency, the sub-editors sitting at the
other end would not be required to trans-
late it in the regional language.

~ \

Then, make the top executive body at
the Centre a body of the States’ represen-
tation, not in the half-yearly coffee party,
your Posts and Telegraphs Advisory Coun-
cil, T am talking about the real body
which decides policies and executes them.

About your performance, I am sorry to
say, it had been very bad. The Comptro-
ller and Auditor-General has been criticiz-
ing you. You had a telex exchange with
a capacity of 100 lines which was commi-
asioncd in Poona in April 1966. Although
the exchange had spare capacity and there
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was demand for telex "connections during
April 1966 to March 1968, there was delay
ranging up to 19 months in giving connec-
tions resulting in the loss of potential
revenue. This is how you are doing and
you come forward with a lame excuse.

The Auditor-General’s report is really
very bad. About excess requiring regulari-
sation, it does not speak well of your
department. Your total outstandings are
Rs. 196.38 lakhs. Ten overhead tanks were
completed between April 1967 and Novem-
ber 1970 for Rs. 2.93 lakhs without, how-
ever, arranging the source of water supply
and equipment. This is ridiculous. Your
arrears, standing with customers, are in-
creasing every day. In Appendix II of the
Auditor-General’s report it is said thaf the
total arrears have risen from Rs. 0.53
lakhs in 1964-65 to Rs. 137.05 lakhs in
1969-70. So deep-rooted mismanagement
is there in your Department that it is no
use bringing a small Bill to take certain
advantages. I say, it requires a thorough
probe and your Department must go
through a_thorough?, screening so that it is
made to serve the people of the country
properly and efficiently.

SHRI S. R. DAMANI (Sholapur) : Mr.
Speaker, Sir, I raise to support the Bill.

If you see the efficiency of the P& T
Department in the last 5-6 years, we find
it is deteriorating. The hon. Minister after
he has taken charge of the Department is
trying to improve it. But if he sees, he will
find that letters posted today are cleared

.after 2 days; the telegrams booked today

are delivered after 3 days and about trunk
calls, in small towns, trunk lines are not
working; not for a day, not for 2 days. but
for days together......

MR. SPEAKER : Mr. Damani, this is
not a general discussion.

SHRT S. R. DAMANI : There aro some
very important points which T want to
bring to the notice of tho hon. Minister.
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MR. SPEAKER : I will not permit it,
specially from a Member liké yourself.

SHRIS. R. DAMANI : I will take just
one or two minutes.

MR. SPEAKER : You can taken one
hour. But you should be within the scope
of the Bill. There is no question of time.

SHRI S. R, DAMANI : I wanted to
make some points to see how the efficiency
of the P&T Department is improved.
There is all the trouble by unions. They
are instigating them not to work, to do less,
work and so on. That is coming in the way
of efficiency. I want only to request the
hon. Minister that he should look into the
matter and bring about efficiency in the
Department as quickly as possible. As you
are not allowing me to raise all these

matters, | just support the Bill and resume
my seat.

1 QAo gAe TR (MT@YR) :
Mg, ¥ R adF ¥ N fqa e
R NI T E s w1 ogwdw
FATE 1IN 3w faw &) dar g ag
Tgd {1 Y § A S @ wan
Tg W agT & g @mtaw &1 afew
WA, & oow faxr A wzar 3 ary ¥
AT HA A &7 sqT9 wrwfwa FAT
ATEAT § | A g A gy F
TR wrads A gfw ¥ ww ¥
AT 9g= TG | AT T ST F qr
) & war e AR qrE W arg
orar g S, AY wre F7 W e
wrEia fear &, wradta 900 & #5710
ST ATHiaT Gear g (waem)

WUAW RERAT : ag w9 w7 A Ay
T ?
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Y G0 QAo iR : *fwy, § 9w
Ft afefa & mea< arar sgar g1 gH
TG T 0

AW AERT ;W FFrfaae
IEF FTFG 8 1.

SHRI N. N. PANDEY : I am not do-
ing an impossible task. I am just trying to
put some suggestions, through you,- before
the hon. Minister.

HAH WERT ¢ Ag M@ &
wrifaeet #1 mmer Tt g ?

SHRIN. N. PANDEY : As you are
not allowing me, with only this much that

I have said, 1 support the Bill and sit
down.
A

SHRID. K. PANDA : Now in the
whole functioning of this Telcgraphs
Department, there is substantial and dis-
astrous  deterioration, and
from my own experience
that  scveral
who are very poorly paid have been
punished twicc while our jurispru-
dence does not allow that, If some Post-
master has taken Rs. 2/-, then for that he
is departmentally Punished and also out-"
side and this has affected their morale and
now they are being dragged to the courts
and the cascs are pending for years to-
gether. Being an advaocate myself, I have
been appcaring in many cases where the
charges are that they have taken Rs. 3 or
Rs. 5 like that, such cases are going on.

especially
in Orissa

I can say Postmasters

As for the cfficiency, such things must
be put an end (0 and 1 want that there
should be a comprehensive plan for bring-
irg these things into proper order.

With regard (o other persons, so many
cmployees are there and in Bihar scveral



277 Indian Telegraph

cases are even to-day pending and these
cases should be disposed of immediately.

Now, as for the functioning of the
Department, the customers who have
taken.

sl Qo QAo iR : mweder WYY,
QAT e A AT W qaT 3
faor & @Ig & #wvgT Wr@r g 7 WT
¥ g #) gwiwa Ag &1, zafady &
T FT €7 @ISAT FATRAT §
(saagm)

That is more- important—a Police
officer entering into the Post Office and
beatoing up a person.

SHRI D. K. PANDA : I have alrzady

suggested that a comprelensive  plan
should be made.

MR. SPEAKER : Kindly be relevant
to the Bill before the House.

SHRID. K. PANDA : With regard
to safeguarding the interests of the cus-
tomers also, with regard, to telephones
now I find many a time they are
cut off and in spite of our best
efforts, on the second day or the
third day, somebody comes to attend to
it. This has also to be attended to.

With regard to runners in the village
post offices, they are poorly paid and their
pay scale has to be revised and that also
requires immediate attention.

With regard to telegraph rates, this is
a very vital problem because from every
quarter of the country we find that the
telograph rates are charged though they
are not being sent as telegrams. That
requires special  attention of the hon.
Minister and 1 hope the hon. Minister will
definitely make a statement here that such
differential and unjust rates will be
Stopped.
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gto FERtAITIAW qiF (W)

Hege wgAa, 9% @1 g fadms ot

weIq fFar mar §, 9g@ WEr & AR
Tad A} ¥ +1¢ fq9 arqg FE Ag-
et arg @ &1 R T 5@ wEER
FT AH AT gC { Fg II@ #} A&
HIAFT eqrA @7 ITZAr g, S
fawir @ grafrgg § 1 @H QAW
st w7 dre § - fE@Re AT Ity
I I F grEeg §, STEr W F
araey #, Tq A0 & graew § o
WTHF a7 qqeT gl, Iq a1 T 9
¥ & gzra &7 graarT fwar war g

HLqLT WEIRA, gl dF  qg«r
qIT FT §FY §, I§d aR W
AAAE §A ST X Farar R fqR
GIFERI FT FE Q1T ITHR wviage
gfsz & 974 gIT FT wAWEAT gwr
QAT ], T FTW § ITHT A &
P GAGT AT ATIAF FET § |
qgar 3w §, Afew war fR &Y
frag frar § 9 o9 a@] 1 W%
At amqwr sqr fewmar argar @
qT3: @A ¥ wrar § fF gart agr ardy
Fr &1 sgawar @, S H aw ¥
HEA qEHE a1 fawrer qg qfw

MR. SPEAKER : May 1 remind you
that the scope of the Bill is not about
that ? This Bill is something very specific;
the scope of the Bill is limited ; it is not
to be a general discussion on the whole
range of thc Posts and Telegraphs
Dcpartment.

3o weFlwIVAW qi¥: & 7
fAdea w3& @t w@r ar f& ar o
& aru § wfww dar sra weor
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[sTo @ed arTga iR
afFr  vaF  gFEA @
fawmita sgaear &, a7 . 9% ad &
¥ ¥ §g gaR A Q1 & gwwar g
f& 9a8 garwr aga wer @ @

qIU 29 ¥ Y wmgwar g fF
A ¥3 gRY A9AT g, I AT
AT §, IAFT AT F AFAT g,
38% faa® FraaEt @ gwdr ¥
AT FT W FGETIAY T agd
TSt wfears gaR g wyd ) W
Jd & 5 mawe fafva gwe &
THAT AR A § §, Jrer 3w +Y
gaear gAR Ay g, afewaa &
TEA § A= AR g7 &, A fafwe
waaq FT ATA 93T FL AR TSF
wer-feae F@Er aEX E, wa ¥
W gata A @we §, fow ¥
TR AT AN F O G TF 71 Y
ZEX FY qH GATAT hAFT  seqaedr
AT TTAT B THAT § | GHF AT 0F
ag FGT AT @ §, W qve gfgar
F A/ fAY o5y ¥ 0w fadw
aEar §, ag AF §, AfeT @ My
T w1 2 fferse goow R frar
g A 1 K AT wEr e sw
TR N gETET A @I F Ay
TgemET g fF eI @d S
FT TG A T q_A A7 g 3y,
Y 3 & W AN AT IIAT AR
§, Wiy S @ @A
srawtd @ (Far § 1 oo g N
e fod a1 aw fagy ar
@ & AR wRwEm 9T agad
FEAW Y, @ AANTF @A ¥ ag
W SqTRT W, Tad WA A )

Rar & oot war d—zw waww
w7 Ay IS gu BA gy fayw w)
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UG 9T I@T §, 4Y IAF meAT 5@
F AT G 9T qwar, AfwT T 0
& A#T e wfed wow g
& e 93 ey faww N @ oay
U FT 97T NfAY | qrd & Qe
a1 dee-mfefasy F ark § faa
THIT T TAIEAT WIS AT IE Bt
L R, SEH AT A% T, M 3agear

F1 I &, a9 & WIFT IRy GG
AED T

13.30 hrs.

[MR. DEPUTY SPEAKER in the Chair]

HIT 29 FT g1 & g9 347
3 fafeaa o€ w1 & qur fran
qrd &1 & A WY qGA a1 @ g
qq W wTAT mwesr ¥, gger
&3 ITAT Y, qg D ¥ eggear
AR F A foqd s9ar F71 geary
&), SIEAT W gurd gu W W
3 Tar g fagarw 2

AN s fag (awEA)
arAdT IuTener wEtEw, &  mrosr
3T & "rard § fF sad T8 AT
s wfuftaw 1885 gz sqd
faa1t wFz ¥ w1 waEr wm@T
frar & @ gWew fadgs @57 gifgw
QW JAT qdT wxar § o qfF
AT q27 F O @wa w7 T 2
W AR F W AT W' A ag-
T wad "fe® 7 5T 7w favas >
@ 4 AT F AT g § Gy
f& oot 3 qdawarsl ¥ fAy =T @
W 4 & F9C & waT wfgs qrofaat
TR A 0 XN weRr ® I aw
§ @ifoa cwwr argEr ) ww Faverw
¥ AT 4 A SN sqaear Y vk § ag
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q1RT 29 F1 frsrer A7 A ) W qA
ag Izar § f6 Aty qIeal & wW
# 3@ THIC AT AT IqA T g TF
oS! gETe fedr qar & fasvaar
arEdY &, GTHR 3@ AT 1 fAwE
FT F1E wgfaa ava gavar Fngal & (&
AAAT I F qAAIT qIEAl ¥ A
fraga s awar g f& sw ang
qIHTE & A a8 wfeard @ g
wafs g NE aAqifss  Faw
JoidY & a9 aEifs 9w @ faam
qe F) W Y qAGT  qIeq Agr gar
g o9 g AW F wfas faem-

amml F1 Wi F@ & ¥ 3T

faaal &1 qraq FIAV § qF FI AQT
g f% T 97ar & g wfadvrdq F7
ATEIW FL @ 2 | W 519 gw w4~
aifas geal F1 TCEAT FIAT A §
ar 3a  WANT aEq gL T
T AGdT F FIT ATHT FW & | A&
feafa & ag aia e F agf sy &
qIAAIE  |IEG aaq A WL
qred #4T ¢ 1 2§ faw & ;¢ew a9r
FAAT A @AY A 59 W@ F
/IAAE wAY S A gea & amig A
argar ¢ 5 91N witqaw Y Swar
T AT FT AT & qGEAE g AR
SEFT  GEAWY G  GHTACTA F
AR § S AR JAqH F gEA
qA &, IEFT TQAAAAT T W FA
¥ fag ges st 3fer § e 3
WX 1@ qrd w1 fAgy frat g fred

TxHIfar #t eaaaar N @ AT 1@
% wra-gre ¥ g3 GEIAT AW K FAAT
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a% fasaer €7 & 95’9 @@ | z@Efag
# ArAy geel ¥ wg F@r g F
za fadas ¥ Y a8 swwara fwar war
gfrarm 29 M fagrw fear @@
| 3y wrEifed 1 A wmamawar A&
g1 & ag W oRiw FT ATEAT g
& faa g ageqt 7 3@ fq9as
qT gAgA & wearg fao § I arfew
AT AR I AFEAY 9T F AL
aug Y ga AR FrEl § oA
guryr tar fazarg g & zq fadasw &
gI B 3§ AT A IAG% A qgl W
A AT FIA AT W@ & |

Z Wl & 919 § gu fagqw v
gifas @ra FIAGTg )

SHRI H. N. BAHUGUNA : I am
grateful to the hon. Members for making
suggestions about the working of the P&T
Department.

off gwR Wy wTAA . JUTSAH
wgRy, @37 ¥ wwgfa Af &
0 (ewEWT) CCt @IT A AT OAIH X
gag ¥ fmaw a¥ gu § S@N @
afegda w1 fifsg ar g3 +1f safa
TEN g |

MR. DEPUTY-SPEAKER : I think
there was a gentlemen’s agrcement.

N TEA meR . 8 o9w
99 Gl 7% WET Iorar 41 fE
fastag geargad FA A @ g F
forafea gy & WX o qrdt & sy
gragiarqa@rgsr 8 v O ay
a% qg sare AgY Iarar wryar fee
FHY A ?
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SHRI H.N. BAHUGUNA : Mr.
Kachwai raised this point before the hon.
Speaker and the hon. Speaker reminded
Mr. Kachwai that up to 2 p.m. we had
the sanction of the Business Advisory
Comnmittee, and even then he™ has raised
this point. His objection should be ruled
out,

MR. DEPUTY-SPEAKER : I can only
request Mr. Kachwai not to insist on it,
but if he does, there is no other way out.
Please do not insist.

DR. MELKOTE (Hyderabad): This
question has already been decided at the
Business Advisory Committee that the
question of quorum should not be raised
during this period. Once it has been
approved, it cannot be objected to now.

MR. DEPUTY-SPEAKER : I think we
are losing more time in discussing this.
If you do not withdraw it, if you insist,
I will have to call for the quorum. If you
start arguing over it we only lose time.
Will you kindly withdraw you demand ?

ot gwa 9T wgATT ;¥ 393 I9%
MTAWTE

MR. DEPUTY-SPEAKER : Let there
be quorum. Let the bell be rung.—Now,

there is quorum. The Minister may
continue.

SHRI H. N. BAHUGUNA : Sir, I am
grateful to the Members for pointing out
the deficiencies in the working of the
P& T department. But limited as the
Bill is, I would only say that all the points
raised about the working of the telegraphs,
the telephones, and the postal services,
during the budget debate, were answered
by me, and I am trying my level best to
improve the services. I hope I will have
the co-operation of all hon. Members
including Mr. Jyotirmoy Bosu in putting
the house in order. I amn facing
preat  difficulties, and I must tell
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the House that -especially in the eastern
sector, where full co-operation of the
workers is still not available, I hope it
should be possible for us to improve the
situation with the assistance extended by
every section of the House.

So far as the provisions of the Bill are
concerned, T am grateful to the Members
that they have not adversely said anything
about it except for a doubt which Dr.
Pandey raised about section 29. I want to
assure him that the Government does not
want to make use of that particular power
because it is more safely exercisable under
under section 153 and section 505 of the
Indian Penal Code. Since we have those
provisions where a wrong or false infor-
mation or a rumour is actionable, and the
Government have power to take action, we
do not think it necessary to have the power
with the telegraphist to say, ‘“‘I withhold
the telegram; it is not correct.” He is a
person who cannot determine or decide—

o NEHATT@W qiT :  Star
& agdr fa3za frar a1 5 qaar oy
F 9z @A A B A QNY, W
FE AT SHIATT 7§ @ 97 UF X
¥ ZA AT AT A AN W w19
S AT F1E FrAag w34 | gafag

T8 99 5 A1 qa &7 wrg 99 are
F AFTFY § )

SHRI H. N. BAHUGUNA : Section 29
was in the hands of the people who used it
once, and the Goverameat had to with-
draw evea that. That incident happened
in 1969 in Jamshedpur; a journalist was
held or something like that and action was
taken against him. The Government had

ultimately to express regret because it was
not correctly done.

Now, for example, the Jun Sangh may
feel that sending a certain type of wire by
them is in the interest of the nation, and
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my telegraphist may feel that it is not in
the interests of the nation to send that
wire and that is likely to incite communal
tension. To give a telegraphist that power
is not a correct thing as it is likely to be
misused. We have got other .deterrencs
and we do not want to make use of powers
in places where they cannot be correctly and
judiciously exercised. One of the dicta
relating to power is that it should be used
correctly and judiciously. If there isa
doubt about such a proposition, the best
way is to renounce that power and make
use of the power in some other way.
Under the Indian Penal Code we have
enough power to deal with such type of
erring people.

With these words, I hope the Bill will
be passed.

MR. DEPUTY-SPEAKER : The ques-
tion is :

‘“That the Bill be passed.”

The motion was adopted.

13.51 Hrs,

SUPPLEMENTARY DEMANDS FOR
GRANTS (GENERAL)

DEMAND No. 25. GRANTS-IN-AID TO
STATE AND UNION TERRITORY GOVERN-
MENTS (MINISTRY OF LABOUR AND REHABILI-
TATION)

MR. DFPUTY-SPEAKER : Motion

moved :

“That a Supplementary sum not
exceeding Rs. 1,20,00,00,000 be gran-
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ted to the President to defray the

charges which will come in course

of payment during the year ending

the 31st day of March, 1972, in res-

pect of ‘Grants-in-aid to State ‘and

Union Territory  Governments*
(Ministry of Labour and Rehabili-
tation)’.”

DEMAND No. 66. EXPENDITURE ON
DISPLACED PERSONS

MR. DEPUTY-SPEAKER : Motion
moved :

“That a Supplementary sum not
exceeding Rs. 80,00,00,000 be granted
to the President to defray the charges
which will come in course of payment
during the year ending the 31st day
of March, 1972, in respect of ‘Expen-

’ 9

diture on Displaced Persons’.

SHRI DASARATHA DEB (Tripura
East) : These Supplementary Demands for
Grants are made in connection with provi-
ding relief to the Bangla Desh refugees. In
supporting them, 1 wish to make some
remarks on the working of the Reliof and
Rehabilitation Department in various
States, particularly in our State.

Before that, I wish to draw attention to

the statement of the Prime Minister made
on 4th August, which appeared in the
papers, in which she said that the refugoees
were the guests of India and that we would
look after them for a few months more. 1
do not know on what basis the Prime
Minister has come to that conclusion.
Does she think that Yahya Khan's Govern-
ment will be driven out of Bangla Desh
within a few months ? Or does she pro-
pose to exert pressure on the freedom
fighters and ask them to come to a politi-
cal settlement on terms that may satisfy
Yahya Xhan?
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It is for her to answer. But I think it
is a complacent view. It would be a long
drawn struggle perhaps and how can our

_ Prime Minister say that we would be look-
ing after the refugees only for a few months
more.

The struggle that is going on in Bangla
Desh is a struggle for giving birth toa
new, independent and sovereign State in
the world community. Therefore, the
freedom fighters need all-out support from
all freedom loving people. But it seems
that they are not getting that kind of
support wholeheartedly. It is very good
that India has taken the responsibility to
give some relief work to the refugees. But
it should have done more than this. The
major thing that India Government should
have to do is to recognise the Bangla Desh
Government immediately, and to give all
material aid to the f{reedom fighters
through their Government.

MR. DEPUTY-SPEAKER : You are
going over the entire question of Bangla
Desh and what the Government should do
and all that. This is only to make some
money available to lovk after those people.

SHRI DASARATHA DEB : 1 am
coming to that. We have to give more
relief to the refugees; there is no doubt
about it. How are we to tackle the refu-
gee problem ' Unless Bangla Desh is
liberated and the Yahya Government is
wiped out from Bangla Desh, the infiux
of refugees into India will not end. There-
fore, along with giving relief to the refu-
gees we have to think of other means also
and see how we can help the freedom
fighters more effectively. An cffective way
of help is to recognise. Bangla Desh
immediately and also give that Govern-
ment material aid.

Since we are giving Rs. 200 crores more
for the relief of the refugees, I should like
to draw the attention of the Government
to the condition of the refugees in the
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camps, particularly in Tripura. Their
conditions are very deplorable. The

Govenment say that their rations are worth
Rs. 1.10. T find that the rations supplied
to the refugeps are not worth more than
72 paise. I had visited many camps; the
rations actually distributed among the refu-
gees are on a much lower scale.

Bureaucracy is operating in all the refu-
gee camps and corrupt officials are making
money. 1 do not know how far those who
are in charge of the refugee camps aie
sincere to the cause of the refugees but they
are very jubilant because they are making
money out of that,

14.00 hrs.

The refugees who are staying in our
part are of threce categories : about five
lakhs, I do not know the latest figure, are
kept in the camps; some are with their
relatives; and some others have their own
arrangements; that means practically people
are starving. Tripura is a small place.
According to the latest figures released in
Calcutta, 7.1 million refugees have entered
India from East Bengal, that is Bangla
Desh. The breakup is: 5.35 million in
West Bengal, as on 2 August 1971; 1.9
million in Tripura as on 31 July, 1971;
3,17,000 in Mcghalaya; 2,39,000 in Assam
and 9,000 in Bihar. So far as Tripura is
concerned, though the government figure
is 10,90,000, according to newspaper re-
port, the actual number of refugees in Tri-
pura is 12 lakhs and only 24,000 people
have been shifted from Tripura. Still, there
is a huge number staying there.

ot FwR W wFgAW  (GRAT) ¢
Iqreaer #PIad, €39 § AW A &
"I A2 AT I § |

MR. DEPUTY-SPEAKER : Let the
Bell be rung.—

Now there is quorum. He may conti-
nue.
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SHRI DASARATHA DEB: If you
take the pre-partition figure, the origional
population of Tripura was 5 lakhs. It be-
came 15 lakhs in 1971, out of which 11
lakhs were already refugees who had come
earlier. Now if you include the Bangla
Desh refugees also, for every single person
of the original population, we are gctting
three refugees in that State. It has become
a refugee-dominated State. If you want
to save the economy of that State from
ruination, it is absolutely necessary that
some more people should be shifted from
there. Also, every refugee in the camp
should be given rations according to the
prescribed scale and not on a reduced scale.

There are other problems also. Every
day there is shelling by Pakistani
troops in the border area and according

to news-paper reports, every day there,

are two or three deaths ducto Pakis-
tani shelling in Tripura border. In
Sanamura, on the 7th August five people
were killed. At Agartala town, the
Capital of Tripura, only day before yester-
day our BSF pcople were injured by the
mine explosions. There was a similar
mine explosion in Puran Rajbari as also in
Pathabil, Sidhi and pcople of the border
region are becoming very panicky and
they are leav'ng those areas also. There-
fore, government should take every possi-
ble care 1o sce that the security of the peo-
ple of that arca is ensured.

Coming to the tackling of the refugec
problem, I do not know what is the think-
ing of the government. More than 2 lakhs
tea garden workers of Bangla Desh have
come {o Tripura as refugees. Most of
them are living outside the camps and so
they are not getting any aid from the
government. Since thcy are unemployed
and since they somehow or other want to
start working they are preparced to work
even for a low wage. Whercas the usual
daily wage in that arca is Rs. 3to 4 thesc
refugees are prepared to work even for Rs.
1 per day. So, there is approhension among
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the local labour and also some occasional
conflicts. We cannot ask them not to go
for work especially when they are starving
and they somehow want to survive. So,
while tackling this problem some more
thought should be given to this and there
should be some plan. ‘

Therefore, while supporting these grants
I would say that the government should
see that the money which has been alloca-
ted for giving relief to the refugees should
be spent properly and the bureaucracy
which is taking advantage of this and dep-

-riving the refugees of their legal share

should not be allowed to do that. I support
these grants. -

MR. DEPUTY-SPEAKER : Before 1
call the next speaker I may say that the
opposition Icaders met the Prime Minister
this morning and there is agreement that
the discussion on the Fourth Plan\ should
be taken up only next session. So, it will
not be taken up today.

SHRI SHYAMNANDAN MISHRA
(Begusarai) : My submission is that this
should be the first charge on the next
session. It should not be made the resi-
duary legatee as is always the case.

MR. DEPUTY-SPEAKER : So, in case
this supplementary grants discussion con-
cludes now the discussion under rule 193
may be taken up earlier than 4.30 p.m.
Let Shri Samar Guha and others be infor-
med about it.

SHRI SHYAMNANDAN MISHRA :
What about the business for tomorrow ?

MR. DEPUTY-SPEAKER : I do not
know about tomorrow. I am concerned
with the business of today.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING &
TRANSPORT (SHRI RAJ BAHADUR) :
Perhaps we shall take up the discussion of
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the treaty, a copy of which was placed on
the Table of the House, tomorrow. This
is tentative, subject to the Speaker’s
agreement.

SHRI CHINTAMANI PANIGRAHI
(Bhubaneswar) : Mr. Deputy-Speaker, I
would like to support these supplementary
demands for grants for defraying expenses
for looking after the refugees from Bangla
Desh. At the outset I would like to bring
to the notice of the hon. Minister and
the government one disquieting news,
namely, the posting of UN observers in
Bangla Desh. So far as my knowledge goes,
they are all coming there as communication
experts.

This is what I briefly want to bring to
your notice. They are mainly communica-
tion experts. They are coming there to
repair all the channels of communication
which have been disrupted and destroyed
by the Mukti Bahini in Bangla Desh and
they are trying to facilitate by way of
repairing these communication channels
the Yahya regime to siart oppression on
the liberated territory. I want the Govern-
ment to take serious notice of it and these
people should not be allowed to come
there.

About the question of sanctioning of
Rs. 200 crores from the very beginning I
have been telling to the House and the
Government that when we are proceeding
on a time-schedule on an ad hoc basis—in
the beginning the time-schedule was
thought of only six months—I am sure, Sir,
we shall have to prepare for a further
time-schedule and may he these expenses
exceed more than Rs. 1500 crores. So,
what I am submitting to you and to the
Government is let us have a practical
time-schedule,
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MR. DEPUTY-SPEAKER : The bell

is being rung—Now there is quorum.

. SHRI CHINTAMANI PANIGRAHNI :
Letus have a practical time-schedule. I
also want to bring to the notice of the
Government that this huge additional
expense on the Bangla Desh refugees is
going to be a burden on the entire country
which we are going to share. So, will
the Government assure us, that at least to
check the inflationary trend in prices in
our country let there be issued saving bonds
in aid of Bangla Desh and if the black-
money of Rs. 3,000 crores which is circula-
ting in this country can somehow or other
be tapped by paying a little interest on
these bonds, at least this extra burden be
separated from the usual revenue expendj-
ture of this country so that we do not take
resort to either printing of more notes or
other taxation measures.

SHRI H.N. MUKERJEE (Calcutta-
North East) : Mr. Deputy-Speaker, Sir,
there can be no otjection on the part of
this House to acceding to the Demands
for Grants made by the Ministry in rela-
tion to the evacuees who have come into
our country under the cruelest of compul-
sions and have necessitated our baving to
shell out a great deal more money than we
can possibly afford.

It has been estimated that a minimum
expenditure of Rs. 260 crores will be incur-
red till the end of December 1971 for relief
operations for six million refugees in
camps. We are committed to giving assis-
tance and relief in every sense of the term
to whoever comes, six million, teén million
or more. We cannot and we do not wish to
get away from the obligation which we have
taken upon ourselves because of our sense
of responsibility to our brothers across the
border. But this country, after all, has to
consider how long it is possible for us to
bear this kind of a charge and what steps
we are taking in the meantime to make
sure that the so.called warld  communio.
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comes into the picture in a different way to
make it possible for the enormity which
hes been inflicted upon us by Yahya Khan
and his yahoos to be no longer possible.

We have noticed how the United
Nations was in a coma particularly because
of the Secretary-General having chosen to
be inert and who has practised calculated
connivance on the side of Pakistan in
relation to the genocide and other crimes
committed by Yahya Khan and his hordes
in Bangla Desh. We have seen the United
Nations in an immobile condition but now
we find that they are trying to send obser-
vers to India as well as to Bangla Desh
only in order :indirectly to make sure of
the objectives of Thqse who are the top
dogs in the United Nations, namely, to
assist Yahya Khan, to see that a country

like India is put in jeopardy, to see to it

also that any manifestation of the :freedom
urge in the Indian sub-continent, particu-
larly the kind of radiant resurgence which
is taking place in Bangla Desh, is scotched,
is drowned in blood and is steamrollered
by the use of the military jackboot in that
particularly atrocious and inhuman
manner in which specialisation has been
achieved by ¥ahya Khan and company.

The World conscience has been roused
to a certain extent. There is no doubt
about it. But as far as the world powers
are concerned, with the exception of the
Soviet Union, we find that they callously
continue to look on and they want to
assist Yahya Khan and company. Itis in
this position that we are operating. That
is why this Government must tell the
country that we are spending this money
willingly without any kind of mental reser-
vation because our brothers and sisters
from across the border can do longer tole-
rate the conditions of lifc in Bangla Desh
and they are coming over to us in large
numbers. But we are going to make a
Point of it in whatever international forum
to which we might belong that this sort of
thing cannot be allowed to continue.
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Let us imagine that anything compa-
rable happened in the case of another
country. What has happened in the case
of Pakistan is that they do all sorts of
egregious things. They take over our
property. They never give a reply also
even to protest notes which are sent from
our side. We send protest note after pro-
test note. They do nothing at all about it.
They kill our people on our own territory.
They carry on all sorts of depredations.
We send protest notes but nothing happens.
This is the kind of behavionr which they
have practised and we are saddled now
with a tremendous problem of evacuees.
We do not want to throw them over but,
after all, there is a limit to what this
country can do and what this country
ought to do.

If in the case of the Palestinian refugees
for years now the international community
is footing the bill, there is no reason why
in the case of these people, if they live for
a longer period than the period which we
have scheduled, that is, six months or so,
we give them an ultimatum and after that
they would be a charge of the world com-
munity; they have got to look after this
problem,

This is a matter which we should bring
before the world forum more positively,
more powerfully, than we do. We almost
place ourselveson a par with Pakistan.
We have sent our protests in a manner
which is so wishy-washy and which is so
namby-pamby. It appears so absolutely
ridiculous that when our case is absolutely
straight we do not tell the world strongly
about this kind of a matter. We have not
done so, not in a kind of proper spirit. . I
do not say good-bye to diplomacy and po-
lite language. Politeness and powerful ex-
position can go together and we should
tell the world community that somcthing
has got to be done about it, and the soo-
ner the better.
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We are spending more than Rs. 3 per
day on every refugee. If 10 million people
come, how in the name of the devil are we
going to foot this kind of bill which is
something unprecedented in the history
of mankind ? This thing is happening.
We are not even giving proper publicity of
this matter to the world forum. I do not
understand why this happens. Unless we
do that, unless we request not only for the
assistance of the world in regard to some
sort of relief but also in regard to a solu-
tion of this problem in a more powerful
way, we shall continue to be saddled with
this terrific load.

Now, in regard to the problem of these
evacuees, the idea originally was that not
too many of them would come, that they
could stay somewhere near the border and
then be sent back after a political settle-
ment of Bangla Desh was reached. That
calculation has misfired. Millions and mi-
llions of them are coming. Then, the idea
was that they should not be concentrated
on the border area, whether it is West
Bengal or Tripura or Assam or Meghalaya
and that only the contiguous regions
should not be overburdened with this
terrific inflow of refugees. The idea was
that they should be distributed all over
India.

I know it is a terrific problem. Even,
the mere problem of transporting a hun-
dred thousand people is so heavy. The
problem of getting a few thousand people
to a Delhi meeting is so complicated as
we find when we try to reach Parliament
House. The sheer fact of taking across
a large number of people from anywhere
ncar the Pakistan border to somewhere
else in Indiais a hellish job. However
big a transport plan might be, a transport
plan cannot carry too many people. Besi-
des, the problem is that differcnt States arc
rather allergic, and I do not blame them,
towdrds receiving too many of these evacu-
ces from Bangla Desh.
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I know all over the country thereis a
tremendous sympathy and fellow-feeling
for the people of Bangla Desh. There is
no dout about it. There is also at the
same time a tremendous admiration for the
guts] the courage, the grit, the determina-
tion and the fearless manner in which the
people of Bangla Desh are fighting against
the most overwhelming odds. But at the

* same time, human beings as they are, they

do not like a sudden intrusion in their
midst of a very large number of people
who have been reduced to pauber-dom,
who have nothing else than what they are
wearing, who have to depend and live on
charity from day to day and who have a
complete dislocation of social, economic
and other kinds of arganised life. There-
fore, apart from Madhya Pradesh which
has shown in this regard a certain sense
of hospitality—and Madhya Pradesh
could afford it because there are more wide
open spaccs in that region than in other
States—other States have not come
forward in a manner they might have done
in order to receive these evacuees from
Bangla Desh. And the result is that the
pressure on West Bengal, Assam, Tripura
and Mcghalaya‘is absolutely so insuffer-
able that the present position becomes im-
possible. It cannot continue for very
much longer. My hon. friend from Tri-
pura has told you about the problem crea-
ted there. My hon. friend Mr. Khadil-
kar and other friends on the other side
know very well what the position is like,
Tripura has had to receive more than the
equivalent of its population who have
come from outside. A large number of
people, largely woman and children and
old men wh» are incapicitated for any
kind of productive labour have come.
Even if they were capable of doing some
productive labour, we cannot provide
opportunities for that. We cannot provide
employment opportunities to our own pco-
ple and suddenly so many more millions
have come into our midst. What do you
do about them ? The pressure on West
Bengal, Assam, Mcghalaya and, above all,
Tripura has become so stupendous that
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something has got to be done about it.
What can we do ?

We can do it by way of a better distri-
bution of these evacuees in those areas
where they can be sent. We can do it by
arranging better relief facilities for the eva-
cuees wherever they are. We can start do-
ing something in the way of a new kind
of economic planning. I do not know what
the Planning Commission or the other
limbs of the Government are doing about
it. Possibly, it has set upa cell which
will report long afterwards ard the report
will be considered by the Government in
its wisdom some time. Some kind of deci-
sions would be reached. By the time the
decisions have to be implemented, the
whole situation would have changed. What *
I want is to have a sort of lightning plan
perhaps subject to mistake being made—
we all make mistakes even if we make very
well-considered plans—but a plan made
very rapidly for the purpose of an ad hoc
utilisation of the human material that is
coming into the picture and in order to
organize relief and other jobs. Relief does
not merely mean giving them food and a
few medicines and a few miserable rags
to wear. Relief means, at the same time,
giving them opportunity to work. We have
to expand the ambit of work. We have to
have new kinds of small industries, what-
ever you call them, in those areas. We
have to have a road-building programme
in those parts of our country highlighted to
such an extent that many people who are
unskilled workers may ke utilised for this
work. Our own people, the Indian natio-
nals, who ar¢ unemployed in the regions
abutting on Bangla Desh who are finding,
themselves competing with the people who
because of their hunger, have to accept
low wages and work as competitors of
Indian nationals living in those arcas, arc
facing an impossible economic situation
and 1n ordor to solve it, you have to have
A plun which weuld apply to people who
4r¢ Anuian nationals, in those areas as well
48 thuse who ure in the evacuee camps.
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We hear again so many things on disor-
ganization, inefficiency, and of corruption in
so far as the administration of the evacuee
camps is concerned. I am not going into
ariy detail over it nor is it necessary at
this particular moment and this Govern-.
ment is also very well aware of it. We all
are also conscious that we have our defi-
ciencies and whatever we try to put our
hands upon we massage all sorts -:f defi-
ciencies in our own composition. If we
are all so very corrupt or laible to corrup-
tion, so prone to inefficiency, whatever we
do suffers from inefficiency and corruption.

But, here is an occasion where, on
account of the spirit unleashed by the
events in Bangla Desh, a spirit of fellow-
ship as far as we are concerned, a spirit of
admiration for the guts and courage, in
view of that spirit, perhaps we can bring

" about some sort of change. Perhaps we can

mobilise our people to come forward and
work in a manner not only for relief but
for purposes which would bring some
assistance to the development of economic
activity in those regions where the eva-
cuees have come into the picturc.

The main point is that this problem of
evacuees which we have shouldered
willingly and without any kind of mental
reservation cannot be n ade a permanent
fixture upon us and for that reason, the
responsibility of the world community has
got to be pin-pointed. For that reason
we have to tell the world community that
this is happening gll the time, that Yahya's
hordes arc performing this kind of opera-
tion against us, that if anything remotely
comparable happencd in the case of any
other country, it would have caused the
world community to come into the picture
in a very different way, but in our case
this is the kind of thing which has happen-
ed. Therefore, we should step up our poli-
tical approach, our diplomatic approach
and we should step up our activity. Recog-
nition o' Bungla Desh would bhave assis-
ted us a great deal. But I am not going

into that.  We heard the argument here i
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this House over and over again but that
aspect of the matter is super-important.
Withcut that aspect of the matter being
given some kind of serious consideration
by the Government, Government merely
coming forward with demands for Rs. 200
or Rs. 300 crores or whatever else it may
be, leads us nowhere. Thatis why I say,
that even though we all support that these
Demands should be acceded to, we should
think very hard over itand the Govern-
ment should make up its mind about a
positive and powerful policy and the
Government should tell the international
community that if in regard to the Palesti-
nian refugees a continuing international
settlement has been possible, in regard to
our part of the country also the internatio-
nal community must do something com-
parable. It must not be a carbon copy of
the Palestinian rcfugees matter but some-
thing has got to be done. India cannot
go on shouldering this burden and India
must be relieved of this burden by the
kind of political and diplomatic activity

which would mean liberation of Bangla
Desh, which would mean Bangla Desh
functioning in the world over as an inde-
pendent State.

SHRI SHYAMNANDAN MISHRA
(Begusarai): From the very beginning, that
is, since the Budget fcr the current year
was presented to us, we have been feeling—
I am sorry to use a harsh word, but I can’t
help it—that it was a patent fraud upon
the Budget and the people of India not to
have included this amount and even more
in the original Budget itself. We have
repeatedly emphasised that this Budget was
a futile attempt to look normal when the
circumstancces were really abnormal. But
no heed was paid to this and, indced, a
jugglery was resorted to. But it was as
plain as pikestaff to all of us that it was
an insult to the intelligence of the House
and may | say, even an insult to the intelli-
gence of those who work in the Finance
Ministry with zeal and devotion that they
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should have been asked to trim their con-
science to suit the political convenience of
theruling party ?

What was the design, behind the
underplaying of the dimension of the
problem of refugee rehabilitation in the
origional budget ? To my mind, it
was clearly the iniention of the ruling
party—we have always been told that
they have secured a massive mandate—
after securing the so-called massive man-
date, not to appear as giving a massive
gift in the form of a massive burden like
this ?

Even after imposing unbearable burden
on the people of India the uncovered
deficit was so huge that it would have
made it appear almost astronomical if this
amount was also added to the deficit. Even
the present instalment, to my mind, is
only the tip of the ice-berg. It does not
show the entire thing and one does not
know what exactly is in store for us for
the whole year.

On a rough estimate, I should say,
probably, not less than Rs. 600 crores
more would be required during the current
year, if you want to go about this ques-
tion of Refugee Rehabilitation in a
proper way.

And the way in which the Supplemen-
tary Demands have been brought up also

does not do credit to the Government or
the country.

These hapless millions — Hindus,
Muslims, Christians and Budhists, — are
nothing less than our own kith and kin.
We would certainly be prepared to make
the utmost sacrifice for their maintenance
and wel fare. There is complete national
agreemcnton this issue.

But, our approach to this problem re-
quitcd a concrete demonstration of nation-
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al effort. Where is that concrete demons-
tration presented by the Hon’ble Minis-
ter ? To my mind, the Finance Minister
in the first instance should have come out
with a programme of austerity which the
country is prepared to undergo for the
sake of the welfare and maintenance of
the refugees. I should think. . . (Jnterrup-
tions) There is a lot of noise on the other
side. May I have the ears of Minister of
Parliamentary Aflairs 2. . .

SHRI RAJ BAHADUR : ] am sorry.
I am listening to him.

SHRI SHYAMNANDAN MISHRA :
Ee 'seems to be as chirpy as were the
Members on the other side when that an-
nouncement was made. The chirpiness
has not yet ceased after the announcement
of this wonderful treaty.

SHRI RAJ BAHADUR : We are only
happy, not chirpy.

SHRI SHYAMNANDAN MISHRA :
To my mind, the Minister should have
come out with a programme of austerity
and at least taken a credit of the order of
Rs. 50 crores on that account. Then, it
was also expected that the Government
would come forward with a proposal for
the burden-sharing by the community in
the best manner possible. That would
have given us an indication that Govern-
ment was really serious in going ahead
with the prograinme of development of the
country and they were not prepared to
allow this item to cut into the programme
of the economic development of the coun-
try. But now we fcel really very much
apprehensive whether the programme of
development itself is going to be post-
poned on this account. Sincc there has
been no proposal for burden-sharing it
seems that the deficit would now go up to
Rs. 400 crores. . .

SHRI TRIDIB CHAUDIIURI (Ber-
hampore) : Rs. 420 croros :
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SHRI SHYAMNANDAN MISHRA :
That suits them very well. That is in ke€p-
ing with their design to keep the whole
thing concealed from us. So, I am glad
that my hon. friend Shri Tridib Chaudhu-
ri has given us the correct amount and
said that it would be of the order of
Rs. 420 crores.

This is preceded by a calamitous. rise
in prices. Even when the deficit was of the
order of only Rs. 220 crores, we have seen
this phenomenon of the prices spiralling
up. Within the course of two weeks, the
prices had shot up to an extent which
probably has never been witnessed
recently.

So, to leave it uncovered means a great
deal of encouragement to the speculators
and others who are interested in price-
hike. In fact, my humble submission
would be that Government should have
thought it advisable to come forward with
a supplementary budget instead of a
Supplementary Demand. This Supple-
megtary. Demand means that there would
be ad hoc, unsystematic dislocations in the
budget. But the Supplementary Budget
would have meant that it would be a syse
tematic revamping and re-arrangement of
the original budget. But since that is not
being done, I think we are in for ad hoc
and very chaotic dislocations in the origin-
al budget

There are one or two other factors also
which warranted that there should have
bcen a supplementry budget. We have
taken account of the fact that we have to
look after the refugees to the extent of
Rs. 200 crores or so, but we have sadly
and cruely neglected the fact that we shall
have to look after the hapless millions in
this country who have been affected by
the devastations of flood and drought.
Now, on a very modest cstimate, the
people affected by the devastations of
flood number about 130 million. This
figurc has come in one of the national
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dailies this morning. In the States of Bihar,
U.P., Bengal and Kerala, the number
would be of the order of 130 million. Then
you know that there has baen drought in
the States of Maharashtra and Andhra
Pradesh. If you add up all these figures,
probably the people in India who would
have been affected by this would go up to
about 220 million, which is about 45 per
cent of the Indian population.

SHRI K. N. TIWARY
Drought is feared in Bihar also.

(Bettiah) :

SHRI SHYAMNANDAN MISHRA :
Further, drought is feared in Bihar also.
If you add the refugees, probably the figure
will come to about 45—48 per cent of the
entire population. That being so, I think
that this fact which has been concealed
from us indicates utter callousnees on the
part of Government that they do not want
to look after these people in their misfor-
tune. This, I should think, is one of the
things which the House cannot ignore. It
must insist upon Government that they
should provide for the relief of these
people as well,

My estimate of the Bihar devastation
alore leads me to a requirement of not less
than Rs. 200 crores for the reljef of the
affected people. In Bihar, probably the
urgent nced at the moment is of the order
of Rs. 100 crores, only to look after peo-

ple, leaving alone the cattle whose number
is legion.

There was another factor .which should
have been taken into account in bringing
up a supplementary budget. We are always
being told that there would be a re-phasing
and revamping of the Fourth Five Year
Plan. If that is so, there is; again, reed for
Government coming up with a supplemen-
tary budget. And we expected Govern-
ment would have done this ay this particu-
ar stage,
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A few words about the burden of the
refugees. It seems to me that’the future
holds for us a very frightful prospect of its
continuance. We have to attack this
problem in a basic way. But we have no
assurance that Government have any one,
proposal to deal with this problem in that
way so that we may not be confronted
with that frightful prospect. It has been
our submission that the Government did
not identify the reaj national interests in
the emerging Bangla Desh situation from
the beginring. Had it done so, and pursued
a well-considered policy, we would not
have heen landed in this situation.

N .
AN HON. MEMBER ; What is that
policy ?

SHRI SHYAMNANDAN MISHRA -
We have been living in a world of
illusions. The Government has been Creat-
ing illusions all-round to the people of
Bangla Desh, to the people of India, with-
out going in for the real kind of solution.
In this art of creating illusions,
ment seems to be a pastmaster.

Govern-

It is as clear as noon day that there js
no international community or, interpa-
tional pressure which can bring relief in
this matter. Therefore, the irresistable
conclusion is that we will have to depend
on ourselves,

Something has come out this morning,
We have gota treaty of friendship,

non-
aggression and what not with the USSR,
We will look into that treaty a little more

closely tomorrow when the oppor(unity
comes. Even so, I should think that this
problem will have to be jooked uron as a
problem to be dealt with by us, and with
our own resources. If that js so, Govern-
ment must given us an indication of how
it wants to go about this business, It bas
RoL given us its mind on the subject
clearly. We want an assurance that thjs

problem is going to be solved in a proper
way,

304

.
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One word which would be very perti-
nent in this context is this. The Govern-
ment has taken credit for Rs. 50 crores by
way of internaticnal assistance for the
relief of refugees. I really do not know
what is the credit taken from the USA. If
there is any such credit taken, my submi-
ssion  would be that the Government
should refuse this offer and return the
amount which it has got from the US. We
cannot accept a position in which assis-
tance is given to Pakistan for squeezing
out people, for perpetrating the most in-
human act there and at the same time a
petty pittance is given to us. I should say
that the community would no doubt be
prepared to share a little more burden if
it is asked to, but Government must not
accept any assistance from the US. May I
say that, by way of economy too as the
Government seems to have considered
many of their recent acts as hostile, they
should downgrade our Mission in the
United States to consular status. We recally
do not want a Mission of that kind with
a huge expenditure, which is not able to
make any impact on the American mind.
We should, therefore, like the Mission in
the United States to be brought down to
consular status.

Finally, we cannot also fail to take
notice of the fact that the United Nations
has simply looked on this great human
tragedy, grim tragedy that has been enact-
ed in Bangla Desh. It does not perform
its duty, and so, this House should express
itself in the strongest terms possible about
the lack of any role of the United Nations
in this context. My submission, again,
would be that even from the point of view
of economy, we should not send any dele-
gation to the forthcoming session of the
Gencra) Assembly of the United Nations.
That would aiso give us somc resources
for the hapless millions; these resources
should not be used as an act of patronage
for score Members of Pacliament and for
Some people outside.
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PROF. S. L. SAKSENA (Maharajganj):
Mr. Deputy-Speaker, Sir, when the bud-
get was introduced, I said to the Finance
Minister that he should have come to
the House with a war budget as the times
were critical because the influx of millions
of evacuees in India was really the result
of aninvasion by Pakistan whose army
had driven out millions of people from
Bangla Desh by ruthless butchery.

I had then said that Rs. 60 crores was
merely a drop in the ocean. But even Rs.
200 crores would not suffice, because, as I
said, famine is stalking the land of Bangla
Desh, and we are helping those hapless
people who have fled to our country. There-
fore, my fear is that the number will not be
eight million or 10 million but it would go
up to 15 millions. If so many of these fami-
shed people also cross over, then this figure
of Rs. 200 crores will again become a drop

_in the ocean.

It is a big tragedy which is being enacted,
and the people are being driven out by the
organised forces of violence resorted to by
the army of Yahya Khan. But it does
not seem that our people in the country are
made aware of the gravity of the situation;
there seems to be no reaction which
may show that the people are really
aware of it. No drastic measures are taken
recourse to by the Government to meet
the situation with the result that they seem
to think that things are quite normal. This
is something which I think is not proper.

My friend just said that there is a deficit
of Rs, 400 crores in the budget. But I
think it will become much more because
of the increasing number of refugees,
and nobody knows how much more this
number will become. You have said that
45,000 people are coming now every
day. That means about fourteen lakhs
of people are coming every month. So,
in a few months’ time, it will reach
a very high figure. 1 therefore suggest
that the presentation of these supple-
mentary demands is  not  proper.
Instead there must be a  supplemen-
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tary budget for which we may call a new
session in which the exact amount which is
necessary and which is likely to be spent
may be sanctioned and measures found
out to meet them. Otherwise, in the future,
the deficit . financing will become much
higher, and every man will be affected.
Already the prices are very high, and
they will become much higher.

My friend has also said that we must
have a new budget. I fully support what he
has said.

1 think that the treaty which has been
announced today—the treaty with the USSR
—is to be carefully scrutinised; I am not
happy over it. Tomorrow we will have a
closer look at it. I think we should not
become benumbed by that treaty. We must
remember that the burden to solve our pro-
blems will fall on us. Nobody else wil
take the burden on himself.

These Supplementary Demands will be
passed because we have sympathy for the
refugees, but I protest against our not be
ing told how Government proposes to meet
the huge deficit. Our country is faced
with calamities of droughts and floods.
Recently there were heavy rains and all
the rabi crop was destroyed in the fields.
The loss in my state of Uttar Pradesh
alone is estimated to be Rs. 200 crores.
So, we want a full picture of the economic
position in the country and how
Government propose to meet it, otherwise
there will be a mounting deficit and
prices will go on rising and everybody
will be affected.

In the beginning it was said that the
world conscience would move Yahya Khan.
That has not happened. Now it is said that
the Mukti Bahini will defeat the forces of
Yahya Khan. But are we helping them in
sufficicnt measure to do it ? We should
not lull ourselves into this belief, Until
we help them in a really big manner which
will be effective, they cannot defeat the
forces of Yahya Khan,
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I hope Government will take proper
measures to meet the situation.

DR. MELKOTE (Hyderabad) :
We support the Supplementary Demands
most willingly.

= gFH ¥T AW :
Togfa 7EY & |
MR. DEPUTY-SPEAKER : . The quo-

rum bell is teirg 1urg -+ Now there is
quorum. The hon. Member may continue.

T ¥

DR. MELKOTE: The Jews were houn-
ded out of Germany as a result of war
among the European nations. That type of
refugee is a different matter altogether
from the type of refugees that we are have-
ing in our country today. At present, Fast
Pakistan is not in a position to declare

‘war, and the huge military junta cf West
Pakistan is hounding out the people of
East Pakistan and massacring them by
using all kinds of indecent methods. This
has become a very big problem for us.

Today we are asked to grant a demand
of Rs. 260 crores. I do not know whether
this would be sufficient in the wake of
what is happening today, when many
more millions of people are coming into
our land. We have taken it as an honour,
as a humanitarian idea that we should
support every refugee who comes to our
country. We have pleasure that our
Government has come forward in this
grand manner. All strength to the elbow
of the Prime Minister.

I would like to place one other fact
before the House for its consideration.
Many members have already mentioned
it. On this occasion, when there are just
three days left for the session to conclude,
I would like to bring to the notice of the
House the drought condition prevailing in

* Andhra,

MR. DEPUTY-SPEAKER : How does
Andhra comc in ?
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DR. MELKOTE : We are discussing
supplementary demands. This Govern-
ment knew that there were drought con-
ditions in Andhra Pradesh and the Chief
Minister has recently announced about
Rs. 2 crores of relief. But in Andhra
Pradesh, nearly one- third of the area is
always drought- affected with no rainfall.
There are other areas also similarly
affected. The Government of India should
have thought it fit to bring in supplemen-
tary demands asking for sufficient amount
of money to meet the needs of not only
Andhra Pradesh but other parts of . the
country as well. But it has not been done.
May I bring it to the notice of Govern-
ment that supplementary demands should
be brought so that sufficient amount of
money will be available with Government
to give relief to all the areas that are
suffering. in India tsday ?

Wt eIy TA AN (AR ¢

IqrEqsr WEEA, AT 935 W ACH-

Rzl g9 HmarT & @Sl gW g
Foqar €7 Fgifs I ¥ zaw fog
Faa 60 FAT F) Tl & 1€ 91
I qF & yuTT WA " RAT ¥ 4v
37 § #gr an, fow @wa gwanfaa
Y geqr T 34 1@ O f& W
ey 6 75T § FTwT 180 FAT A
It grarfaal 9X @9 @ F g
HrERAFAT T | T 1@ BT SATA
¥ 2@y gq 9T 60 g wwy w1 ufy
& 7 off Y gH 3| ard Y HoqAT
A i greltied) a9z w1 AFT fAe ¥
W 937 F qraT AEA ) '

T g IIA TF & JqraAr A
& 5 ag #1E qger mrqer 98 2 ww
Tt #1 eaTIg WX FTogAha
T 9T T g 1 37 v 1947
¥ fawrors A 29 & w7 Hew @
Y SR FTar 08 w2 gEAE

gfyaw qifreatT ¥ g€, foe s o
T ¥ g AR A g9 wwa awt
q,q%T §, qdf wwreT ¥ oA fafey
IraalE o F arz W fqAd faw ade
F qeare 9w 73 faw muoar fafe
HATICT F IW@N 97, HT fqq U,
IAFT W WA FAFI TAYFT AR
FIAT TIAT | Tg Y Toq Afa &7
afram &\ 7T Fad a8 FgFL FH
agl = o aanet frad iy o)
fraa oray it ax faay s
HIY IAF IR T M @ & H
FeqAT F ALN AY | FAFT HeATAT AT
f& Fasr 30 |r@ T AR A& w7y
&80 @r@ | WA aF S !
a3 A § AT HFT Ay §
AfeT 7 M aror W@ @ F
AR WTHY WEHA ATIY | IAFY FEar
WY FH & WA | T o 40/50 e
Y | qgT @1 F W KT I ¥ =Y
AR wq q@ F awg A AET 1 go{f
T W q@ud g | g S e |@sr
ot ag @ g 78, ufmat @ oag,
afagra g2 1y, sNaq seg-sgeq &
war w1 Y feafa & 18 T, w08
GERIA QA & FI@ ¥ A W
FIFT A AT | GIQWE F1 HA9G
AT, ag QY 9gd gRAT AT FAA §
fery s 1 W [ F fag gz
gg AT qE gIaT glar & FifE
md faar +1% fFEr &1 o qgY
qar |

15.00 hrs.

g 7z gREAT gE gl war W@
grg afe g s a w9 AXF O T
F1 ¥7 & Fg w13 dav | fvg gug
Tq ara 1 ¢, g ay agr 9 § fw
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[#r =T <9 v ]

Ig GYF F1E W T T gO% FT
g FXE L ST MAT F A A AN
g, A @d WA 39 F g 9
HTAT g, GOATAG gAT, WA I, 4
TG AT, 98 Fg F@d A, g A
e gT  faaar siw  quoar g,
IAAT LA qUAT A FY q9E
19 & qrg JAT 9, =@
AXAT W, g afy 727 ¥ fF «Y

ard A, Wi A F17 3T 1 Lt Sala-
zar read the writing on the wall. There
is no room for colonialism in the world.

ag &w At W Al @uwy | gaamg
EE) '@ WRA & 7T gaeEr &y,
afery wfewr & adf gor, swm 39
water g 3 1 gawret fgmed @
AT AT GNAT, WAC A& ¥ ALY
T | e e fggeara & wan, Afwa
TOFE ¥ AG w@r o AT W a1y
g IAF argT fAwraAT agar g
HIAT 7Y, a1 wfewa B quww w5
TH FETA3AT & | A¥ @ ag
faga  swomr oft Fmw o

WEET  H9AT WY WAAr g
Why unnecessarily internationalise
your problems for nothing. i:rl}\‘rr agi ¥

ST FH ATT FT AFT as a part of exped-
iency frar ar sdt aw #) afz
FLEA AT 5 g0 w9 ¥ dfe
0, 99 0, wlex gw wg g
gfaar ard arg ot &, sfas Frerg
AT F X F P @y sy 2
ar ST 3T F AGAAr Wy 3fez
¥ afy #aw gw IW gy I 4y
WEGT AT | HA F4) I3y ? FifE
I8 WIE FIeq &, dcF fedeg Fr Sy
T F w7 F @ A a7 g

FT IgHT
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F AT AU GIY IGAT Fdaq g AT
A I@F 9T AN T gEre, AT
g AT AT GTHT W qw S )
MO T TN a5 & g9 G

TAFT AT @(‘H’ g penny-wise pound
foolish.

70 35 fka 9gy @ ¥ Far
g st TrEy §, Avge ¥ faargz
SIS AT AT A A | qA Ay
et wed gara & feqd & = an
T 9% FA ¥ feqd ¥ g5 a1y ag
FEA AT (& g Y wwa g EIEG
g foeg #971 F7 gAR 9w 7F FeATm

\amf‘aqrem,mfé FAEH g AN S
aFT q, @ A R 5 Fww ¥
feq@ &1 s @it oz @ mer =
st 1 gwfed wq qdf g ®
HRT Jg A0 A a1 I gua garaw
F37 at {5 gr mdr T FT @y
IR | a8 A forar T8 1 w=gr gar
IR HAt AT oty faw ¥ forey
qAatE #Y a Jrd freyard g, fam
9T fa7 ag¥ arft & ag fyeRard

fas® a1 @ & eag garaTa Ty
a1 9 3§ AT ¥ garafgdt F oeqi
T 34T, AT G dmy 97 sy @
¥ w@d agt a1 w3 g A feafy @y
@, o Aot & fadt Far @ 7, 9
feaY Faw gare, 3¢ garc 9 qeIr §
I A, 5 T wrAr gy Fgr
® 37 A afvarm & a7 my ¥ 3T
9 o IAR q Fredard 3y 5
Teafa & 0% a8t feardt a1 sy oy
arEl €Y ararr ¥ sy, 9N F& a1rg
I A AN, R g wRrew
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qre I faar we consider them to be
foreign citizens, HIT AN HFFA IART
agl 3qiy 1 fqedyerd & &, SAsr
farear et Y M1 foeRqQ A A
& ) ag arg W ¥ g w0 agl
A1 w7 ag faarg agr gar & & ar
&) GIHIT I@ 1T F1 AF qXEG ATH
T g Far ¥ fr fray sy ag sTaw
&, A O faay wrgd ag Sman
T | ar 97 gXHC g wgar & &
ag qrqg ST a1 g qgAT AT @
fof FaY, %F M Fa ? 99 qrfseara
& wraT AHe faguad wad ) gw
awE faguga F1 oAAAE HHES @
gatgrgaT ¥ g § wfasre wd,
ok zafar g aifimed, awsr &0

IRAIAT @T@eHT aAFy § fF gara

AT AR FTF AT | FG N 4g a9
gmE W ALY AT )

fager 23 arer & grfeeara & w=T
Fraar garaer g7 aar afeaw afeaE
¥ ot afgar o FFE @, SEF
93y wgaal 41, IgF g FTEA]
fawit a1, sa% g JwH yEg
g7, IFF IZF U WITHE 91, IqH
98 SEd AIgWHE SWEr 91 |
9T gy &1 av odr feafa & o &)
AT A GR Y feEd F soraex
N Ay gfee ¥ I aFd w1 qarE
¥V AT qg AT U A AGF ;A o

qifax gT W o9d fgg |1 & F<
AT g QIfnar F wwA F e
W wr Afg g ? F 9w &7 gr9w W
A gr zizz Aq aifEw G

g ar) mifax WA ¥ far @

TUnning with (he hare and hunting with
the houngs,
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ar XET ST GIY ATHAT  AAH g
ar gH 19 g FT IFAr Fifgy |
WIT Sar qg7 AW 7ad fzal 7 eqra
# {Ed gU WA T4 & g ATH-
qF AT v g a< g gy o

IS A R e A aqrfaar gq-
aqqidt safay ff s & qra garw
T TERAT G 4T | Iy THERT Z9
& oF & arq F qar @ fF A a%
FH ¥ &7 g0 §g v & fad, fqa
T F AT @adT ¥ e @ g
T @ g & | @t faw waer )
Y FFET F AT AGT 3 AT Heal-
Rzt @t WT g T FAGT ) A
sqagry ¥ WA § FRWT 9T TG 47
Agiag t3gd gw frga & svq 9,
ot frafy & gw s IgT @A F |

qY SqTEwE  AgEd, WS a1 AR
Fuar § fF ag N a=dqd awiz gmar
WE gEF NG A, qw A T oA
AT ST A F ¥ AT I 95 | 9@
gfee & o1 g% 9 #gw A ¥ ar
fee oy | gw Ay & fs fox
U A9 T A | AR HIEEA

g =g €

SHRI SAMAR GUHA (Contai) : Mr.
Dcputy Speaker, 1 feel that the Prime
Minister is very happy today on many
accounts. In the morning she has almost
taken an historic decision no doubt, and
just now she has addressed a big mammoth
rally. She is happy now and I hope she
will make the whole country really happy
by taking the courageous decision to anno-
unce before the world on the Independenco
Day from the ramparts of Red Fort that
India will recognisc the Independence of
another sovervign country of Bangla NDesh
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that has written with blood and also with
tears that the will of the people is sove-
reign over the colonial or repressive atro-
cities of any Government. As regards this
budget of Rs. 200 crores this is just dealing
with the symptom of the disease. The real
disease is the recognition of Bangla Desh.
Unless we can take a decision right now
it almost like pouring water into a jar
having pores. This allotment of Rs. 200
crores will not solve the problem. the main
problem is how to solve the disease, the
barbarism and the atrocities committed on
the people of Bangla Desh by the Pakistan
Army.

1 want to draw the attention of the
Prime Minister to one thing. The Prime
Minister is not a mere personality. She
is a symbol in a democratic country, of the
whole nation. I will urge her that her mood
reflects the mood not only of the Govern-
ment but also of the people.

1 do not want to disturb you, you are
already in the midst of war; but sometimes
1 feel surprised, when I find the Prime
Minister i$ going to open an Art Gallery
or the Prime Minister is going to take out
the draw for the Rumanian trophy, the
Prime Minister is dissipating her energy.
The mood of the Prime Minister, her grim
attitude, her determination, her reflection
in the eyes; all this attitude must be
reflected all over the country. Since our
Independence
midst of such a crisis. The Prime Minister
should concentrate her whole attention on
the one main problem—the problem of how
to make the national revolution in Bangla
Desh successful, and should not allow the
creation of a diversified image of herself
before the nation. 1gshould say that the
whole nation should feel that by the acts
of the Prime Minister the determination
of the whole nation should also be geared
for the decisive action for denling with the

we had never been in the
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crisis of Bangla Desh. So, I think this bud-
get of Rs. 200 crores is only dealing with the
symptom of the disease. We have to tackle

the main disease. The problem of Bangla

Desh is not the problem of Bangla Desh

only. Bangla Desh has brought about a

revolution which means not merely, to

be with Bangla ]?esh or not to be with

Bangla Desh, but I should say to be or

not to be with the whole of the continent

of India from Khyber to Kohima.

A qualitative change of political and
socio-economic co-relations, is going to take
place. A process of chain reaction has
already been started. Bangla Desh will
act as a political catalyst to bring about
arevolution. I am seeing the vision that
the miseries and the tragedy of partition
will be undone. I do not mean that parti-
tion will be undone but the tragedies and
miseries of partition will be undone. Bangla
Desh has raised the banner of the future
hope and destiny of the people of the
whole sub-continent. As soon as Bangla
Desh is free’ there is bound to be a chain
reaction of political events in West Pak-
istan. It is for the Prime Minister whether
she seizes this revolutionary potentiality

and creates mew history not only for the
Indian people and the people of Bangla
Desh but for all the people from Khyber
to Kohima. It is challenge before her.
Let us see how she accepts this challenge.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : Mr. Deputy-Speaker, Sir, I
am thankful to hon. Members who have
taken part in this debate and made some
suggestions.

As the House is aware, these Rs. 200
crores which the Government is seeking
from the House, are different from other
Supplementary Demands that have beon
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submitted before this House. These Rs. 200
crores, which we are seeking, are an invest -
ment in the freedom of the Bangla Desh
people.

SHRI JAGANNATHRAO JOSHI:
Investment in inaction.

SHRI K. R. GANESH : It is an invest-
ment for providing for food and shelter to
the evacuees who have come to our country

for help.

SHRI SAMAR GUHA :' Investment

for misery.

SHRI K. R. GANESH : Theiefore it
is a different kind of a Supplementary
Demand that we are asking for. My senior
colleague, Shri Khadilkar, who is dealing
with the actual implementation of refegeg:.
rchabilitation, will also intervene and,
therefore I will confine myself to some of

the financial points raised by hon. Members.

A}

Of the additional expenditure of Rs.
200 crores on refugees, some Rs. 50
crores will be covered by disbursement of
assistance already committed for the pur-
pose. Other things being equal, this
would mean an increase in deficit financ-
ing by Rs. 150 crores. Itis not our inten-
tion to leave this additional deficit un-
covered. In the coming weeks, we propose
to review afresh the entire economic and
budgetary situation and to take measures to
effect economics in expenditure, particularly
non-Plan expenditure, to speed up the
collection of tax arrears and to launch a
vigorous drive to mobilise voluntary sav-
ings of the people. There are indications
that the yield from some taxes, notably
customs duties, may be higher than what
was estimated earlier. If in the light of
this comprehensive review, it becomes
Necessary to introduce some additional
Measures for resource mobilisation, we will
Bot  hesitate to do so.
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Fortunately, the availability of thg goods
which would be required for maintaining
the refugees would be good in most cases,
particularly in regard to foodgrains, sugar
etc. Weare taking steps to import addi-
tional quantities of rice and edible oils both
on our own and against available assistance
For checking inflationary pressures, it is
not only deficit financing but the supply of
essential goods which is relevant; and here
the position fortunately is good in respect
of the most essential items.

This is in reply to the speech that the
hon. Member, Shri Shyamnandan Mishra,
made. He is not here but he said that a
Supplementary Budget should have been
brought. I have given the reasoning of the
Government that only a few days back
this House has passed the Finance Bill
where a massive attempt was made for’
resource mobilisation. Immediately after the
Budget was passed it is not possible for the
Government to bring another supple-
mentary budget. The whole position will
have to be reviewed and after reviewing the
position, as indicated in the statement I
have made, if it is necessary for more
resource mobilisation, the Government
will come forward if there is no escape
from that position.

I will also like to dispel any doubt that
the hon. Member, who is not here, might
have. There is no question of Government
giving up development work because the
Government considers that development of
the country as well as internal changes
are very necessary not only for our people
but also for helping the liberation fighters
of Bangla Desh.

Then, some references were also made
to unprecedented drought and flood condi-
tions and the relicf measures that are re-
puired for the same. As the House is aware,
in 1971.72 Budget, Rs. 35 crores have ajrea-
dy been provided as loans to State Govern«

ments and Rs. 18 crores have boen provide
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as grants-in-aid to States, making a total
of Rs. 50 crores, This amount of Rs. 50
crores is already available for giving help
to various drought and flood affected areas
and, if more money is required, and it
may be necessary because of unprecedented
nature of the floods and droughs in the
country, the Government will definitely find
necessary resources for that.

Sir, it is not my intention to go into the
political aspect of the questions that have
been raised about recognition of Bangla
Desh and about our inability to intervene
in a proper manner and various other
factors which this House has at numerous
times discussed. The stand of the Govern-
ment has been categorically stated in the
House. 1t will suffice to say that the
Government is committed to helping the
people of Bangla Desh in their liberation
struggle and it is necessary in a situation
of this complex and colossal nature to
leave some of the initiative to the Govern-
ment and leave the very implementation
of its policy and its various patterns in the
hands of the Government.

Only this morning, when this House
took a very positive step and gave a thun-
derous ovation to the Treaty of Peace,
Friendship and Cooperation between this
country and the USSR that has been signed
I was surprised that the hon. Member,
Shri Jagannath Rao Joshi, tried to belittle
the Treaty and also tried to ‘inject an
clement of distortion in it that, till the
Treaty was signed, we were free to act in
our own way and that now we are bound
after signing the Treaty. This isa kind of
politics that has 80l to be fought against.
This is the difference between the stand
of  this Government,  the stand of
this Party, and the stand of some of the
divisive and reactionary forces at work.
Whensuch a  historical thing has taken
place and when the entire House has in a
thuanderous manner applauded the Treaty
with o country with whom we have
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friendship, that has now been cudified in
terms of a Treaty of Peace, Friendship and
Cooperation, and also in times of any
danger this Treaty could be invoked, ins-
tead of welcoming the hon. Member was
trying to distort it. Tkat is the difference.
He also injected that in self-defence we
should have gone to Bangla Desh. This
is a dangerous theory which would have
isclated our country. This is the very
Janguage that Yahya Khan has | been using,
This is highly dangerous, That is why 1
submit that the stand of the Government
of India is very clear as far as helping the
people of Bangla Desh is concerned. We
are committed to it. We have used all our
resources to rousc the international com-
niunity and the international community
is reacting. The djfficulty with the hon.
Member is that when international
community’s consc’ence is benumbed, he
considers that also asa mistake that this
Gevernment has committed.

Sir with these words, I leave some of
the specifice problems to be touched by my
senior colleague.

MR. DEPUTY-SPEAKFR : Ido not
think he can intervene now. He can doit
at the time of the Appropriation Bill.

I now put these Demands to the vote of
the House. The question is:

“That the respective Supple-
mentary sums not exceeding the
amount shown in the third column
of the order paper be granted to
the President to defray the charges
which will come in course of pay-
ment during the year ending the 31st
day of March, 1972, in the respect
of the following demand’s entered
in the second column thercof—

Demands Nos. 25 and 26."
The motion was adopted.
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15.19 hrs

APPROPRIATION (No. 3) BILL*'

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.

GANESH) : 1| beg to move for leave to
introduce a Bill to authoriso payment and
appropriation of certain further sums from
and out of the Consolidated Fund of India

for the scrvices of the financial
1971.72.

years

MR. DEPUTY-SPEAKER : The ques-
tion s : .

““That
introduce a Bill 1o authorisc pay-

lcave be granted to

ment and appropriation of certain
‘further sums from and our of the
Consolidated Fund of India for
the services of the financial year
1971-72.>°

The motion was adopted.

SHRI K.R. GANESH : I introduce tthe
Bill.

I beg to movet:

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from aund out of the
Consolidated Fund of India for
the services of the financinl vcar
1971-72 be taken into considera-
tion,™

MR. DEPUTY SPEAKER : The ques-
tion is:

“That the Bill to authorise

payment and
\

appropriation of
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certain further sums from and out
of the Consolidated Fund of §ndia
for the services of the financial year
1971-72 be taken into consideration.

The motion was adopted.

MR. DEPUTY SPEAKER : Now, we
take up clause-by-clause consideration.
Therc are ndé amendments. Now the

queslion is :

“That clauses 2 and 3, the sche-
dule, Clause 1, the Enacting
Formula and the Title stand part
of the Bill.”

The motion was adopted.

Clause 2 and 3, the Schedule, Clause 1,
the Enacting Formula and the Title were
added to the Bill.

SHRI K. R. GANESH : Sir, T beg to

move :

“That the Bill be passed.”
MR. DEPUTY SPEAKER : Motion

moved :

*“That the Bill be passed.”

Shri Khadilkar.

THE MINISTER OI°' LABOUR AND
REHABILITATION (SHRI R. K. KHADI -
LKAR) : My colleague has dealt with some
of the financial criticisms regarding the
financial and budgetary policy that were
levelled during the conrse of the debate.
But 1 must conless that, by and large, al-
most all the participants have supported
these demands.

*Published in Gazette of India Extraordinary Part 11 Section 2. dated 9.8.71.

T Introduced

Moved with the recommendation

of the President,
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Keeping in view the solidarity and sup-
port this House has extended to the people
of Bangla Desh, I would like to narrate in
brief what we have done. For instance, Mr.
Mishra and some others suggested why we
just came forward with a Rs. 60 crore allo-
cation for evacuee relief. We must confess
that at that time it was a symbolic thing
altogether because we expected and even
now we expect that primarily this is the res-
ponsibility of the international community
and as Prof Hiren Mukhcrjée pointed out
they continuously for years to come have
borne the full burden of the refugees, who
as vou know, are called Palestinian refu-
gees. Here also they should come forward.
But. unfortunately, their effort is hot com-
mensurate with the problem.

So far we have received in cash and kind
Rs. 9 crores but in cash Rs. 2 crores and
odd. It comes to\Rs. 8.40 crores in material
and cash put together. This is rather disapp

ointing but we expect soon other commitme -

n[; regarding food and transport would be
fulfilled and more efforts will be made to
meet the requirements that are there.

The world community is fully aware of
the problem as also the magnitude of the
problem, but so far the response is not as
commensurate, as I said earlier, to the
requirements, Let us hope more relief will

come and the United Nations Agencies will
come forward with more aid.

I must say that some more aid has come
only yesterday and particularly, the prob-
Jem of transport, vehicles and jeeps and
other things is likely to be met very soon.

Bjmilarly in f“ﬁ'ﬂ 10 food some new copm-

Hitments have been made,

I have got here the figures of what we
have received from Australia, Canada, Ger-
many, France, Japan, Switzerland, UK,
USA, USSR, etc. Food items costing Rs.
45 crores will be arriving in India in the
next two months Rape seeds, 1,71,000
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tonnes; Rice 2,20,000 tonnes; soyabeen oil
15,000 tonnes, sugar 65,000 tonnes, milk-
powder 7,000 tonnes. Although the res-
ponse was disappointing, now these things
are coming. We need more rice and shelter
materials. Also, milk powder and certain
nutritional food are our immediate require-
ments. T hope more quantities will be com-
mitted by the international agencies.

One point was made by the hon Member
from Tripura. It is true, in Triupra almost
the refugee population and the population
before the refugees started coming in has
reached an equal level. Their population
was about 14 lakhs; now more than 12
lakhs have already come inTriupra. The bu-
rden on the administration is so very heavy
But I must say this. Whatever other deficien™
cies he has pointed out are not correct.
Members like Mr. Tridib Chaudhury and
other foreigners have visited the camps.
They have paid compliments to the entire
administration. This is such a stupendous
problem and this has been handled so effi-
ciently. They were surprised about it. We
have to keep in view the daily influx. The
latest figure is this, 10 per cent of the total
population of Bangla Desh has walked over.
Keeping in view this aspect of the problem,
the Administration has done extremely
well. And, this is not just paying them
compliment on behalf of the Department
or on behalf of the Government. This com-
pliment has been paid by the foreign
agencies. Only this morning 1 have a com-
munication from an International Agency
(OXFAM) in which they have conveyed
high appreciation of the administration in
this difficult time.

SHRI  SAMAR GUHA  (Contar) :
Whenever foreign delegation comes on a
visit, on any occasion, have they mode
any adverse comment; can you cite any
one ipstance like that ?

SHRI] R. K. KHADILKAR : Only this
morning ] received this letter. I mention
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Tripura because he has written to me app-
rcciating the arrangement, because they are
under high pressure.

SHRI K. D. MALAVIYA (Domariagan))
Is it worthwhile for my hon: friend
to denounce every act of the Administra-
tion, espccially at this moment when they
are doing such a difficult task and carrying

on their duty, under strenuous circumstan-
ces ?

SHR1 R. K. KHADILKAR : For the
present we have taken credit for Rs. 50 °
crores that we should get by way of foreign
assistance. Rs. 150 crores arc committed to
our finances. You have to keep that in
view. I am surprised when Mr. Mishra said
that the last budget was a jugglery, there
was a certain amount of deception and all
that. We said then, we will come forward B
with a Demand later on and we have come
with it just now. Thc entire budgctary
position will be rcviewed before the next
session. This is what
till end of December.

we have provided

We have been asked how long are we go-
ing 10 feed them and how long it will take
for us to send them back. As 1 have said
on an carlier occasion, [ do not know whe-
ther Shri Shyamnandan Mishra and others
have lost faith in the people. I have faith

in the people whoare fighting there and
shedding their blood. They are  determined
to Tiberate their territory. We have pledged
e salidarity support with them, 1 do not
Share (e prssiniisin b Shet Jagannathuae
Yoshi and othiers Who have said; ol this i

& Problem which will be perpetual. and we
Shall have 1o shoulder that’ burden. .

SHRY SHYAMNANDAN
(Begusarai)

MISHRA

Does he equate himsell with

the peeple? He iy synonviious with the

Peopley

Th:\s‘ LR.I R K: KHADILKAR : O counse.
riticism is uncallod for.
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Ouce point was made by Shri Chintam
ani Panigrahi of .which-T must take note.
He said that some foreign observers, cither
from the UN or otherwise. had gone to
Bangla Desh and they were carrying on
repairs, that is, communications repairs.
1 have also come across such a news. The
number of obsarvers, I ;1111 told, is about a
hundred; some of them are cngineers; and
they are trying to repair the lines of comm-
unication. I do not know how far this ncws
is correct, ‘because it has not been verified.
But [ have secn press reports, and 1 have
got some reports independently also, and
T think that these foreign elements have
gonc there to repair the communications
so that the Yahva Khan military junta or
military command therc, which has almost
becn besieged and confined to some centres
will operate very casily. 1 this is the relief
that UN ageney  going  to oflfer to the
people of Bangla Desh, 1 think that the
sooner they stop it, the better it would be,
because it will have an adverse effect; it will
not be relief but it will give more freedom
and manocuvrability to the forees which are
confined almost to the cantonments like
Dacca, Comila and others.

SHRI K.D. MALAVIYA : Will the
hon. Minister make it clear whether we are
vipght i wnderstanding - what - he says,
namely that the forcigners are being invited

by the Yahyao Khan veginwe 1o help them

in butlding theiv: commpoateation, s that

AL QO OIS T A e g

ners helping them like that ?

SHRI R. K. KHADILKAR : 1 am not
in a postition to sav whether they have
come at the invitation of that Goveriment,
But since the hon. Member had raised that
point, Towas just meetitg it L huve sean
that news ttem; bevond that, 1 cannot say
anxthing.



327 Appropriation (No. 3) Bill

MR. DEPUTY-SPEAKER : I think we
need not spread out too far.

SHRI SHYAMNANDAN MISHRA :
Why does he not refuse assistance from the
US/;\ which has been doing so much of
mischief ?

SHRI R.K. KHADILKAR : 1 shall
now make a refercnce to one of the remarks
made by my hon. friend opposite. He was
making fuss about this problem and
deprecating that our policy had failed and
all that. He has said that because of this
new treaty, we have lost our freedom. I
must repudiate that criticism with all the
emphasis at my command, because if he
has understood the treaty, leaving aside his
allergy...

MR. DEPUTY-SPEAKER : That disc-
ussion will come up tomor:ow.

SHRI R. K. KHADILKAR : But that
remark of his nceds to be rebutted here
and how.

MR. DEPUTY-SPEAKER : We are
going to discuss it probably for the whole
of tomorrow.

SHRI R. K. KHADILKAR : T shall
conclude in half a minute

SHRI SHYAMNANDAN MISHRA :
Is he the authentic exponent of the treaty ?

SHRIR. K. KHADILKAR : Iam not
claborating on that. But [ shall merely say
that because of this, India will not be
losling her freedom. On the contrary, India
will be a stronger bastion of peace in this
part of the world and aggression or  poten-
tial aggression from aggressors will be
deterred and they will be deterred from
executing their designs. Other points were
also raised by other Members, but they did
not devote much of their attention to ma-
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tters concerning rclief and other aspects.

Only some points were made by the hon.

Member from Tripura, and I have replied

to him already.

The other aspects of the case were cover-
ed by my colleague.

, MR. DEPUTY-SPEAKER : The ques-
tion is:

““That the Bill be passed.”

The motion was adopted.

15.36 brs.

DISCUSSION RE : ACCIDENTS ON
THE EASTERN RAILWAY

SHRI SAMAR GUHA (Contai) : This
discussion is about two recent tragic
accidents in the Sealdah Division of
Calcutta in the first of which 11 persons
lost their lives and in the second, 7 per-
sons were Killed. I will not deal with the
details, but I would like to say at the
outset that when there is a discussion
under rule 193, for the discussion to be
fruitful, we should know the results of the
preliminary inquiries held into these acci-
dents. In the case of the first accident,
two trains collided against each other, in
the second, into a train that was standing,
another train telescoped from behind.
There is something peculiar and unnatural
in this; something must have gone wrong
either with the driver or the pointsmen
or the people dealing with the signals or
there must have been wire-cutting and
interference with transmission of messagest.
One cannot have a fruitful discussion
without knowing these details except to
wail for those who fell victims to these
two tragedies.
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Therefore, I would ask the Railway

Minister to enlighten the House as to-

what are the real causes of these accidents
and whether they have held an inquiry
into these.

Then T want to know whether adequate
Compensation has been paid to the victims,
including the railway employees.
What is the basis of calculation of the
quantum of compensation.

15.37 hrs.

[SHRI K. N. TIWARY in the Cha ir}

st g wT FAW (gIar)
gurafa w@tew, ¥ emawar Fv g%
® | Wew ¥ mugla g ¢

MR. CHAIRMAN : The bell is being
Trung — — Now there is quorum. He may
continue.

SHRI SAMAR GUHA : Such accidents
bave happened in the past and many
Mmore are likely to occur in the future
Particularly in the West Bengal area. In
the present disturbed situation in West
.Bengal, where the law and order situation
l.s very difficult, more such accidents are
likely 10 happen. Therefore, the Railway
Minisler should clearly take the House
Nto confidence about the causes of such
accidents in the past and the causes that
Tequire to be removed in the future to
avoid recurrence of such accidents.

There are reports in the press that
°°?Der wires were cut and stolen by
U"eves, that some saboteurs are active in
::ftl region ; then th.erc is the influx of
Sab:uc:s. and also lnﬁltrfalion of many
U hous \:s from the oLI.1e|' side. In view of
thay a‘rc;m"y more accidents .al.'c feared in
ake ye. . l'h.er‘eforc, tlfc Mupster should

Y Pasitivo sweps i m nediately,

N

v
He should find out what are the proba-
ble causes and what may be the other pro-
bable causes for such railway accidents in
West Bengal. and that is absolutely nece-
ssary. I would suggest that a Committee
of Members of Parliament may also be sent
there to investigate into the causes, buf it
should be done within a short spell of
itme; it should not take more than 15 days,
and within 15 days the ., investigations
should be completed, and a report sub-
mitted. Otherwise, it will continue indefi-
nitely and it would be meaningless if the
investigations continue indefinitely.

Now, there was a report in the press
that the Railway Minister is going to recru-
ite some people to thc Railway Protection
Force. But there was another report that
you have entrusted the responsibility of
recruiting such a force with the Govern-
ment of West Bengal. Of course, you are
now ruling that State since the Centre has
taken over the responsibility for the State
of West Bengal. If you really want to
raise that force, it should be done in colla-
boration with the State administration,
but then, it should also be done quickly
so that the offences like theft, wire-cutting,
removal of fish-plates and sabotage which
are some causes for the accidents may be
prevented, and the force really acts as the
protector of the railway tracks. [ want
that the Government should complete the
investigation, and immediately deploy the
men in the different areas for protccting
the railway line. I do not want to go into
the details. As I have said, if there is an
cnquiry report, on that basis, I would have
really dealt with this matter as to what are
the causes and what arc the remedies that
we could suggest .

As I suggested and if you consider it des-
irable, a small Committee of Members of
Parliament should be instituted to go into
these causes of the accidents, and make
suggestions for remedial measure to be put
through. But that Comimittee should sub-

mit its jeport within 15 days, and after
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15 days action should be taken on the
basis of the report of the Committee.

Though I am the prime Mover of this
motion, since I have a pressing engage-
ment, I may be permitted to go.

SHRI H. N. MUKERJEE (Calcutta—
North East) : 1 have been rather astonish-
¢d to read the statements laid on the Table
of the House by the Minister in relation
to these two very serious accidents. In
regard to the accident between Hotar and
Magrahat stations, all that is vouchsafed
to us is that there was a total failure of
communication at about 7.30 one cvening,
and that the next morning, at about 4 O’
clock, a light engine started and it had a
head-on collision with another light engine
at about 4 O'clock when these days things
begin to get clear, and about 40 minutes
later,. there was a full-fledged train which
came and collided with the Up Light
Engine. This kind of thing. happens on
railway tracks—or is it no man'sland or
what—where this kind of thing happens. 1
cannot understand why even though it was
immediately after the event, the Minister-
could not have given us some little infor-
mations as to how this kind of thing could
happen, a most extraordinary thing : this
total failure of communication, whatever
that might be. In spite of the lack of
communication, a light engine starts at
somebody’s behest, and then it collides
with another light engine. 40 minutes later,
a full-ledged trains comes and collides
with it and ninc or ten people die, and
that is the end of the matter. You just
report it; the Minister reports it.

Next comes the Ultadanga Road Sta-
tion case. ‘T'his station is inside the pre-
cincts of Calcutta City, a part of the cons-
tituency which I happen to represent in
this House. This is & station next to
Sea!dah. This is a station which is over-
worked throughout night and day. This
is @ station which is most ill-served as
fur as any kind of facility for the passen-

wave ic concarned. There is not e¢ven a
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loudspeaker system, thers are several plat-
forms and people have no sheds to wait in
when it is cither raining or too terribly
sunny. Pecople do not even know when the
platforms are changed. They have to run
from one to the other. The over-bridges
are not sufficient. The platforms are ina-
dequate. Anyhow, this is a hell of a sta-
tion which is a disgrace to the Eastern
Railway altogether. Anyway, it is inside
Calcutta City, it is next to Sealdah station,
it is part of a network where the railways
are operating on the busiest possible scale,
and therefore, this is a station where at
any rate some kind of efficiency should be
expected, even though our Ministers do
not seem (o care about it.

Now, what happens therc ? At about
20.30 hours on the 3Ist of July while
Suburban Train No. P-938 Down was
standing on the down Suburban line of the
Ultadanga Road Stiation, another Subur-
ban train, which is also a Down train,
came from behind and collided. How *
could it happen? What happened ? Were
the signals somewhere faulty ?  Or what
was it, who was responsible ? Was ita
technical fault, or human mistake ? We
get no idea at all. Ninc persons have been
killed, more people perhaps have been kill-
ed than now mentioned to us by the Minis-
ter. They make somc ex-gratia payment
to  somebody or other, and that is all
there is to it. In the other accident so
many people are killed and they tell us
about the possibility of some more bodies
being found. How exactly are the railways
being operated, I do not understand.

[ do not like the ideas ol a swall commi-
ttee of Members of Parliament going into
it.  What have Mcmbers of Parliament to
do with it?  What do they know about it ?
Most of them are completely ignorant
about this kind of thing. They form a
Commitiee and go and have a cup of tea
with a lot of savouries and sweel and come
back and sign whatever document they get.

It is ridiculous to suggest that for this sore
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of thing a Committee of Members of Par-
liament should go and look into the matter.
After all, there are experts in the matter,
people who deal with this kind of thing.
What do they say ? I hope the Minister
will come forward later with some kind of
a > rational account. It capnot be an
explapation, nothing can explain, nothing
can ex~nerate this sort of failure,
but some kind of rational account
of how these miserable accidents did
happen to take place, we shall perhaps
have from him, but it does suggest that
the railways there are left to run almost
on their own that thereis no direction,
that if there is a failure, human failure or
technical failure, then this kind of inci-
dent happens, this kind of incident which
cannot be envisaged in any sort of rational
set-up. How is it that because it is dark,
because you do not have communications
with the next station, :=ne light engine
comes, another light engine comes and
they collide very happily together, how

does it happen, I do not understand. How

does it happen that 40 minutes later ano-
ther full-fledged train comes and collides
with the double collision ? 'What is all this
nonsense ? And why should it happen in
Ultadanga Road station, inside Calcutta
city, with refugees swarming all over the
Place all the open grounds being full of
refugees and evacuces and all the rest of
it, with traffic humming all over the place
24 hours day and night, how can it happen
30 near Sealdah where the network is
supposed to be so efficient, so well orga-

nised and so large ? Something has to be
done about it

These two statements appear to me
fantastically inefficient. It gives us no in-
formation except intimation of a kind of
accident which in reason could never be
allowed to happen, but, has happened. 1
do not know what to say in regard to that.
Y'shall wait to hear what the Minister says.

VerThe o‘ther day in Japan there was a
Y serious airways accident and the
a_puncse Minister went there, bent down
'8 head and touched the feet of some of
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the relatives of the people who ha;i died,
asked their forgiveness, went back to
Tokyo and gave his resignation. I remem-
ber that soon aflter we had come to this
Parliament, in the first Parliament, Mr.
Lal Bahadur Shastri took the responsibility
for certain accidents which had taken
place in the South and he resigned., Iam
not one of those who get up from time to
time and say that I want the resignation
of the Railway Minister. I am not asking
for the resignation of the Railway Minis-
ter because I know that the resignation of
Mr. Hanumanthaiya and the substitution
of him by somebody else is not the remedy
for this sort of thing. What is the good
of asking for the resignation of the Rail-
‘way Minister ? He can make a gssture and
make a name for himself. That is his
business. Mr. Shastri got a tremendous
reputation because he gave up the job.
He was a good man, a man with simple
faith and conviction in certain things,
certain values in which he had real belief,
and thercfore, he did command the respect
of the country, and his resignation was
only an incidental part of the reasons why
he did command respect. Mr. Hanuman-
thaiya may choose to get some publicity
and someveputation for himself, even at
this stage of his political aggrandisement
he can get some advantage by resigning,
that is the business.

1 am not asking for his resignation. But
who is responsible ultimately ? This House
should be told about these things. Our
people live in those areas and there are
absolutely irrational happenings which lead
to such suffering on the part of the people.
I should like to wait for a while and find
out what exactly happened. These enqui-
ries which are promised are routine matters.
1 do hope that the minister does not take
shelter behind the perpetual excuse that,
anything that happens on the Eastern Rail-
way would happen, because after all, West
Bangal is such a terribly distracted area and
we can do nothing about it. Don’t please
give us that kind of oxcuse that merely
because on the Eastern Railway you are
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having certain kind of troubles, anything
might happen. That would not pass mus-
ter. Don’t take shelter under that. Tell
us what happened, how it could happen—
something which is absolutely inexplica-
ble—where the responsibility lies and what
you are going to do to punish these who
are culpably responsible for this loss of
human life and so many other kinds of
loss.

Sir, T am glad the House has this
opportunity to ask the Railway Minister
to explain much more positively, clearly
and categorically then what is stated in
these two particular documents which to
my mind are so footling, trivial and unex-
planatory, that it is almost a contempt
of Parliament to lay on the Table of the
House this kind of documents.

SHRI MADHURYYA HALDAR
(Mathurapur) :  Sir, whatever may be the
statement of the Railway Minister or the
report of the departmental enquiry, the
railway ministry is solely responsible for
the accident that occurred between Magra-
hat and Hotar. There is a culvert called
Vetka between Hotar and Magrahat. At
that point, the underground cable for
telephonic communication between Hotar
and Magrahat was stolen by miscreants. The
theft first occurred on 17-4-71 and these two

stations were out of communication for’

5 hours and 10 minutes. Then on 30-4-71,
for 8 hours therc was no communication.
In May, there were 13 cases of theft, caus-
ing dislocation of communication for a
total of 148 hours and 50 minutes. Again
in June, there were 10 cases of thefts caus-
ing dislocation of communication for a
total of 130 hours. Then, just before this
accident, on Ist July, there was no com-
munication between these two stations for
16 hours, on 3rd July for 14 hours and 15
minutes. on 4th July for 14 hours and 45
minutes and again Sth July at 7.15 p.m.
the theft occured at that  particular point
called Vetka. The P & T Department again
and again requested the railway  adminis-
tration for protection of that bridge and
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prevention of theft there, but the railway
administration did nothing about it. They\
did not even try to arrange alternative
means of communication like wireless
between these two stations, which was
established after the accident took place
on 6th July morning. The railway are
spending crores on RPF. If the RPF had
been posted there, there would have been
no theft and possibly no accident would
have occurred. The All India Station
Masters’  Association represented the
matter to the Divisional Superintendent,
Sealdah on 22nd June 1971. The Assistant
Station Master of Hotar, Station Master
of Hotar and Assistant Station Master
of Sonarpur represented the matter
to the Divisional Superintendent of
Sealdah on the 10th of June 1971. They
had to work under pressure from two
sides, from the passengers and also from
Sealdah control. [f they do not work as
per directions and orders of Sealdah
control they will be punished.

Again, who is responsible for pushing
these two light engines in tender foremost
position without buffer light and side
lights, one up and another down, to and
from Magrahat and Hotar ? It is certainly
Sealdah and not the Assistant Station
Masters of Hotar or Magrahat, Yet, they
have been suspended. So, the lower cate -
gory staft are suspended for the faults of
the bureaucrats. These assistant station
masters have to work for hours on end.
Instead of 8 hours work they have to work
for 12 hours because certain assistant
station masters have been sent for refresher
course and no substitutes have been offered.
So, there is no relief, no weckly rost to
some assistant station masters. The assis-
tant station master at Hotar had to work
for more than 12 hours because another
assistant station master of the station was
directed by the Divisional Operating
Superintendent of Sealdah to go for refre-
sher course at Dhanbad.

The guard of that particular passenger
train, SD 103 Up was recently promoted
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from Class 1V to T.C. helper. He had no
training as a guard. Still he was working
as a guard becausc Le was the favourite of
‘h(f Divisional Operating Superintendent.
This is an instance of nepotism.

The Railway Ministry on page 18 of
Cen.tral Facts and Major Problems of
Indian Railways says that miscreants
are causing some dislocation in traffic by
‘hd:t of overhead wires, cables ctc. The
Railway Minister -had stated in his budget
SI?CCCh that he had talks with Bengal and
Bihar Government on thc prevention of
such thefts, May I know how many of
these thefts have been apprehended.
The Railway Ministry admitted that there
are some receivers of these stolen property
and certainly some  stolen property is
ult.imatcly sold to the railways. Thus, the
railway administration becomes the ulti-
Mate recipjent of its own stolen property.

As T mentioned carlier, the lower cate-
Bory staff of the traffic department had to
Work under pressure from both the passen-
8ers and the railway administration. That
Particular driver of SD 103 UP was forced
to go 1o duty under threat of punishment.
He had some money with him. He wanted
‘0. deposit the money at his home before
80ing but he was not allowed the time
because he was threatened to go to duty
Otherwise he will be punished.

16.00 hrs.

. Now, 1 am going to spcak about relicf

Perations. The Inspector of Movement
(Traffic Safety) was travelling in that
Daf.licular relicf van. Hc detained the
‘"}'" for 45 minutes at a station 1%
:'::chl.a“'ﬂ)'. What business had he to
tion m' that train ?. As rcgz.u-c;ls the ques-
is geu(')l compcnsano'n the injured pcrsqn
of lhclndg‘Rs. 400 w!nle the next. of kin
of Re I&E)\d is getting Rs. 500—difTerence

. between dead and injured.

tio :;u;ally, I have received threc applica-
teq : tom injured persons who were trea-
" the First Ajd dispensary of the
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Primary Health Centre of the West Bengal
Government but they were turned out
from the Scaldah Divisional Officc saying
that they will not be given any competsa-
tion. I will hand over these three applica-
tions to the Railway Minister who may get
justice done to these three people. Sir,
there is a press report in the Sraresmen that
25 trains will be dis-continued and the
speed will be brought down from 60 to 40
m.p.h. Thus, the Railway Administration is
going to punish thce passcngers instead of
the thicves. And this is the way of subsidy
to the suburban passcngers. They cannot
punish the thicves. It is because of shecer
inefliciency of the Railway Administration
that they are going to punish the passen-
gers. 1 request the Railway Minister to
reply to all the points raised by me.

SHRI PRIYA RANJAN DAS MUNSI
(Calcutta South) : Sir, in connection with
the accidents betwecen Hotar and Magrahat
and the recent accident at Ultadanga we
have reccived the statemient shich  was
laid on the Tablc of the Housc. In the
statement it was simply explained about
the situation how the accident happened
and the latest development, that is, after
these accidents what was done by the rail-
way authoritics, and nothing more than
that. The situation of the accident and
the miscries of the people after the acci-
dent were so acut and terrible that | [
expected when I took my chance to parti-
cipate in this debalc that certain short
reply or statement will come to us giving
certain informations, for which and for
what rcasons, who was responsible, etc.
because in the first accident on 6-7-1971
it was written in the statement that from
7.50 p. m. to the whole night there were
no communication channcls by way of
telephone, tclograph, ctc.

[ cannot undcrstand, in spite of all
these difficultics, when the whole commu-
nication has collapsed, how the station
master or the yard master advised or
directed  the railway drivers to start the
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light engincs. I cannot follow it. Secondly,
how, in spite of the collapse of communi-
cations, even the Traffic Superintendent,
who is a high dignitary in the railways and
who is a highly paid officer, advised those
people to go with the trains.

About the second accident that has
happened in Ultadanga very recently in
Calcutta, the signalling authorities there,
know that on the suburban line there was
a passenger train after evey 15 minutes
either from Sealdah to Ranaghat or from
sealdah to Krishnanagar. After 15 minutes
usually the local train passes. I cannot
follow how the signalling authorities allow-
ed the other train to go on the same track.

So, I think, the trouble was absolutely
-with the railway officials. It {was their
ncgligence of duty and job and they
should be punished.

Ultimately. what we have scen is that
one Additional Commissioner of Railway
Safety was appointed to inquire into the
matter of accident. Of course, we have
not yet received the inquiry report.
But it is m»y view—]1 do not know what is
the view of other Members-in West Bengal
when a studont dies or is ‘killed in the
lock-up of the police, the inquiry autho-
rity*is vested in the Commissioner of
Police or the officer in charge of the
stations. \When some railway mischief is
done in ‘which the railway authorities are
resporusible the inquiry commission or™ the
tigher authority goes to the railway autho-
rity itself. T cannot understand how the
truth will come out as to the exact cause
and who were responsible.

In view of this T would like to know
whether on further occasions the Minister
is ready to appoint some high power au-
thority, apart from railwavs, to investi-
gate into thesc matters--of course, 90t
Members  of Parliament as Shri Samar
Guha suggested. That Member always
thinks that in all coses, whetker it is Bangla
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Desh or Netaji probe or railway accident,
some Members of Parliament should be
appointed to look into the matter.

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : Self-appointing authority.

SHRIPRIYA RANJAN DAS MUNSI:
Jack of all trades.

I'want to know whether the Minister is
ready to do that.

Then, coming to compensation, if I go
to the train without ticket; I may be
caught by the railway police, put into the
jail or asked to pay a fine because I am
guilty; but when passengers travelling in
the train get into a difficulty or meet with
an accident due to the railway authorities’
negligence, it is the railway authorit jcs
who will pay to the passengers. What wilf
they pay ? I do not want compensation.
I'want to know whether the Minister is
ready, without giving compensation, to
give fresh appoiniment opportunities to
the survivors of the familics who lost their
lives. Rs. 500 or Rs. 1,000 is not relief
to a family whose head of the 'family dies.
So, I would like to appeal to the Minister
and know from him catcgorically whether
the survivors of the families of those
railway personnel and poor passcngers--he
might be some vendor, shop-keeper, clerk
or Grade 1V staff of the railways—any
member of the family whoever s eligible
for any post in the railways, would be

provided appointment opportunity in the
railways.

My third point is regarding stealing and
othor things. We always face trouble in
west Bengal about stealing of copper wires
and other things. In my Railway Budget
specch [ asked the Minister specifically to
make an inquiry. The other friends Jjust
now said that it was really unfortunate
that what was being stolen was being sold
again (o the railway authorities. The rail-
way authorities should be responsible to
rceeive this material but who arc stealing
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it must be inquired into. It is not only the
anti-social elements who are stealing it but
there are certain politically patronised
people who are behind it.

S6 that, should be enquired into. I should
not blame the Railway Protection Force. I
have gone through their difficultics. What
is the authority of the Railway Protection
Force ? When something is stolen or
damaged and taken away from the railway
Jjurisdiction and put into the civil jurisdics
tion nearby the railway station, they ‘can-
not go there and investigate it. They say,
it is under the West Bengal police authority.
They cannot go there. These things arc
being managed by the railway authorities,
by durbans or something like that. So,
there must be some arrangement of amalga-
Mation or cooperation or coordination
between the G. R. P. and the R. P.F.to
Stop all these things. This is related to
accidents. As the wires are stolen, the
€ommunications collapse. This is what
happens. . .

MR. CHAIRMAN : This is about
these two particular accidents.

How do the Railway Protection Force
and other things come in ? Please try to be
relevant.

SHRI PRIYA RANJAN DAS MUNSI :
All this is related. Iam very much rele-
l\'ant. When the communications collapse,
if the R. P. F. people are permitted to take
Charge of the railway tracks to look after
them, whether any engine or train is
€oming or not, the number of accidents
€an be checked.

Lastly, 1 would submit one thing about
the Rajdhani Express which is the speediest
train, There have been several attempts to
Cfcfllc some collusion or accident with the
Rajdbani Express. There was an attempt
;:l:de near Dhanbad very recently. I would
Wh:uto know from the hon. Minister

or some special attention will be

Riv .
©0 and protective measures will be taken
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to ensure the safety of passengers from
apprehended dangérs and accidents.

With these words, I would like to ask
once again whether the hon. Minister will
consider, without giving compensation, the
question of providing opportunities of jobs
in the railways for the families, the depen-
dants, of those who arc killed in the
accidents.

SHRI K. D. MALAVIYA (Domaria-
ganj) : Mr. Chairman, Sir, the accidents
in question are very deplorable and I am
quite sure the hon. Minister will make
enquiries and try to satisfy the House as
to why these accidents occurred and what
steps arc being taken in future to prevent
them.

I would like to take a different view of
the entire question in order to examine and
put a point of view before the House for
its consideration. 1 do not believe that
the standard of efficiency in the Railway

" as a whole has fallen down. I think, the

Indian Railways on the wholc have been
very cfficiently running their job and doing
it well. Of course, therc is a lot of corrup-
tion. Corruption is rampant, discipline
is lacking and many wcaknesses are
there.

May [ point out to my friends to con-
sider a vicw point which may appear per-
haps rclevant to that, that due to proli-
feration of problems, increasing in num-
bers, and cxpansion of the activities of
railways, the qualitative change, a deterio-
ration, has come about in the entire func-
tioning and administration of railways ?
The frequency or travelling has immensely
increased. Perhaps, it has gone beyond
the control of the Minister coucerned or
the Railway Board to manage it. Today,
the travelling has become so frequent,
so rampant, so big, and the traffic has in-
creased to such an extent that cverything is
lagging behind the increased acceleration
that has taken place in the set-up of rail-
way administration in the country.
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1 think, therefore, that even for the sake
of passenger traffic......... .

s\ gww ¥%T Fgaw AWl
[Z12g, A7Y HITAT FT qeT 2| AZAH

wargfa 8 €

MR. CHAIRMAN : Let the bell be

Now, there is quorum. The
Member may continue.

hon.

SHRI K. D. MALAVIYA:I am making
out a case that the entire policy of the
Government should be not to cncourage
too much travelling on the Railways. This
is my case for your consideration. There is
too much travelling now, perhaps, as I
think, without any purpose. For a long
time when we are developing our economic
activities and when we are concentrating
on more and more increase of freight
traffic on the Railways, I think it is much
better that we do not allow specials for
Kumbh Meclas, Ardh Kumbh Melas,
Amavasya Melas, ctc. when millions travel
taking advantage of the charitable disposi-
tion of the hon Minister for Railways. 1
think it is high time that we should give
very serious thought to discourage the
railways......... (Interruptions)  Especially,
Mr, Chairman, in Bihar and the eastern
part of India, I think this policy will per-
haps do good to us, whether it is a ques-
tion of stealing copper wire or mismanage-
ment or anything. Pcople do not make
mistakes in order to kill people. Itis
unconsciously being done and why have
these various accidents come up before us ?
Because of certain qualitative change that
has come up in the entire administrative
machinery. There are technical reasons,
100 many technical and complicated rea-
sons which are becoming perhaps beyond
the control of the railway administration.

Even if you employ a thousand men, you
cannot control the very nature of the prob-
lems that arc being created by increase in
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passenger traffic. Therefore, the Govern-
ment should very seriously consider
whether it is really profitable for them also
and as a social good to increase the traffic
as such. Because of that why should we
not discourage the passenger traffic ?

THE MINISTER OF RAILWAYS
(SHRI HANUMANTHAIYA) : It is my
fundamental right.

SHRI K. D. MALAVIYA : What is the
fundamental right ?

SHRI JYOTIRMOY BOSU: To-day
the railway service has deteriorated to such
an extent that I very much would like to
say :

Travel by plane and be on the top of
the world.

Travel by Indian Railways and see thy
grave-yard.

1 had repeatedly asked and during the
budget 1 had repeatedly requested hon
Mr. Hanumanthaiya, if he kindly lends
his cars to us, to depute some special team
from the Railway Board to look after the
Scaldah Division which has very nearly
gone sick. In two months you had two
head-on-collisions. You cannot talk of
removal of fish plates, sabotage, unfortu-
nately for you.

In the Ultadanga accident, the death
toll shown by the Railways is unacceptable
to us because our information is that the
number of people who died is much more
than what you have told us.

AN HON MEMBER : What is the
source ?

SHRI JOYTIRMOY BOSU : T will tell
the Minister. 1 am speaking on your
behalf. This Ultadanga accident could be
attributed to the overworked motorman.
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He was fatigued. There was some slight
drizzle; his cyes were fatigued; he could not
see the red signal; therefore collision took
Place. This is my guess, There have been
frequent thefts of underground cables; this
happened for 30 times in about 3 months.
Trains are made to run without any signal.
It is a very serious accident. Three engines,
mobile things, collided with each other
almost within a verry short span of time.
What actually happened on that night ?
My information is this. Sealdah Control
forced the Assistant Station Master to run
the train violating Rule 161 to 164 of
Chapter VII of Block Working Manual.
Let Mr. Hanumanthaiya correct me if I
am wrong. Let him tell me if this is co-
Irect or not. We have becn urging again
again that the Railways must stop the thefts
of wires; but what happened ? 30 times it
has taken place; no action was taken. Neci-
ther Sealdah nor Calcutta division took any
steps or made any alternate arrangements
to ensure the safety of the passengers. In
that ill-fated passenger, the guard was only
a Class 1V staff. He was allowed to work
as Guard just one month before that
accident. I want to know from Mr. Hanu-
manthaiya whether this is true or not.

He was admitted op flimsy grounds in
the Railway Hospital so that he does not
appear before the Inquiry Commission.
And, once the papers were prepared, after
7 days he was allowed to come and appear
in the public. Police did not see the relevant
documents in time. The authorities
changed the chart on 8th of July, after the
accident.

What is most important is this. As
laid down in the Commission of Inquiry
Act of 1952, a judicial inquiry must be
instituted in both the cases of these acci-
dents that have taken place. Departmen-
tal inquiry is nothing but a farce.

Now, what about taking Insurance
C‘Over for all the railway passengers ? Now,
h{e insurance, general insurance, every-
thing, is under your control. You can have
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a blanket cover for the passengers, and for
the cargo. The poor man may get some-
thing so that his family is saved of'lstarva-
tion. Kindly consider this sugges‘tion and
see if you can work it out.

About cable thefts, I have got a few
press cuttings. You have got so many
forces, the Railway Protection Force, the
Police force, ‘the Armed Force, the Central
and State Protection force and all that.
They are your pet children, saviours
from everything. I can tell you what
they are doing. There is one item in
Jugantar, It says :

““The French Government’s cable cos-
ting Rs. 3 lakhs was stolen and it was
recovered from the house of a Railway
Protection Force member, from his
village home in Purnea district.”

Is this true or not, Mr. Hanuman-
thaiva ? What about your Railway Police ?
Please see the item in Jugantar dated
2-8-71.

MR. CHAIRMAN: What has all
these things to do with the accident ?

SHRI JYOTIRMOY BOSU : Sir, these
accidents have all happened due to the
repeated thefts of cables. They are blaming
that thefts of cables and wires have been
taking place and therefore, accidents are
occurring, and these thefts are taking place
with the connivance of the railway officials.
Iam giving just a little information on
that.

SHRI P.M. SAYEED
Minicoy and Amindivi Islands) :
misleading the House.

(Laccadive,
He is

SHRI JYOQTIRMOY BOSU : In the
police barracks as Berhampore...

MR CHAIRMAN : It is better that the
hon. Member confines himself to this
particular accident under discussion
now.

SHRI JYOTIRMOY BOSU : Within
the police barracks of Berhampore district
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‘and Murshidabad, a lakh of rupees worth
of stolen railway property was recovered
only the other day. T would like to know
whether it is correct or not.

MR CHAIRMAN : This is about wires,
but the hon. Member is referring to theft
of railway property.

SHRI JYOTIRMOY BOSU : It inclu-
des wires and cables and wheel fittings and
other things. Therc is cable thieving and
again the wheel axle fittings etc. are
removed, and asa result, thousands of
wagons arc recmaining immobilised. This
is a ring where the police and antisocial
elements and a scction of the railway
officials are hand in gloves and they are
functioning in this ring. So, the hon.
Minister has 1o cure the internal arrange-
ment before he goes anywhere else.

This statistics that the hon. Minister
is giving about railway accidents has lost
all meaning. In our country, unfortu-
nately, death does not agivate Government
because life is so very cheap : The Railway
Beard has proved thoroughly unequal to
this task...

MR CHAIRMAN : Are we having a
railnay debate once again or are we having
a debate on this particular accident ?

SHRIJYOTIRMOY BOSU These
accidents have all arisen because of ineffi-

ciency, collaborating with thieves
on.

and so

SHRI P. M. SAYEED : He is not confi-
ning himself to this accident.

SHRI JYOTIRMOY BOSU : Why
does he not get up and speak instead of
comming here as a running commentator. I
have never heard him speak in this house.

SHRI P. M. SAYEED : Tam only reques-
ting the Chairman to rule it as irrelevant.
I am only pointing this out to him, Iam

not talking to the hon. Member but to
¢ht¢ Chairman.
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SHRI JYOTIRMOY BOSU : Let us
get the record of Shri K. D. Malaviya’s
speech, and let us compare it with what
are saying, and he will find that there is
not much difference, because we have to
tackle the problem from the national
angle.

MR CHAIRMAN : When Shri Priya
Ranjan Das Munsi was speaking, I had
requested him to confine himself to the
point. Similarly, I am requesting the hon.
Member also to confine himself to the
point, and not go over the whole ground.

SHRI JYOTIRMOY BOSU : These are
all interconnected. 62 lakhs of passen-
gers are exposed to risk every day, and
10,000 trains are running every day, cove-
ring zbout 60,000 k.m. In 1966-67, there
had been 48,235 casualties, 41,270 direct
responsibility, 1572 fatal and 3471 injured.

The Kunzru Committee’s report says
clearly that 75 per cent of the accidents are
avoidable. The Rajadhyiksha commi-
tec report as well as the Kunzru committee
report have said that it is due to fatigue
and exhaustion of the working staff. They
say that although in records it is said that
the employees work only for ten hours,
yet sometimes they work for 14 hours and
even more. So, if the hon. Minister
really wants to prevent the railway acci-
dents which are becoming so frequent
today, he has to look into the matter
from a far bigger angle instead of trying to
find a remedy for each and every single
accident and trying to
whole thing.

white-wash the

I condemn the Railway Administration
today, and I say that they must provide
adequate compensation to the families of
those who have been killed
accidents.

in these

~

N gew AT wgAm (T30 ¢
gaiafa &, 193 & w=vfq st §wz
T grU A 99 i o€ 3, F quA
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¥ aqATT AEAr § 5 ag o gde-
Mgl g @ F1 gEl IR E—
FHATRRAT § @ & wfaw Fra F77 )
I AN <@y sarar 9% W £ fr @ra-
¥ o owd FT @d 1 mAs)
AT 9T T@ §aq § =9 grg FT 991
TSI AL Y.L .

"alafs A lam : gz weAT F4
93 3, T4 q1d 9% @8d &)

ot ghAws Fgaw™ : § 9 aar
RIg 1 ST & afus sm foar aar
AR fIAqA F FT Ag FeAT 38
8| ® 59 qAg TaAT &1 wgar =ngar
g f& fow #vw & W ag mear s
T gE=r AvfaE wtw g ? W R

foa w1y & Far i A

34T & a1 ¢ wwax 4 &1 afg 4y
UHHT Gie FAATIAN & qrer 197918y
MR @M & 919 sFqzR F7 &, I
q =fus Fm ag §, 9w saFr ww-
faF uw17 & Frw ag wedr gE g Ay
S @ QR qET ATGF  GIAA HAT )
axr ag favarg g Wi ag @ 2 5 ag
9EAT agd "faw FW AT F FRQ

B

0 G AF A FT QT L, 39 H
®1E gag A w19 Aifeai g g
T3, Y ST TR gAY FT H/IET Frar
8 TefRat sare 3 §, -3 I 3G
UY e ¥ S AW Y oA 4T & ol
B NFT NG 9y gUE AW Fw A
HITF Gl A2 § 1 w7 NG geal
® gvEiT 79 fame &, wfgw @aq
8 X qraEt qur gwdl 8, wkE 7T
TN, zw i ard 27 K Avgar
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gfF @ ger A warfas T Y
S1d, arfs qeg qraT 91 8

ot TETEALT et (9291) ¢ q-
afq wgies, ag 9 grR FTEE A
6 gaTs w1 guear g%, faw § 19
"rEHl A W agT qIX AAA g,
faq & 6 IAF wegy W, W AW
F1 ggar wra-fza iy @l g o=«
graeg § W gfoedr R AR
wHIframA #1 S g@-97 —qInT—
IE F FFH A 93 FT FAFT AT
g arfs =g &1 areafasar §7 F0A-
FO & gF wWiw M9 aEsfal F
Y I gGfIq FAAG FT a9,
forgy fr mrgear 39 axg #7 gHEAT™
T gl WIT AIW qAGT 4T AT FHA-
feal &1 weg a & 917

qwgfg oY, ag g @ 39 TFT §-

N

*“There was total failure of commu-
nications between Hotar and Magrahat
on the previous night.  Trains were run
of special rules for running trains during
total failurc of communications on single
line. Magrahat sent line clear enquiry by
the last up. passenger train for 3 trains
in a saries, namcly, Up goods Special
or SD 101 Up, SD 103 Up. Hotar gran-
ted lino clear by fast Dn. passenger train
for three trains, namely SD 101 Up, UP
Goods Special and S 103 UP  (leav-
ing Magrahat at 4.44 hours). SD 101 Up
first passenger train arrived Hotar safcly.
But there was one light engince to go to
down direction (o work up Goods Special
for which line clear was granted.

I is stated that the Scetion Controller

forced the ASM on duty at Hotr to push
the light ¢ngine in down direction as the

Up Goods Special was not suppused to
come through line clear for the same was
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granted. Moreover, this light engine was
to work that Goods Special. If the goods
special was not running, their was a time
lag of about 1} hours til] SD 103 Up starts
at 4.44 hours. Under these compelling
circumstances of threatening by contro-
ller in the name of officers to punish the
ASM if he did not push the engine, the
ASM on duty at Hotar pushed the
engine in down direction with authority
to proceed with out line clear”.

#5391 g1 9gHX  gATAr FIEAv
a7 | T TR AT ST fE q8@E
fadr ST F17 & |\ @ o7 A
gHEAT gAY g Y g7 @ AWgl 9%
Atge amF faFa a1 &, AFEA B
HHY qeT A waT 1 A8 AF 3
f we w1§ mwg weet wTar & Al
IEFHT AT qHfey AfFa amw IR G
3T AT FTE AFTCIFT,ALT Strar & |
T TR SF ¥ FF AT 41 AT
WY 5 JaT s ¥ frm @@
¥ & fFar | W I A wH
fFar @1 sa®r awer sAr =Jifgw
IAHT TATETAT FY FoAg §, ITHT Fgeq-
qUIAQAT # FHI A g9 ¥ T qG-
g ST T AT AN AT FH-
AT AL AT | AT § IHT A7 3 ET
axs feavar =rgar g f5 wma mrawy
F Wg A ANEY T AGTAGW  FIF
T A gl A A QW T R
TFHI3E | TEl 9FTT gl <R | 39N
FEAT HIA FT ATLT g AIT AGHU H1
9HET F1 TEWT § | AT AT 2TZA
9% M FT HATY & Greea F TAST Y
A HE FE gEH garcgAr WA
¥ ANA FT T AFIA FT I
a2 qadA fEar—ag W wegr wmw
Frar &1 2o sz & off = ¥ o
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ZgArd g °AW AUC AT AT FTHL
frer srawr fp AFgaTse® A F@l
&, aaf @r g W @qa & ar g4t
a7 faeger fetess & a1 @@ &
agt wor | afe e mfega w7
AT aY 3§ Q@ T NA-HIA FE
I AEET T TN A A AFA
FU=TRAT F1 WG 9T 37 @A AGHA
AT wefy Ag g | o gafag &
argar § fr afe ww =zw &
o g AYE A1 gHeArd A & ar
AT 37 qr@l 9T =T &N g@-
1 § agg @rard § fowwr § #3
ghar §, TR H AGEF qr@ wYAr
utz afz garafy adey gosg & a
zaF) Had ox T@H & fag 9 Jae
g arfs mmwr g SAFTY & qE
T g aral &Y FEAFY F&  F1A-
argr iforg—agr 70 fRaga & 1 adv
gH T UAHISTEH &I g0 gHA AWK
AT ag & A F, AAAT FT HWIT
@ Aagd Ft sy afa gy g sfad
FI AT g9 AT ag R ZT GHIAT |
ag aufaaga g 5 oo @ aww
e dfg Ak zasy  gEde
feg & &1 =fgw, @F1 23-
o7 g gAT Afge 1w AT =y
THa ¥ FHAEL FTAT AT T F4C
FIA TEH! AT AW TFT g—F
AEAL FT AT qAET AT A qAZA
g & FA@ET ) qgy gF wwy -
T FIAT 4T |

gwafa wgew : wrg aFr faq
qx 7g fav afer fafrezz & o
W FfSaa o

THE MINISTER OF RAILWAYS
(SHRI HANUMANTHAILYA) : Sir, tho
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many questions that have been asked by
various members arc relevant, but these

questions have to be answered by the

House s rightly concerned about these acci-
dents. 1 myself feel very miserable whenever
I get information that an accident has taken

-place. Several Members naturally are
anxious to know the rcasons for these
a ccidents. Particularly my young friend
Mr. Das Munsi wanted to have the truth,

the real truth, regarding this accident.

st gFR Wz Fgmg . @wafa
wedta, e ¥ wagfy A€

MR. CHAIRMAN : The bell is being

fung. Now there is quorum. He may
continuc.
SHRI HANUMANTHAIYA : The

hon. member Shri pas Munsi was very
barticular that the enquiry must be impar-
tial and the truth must be known. If the
railway administration holds an enquiry

and comes to some conclusion, that natu-

rally cannot be accepted as impartial and
true. Therefore, statutory provision has
been made that the enquiry should be held
by an independent authority. 1In the
appropriate Act a separate Commission
to make such enquiries has been constitu-
ted, and that Commission is not under
the jurisdiction of the Railway Ministry.
It is deliberately put under the charge of a
different Minister. 1t is now under the
charge of the Minister of Tourism. There-
FOre, in order to ensurc that the enquiry is
Mpartial, that the truth is ascertained,
Parliament in is wisdom has passed an
Cnactment creating a  scparate, indepen-
dent, impartial authority for the purpose
of tNquiring and finding out the truth.

My hon. frichd Mr. Mukcrjec and
k‘::\e\f's“:;cre very particular that they must
' reasons for thesc accidents.  If
thi':;:‘:\lti:rn:caSc»ns', either it will prejudice
oung g, L. or it may not be ultimately
°"Quiry ) ¢ correct in the light of the
& court. Therefore, the very

enquiry, and these two accidents are under
cnquiry. We have not yet got the reports
of'these two enquiries. "As soon as they
arc ready, 1will gladly have the reports
placed before the House for your conside-
ration and scrutiny.

,
Iam in agreement with the point made

by Mr. Ramavatar Shastri and several
other members that this accident should
not furnish an opportunity to punish
the lower category people, to victimise the
people who are in the lower echelons of
the Railway Administration. [ assure you
that no "such thing can ever be done so
long as I am herc. 1will not protect any-
body higher up in order to punish those
lower down.

So far as over-working and pressurisa-
tion are concerned, such things are not
allowed, so far as 1 am aware. The
Kunzru Committec, to which reference was
made by several hon. memberes made this
recommendation. The Railway administ-
ration has accepted it and is implementing
it. 1f there are any violations against the
accepted policy and rules, and they are
brought to the notice of appropriate autho-
rities or cven to my notice, by hon. mem-
bers, 1 will take strict notice of it. The
policy that hon. members think as wise
has alrcady been accepted by the railways.
Only in the implementation part of it, it
may be delective here and there.  When-
cver it is pointed out, against thosce officers
who pressurise the workers and make the
railway stafl’ at lower levels work for
longer hours than warranted and put
them to physical and mental strain, [
assure the House that 1will take appro-
priate steps. Unfortunatcly, in this case
the drivee is dead, but tho records show
that he was not overworked. 1o lact, he
had a break of about 18 hours. He started
aftor full rest and by the time the accident
took place, he had worked for only 4
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hours. Therefore, in this case at least,
there was no question of the driver being
fatigued by over-work. But the enquiry
may go into this question also whether
there was fatigue due to over-work and
make appropriate findings. We have
accepted the policy and framed the rules
for this purpose. If there is any deviation
from it, it has merely to be pointed out to
me or to the appropriate authorities and
we will take action. There is no question
of allowing pressurisation of drivers,
guards or station masters or any staff.

Several members have rcferred to com-
pensation. There are set rules so far as
ex gratia payment and compensation are
coucerned. In this case also, those rules
have been followed. In the case of those
who were killed, Rs. 500 ex gratic payment
is made. This Rs. 500 is not compensa-
tion. It is just meant for the funeral and
other expenses. People who think that
this Rs. 500 is the amount of compensa-
tion being paid o the relation of a dead
person are wrong. For compensation, there
isa separate provision under the Act.
Ex-gratia payment is quite apart from and
without prejudice to compensation claim
payable under section 82A of the Indian
Railways Act. Compensation can be any
amount upto a maximum of Rs. 20,000 in
respect of any one person who has been
injured or who dies as a result of an acci-

dent to a train carrying passengers.

Therefore, compensation claim is quite a
separate from ex gratia payment and we
should not confuse one with the other.
Wherevor people are dead or seriously
injured, the proper procedure would be

followed in the matter of paying compen-
sation.

SHRI P. M. MEHTA (Bhavnagar) : The

term ex gratia is not proper. What is
ex gratia here ?

SHRI HANUMANTHAIYA : So far
as Bengal is concerned, my hon. friend,
Shri H. N. Mukerjec warned me not to

take shelter behind the people. Heisa
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very good man and I do not know why
his goodness has not permeated. the atmos-
phere of Sealdah and Howrah stations
which, he says, are in his constituency.
The kind of things going on at Sealdah
and Howrah stations arc beyond one’s
comprehension.  They cannot even be
described. If compared with the people
who purchase tickets, the number of people
who do not purchase tickets is in such an
overwhelmingly grcater number that itis
impossible to have staff to check them.
The position in Sealdah station is such
that even season tickct-holders find that
their seats are occupied by ticketless
travellers and so they also come to the
conclusion that it is better not to pur-
chase tickets when there are so many ticket-
less travellers. The deterioration in the
situation in that arca is not a matter for
taking shelter. Itis a matter of utmost
shame. I do not say that we are not res-
ponsible and somebody else is responsible.
As a nation we have to bow our head in
shame about ticketless travel and various
other activities that are going on in those
areas. Our efforts should be to check
these a\ctivitics.

If it happens in my State or Andhra or
Tamilnadu, where ticketless travel and the
criminally-minded people are few the
police can tackle it. Butif out of 1,000
passengers 900 go without tickets and
when the ticket checking staff go to them
they are beaten, stabbed or thrown out of
the train then it is difficult to tackle such
a situation.

MR. CHAIRMAN : Then how ticket-
Jess travel is connected with the accidents ?

SHRI HANUMANTHAIYA : Sir, you
may be very wise in your remark butthe
atmosphere that was described by the hon,
Members has to bz cleared and we have
to defend the goveroment. I cannot accept
your wise statement because a lot of
things appear in the proceedings and the

pewspapers, all the time saying that the
railway administration 1sin the wrong,



357 Discussion re.
this government is wrong and the. oppo-
sition is in the right. T do not accept that
point of view. ' . ’

'

' T am saying all thesc things, not ‘asa
party man but in the truc’ patriotic spirit.
The number of thefts that aré going on at
Scaldah and Howrah are known to hon.
Mecmbers. We have to  apportion blame
wherever it lies. So far as the railways
are concerned, I own itto the cxtent we
arc responsible.  But (o exoncratc every-
body else and to blame only the railway
administration is not proper. Therc has
to be a sense of proportion.

So far as thefts and criminal’ activities
aro concerned, which incidcntally are
related to accidents also, 412 people have
been arrested and detained for criminal
activities. Recently, we had scveral con-
fercnces at the State level where the Bengal
officials and the railway officials have come
to an agreement in order to coordinate
our eflorts so that these criminal activities .
are checked. For the Jast two or three
months tkey arc on the low side.

1 hope the time will come when we  will
be able to stop these activities with the
goodwill and cooperation of the Members
of the Opposition also. It is too serious a
Matter for party purposes. What is going
on in West Bengal is a matter with which
all of you are equally concerncd—the
failways being subjected to such damages,
thefts and chain pullings—that blaming
the railway administration or blamiug a

few ofitcers will not be a justifiable attitude
o (ake.

The House will excuse me if 1 am not
able (o answer every question that has
been pertinently asked because a statutory
“Nquiry is already being held into these
:l‘:‘ltl:rs: Some hon. - Melf)hcrs made. the
of ﬁ‘b.ll"un that a Commitice of Mcmbers
“’ilha.;,ltmwm lu‘ny be fct .up and 1 agrcc
tha i i} hon. friend, Shri H. N. Mukerjee

s not gccc;snr){. lf:_lhn l)o_n. 'Mcn_h
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bers of Parliament in whosc constituency
these things happened makc any enquirics
I will pay utmost respect to their .observa-
tions and suggestions. Thercfore, it is not
necessary that a separatc committee
should be appointed for the’ purpose.
I have often said, and repeat, that every
Member of Parliament is wel\come to
make suggestions, point out the defects in
the administration and I' am prepared to
rectify thosc things with utmost sincerity.

Many Mémbcrs' madc the suggestion
for coordination between State Police, and
the Railway Protection Force. That is a
welcome suggestion. It is already being
implemented. During the Jast thrce months
we had a ‘scries of confcrences with the
Government of Bihar and Government of
West Bengal. They have extended their
cooperation and we are working in unisoa
without any hitch whatsoever in order to
bring all these criminal activitics under
control. In addition the Army is also being
made usc by the Bengal Government and
1 hope this joint effort of the State Polico
force, R. P. F. and the Army wherever it
is nccessary will be able to bring some
satisfaction so far as the railway working
is concerncd.

’

Many Members of Parliament are right-
ly concerned about these accidents. When
they speak  with so much concern an
atmosphere is created, that the accidents
arc happening at such a large scale and in
such number that it is almost unsafe (o
travel by trains. It is not my opinion but
of the Wanchoo Committece, which was
appointed for the purpose of finding
solutions, who made the observation that
the Indian Railways arc among the big-
gest railway systems in the world. We run,
as hon. Members know, 10,000 trains a
day and if one accident or the other
takes place here and there, it should not
be taken out of the context and exaggera-
ted. ‘
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17.00 hrs.

In fact, the figures show that accidents
have been decreasing for the last few
years. It is not that the number of
accidents is going up. It is not that
my advocacy is on the one side or
the other but it will be seen from
the table that the number. of accidents
came down steadily from 1,293 during
1964-65 to 840 during 1970-71.

SHRI JYOTIRMOY BOSU : Here is
the report of the Commissioner of Rail-
way Safety which says talking about the
use of WAM-1 engines at page 20 :-

“That ahove clearly brought out
the inherent shortcomings of the
WAM-1 locomotive and this aspect
was again brought to the notice of
the Railway Board in February
1967 for due consideration. Never-
theless, the Railway Board in ecxer-
cise of their over-riding powers,
-authorised the Railway Admiinse~
trations to operate these locomo-

tives at the maximum speed of
100 Km. P. h.”

MR. CHAIRMAN : We are only con-
cerned with the two statements, one made
by the Deputy Minister of Railways on
the 7th July, 1971 regarding the train acci-
dent between Hotar and Magrahat stations
on the Eastern Railway on the 6th July,
1971, and the other by the Minister of Rail-
ways on the 2nd August, 1971, regarding
collision between suburban Trains Nos.
K-62 Down and P. 398 Down at Ultadanga
Road Station of the Eastern Railway on
the 3ist July, 1971. I do not know how
the other points raised by Members and
the reply given by him are relevant.

SHRI DINEN BHATTACHARYYA
(Serampore) : We are hundred per cent
in agreement with you. He is saying every-
thing except about the accident.

SHRI HANUMANTHALYA : My hon.
friend, Shri Jyotirmoy Bosu, who takes
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pride in going to the Library, is very
particular about finding out old books and
old statistics. All that he wants is some
figures in order to blame somebody. He has
not yet cultivated an objective attitude
of assessing things, blaming where blame
is due and appreciating where apprecia-
tion is due. He has yet to reach that
stage.

.The current statistics show that the
number of accidents have come down
during these 5 years from 1293 to 840. I
am not justifying that there must be 830
accidents because that is a lesser figure.
Far fromit. I will certainly do my very
best with the incentive you have given me
by way of criticising and making sugges-
tions to see that the accidents are minimi-
sed as much as possible.

17'06 hrs.

HALF-AN-HOUR DISCUSSION RE:-
TAX EVASION BY BIRLAS AND
OTHERS IN 1969-70

SHRI C. K. CHANDRAPPAN (Telli-
cherry) : Mr. Chairmaa, Sir, the tax
evasion done by Birlas isa part of the
greater question of tax evasion. tax avoid-
ance and also tax arrears occurring in our
country in a bigger way. It is a matter of
nearly Rs. 1 crore being evaded or kept
in arrcars by the big business houses aad
other people. So, if I speak a little beyond
the scope of Birlas affairs, T hope, I will be
excused.

Then, 5 years after devaluation, the
country has come to know about the fact
that Birla empire was pre-warned about
impending devaluation and it is also all-
eged that the influence of the monopoly
houses is not merely small. They could
influence Ministers, they could influence
top officials of the banks and they could
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get all the information. The country,
by this warning given to Birlas a few days
before devaluation, lost an amount of
Rs. 75 lakhs in foreign exchange. This is
the latest ‘story about the big scandal.in
which the Birla house is associated:with.

I

I would like to mention another story
of tax-cvasion which is also associated
with the house of 'Birlas. The Birlds filed
their accounts to the Government in-res-
pect of the 'Hindustan Engineering ‘and
Construction Company, for 1961-62 and
1962-63, showing a profit of Rs. 162 lakhs,
a small profit, and afterwards the Govern-
ment was informed that the real profit
'f‘arned by "the Birla Company, I mean, the
Hindustan Engine¢ring and Constructon
Company, was not Rs. 1'62 lakhs but it
was Rs. 72 lakhs. The Government
invested it and found out that it was really
Rs. 72 jakhs. On Rs. K 72 lakhs, the

Government immediately demanded Rs. 36,

lakhs as tax. Without any questioning of
the fact, in the beginning, they said that
the profit was only Rs. 1.62 lakhs.. But
when it was unearthed that Rs. 72 lakhs
was the profit, they gave Rs, 36 lakhs.
Again, the Income-Tax Department
charged a penalty of Rs. 6 lakhs. Now
they have gone to the court to challenge
Whether Rs. 6 lakhs penalty should be
given,

1

The fact that I would like to bring to
the attention of the hon. Minister and also
the House is that in the beginning, the
house of Birlas had said that the profit
Wwas only Rs. 1.62 lakhs in respect ofa
Company from which they could amass an
€normous profit of Rs, 72 lakhs. And
When it was found, the story is still more
tragic. This is all good about what happe-
Red. Government has got Rs. 36 lakhs.
They unearthed the whole thing and this
:::all the good part of it. After that,

rtain things have happened. Mr.
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Johnsdn, who was the officer responsnblu
and who took an interest in ﬁndmg out
and uncarthmg this scandal, was ,rmme-
diately promoted and transferred. Pro-
motion was not given with the good inten-
tion of promoting the officer but the Birla
lobby is so much entrenched in the Minis-
try that they wanted to get this man
out of the whole thing 'so that their black
busmess ‘would go "uninterrupted. Is this
not a ' fact that this happened in our
cou'\try ? That is another story. Idon’t
know whether 'this is the way we are dea-
ling wr;h the officers who are really interes-
ted in ‘unearthing black money. Nobody

would do that. *

Then “there is another aspect of the
story The .Govcrnment was furnished
with information of tax evasion bya
certain individual. The Minister knows
him so well . .'. (Inferruptions) 1 hope
the Minister will tell the name. The
lnformation was given to responsible
quarters ‘and the man was block- hstcd
"l'o day hé is a black-listed person. )

AN HON. MEMBER : Mr. Morarji
Bhai ?

MR. CHAIRMAN : No name please.

SHRI C. K. CHANDRAPPAN : But,
whatever be the case, the Government
have not even till this day made the
services bf that man useful because he is
a person, a very resourceful man who can
give more information; but Government

did not that. I would like to know what
the Minister will say about all thess
things.

Another thing about the Birlas con-
cern. In the Andhra Assembly recently
there was a discussion about the Allwyn
Metal Works run by the Government.
But, some years ago, this company was
running at that time also on a profitable
basis—J do.nat know the reason which
prompted the Government to hand ever



363 ‘Disc. re. Tax Evasion {*
Ay (H.AWPY)

" [Shri C. K. Chardrappan] - il

ti\e management of the’ comp'\nv "to the

Blrlas . " .

[T PNV UY)

ST B P TR T
‘SHRI JYOTIRMOY BOSU '(Dianiond
Harbour) : Contributions. ™ i bt
n o [

.
' Ry

SHRIC K CHANDRAPI?AN May
be. Any .way, it washanded over to the
Birlas and the' Birlas were punning, the
industry getting good profits,out of it all
those years and then in; 1966-67 there
was a talk that the Government m»ght take
over that industry. Till that time thc com-
pany. showed mcrcasmg proﬁts every year
When talk began that the Govcrnment
was going to take over . lhe compdn),
immediately - in 1966 67,
started showing a loss in 1(5 acgounts, and
losses to the tune of Rs. 56 lakhs and Rs.
39 lakhs respectively were shg).yvn,'l“a'nd
when the question was raised.on the Hfoor
of the Andhra Assembly, Mr. Brahmananda
Reddy told the House that he suspected
manipulation of accotnts and ‘e said an
.inquiry whold be instituted. I would like
to know what happcncd _about lhat case,
whether the inquiry has been mstntuted
and whether it: is found that the Birlas
have been

‘thc compmy

cheating the  Government. I
do not know what has happened after-
wards.. The interesting thing agajp is that
after the compamy was taken over by the
Government  of  Andhra Pradesh in
1969-70, it showed profits. So, the com-
pany before thag thought that it would he
taken over by the State. So they showed
losses, but after it was taken over by the
Government, it has again shown profits.
Tn the meantime, Birlas wanted to dissuade
the Government, to demoralise the Govorn-
ment, by showing a manipulated agcoimt
of losses and showing to- the people, ‘If
you are spending public moncy, you arc
ruthier sinking the  public  money’.
sre thedactic of the Birla House.

These
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It is not done by the Birlas alone; it is
~done.by all the 75 Monopoly Houses; it is
by others. too: It is. not the
“monopoly’ of the Monopoly Houses alone.
Other.Business Houses are also doing it in
a muchtbigger way.

.done

There .is another :in-
formation which T am going to give from
-another document. I trust my friend, hon.
Mir‘\istcr,'vwi]l excuse meo if I say that the
information given by the Ministry may not
always be correct. In this case also, it is all
sshrouded in mystery. Aboyt the Monopo-
dy House of Mundhra, § question ,vyis
asked in the Rajya Sabha. The then Mini-
ster of Finance (Shri P. C. Sethi) fold the
House that they had-a tax-arrears of Rs.
2.2 crores, quite a big, amount. This
amount of Rs. 2.2 crores was what \;}aa
announced on 25th of March, 1969. The
fact was something else. 1

Le cd

MR. CHAIRMAN The dlscusswn is
on Blrhs only.

" SHR1 C. K. CHANDRAPPAN : This
is something which is done not by Birlas
alone, When this figure of Rs. 2.2 crores
was mentioned, what was the position
actually * I am not quoting from unpubli-
shed or unofficial sourcos; [ am quoting
from authentic Government sources. The
Commissioner of Income-tox \West | Bengal
Mr, K. E. Johnson, published certan
figures. According to those figures this is
Rs. 2.80 crores. The Minister said Rs. 2,2
crores. Her¢ it is stated that it is Rs. 2.80
crores, that is, under the first category, tax
arrears for ducs exceeding 9 months, but
not excceeding one year. The second cate-
gory is for a period of onc year and 3
months and above. The third category is
for 2 years and above. They have got an-
other 12 sister eoncerns also; Mundhra
is their sister concern. They had another
arrear of Rs. 2.5 crores. So, 100% more
werc the arrears,
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“While the Minister said that it is Rs. 2.2

crores, it js.actually something like Rs 5

crores. The question before the country is

this. \What are the Govemmcnt going to

do about it ? Are they going to remain
helpless 7 . . b

T
AN

I'am sure, Mr. Ganesh .will give a finé
reply. He will say, he:sshares the contern
of .the hon, Member, he shared the con-
cern of the House. The hon. Finance
Minister himself said the othér day in the
Hcuse that there is a paralél black-nioney
empire which is operating in this couptry.
Tam quoting Mr. Chavan hlmsclf That
is why he cannot control pmcs that is
why he has to tax the ‘common peoplé' to
€€t more money.

1

The Income-tax arrears and tax evasion
as estimated officially together 'comé- to

more than Rs. 1500 crores. Is it not some-""

thing very shocking? Is thisnot a very
big amount ? Mere promises are not going
to do anything good. If Government has
amind to do certain things, they should
do things with certain determination. That
is the present position.
How can this be doue ?

The question is:

There are certain other figures also
about (ax arrears which I would now like
to mention,

A sample study was made by the Audi-
tor General as on 1970, March 31. It stood
3t Rs. 6830 million. After one year has
Passed, as on 31st March, 1971, it stood at
Rs. 9600 million. So, something must be
done aboyt it. There have been various
::"::l ittees. the Wanchoo Committee and

Experts committees which went into

it
u s this Government going to demone-
S the curryysy
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MR. CHAIRMAN : How is this con-
nectqd ? You arc golng to anothcr subject.

B -SR]

HEC < o
i SHRI'C. K.” CHANDRAPPAN : {t is
véry much ;related and cqnlnected.'-with
demOncusatlon. Otherwise, the black
money will not come out. If demonetisa-
tion would be done, thenit would He‘a
stép' forward ‘and something can be done.
I am sure,the hon, Minister himself will
agree that the present legislations l:egardlng
lhls are qmte insufficient, because whenever
tax evasion is found out or tax arrears are
fouwpd sut, immediately they take the issue
to the court. So, I would like to know
whether these legislations are going to be
a'mcrided'drastically so that we can punish
very stringently and very severely the tax-
evaders and tax-dodgers.
1 would also like to know whether
Government are going to take measures ; to
stop over-invoicing and under-invoicing
and also under-valuation of property when
it is sold. These arc the ways by which
tax is evaded, black moncy ‘'is created and
black money is made into good money.

I wouid like to know that Government
would like to do in regard to these
things and particularly in relatlon to the
Birlas. Ihave mecntioned threé cases.
Government -promised last year, Shri P. C.
Sethi said in this House, that investigations
were going on. What is the stage at which
that investigation is today ? Are Govern-
ment going to set up some other machinery
so that the Birlas can be brought to
book ? This is what I would like to ask,
and I hope the hon. Minister would give
us a satisfactory answer.

Nt www fas wywe (Fafaar) -
wwrafa agRa, T e A qI= &Y §,
afes 5@ F W19 & N TG A Fger
ARAT § | T8 W KT FWISTAT® T
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[ Fe ngﬂ] B
fafaer & ﬁﬁsrarqt i fagar s
AT FIQ § QLIT H AT AL N
A, wfET e wen o FUE
ANt ?w ?ﬁvﬁr $’«:a g A A
LA L ew; e a‘ttﬁ F1 gwd &
ma"rgl z® 1 &1.gAR At A,
S wvan ks za ggT & T AR
wEaT<i A Htwrazﬁru ¥ wgw AT g
5 311%’1 ¥ dqm @ wrd dar
ar gt 2 wfanfess ¥ W &q
‘AT Avaaarr g fF giaifs  qTHTe
FT e 3@ T W AT wr
fire o g5 o A G qrAT &)

wwfad & gewre T =Tgar
g f& o= ay wfusifal av gsl-
afad =T faar sed & swe Eam
F AT FH AR I F AGA
& faward sy wf g, FAv
37 sfawifat & Jaagle, sa
aEF M ufefoea £ g3 Fiat
& QT GIEHIT Figd a1 @i g ?

T fagem 3y Wl gAl &9
gafant wife & arae § dq@ =3-
T Fa 7 fax faT g &
frgea feam war & 99 F1 A9
fafade ers8w & =rg wvaeg § o

Faragfedy 7 fady se g7 & &
qra g ?

FT YKL qZ W JqAT qHAT &
% az arF &F & #r 9 fr g9 o
N AfFrd ot § oo ey ¥ fr
Evw QAN 7 g1 R woErT d I
a3 gfesfal & s fear
T F AT A B BT mfawr-
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fet &1 garrd fawdt - §1wafs 2|

et |/ waE HA alwr a3 wfgsifat
i sr:n:ra fwarar % 7

FAT qg ara Hfr 3 fF 3/ @IT
& S :rwfta-mﬂa aﬂaﬁ g S9% graey
¥ e F GHCHA F AW F
STt 2 @ aga A am gar 2 %

ag 31 F1 gFg TG qra 27 v

w0 g 7 o@Er g e FIgT B
Far w1 faar oy fawyg ag @

FAAT gtg Fw ¥ fAwa qo@w WL

fow atg &1 gwrafas af@dd fwar
a1y g F ag A aw T a% ?

gz @ Agi ¢ fF I ag
gofafadi 7 wawr qar wg SE
ZgQ - grfedt ®1 gwa & oa) &
g fy@ Ay awg ¥ %@ [T &
wrael ® oHiars wE A owmq A
ferma 4 Q1 & AR WT FITA
qar Za WX A FEE AG F
qiy & 7 a1 g W OF ag AL §
f& dx@ gaoa gar g ?

IHTT F F4T HIE TAT &g THAH
FAET E W FE G gHT F iy
g g ¥ um g & fFoama daw
AT FT U GH ?

s ard  wifewgfaa gw
TEL § 1 FYAT AR swrafas w1-
e & arg-are wgrasy Afaar o Ty
A gl o & Sa gAwa A QY
a% | wgi fagar dF g AR IAF
qIE-419 ATH qFqr F1 AqE0 g,
T_l guTTArE AE AT gwAr g X
AT ara vy A 97 awA & 1 uIS-
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I gt A FE Y@ A far 2

T AT AN sqqedr < a1 | &

g 7 fagar Sy o @ =k A

& AT A ?

SHRI S. M. BANERIJEE (Kanpur) :
Whenever we want to do something good,
we start with Ganesh. I start with a
question to Shri Ganash and hope he will
_give correct answer. Thisis not just a
question about Mr. Birla, but we know
tax evasion is increasing day by day.
Whenever some action is about to be
taken, the party concerned goes to a court
of law and the case drags on for years.
What measures of as concrete nature do
Government contemplate to amend ‘the
income tax law so that the arrears of tax
claimed is paid in advance so that revenue
does not suffer and the party can goto a
court of law ? I do not mind their going

to court, but let the money be realised .

first. Is there any such measure likely to
be brought forward by Government ?

SHRI JYOTIRMOY BOSU : It is not
all that simple . I have heard here. Some
years ago there was a book brought out by
name Mysteries of the Birla House which
contains all such information about the
Birlas, The outcome of that was that an
Asstt, Commissioner of Sales Tax in
Bengal was punished and ultimately dis-
missed by the then Congress Chief
Minister. We also know that a former
Minister, now Governor used to be a Birla
man and used to pass on all Cabinet decis-
ions to the Birlas immediately they were
taken. There is a ghost inside your house.
So you canot really do much. Almost all
the big business houses indulge in one
shady transaction or another . . .

SHR] P. VENKATASUBBAIAH
SN““dyal): On a point of order. He is cas-
'Ng aspersion on a person who is not here.
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SHRI JYOTIRMOY BOSU : 1 have
not mentioned any name.

. o
MR. CHAIRMAN : He has not named
anybody.

~

SHRI JYOTIRMOY BOSU: Specially
when you are in the Chair, I am careful
about this.

We have been shouting about the evil of
under-invoicing and over-invoicing. The
drainage involved in Rs. 400-500 crores of
valuable foreign exchange, which also
means evasion of taxes because profit is
not accrued in this country; therefore, you
cannot touch them.

Shri Ganesh has to go to the root of
the problem. Creation of black money and
evasion of tax are made possible in two
major way by these industrialists : inflated
cost of production and deflated sales
revenue. Has Government any programme
to have a proper full-fledged cost audit to
arrest this evil at the root if not, the reason
therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : Mr. Chairman, Sir, you will
agree with me that this discussion which
refers to a reply to a starred question of
the hon. Member has now gone into a
much wider field, firstly the entire work-
ing of the Birla House and other monopoly
houses and also of the general question
of tax evasion and tax arrears and various
other matter.

Questions of tax cvasion and tax
arrears and under-invoicing and over-invo-

icing and various other matters connected
with it have been discussed in this House

during the time of the general budget and
also in the discussion of the Finance Bill
and they were answered by us in a number
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of questions in the House. We have given
the fact about the whole thing. SoI do
not wish to go into the entire thing.
(Interruption) These questiods have been
asked and there is no question, of escaping
from these, and replies to these things have
been given. The hon. Members know
that the Government has introduced a
number of legislative, administrative and
fiscal measures to arrest the trend that is
there, to arrest this menace and to control
it as far as possible.

The hon. Member has raised various
matters. I wish to clarify one point. On
this particular question relating to Birla
House arising from the discussion in 1967-
68 as a result of certain material which an
hon. Member of the Rajya Sabha, Shri
Chandra Shekhar, placed before the House.
1 wish to dispel the impression) of the hon.
Member that in” relation tothis noth-
ing has been done and that the taxation
department has been slack in this respect,
I wish to dispel impression.

As the House knows, as a result of
certain facts which the hon. Member Shri
Chandra Shekhar brought, Rs. 28 lakhs
were added in relation to the taxation of
Birlas, and arising from these facts. another
Rs. 6 lakhs were added. Over and above
that, the department itself, after investi-
gation and after further scrutiny of the
account of the Birla concerns, added Rs, 6
crores. So, the total itself came to about
Rs. 6,92 44,000 odd. The position after
further additions made subsequent to
December, 1969 relating to this case is
another Rs. 7 crores. The total additions
made up to date is Rs. 14,31,42,254.

It may be pointed out that after Dece-
mber, 1969, additions have becn made in

60 different Birla cases as a result of
sorutiny and examination of accounts as
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a result of investigation into allegations.
Thorough investigations, as a
result of allegations, were under-
taken and the position about

the reopened assessments is as under. The
number of income-tax assessments reope-
ned for, arising out of Shri Chandra
Shekbar’s allegation, up to December,
1969, is 65. Ason 31-7-1971, —65. Other-
wise, up to December 10; as on 31-10,-57,
which means 47 more cases were opened
by the department. The number of assess-
ment completed so far is 55 in the first
category and 51 in second category. There-
fore, it will be seen that out of about 120
or so, nearly 106 assessments have already
teen completed.

In the course of the year itself nearly
47 assessments have been made. There
are further facts which I should like to
give to convey the interest taken by the
officers of the Department. In relation to
income-tex, the demand raised was Rs. 28
crores, the collection already made is
Rs. 25 crores and the balance is Rs. 3
crores. In relation to the Super Profits
Tex and Surtax, the demand raised was
Rs. 95 lakhs, the collection already made
is Rs. 50 lakhs and the balance is Rs. 44
lakhs. In relation to Wealth Tex and Gift
Tax, the demand raised was Rs. 33 Lakhs,
the collection altcady made is Rs. 31 lakhs
and the balance is Rs. 2 lakhs. In relation
to penalty, the demand raised was Rs.
1,46,000, the collection already made is
Rs. 25,000 and the balance is Rs. 1,21,000.
So, out of a demand raised of Rs. 30.21
crores, the collection already made is Rs.
26.10 crores and the balance is Rs. 4 crores.
This balance is eithgr disputed or is pend-
ing in courts. So, there is no question of
being soft towards the Birla House or any
other monopoly house.

The hon. member has raised the ques-
tiom of a member of the Board, Mr.
Johnson. Nothing prevents the Ministry
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and the Board from sending Mr. Johnson
again to assess if necessary. The fact is that
we are satisfied that the senior officers,
senior Commissioners, a number of whom
have been appointed for these particular
cases, are expeditiously doing the job. This
is a very large job and it is dealing with
the taxation of a huge empire. The taxation
law being what it is, the procedure being
what it is, it means that after all the in-
cometax assessments have to be completed
in accordance with the law which involves
collection of evidence, scrutiny of accounts
books, putting the evidence before the
assessee, affording him an opportunity to
produce evidence in rebuttal of the evi-
dence produced by the Deﬁartment etc.
Only after following all this procedure
can the assessment be finalised and the
demand made.

Hon, members say that this should be
simplified. 1 agree that it should be sim-
plified. While I was Deputy Minister, I
attended a Select Committee meeting on
the Central Excise Amendment Bill. The
question came up whether in regard to
Central Excise another tier, the Tribunal,
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should be there. Some of us felt that it

should not be there, but most political

parties, including our party and the party

to which the hon. member belonés.

pressed that the Tribunal should be there.
So, there is now the Assistant Commis-

sioner, the Tribunal, then the High
Court, then the Supreme Court and
then article 226. What more can the
poor Income-tax Officer or the poor In-
come-tax Commissioner, who has to
face the finest legal luminaries that the
monopoly houses can employ, do ?

This is the real problem. Unless a
climate is created in this country that tax
evasion is a crime as heinous as any other
social crime and unless the courts  also
realise this and punish them not as first
offenders, these difficulties will continue
to remain.

17.38 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday, August 10,
1971 lSravana/19, 1893 (Saka).
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